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RAJYA SABHA
Thursday, the 3rd May, 2012/13th Vaisakha, 1934 (Saka)
The House met at eleven of the clock.
MR. CHAIRMAN in the Chair
ORAL ANSWERS TO QUESTIONS

Irr egularities in road projects funded byWorld Bank

*381. SHRIMATI KUSUM RAI: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(a) the details of road projects funded Wprld Bank;

(b) whether irregularities in NHAI's projects have been reported\Voyld
Bank in its report recently;

(c) if so, the details thereof;
(d) the details of funding received frowdorld Bank for NHAI projects;

(e) whether corruption and irregularities have been noticed in Lucknow-
Muzaffarpur under East-¥st corridor; GTRoad improvement project and NH
Projects Phase-3;

(f) if so, the details thereof;

(9) whether Government has enquired into the matter and has fixed
responsibility in the alleged irregularities;

(h) if so, the details thereof; and
(i) if not, the reasons thereof?

THE MINISTER OF ROADTRANSPOR AND HIGHWAYS (SHRI C.P
JOSHI): (a) to (i)A statement is laid on thEable of the House.
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Statement

(a) This Ministry is primarily responsibble for development and maintenance of
National highwaysThe details of National Highway projects funded Wprld Bank
are Give in the Statement-$g¢ below)

(b), (c), (e) and (f) Department of Econonitfairs, Ministry of Finance have
forwarded a report of thé/orld Bank's Institutional Integrity unit alleging that some
companies excutingNorld Bank Funded projects have committed sanctionable
practices.

(d) Details ofWorld Bank loans for NHAI projects are given in the@tSment-
Il (See below)

(g9) and (h) Ministry has constituted a committee an enquiry in the matter
(i) Does not arise.
Statement-|

Details of National Highway projects funded by World Bank

SI. Nameofthe LoanNo. Total Loan  LoanApproval States
No.  Project Length Amount Date
(inkm.)  U$$ (Loan
Million closing
date)
1 2 3 4 5 6 7
1. First National 2534-IN 520 200.00 15.04.1985 Packages located
Highway (31.12.1994) in six states, viz.,
Project Guijarat, Haryana,

Punjab,Tamil Nadu,
Uttar Pradesh and

West Bengal
2. Second 3470-IN 290 153.00 18.09.1992 Packages located in
National 2365-IN 153.00 (30.06.2001) six states, viz.;
Highway Haryana, Madhya
Project Pradesh, Maharashtra,
Orissa, Punjab and
West Bengal
3. Third National 4559-IN 477 516,00 08.06.2000 8 packages located
Highway (31.12.2007) on NH-2 in Uttar

Project Pradesh
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to Questions 3

1 2 3 4 5 6 7
4. Grand Trunk 4622-IN 420 58900 21.06.2001 7 packagec located
Road (30.06.2008) on NH-2 in Uttar
Improvement Pradesh
Project
5. Allahahad 4719-IN 847 240.00 14.10.2003 3 packages located
Bypass (31.10.2009) on NH- 2 in Uttar
Project Pradesh
6. Lucknow- 4764-IN 483 620.00 28.12.2005 12 packages located
Muzaffarpur (30.06.2012) on NH-28 in Uttar
National Pradesh and Bihar
Highway (4 projects WB-9,
Project 10, 11 and 12 in
Bihar were delinked
from World Bank
funding after
restructuring of the
loan by the Bank
on 24.5.2010)
Statement-11

Details of World Bank loans for NHAI projects

SI.No. Name of the project

Loan amount in

US $ million
1 Grand Trunk Road Improvement Project (GTRIP) 589
2. Third National Highways Project (TNHP) 516
3. Allahabad Byepass (ABP) 240

4, Lucknow Muzafarpur National Highway Project (LMNHP) 620

ST I IR A [EERT S, Hifswr RuiE & ogaR W’ &9 @
I TSI F A\ @ A, Progressive Construction Ltéik PCL-MVR Joint
Venture, st fazg & & R o9 i At & fmior o safafiaar § dfew
g, 4 NHAI = blacklist ff féar on, wreg i@ & A @rell G A Fore &
T H WSR A FE S oagd e few sk few eamar w blacklisted

company &1 blacklist & fiee @wx fozwg d& grT funded 371 = Tommw
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gRaSHRT & oh edfed fRY ek WerR I NHAI & it & vd o o
$ Rgcp @ db ® HRAS B B2

sft MA@ SRl awfy wegw, S 99 A |@gen 9 w8, 98 9El el 2
fawrmr 3 2008 # wsew@Ew &, RH $w @wfwEl @1 ‘non-performance’ declare
fear 7 &1 Non-performance declargzs &1 #dee 39a1 blacklisted @<= =&t
Tl 7 st g #§ 5@ S 1 W BM aRdl g, o 9o S= ‘performance'dt
category# @ €1 2008 # PCL, MVR, o9&, Ag®E Uoiaed Tl I Hegaeid
anfe wHfEl @1 non-performance declargar Tl W@ 9@ H 4 gER BM A9
W Hal TE, 99 S/ 2010 H IOUW U IE Hel fF ' non-performanced
performancea! category# ferm gl S9¢% &M @ UM @I <@d ¢ S= nNon-
performance category performance categoryi ferm o &k sy 2010 H
gI®! 39 category® &M femr wn, SwH blacklist wv71 @1 w1E 9@ =€ €1 Non-
performance®t #@ded & & faum S9@l goR1 bid @4 & fav debarswar & @R
blacklist &7 &1 wde@ ¥ & o fodft fawr #§ 9 & & &= Fad| I fawm
F1 internal A9 g1 ITBH! PRV B b ST W AN PRI b fag f@wET T3
Meeasd o @ o, safay STh 2008 H non-performance declafgar 3R
2010 # @ S9al R satisfactoryefl, @@ s=ar performance category e
T

st wumfo: deg | gERT uee |

Sl A I AEAE F9T S, R Ue b1 ¥ WEl Sdid el sl a9,
59 g9-9¢ "l BT oae qel el Uy g, g d Blel =ierel .. (SdeE)...

MR. CHAIRMAN: Silence please(Interruptions)...

s g @ B W A amud gRT HAl S Bl yE qarn wredl g @
fieg d& @1 RuE & gafes, s gRT NHAI & afeiRal &1 a9 a1 @i
PR Reaad & w9 4 Ry 7w ik NHAI & Rl & fag gled gfb 3R SUR
W H 0.88 @G Wd (U Y| IE FgA B WHR AWl 8 R WHR 3H A
P S A@ens. W AW F Rl afe s dm e g e 9d, wife
PG wY W R T b AEE DI B b Rgend [ e S & wears
A ARl o drell 27 Al sEal SiE SLULEl ok didiems. | aRT g

st A smu Hared gfey Al

st @ I AT |Are B 8, W) (FEUm). A9 wara €1 gel g,
R |...(EET)...

# R AT WX, I8 Fgd & WHR AW T |.(FEaEE). A" GeRT 59
W PP YO IEl L..(FaEH)..
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st Ol oMU SHd! SRT dle IR T (aem)...

TUh U 9 9X, SOGI Sfid U™ BRdl o, B8H Bl Uikl Al
.. (ATE)...

SRt G TR WX, A @] Sfd dRal o l..(@aEm). H3 S e R oL
AR WMAaE. T sHB S BN, O SEP @GR Bl IFART EHB < |

sft A el a9 wvdfa w@ikw, 1 9", 2012 B Gee d@ & Red
@9 @rex, Integrity Vice Presidentt DA &1 t& = foemarl DA & 9= &1 content
o1, 'sharing of investigative findings in relation to thgorld Bank financed
Lucknow-Muzaffarnagar National Highway projectes S=i aarm ¥ f& PCL iRk
PCL-MVR JV =t & f=i= Fuaudulent practicest adoptfear &, s g9
sanctionable practicest category® @ W 9aar gl Ed gEel  AaRmdd

U @l ST W Y@l W 9ddl g1 Ag U HAerd B 19 A @l frer] o

g oy fyenm, #9399 WW B S ARA b U Ue HHST 91 S| HIA™

9 U @l S uH AT §, H S9dl contentsadersn mEar g1 "It is requested

that the Ministry of Road Transport and Highways examine the attached letter and
the material in the appendix to the letter and take appropriate action in the, matter
including the matter investigated by an appropriate investigative ayebfeyr =

SH U9 b AER W TS HACT IS | AW & S TUEUH. €, SOl SHeT dAR

TS gl gE Sl offg @) g Bl S e F 9% 899 WSl Wt rdard

PR B, 99 BRAE! b IR A BH SLU Bl QR eI W] g8 el (b el

e B gErn o1 @l ¥, 98 Sfud T8 T g u¥ & orta 9 S §1 wwfat

g, ges d& 9 B9 T G B 15 AT, 2012 B Afed fam € fF emumm o U
fraudulent practicent g, a T & oMUd REge® @RAS FI W2 I8 FF

U dos do Bl M, ITP d€ dos ddb SHBI IsSfehly W fF ¥IE 8SW W

dfere & a1 981 €1 M SUO Motufft &1 Fafie &1 a'd €, I8 INF WERT
REI

Mt A T W, W BIC-BIC AWl B A dA AL S e

3t RrEam< fadt guufd Je8ley, 9o §@ & Barel A o@aR| d fIepd ATe-
wn weR vl oft f& S e g, TeHd B18d MRS &1 W A WAl S &
faarm @1, 98 Ud W ®igdex Bl AGE BY I8 8, Ol digdexy AE-SS B BY
FE T AR oem A fRa W @) <®r ¥ g WRfe weR el H wdW oftl #
q w2 St @ wE S wEdn g f Se HAe ¢ @il WROE I8 AR
A S e B Of IWe WRem ¥ WRI§ S®eR @l dR-AR &M femn SmowET g,
ql g & JAGAR Bl BACT TABI AU HY NHERI & @ S & Ade b
SEE PR Whd ©7 sAg H wEEg H#Al S Seer aedr g f6 @ S9 e
ol g fedl w@da goidl ¥, O Wdens. TRE W M & R H gFdl " g2
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sft d Sl i 9w A'iey, WReR B WLdlenE. | W™ eRE H
B dHel® T8l Tl odfbd S URNSR § SEG GHs US| $EH SR g g,
Sefir 4 fafew g2 ¢ ok RSy 8 & @18 swal oM fien € ok I8 oW W
A 8 M T e ges d% @ M T S MR 9 €, @M s=id fraudulent
practice®! srd ®wgr ¥l fraudulent practicesr #de@ w9 &9 fHdl @1 deX T ¥
d & e b TS B B, Uh Ysaid Bl © HASAgoldd Sdid 3R gERI
glar & AdRTd TSaid| HAiEEaeolyd Usaid d old 99dl $M Udle eNd & a9
g8 5 WRue AWM. &1 T TSI o Wadl 21 IS9P 9§ 10 WIS UWIH HA b
9c 5 WR¥C U1 R o Fhdl 'l I§ SN HIGASONE USdiE s hudl 9 fon g,
S N # dos 96 7 396 gRT B W e § IR # @El ¥ 5 ue o
% BME B! SNE AN SME b BM Bl FAARAA DI ddR, U AT faggr @R
forar, =g fraudulent practiced| 39 & 9=y # de€ d& 7 I T B for@adw
fear & f& @@l T2 SRl Bg-dede AMGR IMUd RId® dids B3| od db des
d6 39 TS W AE] UgEW, 99 9% HAIGA gE b Al dR ddharl odfed H
SUP] IR BRAT aTedl § b 59 Wdg d #e@ 7 SN <M d9% 8, 98 39 d
W IMeaRd 8 o f g€ d& @t €W 7 3 S fraudulent practicesiik corrupt
practice® aX # @8l &, IT Ig A © Al 9 voll A GARI SS9 Uil O'H
SE w1 Rl 'H gadl Rl ¥ foun @) srawmedr @l ©

SHRI PRA/JEEN RASHTRARL: Sir, in annexure 'A' to the answehe hon.
Minister has given complete details regarding loan being taken froM/ahd Bank.
this amounts to a total of 2471 US dollars for construction of national highways
project, all over the countrjLast week, the hon. Minister has been to Gujarat for
inauguration of such a road and an ebwedge over a riverNaturally he gave
details of the money being paid by the Central Government and other agencies for
the construction of the roadou will appreciate that there is Rradhan Mantri
Gram Sadak Yojana. The name itself indicates that for that rural road money will be
paid by the Central Government. There are State Highways; there are National High-
ways.

MR. CHAIRMAN: Question please.

SHRI PRA/JEEN RASHTRARL: | am coming to the question, SiBut, we
have got a Chief Minister in Gujarat, who, every second, dajticizes
the...(Interruptions)

MR. CHAIRMAN: No; no. That is not a questiofflnterruptions) No; no.
That's not a questionlnterruptions)

SHRI PRA/JEEN RASHTRAFRL: Sir, | am coming to the question. |
want..(Interruptions) Sit down. (Interruptions) Sit down.# dierar g dc STell, d3
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Sei...(Interruptions) S8 Sl You can't stop me(Interruptions) You can't stop me.
(Interruptions) Sir, they can't stop mglnterruptions) They must allow me to put
my question. Ifterruptions)

MR. CHAIRMAN: That's not a questior(Interruptions)...

SHRI PRA/JEEN RASHTRARAL: Allow me to put a question.
(Interruptions)...Allow me to put a question(Interruptions)...

MR. CHAIRMAN: Just one minute...(Interruptions)...Just one minute.
...(Interruptions)...One Minute, please...(Interruptions)...Mr. Rashtrapal, please sit
down....(Interruptions)...You have been given the privilege of asking a
supplementary question, not making a statement. So, please ask a
question...(Interruptions)...

SHRI PRA/JEEN RASHTRARL: All others were making statements,. Sir
MR. CHAIRMAN: No...(Interruptions)...

SHRI PRA/EEN RASHTRARAL: Let me put the question.
...(Interruptions)...Let me put the questiar(Interruptions)...

SHRIARUN JAITLEY: Sir, | have a point of order
MR. CHAIRMAN: In Question Hour?(Interruptions)...

SHRIARUN JAITLEY: Sir, | will straightway come to the point of ordeévly
point of order is: can the conduct of Chief Ministers be discussed in this House?

MR. CHAIRMAN: No...(Interruptions)...

SHRI PRA/JEEN RASHTRARL: Yes, we can.You have discussed the
Governors' conduct(Interruptions)...

MR. CHAIRMAN: No, no..(Interruptions)...The question needs to be
reframed.

SHRI PRA/JEEN RASHTRARL: Sir, the Governors' conduct was discussed
here..(Interruptions)...

MR. CHAIRMAN: All right; | will go to the next question.(Interruptions)...
SHRI PRA/EEN RASHTRAFRL: No, Sir. Let me put my question.
MR. CHAIRMAN: So, please put your question.

SHRI PRAVJEEN RASHTRARL: Sir, | want to know from the hon. Minister
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how much fund was given by the Central Government to the State of Gujarat during
the last three years for construction of roadkterruptions)...

SHRI C.P JOSHI: Sir this question does not come under the purview of the
main question.

MR. CHAIRMAN: All right. Fine. Shri P Rajeeve..(Interruptions)...

SHRI BALBIR PUNJ: Mr Chairman, Sjrreference to Gujarat should be
expunged..(Interruptions)...

MR. CHAIRMAN: We will look into the records and take appropriate action.

SHRI P RAJEEVE: Siy actually the answer given by the Minister is partly
correct. The Minister has stated that these two Companies are only non-performers
and after they have improved their performance, they have been given the contracts
again. Siy the Report prepared by thEorld Bank's Institutional Integrity Unit has
listed ‘fraudulent and corrupt practices' by private Indian contractors, 'Progressive
Construction Limited and MVR JVThe words used in thé/orld Bank report are
‘fraudulent and corrupt practices'. Nowhe Government has stated that their
performance has improve@hrough you, Sirl want to know from the hon. Minister
what is this 'improved performanceé.e., improvement in bribery amount! What
action has been taken by the Minister on the Report and has any inquiry been
conducted by the Ministry on the Report of théerld Bank with regard to these
two Companies on 'fraudulent and corrupt practices'?

SHRI C.P JOSHI: Sir the question is not relevant to the main question to an
extent because the work award was given between 2005 and 2008. They have
brought this fact just knowLet us ascertain the facts and, then, we can say whether
they have entered into corrupt practices during that time or not. So, we are saying
very categorically that(Interruptions)...

MR. CHAIRMAN: Please, pleasqInterruptions)...

SHRI C.P JOSHI: Siy they have brought it to our notice on 1st March, 2012.
They have already given notice to these Companies. Let the facts be ascertained by
the World Bank team. Once they ascertain it, then we will take action on it. But |
would like to remind the hon. Member that the non-performance is not linked with
this. That is a different project. So, don't link these two things
together..(Interruptions)...

MR. CHAIRMAN: No supplementaries, Please.
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SHRI C.P JOSHI: These companies are having a number of projects in the
NHAI. So, don't mix the two things together

MR. CHAIRMAN: Question No. 382(Interruptions)...No, no, please. This is
over..(Interruptions)...

Mt W e W, yT U YW A JoI Tl T e g ARl
st wumfe: WY SN, 98 WISTI oW qEl B ddhdl
Launch of RISAT-I

*382. SHRIA. ELAVARASAN: Will the PRIME MINISTER of be pleased to
State:

(a) whether India's first radar imaging satellite RTSAthe country's first
micro-wave remote sensing satellite is ready for launch;

(b) if so, the details thereof;

(c) whether the indigenously designed and developed satellite is capable of
imaging during day and night and in all weather conditions; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE PRIME MINISTRY'S OFFICE (SHRM.
NARAYANASAMY): (a) and (b) The country's first indigenously designed
microwave imaging satellite, Radar Imaging Satellite (RFBAwas launched by
Indian Space Researchdanisation onboard India's Polar Satellite Laukfehicle,
PSLVC-19 onApril, 26, 2012 from Sriharikota.

(c) Yes, Sir

(d) The RISA-l is an advanced C-band Synthefiperture Radar Satellite
working in 5.35 Giga hertz frequencyhis has clud penetrating capability and also
can image during day and night as well as all weather conditions. This facilitates
cloud penetration and imaging even without sunlight. For RiISAmaging sessions
around both 6AM and 6 PM are chosen.

SHRI A. ELAVARASAN: Sir, | want to know whether the Radar Imaging
Satellite circles the earth 14 times a day and takes clear pictures of the earth surface,
and whether these pictures can be used for many purposes such as crop prediction,
the national securityetc.

SHRI'V. NARAYANASAMY : Sir, | would like to submit that the hon. Member
put this question before the Satellite was launched on the 26Gpriof 2012. Sir
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with your kind permission, | made, in this augusiude, a statement regarding the
successful launch of RISA by our scientists. | would like to mention that this is a
hundred per cent indigenously-built Satellite. It was put into the oAnd,

according to them, after the first manoeuvering, it started sending imagetheSir
hon. member has asked the number of circles it completes in.dtdaya 24/7

satellite, covering the Earth six times a ,dagd taking 130 minutes for one round. It
clicks ten minutes' images continuoysigrm 6:00 a.m. to 6:00 p.m. in the evening.

Sir, 1 would like to share with this august House that when the first pictures
were taken at 6:00 a.m. on 1st magl2, the images were very clear and it covered
areas starting from the Himalayan glaciers to Karnataka via Bhopal. It took images in
a radius of 25 km. It used a new technologgrm optical remote sensing satellite
technology we had moved on to micro-wave remote sensing technology; and, now
we have moved on to adopting the latest technoltiggt is, the remote imagery
satellite technology Sir, scientists from ISRO deserve congratulations from this
august House for the successful launch of such a large and indigenously-built
satellite.

MR. CHAIRMAN: The House has already done that. Thank you.

SHRI A. ELAVARASAN: Sir, has India's rank in the world improved in
satellite-launching technology after successfully launching this satellite as well as
Agni-V? What steps have been taken to strengthen the satellite-launching
infrastructure?

SHRI V. NARAYANASAMY: Sir, as far aAgni-V is concerned, it is being
dealt with by the DRDO. So, | would not like to answer that question. But as far as
satellite-launching technology is concerned, we are one of the leading countries
along with the United tates, Europe, China and Russia in this fidlde are
collaborating with various countries, especially Russia, in the Field of improving our
technologies in remote sensing, in launching satellites for transponder-use and in
various other applications. Our scientists are second to none in the world and they
have bought many laurels to our counffirey have developed and used advanced
technologies; they have done inventions., $ifeel very proud of our scientific
community

Compatibility of States' rules with the model Central rules

383. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of WOMAN
AND CHILD DEVELOPMENT be pleased to state:

(a) the names of the States which have framed rules under the Central Dowry
Prohibition Act compatible with model rules circulated by Government of India;
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(b) whether Government has formulated any central or centrally sponsored
scheme(s) for spreading awareness as well as monitoring enforcement untlerr the
on a massive scale;

(c) if not, whether Government would do so considering the fact that a
significant part of corruption as well as violence against women are linked to the
dowry system; and

(d) whether Government would give preference in assistance to States which
have already framed the rules?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (d)A Statement is laid on
the Table of the House.

Statement

(@) The Government has Information that 1¢at8s/UB as given in the
Statement-1 $ee below) have formulated Dowry Prohibition Rules compatible with
model rules circulated by Government of India. information in respect of remaining
States/UT is being collected and will be laid on thable of the House.

(b) and (c) No specific Central sector of Centrally sponsored scheme has
been formulated nor there is any proposal to formulate any such scheme for
spreading awareness as well as monitoring enforcement undécthdéowevey
Government undertakes awareness programmes through print and electronic media
and reviews implementation of thct with Sate Government from time to time.
National Commission foWomen (NCW) has also beenganinsing seminars,
workshops, conferences and public hearing on various issues concerning women
including dowry These efiorts are also being supplemented by th&at&
Governments at State level.

(d) Does not arise.
Satement

Name of the States which have framed Rules under the
Central Dowry Prohibition Act compatible with Model Rules
circulated by Government of India

SI.No. Name of State Governments
1. Assam
2. Bihar

3. Chhattsgarh
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Sl.No. Name of State Governments
4, Goa
5. Guijarat
6. Haryana
7. Himachal Pradesh
8. Karnataka
9. Kerala
10. Madhya Pradesh
11. Manipur
12. Odisha
13. Rajasthan
14. Tamil Nadu
15. Tripura
16. Uttar Pradesh
17. West Bengal
18. Andaman and Nicobar Islands
19. Chandigarh

SHRI PYARIMOHAN MOHAPATRA: Sir, first of all, | would like to draw the
attention of the Chair to the violation of the guidelines given by the Chair in this
House the other day about writing the name 'Odisha’ properlg Department in
this Question and in Question No. 387, has mentioned 'Orissa’, which is no longer
the name of the State. So, | suggest that this may kindly be taken up again.

MR. CHAIRMAN: Thank you for pointing that out.

SHRI PYARIMOHAN MOHAPATRA: Sir, my first supplementary is, the
Ministry or the Minister does not seem to be serious about the biggest crime
against womanhood, that is, dowrly should be considered as being worse than
AIDS, because it breeds not only corruption, but even violence, which sometimes
goes up to bride-burning in several cases. | had asked whether awareness would be
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spread about it, but there is no awareness in the Ministry itself. In the itehhs

been stated that there is no monitoring mechanidns is a CentralAct passed by
parliament and monitoring of the implementation of this law is the duty of the
Government. When will the Government recognize its duties and start monitoring it?
In the reply there is no mention about any scheme for monitoring.

st gom diver wyfa S, w9 W@ew @1 U W *wr ®, g
SffFem & ¥add W FAREN @M % AR H O gel g1 ¥8 Il b SeR & H
JIET ¥ SR THA SN Alsd wed q¢ €, 9 Central Dowry ProhibitiomAct, 1961
compatible with the model Rules circulated by the Government of Iagia, e
W Al 9 sme gef Dowry Prohibition Officers and Chief Dowry Prohibition
Officer @y €1 g9 Dowry Prohibition Officers®1 @™ @gd sew 21 37 DPOs®
ggd 9 @M g, S complaint receive®=a, S9 WX action <, complaints &1
register®<=1, I9&I maintain =11 9d AfaRed AR Dowry Prohibiton Officers,
Advisory Board® Convenerst ¥ ik d Advisory Board® Members® e
regular contact &d €1 9% oremar District Magistrate®! z& ax # inform
AT 5 FEi-del TH TRE b UG MU B, 39 YdC HT USEEl B § A &l B
e ¥, gg foxe o bride sk bridegroom= taR @ ¥ W UMl dees! H @A
MBI 3 Re b dM ! H Al g fF Fw agd I$1 AMIRIS RIS T MR 39
R®E B W PRI F v 9ga ¥ Ium ¥ ozeH waw g RE ¥ dowry. Dowry St
demand basisk g ¥ 84 prohibit #x =Ed €1 TR T SEd, Sigd W)
prohibition 7€ ¥ R W1 ¥ fie, ¥ @9 =g & A5 €1 Dowry & wET
w1 & far CDPO &1 u@g« ® 3R I8 I WRaRI & [mert &1 CDPO i
complaintei@r g, S9&! Scrutiny @ St € 8iR 3R complaint section 3, section
4 71 3R section 4(A)& @i ¥, 1 IFH! enquiry conductaxd, parties &
evidencessag foy Wi € &R I9F 9 I evidences DPOsRT CDPO &1 fiw
S €1 rema o)A arelt ol g e Reame Rrena §, S9Hel Aifed o
w7 o f& S9@l hearing®a o)t €, Rema e & e #EH & sty S|
R HIAE! &AL, I8 AR EERT 399 AR @ g9 dr § R o'l 9w Central
Monitoring Committeesw ware €, ag anft 7&l 21 g9=1 National Women Mission
39 IR # Awareness createxdl ¥, WS awareness createwdl g, NGOs
awareness createx<t ¥ 3l district Probation dfcer @r Additional District
Probation Officerar City Probation Officers e svR 39 ok =&l a1 &, @ d
39 3R SHBT e e B 39d Al RGN HHAR! Bl IRl b dE Th
declarationd=r gsar & f& S99 9 T o €, 89 W S9d signaturesid €
Sas father & signaturesa 2, swat wife and father-in-law® +ft  signature
B B

SHRI PYARIMOHAN MOHAPATRA: Sir, | am aware of thé\ct and the
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Rules. | don't know why the hon, Minister chose to read out provisions &cdthe

and the Rules. When | asked a question, | am expected to be aware of these. The
Question has not been read propeflyconsiderable part of corruption comes out of
this dowry system. Since girls have to be married off, all sections of society try to
make extra moneyThat is how corruption is bred. | think there should be some
studies of dowry and dowry-related corruption. Please ensure that all the studies are
now analysed in your Ministry and schemes are formulated on that basis to spread
awareness and enforce thet or Rules properly because enforcement mechanism is
very weak.We can't pass a law here and say that it is fateS to enforce it.t8tes

will naturally enforce it. If a law has been passed by Parliament, the Centre has to
watch as to what is happening. This responsibility cannot be thrown out by saying
that the National Commission f®Women or the tate Government is to do certain
things. Will the hon. Minister ensure studying all the reports which have come up
on dowry-related violence and dowry-related corrupti@Vil? the Minister come up

either with Centrally-sponsored schemes to tackle this or advise the States for
drawing plans at tate level?Will the Minister Change the awareness programmes,
which are producing no results, for better campaigns through better means?

scht Fom dRer |ufa weley, # oMU WEEEH ¥ Wed bl Al @rEdl §
f& Central Dowry ProhibitionAct, 196128, I8 &/ M0 oMd & iR Mud 34
ATl g A g ¢ e SiEl 9@ s@d fav monitoring system@r ware 8, #
=Zredl § f& We @ monitoring SR &M eyl NCW @ dgd @R & @R
I8 ¥, awareness createx gl ¥, 9Ha-ETd W fie #fsar g1 &R o wiemmi
¥ awarenessmy &l ¥ AR NCW 39 eI & analyzear ik State Women
Commission® grT #t g@al analyzefwar <m w81 21 39F 919 PR SoRd US,
ar Monitoring Committeedier & WX W 918 AT

DR. BHALCHANDRA MUNGEKAR: Sir, taking into account all proclamations
in the Indian Constitution on the right to Equalittyis not possible for this country
to give a sense of dignity to women after independeifter listening to the reply
of the hon. Ministerl am compelled to say that the entire issue of dpwityere
hundreds of young women are killed, should be taken more seriously than how it is
taken todaySir, there is intetransferability of various kinds of donations. | suggest
that the Government should take serious view of this entire matter and prepare a
comprehensive legislation without simply saying that the State Governments are
responsible. The Centre must take initiative, as it has been taking in several other
matters, and bring comprehensive legislation so that the stigma of dowry is
removed. In simple meaning, It is like a slave being sold for marey that is why
according to me, comprehensive legislation is called for
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MR. CHAIRMAN: That's a suggestion. DNajma Heptullas=™ suggestion
fer 2l

st gon dRer H A g 6 ¥' Qe orel §, Wfed gARI dgad 9Rl
schemest S "o €, S99 fl 39 OX® @1 TH environmentssRm ST I8 g,
et g9 )18 @l g) fear o1 ¥

SHRI PRASANA CHATTERJEE: How many meeting she has convened with
the State Ministers?(Interruptions).

MR. CHAIRMAN: please, this is not your turn. DXajma Heptulla.

ST ASET U BUPedl ¥R, TP GIRY H SfiRad fAFRex A g @mEdl g
f& sgd I State Governments Afeenali & v positive schemes=l g,
72 YR¥ H R WHfed fqare gl 8, A 9 UgE R ¥V dAsdl Bl od E,
aifsr SAF g9 W S ff 9 SEF R & fa e B AT BUS 9iRE, S9dl
g8 el 9% R I 'R ¥U¢ 9 99 dAfd @ <d & S @l &1 arrangement
PRI Bl A R/ Py WHR b U U HIig positive schemed, ST gwR StatesH
W @r Bl W, SN A yew SR AR oear Ul ruled Statesd €2

#hRlt T AR Wl HERd, § MUd W™ A gar @l g 6 um
We AR &l 99 3T Re b AMfed fIaw 'G € 9 We & U™ Sl quAl B
B ¥ SEd ¥ 9 BVR ¥OUY, Ui BOR BT, UE EOR ¥UY J Id § 9 SEer
el dEAl B, 98 SWd fHU Haq BN OE

1. SMT U gUqedT. HY 'See W@l ®8l, H9 ¥' bel fd AfRani & fag
R HIs Y positive schemermus o 2 fo S ™9 wfzad € Ee Ao
F UM SAHI BOs o I AT JReer T8 B 8, Se fau S A" uew A 8
RET 8, ®1 @R States# W1 Ul WA A BRA BT AU HIERT 2

sicht gom dRe (= sl A U w8, O Rl § W f Sl
Tl BIR A UE BOIR POV AT S F UM STeFISTeN Wdl W ¥ SR 39 oRE

SI. TN U RUgedl: B W ISl H 87

et o diver foeel § W 2, S oMue A uew # gamn| a fafre
I H dex @ oft U dls o A8l © L. (caEm)...

MR. CHAIRMAN: Silence, please. Shrimati Jaya Bachchan.
ST. AT U. ¥Ugedn: 89 $u ¥ U¥ ¢ @, State Governmentst I g &l
gl

MR. CHAIRMAN: No cross talking, please.
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ST. ISMT T. FUeel: 89 MUH U® L &, AU R B Bl 87
st pwm dRer ol Wexw @ T P ww g L (Em)..

MR. CHAIRMAN: Please, that is oveYes, Shrimati Jaya Bachchan, go ahead
please.

ST ST gea: W), HAl Sff A ol efud oA A wel {6 ¥' ar 8, wWew
T, WT ¥ UM Yurd g, Bl wEY § woman organizationg, @ | would like to
ask herf amu 431 v #EW @1 B TH A b 91 1Y where a person, who
has committed the crime of dowry death, has been punished. o reportsar
ol BRI oo g9 fRAl ve & R # g U wife sad Aell 9 89 EaR|
4 dowry deaths® ar # @ ued &, dwfed R ave 4 S¥ g8 &, fsM S
g 3 ufere & g, @1 o WM 7 I punish fFar @1 Centre, Staten
Women Oganizations® 3% punishf&ar | want to know that.

st gon ke gufa Heldy, sHel te awl foe g, d 39 faw @l
¥eq b Ued W G| wEl-oel g9 aRe & dowry deathd e gv € which
are punishable under section 304 (B) of the Indian Penal Giddy=aT asm fired
g SUb ddy A ve IR A S T gl a8 H Wed & ued W Il STEl-oTE
fere @ W ¥, SEe A9y A U onuel frd g

*384. [The Questioner (Shri Ramchandra Prasad Singh) has absent.]

384. oft vars uwe g w1 9se uRaeT 3N ToEnt WAl g8 9am @l
Wmﬁ?

(@) ®1 IE 9d T fF i a¥ 201112 & oiftm @@ # 7400 fEA oy
wsdl & i BT SReRa IRIRGR &3 B |iur

@ afy ', 9@ doddd) &RT RO,

(M S& AR d IRME wed vy A&l oRASERi @ pa fedad e
SINCEISPEICI I SR 1

@ |sd v &1 @ $a fean dufEl e dio g

Wb URaET 3R womnt w6 o A Sl @) 9 @ e fTwe 9eq &
Tod W IW@l Sl ¥

feareeor
@) St A&

@ U T@f 3aanl
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a ot &3 @1 J9ift om gl See uRasmel & fav faag ad 2011-12
$ SifeH wwre $ SRM o FET 16,176 BRIS IUY B TS B

@ 3 uRIeERn @ Rmerr 11 i dufraRumanfeal w1 i
SR

Road projects entrusted to private sector

1*384. SHRIRAMCHANDRA PRASAD SINGH:Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(a) whether it is a fact that the responsibility of constructing 7,400 km long
roads has been entrusted to private sectors in the last week of the financial year
2011-12;

(b) if so, the details thereof;

(c) the total construction cost of road projects worked out during the said
period; and

(d) the total number of companies entrusted with the responsibility of this
road construction?

THE MINISTER OF ROADTRANSPOR AND HIGHWAYS (SHRI C.P
JOSHI): (a) to (d)A statement is laid on thEable of the House.

Statement
(&) No, Sir
(b) Does not arise.

(c) The total construction cost of Rs. 16,176 lkkas been worked out during
the last week of financial year 2011-12 for road projects to be entrusted to the
private sector

(d) 11 numbers of construction companies/concessionaires are to be
entrusted with the responsibility for these projects.

MR. CHAIRMAN: Member not presentAny supplementary questionyes,
Mr. Javadekar

sft UpTeT SESHY: WU AElGw, guie @ ufkar # ‘last week of March'@r
phenomenor | The answer says, “The total construction cost of Rs. 16,176 crore
has been worked out during the last week of financial year 2011-12 for road projects

TOriginal notice of the question was received in Hindi.
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to be entrusted to the private sect®tr v 2 f& arRe @& § I® w9 W KA
glar g2 That reflects the inéitiency throughout the yearApart from that
...(Interruptions)...

MR. CHAIRMAN: Please put your question.

SHRI PRAKASH JANADEKAR: My question is whether the projects worth
Rs. 16,000 crore are taken up in PPP mode, and, if it is so, whether the Government
has taken the experience of ten years on hand, and, what improvements have been
made? If it is not PPBr ROT and, if it is only a contract and the Government is
paying full amount, then, based on the experiments of last five to seven years, what
are the new improvements made?

SHRI C.P JOSHI: Sir, at the outset, let me say that these are pBfects.
Total PPPprojectssii @ke @& & &, St m<e Rs. 16,0006 © 1 VGF is 40
percent. In PPPnode, we give 40 per ceMiGF. Sir, Rs. 16,000 crore is the total cost
of the projects, and, it is not from GBS; it is from the PPP mode. It should be very
clear

Sir, | am happy to announce that last year we could only award 5,166
kilometers while this year we could award 7,957 kilometers, and, | am happy to
announce that for the first time, we got a premium of Rs. 3,000 crore, which, in terms
of Net PresentValue, comes to Rs. 30,000 crorEhis is the intervention of
e-tendering. | am happy to say that we have learnt from the past experience, and, we
have introduced the concept of e-tenderiigth e-teridering, a laje number of
bidders are participating, and, through bidding, we are getting premium. Don’t
confuse it.We spread the entire programme over the entire. y&aly last fortnight,
because of the 45-days’ timeframe from PPP to CCI, we could make awards in the
last week only in these three projects. Otherwise, everything in e-tendering is being
done in a transparent mannand, we are getting very good response. For the next
year we have a tget of 8,800 kilometers.

DR. K.P RAMALINGAM: Mr. Chairman, Sjrin the answerthe Minister has
said that the construction cost worked out for the last year is Rs. 16,176 crore, and,
for that, eleven private companies have been entrusted with the responsibility of
these projects. | would like to request the Minister to kindly provide us the State-
wise list of all these projects.

Sir, if we talk of BOTroads, the cars of the Members of Parliament can pass
through without paying toll charges but there are so many hurdles and problems
which are faced by the MPs. Can you give a separate pass?
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MR. CHAIRMAN: What is your question? Does it relate to this question?

SHRI K.P RAMALINGAM: Sir, it is also related. Siwith regard to the BOT
or PPP road projects, we are entrusting works to the private sector but they are not
allowing even the cars of the Members of Parliament. There should be a separate
pass for that(Interruptions)

MR. CHAIRMAN: That is a separate subje¢knterruptions)

SHRI K. P RAMALINGAM: Sir, my first question was regarding théate-
wise list of the projects..

SHRI C.P JOSHI:Sir, if the hon. Member wants dafe-wise list, | can submit
the same. There is no problem in thicah assure you that if there is a problem of
entry of the Member of Parliament, we will give directions to the Concessionaires,
and, they will adhere to it.

M NF PAR HAY : QUORT A8led, § WEEE A ST B g8 qqmEr @redl
g f& NCRH @l &1 uvcd oWdR & 8l 8, fod &RU SR uee 3R faeell
@ g A grarmA # g9l ger U Bl g1 'EH AEARE HE St A afdd R
R faex g8 Ry W fewr o & FOMER @ S 8 8¢ WRe & fog
URTU-d g9/ S 9@ifey, e WA @3 S o3 ft wliefa uem @t ot

JIUT FEIRY, WRT A HA ST W ¥ Had § 6 F FomgER 9
ST Bl g7 ARG B SM Al IS &b FHET B @l g9 Ao HOI@ T 87
I @ T B, Al SEel A @ € SR OSTR MRl @l Tl §, Al R SHel
@ 1 UWE AR HEA S jEE, arffe NCR # fis 9, oW, & S9an &1 feima
[EEEE

st AR et T Gwfa wERy, A 9ew g9 e 91 #9 osme &
foumr & SfreRAl @1 dEl B, W Whedl AR TOIfRR 99 U W SR Ig
e important road €, 39 € @1 alignment & 1 W B, GHI W HIgER
Y& B WY, 3 FM B BH UAMGA F YR W o ¥ Tl WS 1520 T &
e # oudl $He AR H gua R @l Rafy # gl

MR. CHAIRMAN: Any supplementary questions on Question No. 385?
Question No. 386.

*385. [The questioner (Shri Dhiraj Prasad Sahu) was absent]
4 P ST H THoUdT BT 39
*385. st €RST UME WY R ST WAl IE g B pul H (@
(@) T BRI A GG (Fe) FRT MO U] G1hi & Gieel ovs  (IfaRe
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i g wWefd qf) w AfoRed fEin g omdfed 4 & amded H wwwudr @
qoq T8l fear T @

@) afg g, @ dedt @RT ®MTOE SR TES RN OBRU T

(N F SMa USRIl SR WRAW S| wieRuv fa. @) & d= gu
I F oagER, faRea Ao & fag d-@@iea g @fa @ ge #) @1 ogern
A gie Hedw el femn S e o§; ek

@ Afg ', @ dedt @RT R®TOE IR TS RT BRI B2

g@r #elt (Rt O v gwh): (@) W (@) TP AR Wed % ued W vw faan
T R

feareeor

@) ¥R (@) Wa RS e few fofes @@) & doRl Wa wie 3
AU ereART # Gefdd @@’ b UglgRel gRT dlee ove # gffaRed femfur feu
S ® SIgH USH PRA A Uh WAW Ufar eus w1 fdwR, 2002 H el
dve W AfiRa el wx ogafy enfed uwRt & gam v w® @ M o oA,
2003 H IrIHT Amel @ afde fmi & Frfaer @ gafa teigd Su™ & wu
d dad ST AWl d UeE @ Mg oft 9@l Ugl dIR 13-2-2003 9@ o= ey v
g R fEor fafa R &1 feas dWT & gaR oufea wuRl & yIa R
W fEa oo S fe fEfafed arfaer d§ Seom fea mn ©

HH. X BT THR RecwaR, 2002 # < 7T argAfT |1, 2003 H &1 T AL
F IR AfHaH Y & FTAR FrEfsRor &1
faferer gRam arferfa gRam
1. STUGTH 150 @ WiT 75 a1 Wie
2. 9 196 T WiT 98 i wic
3.« 238 97 wiT 119 & Wie

@M &R (@) 3F & JFAR Wipd YH BT 50 UKW THRT A UNRI B
w0 # 99 AW ugaiRAl @ ferm wam oen el sfaRed fefor ok srgEm <Aiemei
A afe fmir & Frwfderor &1 ewE fear orl 99 2008 H oSrgEA AMRN W AU
i & fremfer & fau e deifd vedea dien S 9-1-2009 @@ dg o),
o e ot IE Ao BRI Sgdiude BigHd HRUNIE gRT AU RR @ feu T

TP P ATAR OIS SR W SfeRa o olfdw ddfed ugrenRal A @ Ao
W PHIE AT ww el gs ol
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No uniformity in allotment of land

1*385. SHRI DHIRAJ PRASAD SAHUWIll the Minister of STEELbe pleased
to state:

(a) whether no uniformity has been followed by Bokaro S&taht (SAIL) in
allotment of land for additional construction on Potato land (sanctioned land for
additional construcfion) of residence by lease holders;

(b) if so, the details thereof and the reasons therefor;

(c) whether as per the contract between residence lease holders and Steel
Authority of India Ltd. (SAIL), 50 per cent outstanding value of the sanctioned and
(per square feet) is not being collected for additional construction; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STEEL(SHRI BENI PRASADVERMA): A Satement is
laid on theTable of the House.

Statement

(a) and (b) Bokaro t8el Plant (BSL) of the t8el Authority of India Limited
(SAIL) has followed a uniform procedure in allowing additional construction on
potato land by the lease holders of concerned quarters in its township. In September
2002, additional construction on potato land was permitted on payment of requisite
charges. In March 2003, regularization of construction beyond permissible limits was
allowed as a one-time measure only those cases where the agreement to lease
had been executed up to 13.02.2003 and the construction was as per the maximum
plinth area limits as mentioned in the following table, on payment of requisite
charges:

SI.No. Type of Quarter Maximum permissible Additional area of
plinth area allowed regularization allowed
in Sept, 2002 in March, 2003
1 E/EF/F 150 Square feet 75 Sq. Ft.
2. D 196 Square feet 98 Sq. Ft.
3. C 238 square feet 119 Sq. Ft

(c) and (d)As per the contract, 50% of the outstanding value of the

TOriginal notice of the question was received in Hindi.
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sanctioned land as charges was collected from all those lessees who opted for
additional construction and regularization of the construction beyond permissible
limits. In 2008, a revised one-time scheme which was valid upto 09.012009, was
floated for further regularization of construction beyond permissible limits. This
scheme was based on revised rates as per fresh assessment made by the Housing
Development Finance Corporation, but no response to this scheme was received
from the concerned lessees.

Amendment to Dowty Prohibition Act, 1961

386. DR. PRABHAKAR KOREMWill the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the National Commission for women has made recommendations
to amend the Dowry ProhibitioAct, 1961;

(b) if so, the details of the recommendations;

(c) whether Government has taken or/is taking any steps to implement the
said recommendations; and

(d) if so; the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (d)A Satement is laid on
the Table of the House.

Statement

(a) and (b) The National Commission foWomen (NCW) proposed
amendments to the Dowry ProhibitioAct, .1961 in 2009.The major
recommendations include:-

() Amendment to definition of Dowry
(i) Provision for registration of lists of gifts received at the time of marriage.
(iiy Provision for separate penalties for giving and taking of dowry

(iv) Penalties for non-maintenance of lists of gifts received at the time of the
marriage.

(v) Insertion of a new clause providing an opportunity to the woman to file
a case at the place where the offence was committed or where she permanently/
temporarily resides.
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(viy Protection dficers appointed under the Protection Women from
Domestic Violence Act, 2005 to carry out the duties of the Dowry Prohibition
Officers.

(c) and (d) The recommendations made by the NCW were discussed in an
Inter- Ministerial meeting and the Dowry Prohibition (Amendment) Bill 2010 was
drafted in consultation with the Ministry of Law and Justiées. a number of
representations were received against the proposed amendments, the NCW held
further consultation at the request of the Ministry and provided the minutes of the
same.Thereafter the Ministry held a Regional Consultation on the 17th November
2011 and a National Consultation on 12th January 2012 with the representatives of
State Governments, police, Legal Servidaghorities etc. to discuss the issues in
implementation of theAct and share best practiceShe Ministry is currently
examining the proposed amendments in the light of the deliberations made in these
Consultations.

DR. PRABHAKAR KORE: Sir, in the Ministets reply | dont see any
seriousness on the part of the Government on this issue. | was deeply hurt when |
read the news item ‘one bride burnt every hauhich appeared in a national daily
On the one hand, we worship women as goddess, and on the other hand, women are
being killed for not bringing enough dowrin fact, in Delhi...

MR. CHAIRMAN: Question please.

DR. PRABHAKAR KORE: Sir crime against women in Delhi, the capital of
this country are high compared to any other big cityis very painful to mention
that in a place where the...

MR. CHAIRMAN: What is your question?

DR. PRABHAKAR KORE: am coming to the question,. 3iris a very serious
matter The hon. President of India, the hon. Chairperson of th&..UP

MR. CHAIRMAN: Will you please ask the question?

DR. PRABHAKAR KORE: Sir the hon. Speakethe hon. Chief Minister of
Delhi, the hon. Leader of the Opposition, all are ladies. But still, if you see the
number of dowry deaths in Delhi...

MR. CHAIRMAN: lam afraid you don’t have a question. Please don't read a
statement. Just ask the question.

DR. PRABHAKAR KORE:Every month, 142 deaths are taking place in the
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capital. It is a very serious matte®ir. According to the National Crime Records
Bureau, the total dowry deaths in 2000 were 6,995.

MR. CHAIRMAN: Please ask your question, .Sir

DR. PRABHAKAR KORE: Sir total dowry deaths reported in the country in
2010 were 8,391. Given these unacceptably high numbeyd, Bauld like to know
from the hon. Ministerthrough you, whether the Dowry Prohibition (Amendment)
Bill, 2010, will be adequate to address this burning problem of Indian women. This is
my question.

ST PO dRer w9fa #Eled, # oue Hegw W gaEn @Ed § f6 it is a
social problem. Change in social mindset is needgefl @@, # ¥g aarm =T
g f& S wwgd g, a8 NCW & sisic ¥ Reafecs 21 )k, NCW & arR o v
srfsHed oMy ¥, Sk IR H s ued Tl fewr g Wdfed # wed @ gar o
=redl g o S fRreiRe NCW 3 @ € 9 onft sfer dfeve &, =R € ¢
HRAeeH & 9, fswie fafred & @19 g9¢ IR # 9@ aR$ IR wAShew. &
AR 9 dRb 8l NCW &1 RerRel &1 @y ol |

st sl o gERT Ward qfoy, but please don't make a statement. Other-
wise, the question will be disallowed.

DR. PRABHAKAR KORE: *
MR. CHAIRMAN: None of this is going on record.

DR. PRABHAKAR KORE: Sir my second supplementary question is this.
How soon will the Government implement tAenendedAct? | also want to know
whether the Government has taken sufficient steps to prevent its misuse against
husband family when false complaints are filed followed by stringent punishment.

sl o diver wuofy AERw, S fR W usd W e § 5 TR U™
St NCW @t RmiiRel amg €, 9 pre-mature € ik ¥ under considerationg |
MU ¥E wel & & Ul & 9 9@ WY, @ 98 gEd TdEl omar ¥l ofed fw o
ST 39 UBR B ARG E,.(FEU). TR Bls 9ARl ufd Bl ®, O S9d fay
CGAICRIS IR

1. v R 9vufd wEIRY, @9 W BIR §EN & SR Ud dod g
g & St ft S0 € iR YRGS\ ¥ gr # wmwuw 9 € O @M 9gd
g B 81 Wfed ofd H B Sop) yodl § [ Sfaex |AEd, PR AUHT gl
ST T T Al 9gAl Bl T Hi ST 82

*Not recorded.
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AR AT & fau g8 g9 v @ g 2§ @A S 9 ge wew dwan g
fo Srar @1 T T fF 39 vae & d8d S AN Uds W §, SAd [Gog a9 9
e erarEl B @Ryl s9e aftRed Smwwmwer § @l @ Rt agem @
fog, w1 Refa ggem & faw @0 smu 1% educational programmem ® &2
AMUBI AT UWH ARGl A IRA T HNfP ART B WIA I9I g ARG B
2. (@), PR Wy St dF e A |a e el @ sy educational
programme T @ BIRTT W T B2

shrlt o ke - @y wEEw, S P R St 9 9gd smeT WA geT R
Y TAR HHI AR HRR § R Sal orEs H Al 9gd 9 M BN 8, ofed H
gg qqr @Edl g fb g e b fag NCW & #iegw 3§ 9gd 9 awareness
T € SR Sl BRI AUl Adell WA ¥, SEd wem | W €1 ST 11 9 9
18 W & dfeadl #§ 39 R H awarenessfrye wR iR W Y drell STREE g,
18 9 & 9% 99 J fya® & dme R a1 Sd ofeX ¥E awarenessyE i
3 strengthenzi ™, economically empowerf, < s w9 &1 FHEE  fHar
Sowddl g1 o fe #9 wEr § fe wg social evil 8, wmIiSe §R1$ €1 g€l g¥
%4 & fav @' wm aga helpful rfi..(caum).

M gAER g1 : WX, o¢fl Sfaex ABg 7 FET § P SiRa, ofRa B wed d9
WA B 8, Al 3P IR H WHR b R AR 87

sl oo divy - siiforg weenr wew # Afeemen @ ¢ <9 € & swH
afgeedi @ od T

SHRIMATI VASANTHI STANLEY: Sir, through you, | would like to know
this from the Minister Will the Ministry consider introducing a provision on

income-linked cap on marriage expenditure as recommended by the Planning
Commissions Working Group onWomens Agency and Empowerment?

sirct gon dRe 99Ul wEled, § oud wewd A ge garn wedl g (@
St NCW @t g5 RrmiRel g €, 9 premature® @ik 37 39 e & RimiRe
g1 5@ I maturity ™ g T9 ¥ | AN e @R ot SgE

SHRIMATI SMRITI ZUBIN IRANI: Sir, it is quite distressing that the NCW
had made recommendations in 2009 which are still being considered after three
years. One of the recommendations, according to the MilEst@sponse, is,
Protection Oficers appointed under the Protection Women from Domestic
Violence Act. Sir, the Minister in her response has said that these are still under
consideration. The NGOs have highlighted numbers to the Ministry stating that 44
per cent of the women in urban India and 36 per cent of the women in rural India are
victims of domestic violence and most of these cases stem from dowry demands. So,
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I would like to know this from the MinisterWhile you consider the
recommendations of the NGWvhat is the budget that you have allocated so that
the Protection ofMomen from Domestid/iolenceAct, 2005 is implemented and most
of these women, who are victims of dowry demands, are helped?

st pom dRY ;- 9ufd Helew, § amud wemH W R gqEr wedl g e
gga @ fwiRe @t & R S9¢ siie Wt g NGOs 7, avie |NEd 8w
vfefie & faaw $o ad @81 g1 S BARI E HAle™ g SR @R ol
feurddicy €, gferw feurddic €, ¢ fAwIRel @@ @ sm & €1 3 premature daa
W ¥ sy # wWed B gl T8l bl g L(aEE). 390 WIeeRE Sl Bl Sl

SHRIMATI SMRITI ZUBIN IRANI: Madam, what is your Budget
allocated..(Interruptions)...

s pom AR - onfl RAEIRE & @ @l # R E..(FEm)..

SHRIMATI SMRITI ZUBIN IRANI: Madam, what is your Budget allocated for
protection of women under DomestilenceAct, 2005. | am sure you are unable to
respond because you have not allocatedicserit Budget under thig\ct.

st oo R : oy wafw @l 99 wR I E(auE). HY dEr 7 6 e
ATy, B MEIRY &r &1, 86 W ¥ AR Wifae= 8RS (@Ee).. g
foa g, fRwIRS |1 € R 3EH w1 BRAT T (AGEF)...

Indira Gandhi Matritva Sahyog Yojna

387. SHRIMAI MAYA SINGH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) at what stage is the Indira Gandhi Matritva Sahyogna (IGMSY) the
conditional Maternity Benefit Scheme launched in 2010 in 52 districts across the
nation;

(b) the number of districts that have done the initial work of implementation
of the scheme;

(c) whether Government has any feedback about it;
(d) if so, the details thereof; and
(e) if not, the reason therefor?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (e)A statement is laid on
the Table of the House.
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Statement

(@) Indira Gandhi Matritva Sahyog Yojana (IGMSY) is a centrally sponsored/
conditional maternity benefit scheme which is operational since October 2010, in 52
districts of all $ates/UB across the country on pilot basis to improve the health
and nutrition status of Pregnant and Lactating women and their young infants.
IGMSY is being implemented through State Governments/UT administrations using
the platform of Integrated Child Development Scheme (ICDS). The Scheme has
completed one year of its implementation and preparatory work such as tie up with
the Banks/Post offices for cash transfer to the beneficiaries, opening of banks/post
office accounts for the beneficiaries, training of ICDS functionaries etc., have already
been completed in most of the states.

(b) As reported by the t&tes/UT, forty one districts have done the initial
work of the implementation of the scheme.

(c) to (e) As per the feedback received from theat8s/UB, 1.88 lakhs
beneficiaries have already been covered under the scheme. Rs. 411.78 crore were
released during 2010t1and 201-12 out of which by the t&tes/UB have reported
utilization of Rs.71.53crore. State-wise details are give in Statement-1.

Satement-|

Sate-wise funds released and utilised under IGMSY

(Rs.in lakh)
S.No. States/UB No. of Fund Fund Fund Fund
districts  released utilized released utilization
covered in2010-11 in2010-11 in2011-12 reportedin
2011-12
(ason
31.3.2012)
1 2 3 4 5 6 7
1. Andhra Pradesh 2 1021.11 0 2451.79 468.97
2. Arunachal Pradesh 1 158 0 416 21.15
3. Assam 2 674.85 0 1751.53 11.63
4. Bihar 2 983.53 0 2420.89 72.09

5. Chattisath 2 435.73 NR 1069.62 132
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1 2 4 5 6 7
6. Goa 68.87 0 170.34 0.58
7. Guijarat 276.09 NP 689.79 723.87
8. Haryana 50.01 0 130.3 13543
9. Himachal Pradesh 64.93 NR 173.24 169.08
10. Jammu and Kashmir 148.08 NR 378.46 186.71
11. Jharkhand 502.52 0 1174.25 NR
12. Karnataka 740.61 0 1884.22 31757
13. Kerala 357.69 NR 862.72 29254
14. Madhya Pradesh 770.55 0 1931.14 2975.03
15. Maharastra 456.895 0 1121.18 0
16. Manipur 48.61 NR 131.88 555
17. Meghalaya 61.16 15 158.92 3.39
18. Mizoram 31.43 0 84.88 0.52
19. Nagaland 26.99 NR 70.26 26.99
20. Odisha 557.81 0 1258.35 251.69
21. Punjab 37341 NR 982.3 0
22. Rajasthan 884.82 0 2300.22 493.35
23.  Sikkim 13.86 NR 39.34 36.37
24. Tamli Nadu 449.085 0 1150.07 NR
25. Triura 85.59 0 21381 38.63
26. Uttar Pradesh 901.81 NR 2294.67 476.54
27. Uttaranchal 134.45 0 29743 98.06
28. West Bengal 1023.05 NR 251743 NR
29. Andaman and Nicobar 24.02 8.05 63.51 62.90
30. Chandigarh 114.64 0 283.58 9.0
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1 2 3 4 5 6 7
31. Daman and Diu 1 7.33 0 24.04 NR
32. Dadra and Nagar Havelil 358 0 88.30 NR
33. Delhi 2 426.56 0 1104.53 55.20
34. Lakshdweep I 22.24 NR 50.52 NR
35. Puducherry 1 5.76 0 18.76 15.40

TotaL 52 1179589 23.05 29383.87  7130.39

NR: Not Reported.

st wmn R wwofa S, a1 ware e e wga @Eanr Ao 9
gEfag g1 I8 o 2010 § Yw gs M| 52 fal A el Afgensti vaw ®ic
Rigell & wWReF iR Uol GaR & fag I8 Ao g @l Tz oAl H O HE "
H O oEmEdl g f6 Rl & g d@ SR sTewRl A @@ @l W @ Sl
a2, ot 39 52 el # 9 U9 fhad @ gt €, 9@t W oMl 9% A gaRed
T B U €2 e W @ Ay 39 52 Rl # W W e ¥ R € S W
fl IF @ TSI BT B YH Rl (BT 87 AUb SEE H oqqEr o2 fE 41
5t & wm & fharagT &1 URMe e Od ET %, A 9 U w9 10 o
g, &l ol db URfe H Yw B TEl g3 82

sicht o dRer wwmfa S, 52 Al § EAR) 98 UREe WM g bl T
T R SEH TE I SR WY, ER, IRES, SWREs, A U9y, BINE,
JIORA, A, 3 SR o vd PR &, Bl W ol WHifHT wed g anf
TE 3T WE W YH T8 B TS T (...

sirct Arm R eoe g9 A b fav 52 fel Rierde feg € afed s
AU A WA # e i ey €1 wufy Weigw, wElt AEledn ¥ R Usd Hard
P SEE Al TEl e § Wdfed w1 e} waie ¥g © fb g S s Reflw
foar o, 5@ Wed H § Us We P BV QA1 AEdl g, O HERTE H TRR
s feRgae 2 @as 2, S/ 456895 oM@ & IR e Rew fear & @R
2010-11 # e Ffeargoed 0 8, B 201112 H O 112118 A B e Refol
fear 8, dfda 201112 § ff b eamoRE 0 g1 I8 HERTE @I Bs WHe Bl
# #5 #wElgar A gg o wredl g 6 oemu iy Reflst @) @ € SR 2010 @
TE A YE T, A gEdl AfeRT @ fed w1 2 e Be ugd Refiw
fopar, AERTE TR I SERl 0 Wi W swEar T8 feun, s@d 99 U 9
Be Bl G dere] gl olfdd R Wl 0 Yeemsorem I w1 S IS¥ 3T B
B g ¥, g8 W PY Be o..(FqUF)..FH FqERd ¥ AW gg G & f& W
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Y I bs gHEE Tl dR @ v, o fufead el d g o ge g drell
g, e e fav ot 9% T weH Solw ¥ iR 3 W MUl R wiafear
7...(TIGET)..

MR. CHAIRMAN: Thank you. [nterruptions) Silence PleasdInterruptions)
Let the question be answeredinterruptions).

sl \rr fe: wwofa i (caem)...
st wumfe: omue gw forn 2L.(@@u™)..3Y Ue WAt Yo (SEHm). .

siacht wrr e wwfs S, s Ao & dsd, S R Te @ A ge
B T, R AFH HERAT 4 THHI MG fhar g I8 %l fewr 7 R oswd Ry ugy
R OAR AG Y W H R FH Az 27 AU AP SR oA B FU PR

st Fom R w9dfa S, # omue W W AEEE 9ewl Bl gdr
aredl g % g S Ugel 9 @El 8, Sud Sk A A el fgae anw faw
T gHdl g Sl W U™ Sy Al g1 gl 9, g ®El e S hs few T
S ¥ed A H garm wEdl § 5 ¥® umee ww g, gad fafma sl @ 52
et @ fafea feor w1 21 S99l I8 ol & w9 o9 foar Sianr 1 SHr
1500, 1500 3R f%H< 1000 W f&w < 21 1,500 $U¢ 6 WEH @ pregnancy &
ge SR 1,500 ¥UY, S geal 3 HENM b1 8l, a4 oy S &1 Swel pw formlities
€ SN S99 immunization BRI ®, AFHHI0 FRIET T IR IS WR dF g
Iad 4@ lactating mother® fofg, <@ a8 @ @M @l @ &, d 6 WEN &
e I 1,000 ¥¢ oy oMd €1 SE-o@ Wew g fore Tl €, A1 89 Sl g8l
¥ U release wRX Td €1 S S UMW @ Al (cr@em)...

st #7mr e WX, A9 WA gERT geT ol

st pon ke § ol Sag @ @ g1 o s 9 Ry G owd )
fear, ofR sHd 99 S® SwRd TSl § f BN U A d9w ik ¥, a1 'H
I WY T 9 T AR U S9F geee § Wl ¥ 9 uRe offfw @ d@ #
SR I TeSe Wid Idal 2l 89 S9 U B 99 db # T 9 ¥, Rrger
N SA AR B (). .

MR. CHAIRMAN: Please.

St 9 RiE: @R, 48R aEde 3 2010-11 H S e S release fanm
T o, SEH W SOIRI @d fharl R smue SWe v sed W wrer fean, a1
I SIRI @d fearl # WAl welewr | S e e g 6 el (caum)..

MR. CHAIRMAN: All right, one person please. prdnil Kumar Sahani.

ST A9 U RUgedn: WX, S ql fadar VL. (@aem)...
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T ded fEm WX, #E S @ WA o9 Ayl (@) d admit &R B
SIF UM oA AEl T (HaE). .

sircl AR fiE W), 9arel qud b1 Aded @1 8, Sd Wdld Bl oA el
el fHerar € L. (FEuE).Sd wdtd ®1 Sidrd ¥l el e, df "ard gse
... (STTET). ..

MR. CHAIRMAN: Mayaji. please.

. e AR e |unfa Helew, § oud Hiegd 9 HAl HEledl | dedl
arEal g & M 'R we A IR we Ax@ dsdm A & 8 iR S9d Ua-
31, h-al Rl &1 M Smam B ¥ ueh-al el d & = 91 ' € @ Afgend
g2 oM SR 5@l B dfa @@ W gU B PR oW SfaR WEl AWM wR A
Fad g @ 9 TWE @ W I B FM BN THH T had st et @

st |umfn o U giBul

ol e PAR WEA: R, H ue € yw el g1 o wdl foel d aw em
g BN, G RIS B IS A AT B Qe

MR. CHAIRMAN: This is not going on recod. What is your question?
you have a question? | will go to the next. Pleg$sterruptions)...

w e AR W -

MR. CHAIRMAN: None of this is going on recordInterruptions)...sm s
SEY |

sicht gom iR |qufa Helew, # oMud HEAH W ogqEn dEdl g 6 I8
pilot scheme®| @g it pilot stage w ¥ gafaw <t selected el forg @ 9,
I9@1 selection a1 a1 el sHF 9 @ 39 pilot basis & W H SMHAT
BN, 3R IE dgd O wXIb A TN, A W oW H B W b B oIl Bl
et fomam S |

sft wumafer s TR SrUATe ... (). MY S8 SISy

sft TReT empaTer: WA @Wmfd S, # eue wWiEemw | AWRn wE oSt 9
ST e g f omue S pilot projee faEm o A @ el oAl d@ UdST
W WAl 8, d db Ubree A8l Wadl ' SewWH 3R db 39H I BRd
gl SR THSE 7 Yo & BRU SABI GHM SHE ARET Usdl ® IR I
WPHR SH AT Bl HEl Wb F @r T8I P 01 I8N &1 F@@r o fam fawrr @
I BRS BI3 VAT SN, SR BRI, BIS v Y SR eRieft fe o armeft
gl, ST 9% UHNSe Wed §6 & oy smavae g8

*Not recorded.

Do
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sl pon diker wwfa wElGd, # AFHE 9ew ®l gdrEl @Edl g (e
already ¥8 fier o1 fear mn 2 f& SIR1 df@ @S98 THSe o, SHH
PIS Toid &I S AT gl S 'R 9l da SR uRe Siifhes € ST Udsc
e, I8 fdw already S fdar w1 g1 S99 g8 W, @1 I% UHISC
e Aifey| I BRI F S Afeds €, I gEd A BN |

# T IETer: g AN el B X1 ©l |uHfa S, ' U s aR H
SR & & aue Sl SR e} fewr BRm, WA Iw Arg TEl 8l el vl '
MUY ¥E A bel B, O BARI I Bl TRAT F Wd gY H MU TEHE I
e A g war fFdw W v

st pwm iR TS AR B v Y SERT @ SR fear S|

# TR AT I WPHR §bl & aR § PV A8l PR Al | 9T WHR
B Jhl A Py Adad T 1 T BEANE BT HEA Tl b 9T WHR b IFET
TE o 3R T WRBR B 9d TE A |

MR. CHAIRMAN: Thank you.

STt o dRer S Sarel $ ALSLULA. €, 9 T S} Hed PRd |
R IFb AfeH # M WY & vHRSe o Gar g, A I N B UHSc GaAdnd
2...(cTaem)

sft TReT S{ETer; A WA SN AEIfer W § @ 2
st Wl <Ray, w9 9gd @9 E..(Fau)

N gHETH WSS ®UTer 99 #Eled, § ¥ ST dEdl g fb "ERTS
WHR - 9RT WHR & (7 ¢ T W Y @9 f6ar, @ 96 @R A SERT
I @I HRA F AU Ui ASE B R IOE B2

sl o dRer SR9U, dfe S @ YW Wd HRAl 8, SOb U™ QAR
e & Wt ¥, safaw wEl 9 BEl MuBl SR By TedweEdl W} ©l § g9 dl
SRR HYd  SMUHI AT |

# gEETH WSS WU TAdhed] gAdl el ©...(SaHr)

*388. B Y| UM : R AR fFma= w1t a8 aa@ @1 a1 H o

(@) T TWR I & FHARAT MR ARHIRAT & A7 daqd a97 ® e
| T

@ Ife &, a1 ST foa w9 ffa s @ @ a9 T8 fren €

@M 6 aq9 B fhat geRI geRm ¥ 3R
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(@) #RFe daq9 &1 AT w0 A YIdE bd d BR QT S B AHET 52

IR fmEE w950 oft et Ry (@) 9 (9) e fawur 9w ved o faan
DI

ferereor

@) TR frfin dec & aoe 9, WR W & FHARA BN dJAT B
graE fey S A e gam g

@) HM FHAIRAT P WA 2012 qF dad B YA A ST gar 2l
@M A, 2012 AN & AU gdTr gaq b AR 12354 wRIS TU

(7) WR e F TG & ALHl & IRM dgaR Ahal Udle IUA T, WA g
I Ul AN H @R @A R foxig fwrew # ggR & fau sme Su @)
RE Bl WSR T 12 ¥ 2012 P AT WALET @1 d8b H WR gfear &
BRG  AeET (LU &R ffy gRiREr A (gwemRadt) @ ff ergEifdd aw
fear €1 haRd. & ogHicd & URUM wWwu. TR sfear @l dgdl i
THARY. @ @ & SRW T sfeed e wma sen gl i Refa d gar
BN W, amm 7 6 daq @1 gam fFafa snm

Payment of salay to employees and dicers of Air India

1t*388. DR. RAM PRAKASH: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether the employees and thé&icefs of Air India are getting monthly
salary on time;

(b) if not, the time since when they have not got regular full payment;
(c) the outstanding amount of their salary; and
(d) by when the regular monthly salary is likely to be disbursed?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) to (d)A
Statement is laid on th&able of the House.

Statement

(a) Due to severe financial crunch, there has been a delay in payment of
salaries to the employees Air India.

(b) Salaries of all employees have been paid up to Febr2aty.

(c) The outstanding salary for the month of March, 2012 is Rs.123.54 crores.

TOriginal notice of the question was received in Hindi.
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(d) Air India has shown a better cash flow during recent months, besides It is
taking several measures to cut its cost and improve financial performance. The
Government has also approved itsirn Around Plan (AP) and Financial
Restructuring Plan (FRP) in the Cabinet Committee on EconAffairs meeting held
on 12thApril, 2012. As a result of approval of FRRIr India is to receive fresh
equity infusion over the period of tHAP and FRPWith these improved financials,
salary payments is expected to be regular

sft wumafer w®TEE 388...(UAHM) ATsel Wil (@Ee) 8l, -, Wilol... (e )
sft UGBTI SAS®HR: WX, HeRTK WHR Wd T8l $% &l & dl.(=duH)

MR. CHAIRMAN: Silence, pleaseg(lnterruptions)...No, pleaseA question is
being asked(Interruptions)...

SHRI BALBIR K. PUNJ: Siy just give me one minutélnterruptions)...

MR. CHAIRMAN: No. | am afraid, | can't. Not at this time.
(Interruptions)...Not at this time.(Interruptions)...Please.(Interruptions)...

1. M UHEE AWORT #EIGT, )T U IE T (HIHF)
s wmair sMu AwiEl Yo (eaeT)

S Y| UGIer 9YIfy #welew, ¥ oMuyd HIH ¥ g HAl St ¥ SEAn
ATETI....(STENT)

sft UBTYT SESHY: W, FERTE F Wd el fhar, Ig§ SO S=iA Wy e
T...(TIET)

MR. CHAIRMAN: Will you please sit down®Interruptions)...
ST YF YT : AEIGY, § AFEEE WAl S | (cuaem)

MR. CHAIRMAN: There has been too much of interference.
(Interruptions)...Please sit down(Interruptions)...

DR. RAM PRAKASH: Sir | am not yielding.(Interruptions)...| want to put
my question.(Interruptions)...

MR. CHAIRMAN: Please, just one minute. Hon. Members, everybody knows
the procedures. If a wrong answer is given, you are at liberty to take it up
specifically But agitation in the House is not going to help mattefeu are
depriving the other Members of their opportunity to ask questioterruptions)...

SHRI BALBIR K. PUNJ:The Minister has given a wrong reply
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MR. CHAIRMAN: Please take it upInterruptions)...(Interruptions)...
SHRI BALBIR K. PUNJ: She has given a wrong ansv{biterruptions)...
T XM BN WX, W Gdlel HI GHI S V8] B ()

MR. CHAIRMAN: No. Please take it up(Interruptions)...3mu 8 WISy,
AT, . (SATEIT)

ST YW USRE W, H Uh "EH § "EAE qE S W dEdr @ b AR
U & Il IR g W@l .. (smaem)

MR. CHAIRMAN: Please sit down(lInterruptions)...

T IF UG W, A 9gd sHicC WES ©...(IEM)

MR. CHAIRMAN: Please resume your placémterruptions)...

T I YR . WRARH & IR d AT gd sWice WES 2...(aem)
SHRI BALBIR K. PUNJ : She has given a wrong answetterruptions)...
ST Y UBEE I EART HITA & & S ... (SAET)

MR. CHAIRMAN: The right of a Member to ask a question is being denied.
(Interruptions)...

DR. RAM PRAKASH: | seek your protection, S{tnterruptions)... Sir, | seek
your protection.(Interruptions)...

MR. CHAIRMAN: No. | am afraid, | can't. Please resume your plages.
ST 3AT....(SaeT)

ST Y BT AR GUURT S (FEE) $Y F@daid & 99§ F B9 9 I
2. (HIET)

MR. CHAIRMAN: Question Hour is ovefl(Interruptions)...
AN HON. MEMBER: There is still time(Interruptions)...

MR. CHAIRMAN: | know that. No question can be asked in the din.
(Interruptions)...Please. (Interruptions)...
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WRITTEN ANSWERSTO STARRED QUESTIONS
Bailout plan for Air India

*389. SHRIMATI MOHSINA KIDWAI: Will the Minister of CIVIL AVIATION
be pleased to state:

(a) whether Government has recently taken a number of decisions aimed at
pulling out ailingAir India from its financial mess and putting it on the road to
profitability;

(b) if so, the details thereof;

(c) whether Government has decided to infuse additional funds into the
airlines to the tune of Rs.30,000 crore in the next few years and also decided to
induct new planes; and

(d) If so, to what extent such a bailout plan #gr India has been approved
by Government?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) to (d) Yes, Sir
The Government has approved the following financial packagaifdndia in order
to improve its financial condition:-

() Induction of upfront equity of Rs 6,750 crore, including Rs.1,200 crore
provided in the budget of 2011-12 and already released, in FY 2011-12.

(i) Equity for Cash deficit support of Rs. 4,552 crore till FY 2021.
(ify Equity for already guaranteed aircraft loan of Rs.18,929 crore till FY2021.

(iv) GOl Guarantee for repayment of Principal amount and payment of
interest on the Non Convertible Debentures of Rs.7400 crore proposed
to be issued to financial institutions, Bank$C|L EPFO etc. which will
be used to repay part ®florking capital loans.

(v) Government has also approved induction of 27 numbers Boeing 787 and
3 Boeing 777 aircraft on Sale and Lease Back basis, orders for which are
already been placed with Boeing In the year 2005-06.

Adherence to rules forAadhar Cards

*390. DR. K.V.P. RAMACHANDRA RAO: Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that some agencies that were involved in preparing
Aadhaar cards did not follow the rules;
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(b) whether it is also a fact that those agencies did not take the fingerprints
and the iris scan; and

(c) if so, the action that is proposed to be taken in such cases?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) to (c) The enrolment of residents under thadhaar
Project is undertaken in partnership with Registrars, \ah® State and Central
Government Ministries/Departments/Public Sector Ranks, etc. Memorandum of
Understanding (MOU) has been signed with each of the State and Central
Registrars.As per the MOU containing guidelines for collection of data, UIDAI
shall, among other things, develop and prescribe standards for recording data fields,
data verification and biometric field, prescribe a process for enrolment of residents,
while the Registrars shall identify and appoint enrolment agencies, who in turn must
follow the standards and processes prescribed by UIDAI at the time of recording
the residents’ data. The enrolment process guidelines also list out comprehensive
Roles and Responsibilities of each of the stakeholder namely; Registrars, Enrolments
agenciesVerifiers, Introducers, Operators and Supervisors.

Reports of non-compliance of prescribed processes/guidelines have been
received against some agenciesy. M/s Infrastructure Leasing and Financial
Services Ltd., M/s 45 ldentity Solutions (P) Ltd., M/é&lankit Assignments Ltd.,

M/s Madras Security Printers Ltd., MIechsmart India (P) Ltd., M/$era Software,

M/s Vakrangee Software Ltd., M/s Smart Chips Ltd. etc. Enrolment of residents as
‘biometric exception’has also been detecteds and when such instances are
detected or brought to the notice of UIDAI, action against such erring operators/
supervisors/ enrolment agencies and concerned Registrars are taken from time to
time.

The Roles and Responsibilities of the Registrars are to collect demographic
and biometric data from residents directly or through EnrolrAgencies. Registrars
have the flexibility to collect additional data, which will be referred to as ‘KYR+’
fields for the various applications they have in mind.

UJDAI has issued show cause notices and temporarily suspended enrolment
operation etc. of some of these agencies such as M/s Infrastructure Leasing and
Financial Services Ltd., M/s 4 G Identity Solutions (P) Ltd., MY&nkit
Assignments Ltd., M/s Madras Security Printers Ltd., Méshsmart India (p) Ltd.,

M/s Tera Software, M/&/akrangee Software Ltd., M/s Smart Chips Ltd. etc. for non-
compliance of prescribed process/guidelines till corrective measures are put in place.
UIDAI has introduced a number of measures to deal with the problem. These
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include demographic datauality check, formulating a suspension pojiaynder
which erring operators/supervisors can be blacklisted and debarred from undertaking
further enrolments, Furthethe UIDAI has firmed up an Enrolment centre monitoring
process by empanelling monitors, who can conduct surprise visits of these centres
periodically to check compliance of all process/guidelines. UIDAI has also decided
to carry out 100% manual check of all ‘Biometric Exception’ cases before taking up
the processing of the resident data packetAmthaar generatiomo dis-incentivize

the laissez faire approach of partners towards demographic data,qutlid has
decided to impose financial penalty of Rs 150/- per error packet and a penalty of
Rs. 500/- per packet for process violation or process non-compliance. Process
violation will also invite strict criminal proceedings against the concerned enrolment
operator and EAn addition to the financial penalt%& FraudAnalytics module is

also being deployed at the Central Identity Data Repository (CIDR) to track attempts
to fraud.

Four laning at NH-32

*391 SHRI ANKAJ BORA: Will the Minister of ROADTRANSPOR AND
HIGHWAYS be pleased to state:

(a) when the project of four laning of Numaligarh to Dibrugarh NH-32 was
sanctioned;

(b) whether it is a fact that four-laning project work has not yet started;
(c) if so, by when the project is expected to start; and

(d) the reasons for such delay in four laning in view of importance of this
National Highway in North-Eastern Region?

THE MINISTER OF ROADTRANSPOR AND HIGHWAYS (SHRI C.P
JOSHI): (a) to (d) The work of 4 laning of NH-37 from Numaligarh to Dibrugarh
(178 km) has not been sanctioned yet.

Construction of roads assigned to private contractors

1*392. SHRI SHNANAND TIWARI: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(a) whether it is a fact that during last years, the quantum of responsibility of
construction of roads assigned to the private sector has not been fulfilled within the
stipulated period;

(b) if so, the length of roads assigned for construction to private sector

TOriginal notice of the question was received in Hindi.
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during each year from 2005-06 to 2011-12 and the quantum of actual construction
carried out each year; and

(c) the reasons for the difference in the target and achievement in the
said case?

THE MINISTER OF ROADTRANSPOR AND HIGHWAYS (SHRI C.P
JOSHI): (a) and (b) In highway projects, the completion schedule is mentioned in the
respective contractA status of projects assigned to the private sector
for construction of roads during 2005-06 to 2011-12 is given in the Statement
(See below).

(c) The reasons for delay in some cases are land acquisition, utility shifting,
forest and environment clearance and poor performance of concessionaire.

Statement

Satus of projects assigned to the private sector for construction of
roads during 2005-06to 2011-12

Year Target Achievement
(kms.) (kms.)
2005-06 1099 724
2006-07 817 636
2007-08 2885 1682
2008-09 3519 2205
2009-10 3165 2693
2010-11 2616 1881
2011-12 2500 2248

Getting back the social security money

*393. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of OVERSEAS
INDIAN AFFAIRS be pleased to state:

(a) whether it is a fact that engineers, doctors, professionals and other
workers who are working in USA and European Countries are not getting back their
social security money deposited by them when they return to India;
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(b) whether Government has taken up this issue with USA, UK and other
European Countries; and

(c) if so, the details thereof?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
(a) Engineers, doctors, professionals and other workers get their social security
contributions back when they return to India from some of the European Countries
with which India has signed and operationalized bilateral Social Security
Agreements. So far India has signed and operationalized Agaements with
Belgium, France, Germany (Social Insurance), Switzerland, Luxembourg, Netherlands
and Denmark among the European countries and South Korea.

(b) and (c) Ministry of Overseas Indigffairs has taken up this issue with
the USA, UK and some more European Countries also. The bilateral Social Security
Agreements with Hungarthe Czech Republic, Germany (Comprehensive SSA) and
Norway which have signed will be operationlized soon. Further the bilateral Social
SecurityAgreements with Finland, Portug&@lustria, Sweden and Canada have been
finalized, while the negotiations with Japan australia are under process.

Sensitive post in Kendriya Bhandar

*394. PROFANIL KUMAR SAHANI: Will the PRIME MINISTER be pleased
to state:

(a) whether as per CVC Circular N0.98/VGL/60 dated 15.4.1999, the post of
Managing Directgr Kendriya Bhandar falls within the category of sensitive post
since he approves purchase and sale of goods worth hundreds of crores of rupees
per annum;

(b) whether he is holding the post since 2002-03;

(c) whether ChietVigilance CommissionerCVC has received complaints in
this regard from MP; and

(d) if so, the action taken by him thereon?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS(SHRI'V. NARAYANASAMY): (a) CentralVigilance
Commission (CVC) vide its Circular dated 15.4,1999 had asked the Ghitince
Officers of Ministries/Departments/Organizations to identify the sensitive posts in
their organizations and also to send to the Commission, the list of posts so
identified. Further ChieVigilance Oficers were also asked to ensure in consultation
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with the Chief Executive Officers (CEOs) that officials posted on sensitive posts
were rotated every twol/thregears to avoid developing vested interest. In
accordance with these instructiongigilance Oficer, Kendriya Bhandar (KB)
identified following posts as sensitive posts.

(i) Purchase and Sales Executives
(i) Stationery Counter Incharges.

(iii) Head Cashier/Cashier

(iv) Godown Incharge.

(v) Incharge Institutional supply Unit.

The post of Managing Director does not fall within the category of posts
identified as sensitive posts by Kendriya Bhandslioreover Chief Executive
(Managing Director in KB) is a single post and it is not practically possible to rotate
the incumbent among other areas of work.

(b) He is holding the post since Septemis£03.

(c) and (d) CVC has received a complaint dated 30.3.2012 from Shri Puranmasi
Ram, Member of Parliament (Lok Sabha) against the Managing Director of Kendriya
Bhandar alleging that he has been holding post of Managing Dird¢émdriya
Bhandar for the last 9-10 years which is a sensitive post. The Commission has
decided to send the complaint for investigation and report on 27.4.2012 and is being
processed furtheEarlier the CVC had received three complaints dated 30.12.201
from Shri Puranmasi Ram, MP (Lok Sabha) regarding irregularities in Kendriya
Bhandar In one of these complaints it has been alleged that the post of Managing
Director is a sensitive post and that as per GV@irection he is liable to be
removed frem the pest of Managing Directdhe same were forwarded to the
Vigilance Oficer, Kendriya Bhandar for taking necessary action on 25.1.Z04&.
Vigilance Oficer of Kendriya Bhandar has submitted report on these complaints to
CVC on 7.4.2012 stating that the complaints made by the Hon’ble member are at
variance with the facts on record and unsubstantiated.

Funds spent in Bihar

*395 SHRI SABIRALI: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(a) the details of hinds /amounts given/spent in Bihar by the Ministry and its
various oganizations during the last three years and the current yedar;
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(b) the purpose for which these amounts were given/spent; and
(c) the steps being taken to increase those funds?

THE MINISTER OF ROADTRANSPOR AND HIGHWAYS (SHRI C.P
JOSHI): (a) and (b) Details of funds/amount given and spent in Bihar during last
three years and current financial year (apart from NblAlbrks) are given in the
Statement-| $ee below). No State-wise allocation is made by NHAI. Expenditure is
made as per progress of development and maintenance work. Expenditure made by
NHAI in Bihar for the last three years and current financial year is given in the
Statement-1l $ee below).

(c) The Ministry takes up the matter from time to time with Ministry of
Finance and Planning Commission for enhancement of annual .olklgase/
allocation of fund is made keeping in view the utilization of finds by State
Government on the sanctioned works and the availability of funds.



Statement-|

Details of funds/amount given and spent in Bihar

State Year NH (O) Maintenance and repairs CRF ElandISC LWE

Allocation  Expenditure Allocation Expenditure Allocation Expenditure Allocation Expenditure Allocation Expenditure

0] Slamsuy Usn I\

Bihar  2009-10 24545 24545 69.51 50.92 54.04 50.49 6.44 3.356 0.00 0.00
2010-11 199.15 199.15 93.84 79.06 48.30 48.30 497 0 160.00 169.93
2011-12 247.54 23231 80.79 50.62 60.89 20.17 0.27 0 200.00 205.00
2012-13# 40.67 0 12.32 0 0 0 0 0 33.00 1.25
TotaL 732.81 676.91 256.46 180.6 163.23 118.96 11.68 335  393.00 376.18

#Allocation for the month ofpril and May 2012 only

[2T02 AVIN €]

€y suonsend paires
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Statement-1 |

Expenditure made by NHAI in Bihar

(Amount Rs. in crore)

State Year Expenditure

Bihar 20(®-10 1246.15
2010-11 1324.82
2011-12 2005.01
201213 0.00
ToTaL 4575.98

PM’s meeting with Chinese President

*396. SHRI K.E. ISMAIL: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(@) whether it is a fact that the Indian Prime Minister and the Chinese
President met separately during the recently held Brazil, Russia, India, China and
SouthAfrica (BRICS) summit meeting in New Delhi;

(b) if so, the details thereof;
(c) whether the disputed border issues figured in the meeting; and
(d) if so, the details thereof?

THE MINISTER OF EXTERNALAFFAIRS (SHRI S.M. KRISHNA): (a) to (d)
The Prime Minister held bilateral talks with President of the Pepfitepublic of
China Hu Jintao on 29 March, 2012 on the sidelines of the 4th BRICS Summit held in
New Delhi. The two leaders discussed bilateral, regional and global issues. They
inaugurated theYear of India-China Friendship and Cooperation and agreed to
further strengthen bilateral dialogue mechanisms. The two sides also reiterated their
commitment to maintain peace and tranquility along the Lin&ctfal Control in the
India-China border areas, pending a final settlement of the Boundary Question.

Diversion of funds for ST Sub-Plan

*397. SHRIMATI GUNDU SUDHARANI: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether it has come to the notice of the Ministry that some States have
diverted finds meant for Scheduled Tribes Sub-Plan;
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(b) if so, the @tails of States which have diverted funds meant for Scheduled
Tribes Sub-Plan during the last ten years; and

(c) the remedial measures, the Ministry has taken in this regard?

THE MINISTER OFTRIBAL AFFAIRS (SHRIV. KISHORE CHANDRADEO):
(@) No, Sir. No instance of any t8te having diverted funds meant for Scheduled
Tribes Sub-Plan has come to the notice of this Ministry

(b) and (c) Do not arise in view of reply to part (a) above.
Mega tourist circuit in Himachal Pradesh

*398. SHRIMATI BIMLA KASHYAP SOOD:Will the Minister of TOURISM
be pleased to state:

(a) whether the fund of Rs. 5000 crore for the Integrated Development of
Kullu-Manali as a ‘Megarourist Circuit in Himachal Pradesh” is still pending with
Government since 2010;

(b) if so, by when Government is going to release the said amount/fund to
the State Government; and

(c) if not, the reasons for delay and fill details thereof?

THE MINISTER OFTOURISM (SHRI SUBODH KANTSAHAY): (a) to (c)
Development, promotion, implementation and monitoring of tourism projects is
primarily undertaken by thet&e Governments/WT However Ministry of Tourism
provides Central FinanciaAssistance (CK) for tourism projects, which are
prioritized in consultation with thet&e Governments/T

The project proposal for Integrated Development of Kullu-Manali as a “Mega
Tourist Circuit in Himachal Pradesh” was received in the Ministry for an amount of
Rs. 5000 crores. The proposal was appraised in the Ministry as per the Scheme
Guidelines. Based on the appraisal, observations were communicated to the State
Government seeking clarifications. The State Government has submitted its
clarifications to the Ministry recently

The project proposals submitted by the State Governments/UT
Administrations including those related to mega circuits/destinations are examined
as per scheme guidelines for sanction and funds are released subject to their
adherence to the scheme guidelines, availability of funds under the relevant schemes
and submission of utilization certificates for AFeleased earlier

Ministry of Tourism has sanctioned 45 projects for Rs. 128.79 crore in
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Eleventh Plan (upto 31212011) for development and promotion of tourism in
Himachal Pradesh.

Setting-up of casinos to promote tourism in the country

1*399. SHRI NARESHAGRAWAL: Will the Minister of TOURISM be pleased
to state:

(a) whether several States have sent their recommendation for setting up of
casinos in their States with a view to promote tourism in the country;

(b) whether it is a fact that due to Section 13 of the Gamidlicly these
recommendations are not being approved and therefor the State Governments have
recommended the proposal of Section 1&#Ahe GamblingAct; and

(c) if so, the reasons for not approving them?

THE MINISTER OF TOURISM (SHRI SUBODH KANT SAHAI): (a) to (c) The
Ministry of Tourism has not received any proposal for setting up of casirs.
Ministry is also not concerned with the administration of the Gami#lictg

Efficiency of steel industry

*400 SHRIMATI T. RATNA BAI: Will the Minister of STEELbe pleased to
state:

(a) whether Indian steel industry is less efficient and there is a need for
improvement:

(b) if so, the details thereof and reasons therefor; and
(c) the steps taken in this direction so far?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) to (c)
Production of finished steel for sale in the country has been consistently higher
than the real consumption of ste&bk such, functioning of the Indiantel Industry
has been generally satisfactofowever in some of the steel units which were
installed decades ago, there is a need to adopt latest technologies for their
upgradation/modernization so as to make them mdieiezft and viable. Recently
new techno-economic benchmarks on international pattern have been evolved for
improvement in performance of steel public sector enterprises and its implementation
is monitored on a regular basks.roadmap for Research and Development for steel
industry has been finalized and adopted with a special focus on beneficiation, coal
ash reduction and promotion of production of high grade value added steel in the
country Seel making companies like SAland RINL both have launched massive
expansion! modernization programmes with a view to adopt modern technology

TOriginal notice of the question was received in Hindi.
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which is enggy eficient, cost efective and environment friendisimilarly, majority

of Indian Steel Industry in private sector has also shown keenness to adopt latest
technologies to make existing steel manufacturing processes more efficient and
productive.

WRITTEN ANSWERSTO UNSTARRED QUESTIONS
Criteria for selecting atomic energy plants

2946. SHRIVP. SINGH BADNORE:Will the PRIME MINISTER be pleased to
state:

(a) the criteria for selection of new atomic energy plants;
(b) the number of sites that have been selected and the location thereof; and

(c) the progress of establishing a Nuclear Power Plant in those sites which
are selected?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) The criteria for selection of a site for setting upAddémic
Power Plants are laid down in théomic Enegy Regulatory Board’ (AERS) Code
of Practice on Safety in Nuclear Power Plant Siting. Thieser-alia include
seismicity location of faults, geologyfoundation conditions, meteorolggyotential
of flooding (from tsunami, storm surge, etc. at coastal sites and from rain, upstream
dam break etc. at inland sites), proximity to airports, military installations, facilities
for storing explosives and toxic substances, etc. In addition availability of land,
water demand of electricity in the region and availability of other ggneption also
form the basis for evaluation of potential sites.

(b) Presently nuclear power plants are in operation/under construction at
seven sites in the countrffhe Central Government has accorded ‘in principle’
approval for 8 new sites and additional units at some of the existing sites for
locating future nuclear power plants. The details are as under

Site and Location Capacity (MW)
In operation Under Future Plan
Construction
1 2 3 4

Existing Sites

Tarapur Maharashtra (2x160) + ( 2x540)
Rawatbhata, Rajasthan  100+200+ (4x220) 2x700
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1 2 3 4
Kalpakkam,Tamil Nadu 2x220 1x500 2x500
Narora, Uttar Pradesh 2x220
Kakrapar Gujarat 2x220 2x700
Kaiga, Karnataka 4x220 2x700
Kudankulam,Tamil Nadu 2x1000 4x1000
New Sites
Gorakhpuy Haryana 4x700
Chutka, Madhya Pradesh 2x700
Mahi Banswara, Rajasthan 4x700
Bhimpur, Madhya Pradesh 4x700
Jaitapuy Maharashtra 6%1650
Kovvada,Andhra Pradesh . 6x1000*
Chhaya MithiVirdi, Gujarat 6x1000*
Haripur, West Bengal 6x1000

*Nominal capacity

(c) Following the in-principle approval of the site by the Central Government,
pre-project activities, which broadly include acquisition of land, obtaining statutory
clearances from the Ministry of Environment and Forests andAtbenic Enegy
Regulatory Board, carrying out various investigations/studies and finalization of the
detailed project proposals are taken up. The detailed project proposal is considered
by the Central Government for according administrative and financial sanction, after
which work on the project is commenced. Currenflye-project activities are at
various stages at sites where in-principle approval has been accorded. Start of work
on new projects at the sites is proposed in Thelfth Five Year Plan, except at
Haripur and Bhimpur sites, where the pre-project activities are planned to be
completed in thelwelfth Five Year Plan.

PMOQO's view of NGOs
2947. SHRI SALIMANSARI: Will the PRIME MINISTER be pleased to state:

(a) whether Prime Minist&s Office have chayed that there are NGOs that are
not appreciative of India’ development requirement;



Written Answers to [3 MAY 2012] Unstarred Questions 49

(b) whether it is Bo a fact that the charge is related to on-going protest and
controversy over commissioning of Kudankulaktomic Power $tion in Tamil
Nadu; and

(c) if so, the details in this regard?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): There were reports in the press to thieaf

(b) and (c) Preliminary reports have been received regarding foreign funding
of the NGOs protesting against the nuclear power project at Kudankulam, CBI
enquiry has been initiated against two NGOs and criminal cases have been referred
in respect of two NGOs tdamil Nadu Police.

Power generation from nuclear plants

2948. SHRI K.N. BALAGORL: Will the PRIME MINISTER be pleased to
State:

(a) the estimated power generation from new nuclear plants in the coming
twenty years;

(b) the number of plants that were expected to commence as per this estimate;

(c) whether the plan to establish nuclear plants is proceeding as per
estimates; and

(d) if not, the alternatives drawn for power generation?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) The Integrated Engy Policy of the country has projected
a possibility of reaching a nuclear power generation of 63,000 MW by 2032 by
progressive addition of nuclear power capacity through a mix of Liyater
Reactors (WRs) each of 1000 MWand higher capacity based on international
technical cooperation, indigenous 700 MYWfessurised HeavyWater Reactors
(PHWRSs) and Fast Breeder Reactors (FBRS).

(b) The Eleventh Fiverear Plan envisaged start of work on eight PHWRs and
ten LIWRs based on international technical cooperation, of which work on four
PHWRs at the existing sites — Kakrapdomic Power Plant (KAPB and 4 - 2x700
MW) at Kakrapar in Gujarat and Rajasthatomic Power Plant (RAPH and 8 -
2x700 MW) at Rawatbhata in Rajasthan has commenééaik on other four
PHWRs proposed to be located at new greenfield sites could not start due to delay
in acquisition of land. The delay in fruition of international cooperation resulted in
postponement of launch oMIRs.
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(c) Despite initial delays in launch of new nuclear power projects in the
Eleventh FiveYear Plan period, the plan to establish nuclear plants to meet the
target of 63,000 MW nuclear power capacity by 2032 is on course.

(d) Does not arise.
Loss of land due to UCIL project

2949. SHRIMAI GUNDU SUDHARANI: Will the PRIME MINISTER be
pleased to state:

(a) whether five villages have lost their land in Pulivendula area of Cuddapah
district of Andhra Pradesh due to Uranium Corporation of India Ltd. (UCIL) project;

(b) whether a meeting of the Grievance Redressal Committee was held at
Pulivendula recently;

(c) if so, the details thereof;

(d) the details of compensation paid so far to the villagers who have lost
their land due to UCIIs project;

(e) whether Grievance Redressal Committee also met on earlier occasions; and

() if so, the number of meetings held, assurances given and details of
assurances fulfilled so far?

THE MINISTER OF SATE IN THE PRIME MINISTER’'S OFFICE (SHRV.
NARAYANASAMY): (a) Uranium Corporation of India Limited (UCIL), a Public
Sector Undertaking under the DepartmentAtdmic Enegy (DAE), has acquired
land from four villages in Pulivendula area of Kadapa (YSR) districAmdhra
Pradesh. The villages are Tummalapalle (322.73 acres), Mabuchintalapalle (96.74
acres), Rachkuntapall (269.99 acres) and KK. Kottala (11. 56 acres)

(b) Yes Sir

(c) The meeting was held on 17.032012. Howgetleg meeting was adjourned/
suspended due to protest by some members over constitution of the committee.

(d) An amount of Rs. 965,05,960/- (Rupees nine crore sixty five lakh five
thousand nine hundred and sixty only) has been paid as compensation to the land
owners of the four villages so fain addition, 204 nominees of such land losers
have been provided employment as on 31.03.2012 in UCIL.

(e) Yes Sir
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(f) Five meetings were held earlier by the Grievance Redress Committee on
02.07.2011, 09.12.2011, 11.01.2012, 01.02.2012 and 17.03.2012 where the following
issues were raised:

(a) Examination of water quality and ground water level

(b) Employment to nominees of land displaced persons

(c) Acquisition of additional land.

UCIL is exploring the possibilities to address the above.
Sri Lankan concern over Kudankulam plant

2950. SHRI M.P ACHUTHAN:
SHRI D. RAJA:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the Sri Lanka has expressed its concern over the
impact of disaster in the Kudankulam nuclear power plant which could affect the
island nation; and

(b) if so, the details thereof and Governmgmgaction thereto?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) There have been reports in the press and media that Sri
Lanka has expressed concern over the impact of a disaster in Kudankulam Nuclear
Power PlantTamil Nadu.

(b) The nuclear power reactors at Kudankulam are generation I+ reactors
with advanced safety features employing four safety trains against one required.
The reactors have a unique Passive Heat Removal System (PHRS), which would
ensure cooling of the reactor core by natural air circulation even in the worst case
scenario of total loss of power supply and cooling water sources as it happened in
Fukushima (Japan). Post Fukushima, safety reviews of the Kudankulam reactors
have found that they are totally safe and have margins and features in design to
withstand extreme natural events like earthquakes and tsunamis.

Assessment of requirement of thorium

2951.SHRI RAJIV PRATAP RUDY: Will the PRIME MINISTER be pleased to
State:

(a) whether the Government has assessed the requirement of thorium during
the Twelfth Five Year Plan period:
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(b) if so, tre details thereof;
(c) whether there are adequate thorium reserves available in the country; and
(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) and (b)Yes, Sir Construction ofAdvanced Heavywater
Reactor (AHWR) will be launched towards the endlaklfth Five Year Plan period.
The quantity of ThQ required for the initial core is 52 tones, The annual
requirement ofThQ, for refueling is 4.7 tones. DepartmentAtbmic Enegy (DAE)
has taken action to see that this quantity made available at the scheduled time.

(c) and (d)Yes, Sir India has vast reserves @horium. Total estimated
reserves of monazite in India are about 10.7 million tones (containing about 0.84
million tones of thorium metal) occurring in beach and river sands in association
with other heavy minerals, Out of nearly 100 deposits of the heavy minerals, at
present only 17 deposits containing about ~4 million tones of monazite have been
identified as exploitable. Mineable reserves are ~70% of identified exploitable
resources. Therefore, about 2,25000 tones of thorium metal is available for nuclear
power programme.

Making of AERB a statutory body
2952. SHRI N. K. SINGHWill the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Government is proposing to makeAthmic
Energy Regulatory Board (AERB) a statutory body;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the steps being taken by Government to make nuclear regulation and
safety more transparent?

THE MINISTER OF SRATE IN THE PRIME MINISTERS OFFICE (SHRV.
NARAYANASAMY): (a) and (b)Yes Sir Government of India attaches the highest
importance to nuclear safety and that the Government will take all the necessary
measures to ensure the safety of our plaMwk is underway in the Department of
Atomic Energy towards further strengthening Indias national nuclear safety
regulatory authorityAccordingly, Government has introduced the Nuclear Safety
RegulatoryAuthority Bill, 2011 in Lok Sabha on 07 September 201

(c) Does not arise.

(d) Creation of a statutory nuclear safety authority through introduction of
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The Nuclear Safety RegulatoAuthority (NSRA) Bill will ensure greater degree of
independence and transparency

Proposal for National Aviation University

2953. SHRI RAJEEVCHANDRASEKHAR: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether Government proposes to set up a Natéwiation University to
deal with the problem of skill shortage in the civil avlation sector;

(b) if so, the objectives sought to be achieved by this exercise;
(c) the estimated cost therein; and
(d) by when such a University would be established?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (b) One of
the proposals recommended by terking Group on CivilAviation for Formulation
of Twelfth Five Year Plan is to consider setting up of a Natiohdhtion University
to cater to the growing educational and training requirement of civil aviation .sector

(c) and (d) Details on these aspects are not available as of now
Development of Gwalior airport

2954. SHRIANIL MADHAV DAVE: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) the steps being taken for development of Gwaliar airport;
(b) whether Government has set any time limit for the project; and
(c) the expected expenditure for development of airport at Gwaliar?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) to (c) Gwaliar
airport belongs to Indiaiir Force andAirports Authority of India (AAIl) owns a
civil enclave. The present infrastructure at Gwaliar airport is sufficient to handle
current passenger traffic. Further developments for any future requirement is subject
to traffic growth, demand by airlines and economic viability of enhanced airport
operations.

Change in the aviation policy

2955. SHRI BAWINDER SINGH BHUNDER:Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether there is a need for change in the aviation policy in the view
of the recent crisis in the aviation sector;
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(b) if so, the details in this regard and the probable changes contemplated by
Government; and

(c) by when the new aviation policy will be framed?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH ): (a) to (c)To have
a sustainable orderly growth of the aviation sedioe ministry has felt the need to
spell out a long term Civilviation Policy Accordingly on 22.12.20, a Committee
has been constituted under the Chairmanship of Secre@iwl Aviation to
formulate a Civil Aviation Policy so as to provide a road map for development.
Government has identified focus areas and a consultation paper has been placed on
the website of the Ministry (wwwivilaviation.nic.in) inviting comments from all
stakeholders. The comments received from various organization are under
examination.

Foreign airlines investment inAirlines in India

2956. SHRI RAJKUMAR DHOOTWIll the Minister of CIVIL AVIATION be
pleased to state:

(@) whether it is a fact that foreign airlines are not coming forward for
investment inAirlines in India due to high tax regime in particular AnF, Airport
use and other taxes;

(b) if so, the details thereof; and
(c) the remedial measures Government propose to take in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) to (c)At
present no foreign airlines are allowed to participate in the equity of domestic
carriers. The proposal to allow investment by foreign airlines in the domestic carriers
is under examination of the Department of Industrial Policy and Promotion (DIPP).

Profitability of Air India

2957. SHRIT.M. SELVAGANAPATHI: Will the Minister of CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that Government has decided to infusdiiniadia a
sum of Rs. 30,000 crore till 2020;

(b) whether it is a fact that many steps have been proposed to improve the
profitability of Air India;

(c) if so, the details thereof;
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(d) whether it is a fact that Government has decided to makdndia
separate entity away from Government; and

(e) if so, the details thereof?
THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)Yes, Sir

(b) and (c) In order to improve its operating and financial performakice,
India has already taken various steps which include (i) Complete route rationalization
of erstwhileAir India and IndianAirlines routes and elimination of route network
involving parallel operations; (ii) Rationalization of certain loss ‘making routes;
(i) induction of brand new aircraft on several domestic and international routes to
increase passengers appeal; (iv) Phasing out of old fleet and consequential
reduction of maintenance and engineering costs; (v) Return of leased aircraft at the
end of their tenure or prematurely; (vi) Freezing of employment In non- operational
areas; (vii) Redeployment of staff to cut in-fructuous expenditure; (viii) Grounding of
ageing fleet including B747-400 which would be used only for certain lines of
operations and for operating VVIP flights; (ix) Relocation of EDs/IBOs from abroad
back to India; (x) Closure of overseas offline offices at certain locations;
(xi) Dismantling of the Frankfurt hub and establishment of the Delhi hub resulting in
substantial saving due to restructuring of routes; (xii) Establishment of an Integrated
Operations Control Centres.

(d) and (e)Yes, Sir The Turn Around Plan (RP) approved by the Cabinet
Committee on Economid@ffairs in its meeting held on 12.4.2012 envisages a
business model that includes Independent ground handing and MRO operations
from the main airlines business.

Expansion of aviation market in India

2958. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether India needs more aircraft in view of the increase and expansion of
aviation market;

(b) whether Government has any initiative for manufacturing bigger
indigenous aircraft in India so that the job is not shifted to France, USA, Singapore
and other countries; and

(c) whether India has no workshop for the maintenance of aircrafts flying in
India?
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THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a)Yes Sir The
passenger trl€ has grown at the rate of 17%-18% in the last few yesgsording
to an assessment of the overall outlook of the setter fleet of the commercial
airlines is expected to touch approx. 1000 aircraft in 2020. Howéwerprojected
number of new aircraft required in the next ten years would depend upon various
factors including,nter-alia, growth of passenger tfaf, growth rate of GOPforeign
tourist arrivals, index of Industrial Production (IIP) and prospects of the growth of
other modes of transport etc.

(b) The Ministry of Civil Aviation has proposed formation of a Civiation
Aerospace PromotioAdvisory Council (CAARC), which will have members from
the regulatory agencies and the aerospace inddsigy council will take necessary
action to promote aerospace manufacturing activities, review the National Civil
Aeronautics Policyreview regulatory framework and recommend medium and long-
term measures for promotion of Civikeronautics Industrylt will help in identifying
areas for development of manufacturing technology and for indigenization of aircraft
parts for Indian and global markets.

(c) Some airlines and aircraft operators in India have their own organization
for the maintenance of aircrafAir India and JetAirways have their own hangar
facilities for maintenance. There are also MROs available in India for providing
maintenance facilities to aircraft. Howeyéhe existing facilities are not able to fully
meet the requirements of the airlinés a result most of the airlines have to send
their aircraft to foreign maintenance organisations.

Financial status ofAir India

2959. SHRI RAM KRIRL YADAV: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) the actual financial status Afr India as on 31st March, 2012;
(b) whetherAir India can be revived in future;

(c) what types of help are being provided by Governme#tirtdndia till now
and proposal for further support; and

(d) the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a)As per the
provisional estimates for the financial year 242, Air India is likely to incur a loss
of Rs.7,853.00 croréds on March, 2012, the company has working capital borrowing
of around Rs.23,250 crore.
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(b) to (d) The Government has approved the following financial package for
Air India in order to improve its financial condition:

() Induction of upfront equity of Rs.6,750 crore, including Rs.1,200 crore
provided in the budget of 2011-12 and already released, in FY 2011-12.

(i) Equity for Cash deficit support of Rs.4,552 crore till FY 2021.
(i) Equity for already guaranteed aircraft loan of Rs.18,929 crore till FY 2021.

(iv) GOI Guarantee for repayment of Principal amount and payment of interest
on the Non Convertible Debentures of Rs. 7400 crore proposed to be
issued to financial institutions, Banks, LIC, EPFO etc. which will be used
to repay part of working capital loans.

Land given toAirpor t Authority of India in Rajasthan

2960. DR. GAN PRAKASH PILANIA: Will the Minister of CIVIL AVIATION
be pleased to state:

(a) the names of airports for whose development State Government of
Rajasthan has given land Adgrports Authority of India (AAI);

(b) whether the development work on those airports has been completed, if
so, the details thereof;

(c) the number of airports &Al in Rajasthan;

(d) the number of airports out of these proposed to be made of international
standard and the action taken in this regard;

(e) whether the State Government of Rajasthan has requested for increasing
air facilities in the State;. and

(f) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a)Airports at
Jaipur and Udaipur

(b) Yes, Sir At Jaipur airport construction of new aerodrome control tower
cum technical block, construction of a new apron to paiB340-600, 38-767,8\B-
321 and 2ATR-72 type of aircraft along with link taxiway and part parallel taxi track,
a new international terminal building for 600 passengers have been completed.

At Udaipur Airport construction of new terminal building for 600 passengers,
expansion ofApron to augment parking capacity and to park ‘D type of aircraft,
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(2 B-767-300 and 2B-321), extension and strengthening of runway to 9000 ft for
operation of wide bodied aircraft, provision of Simplpproach Lighting System
(SALS) on runway 08 and CatApproach Lighting System (APLS) on runway 26
and construction of New control tower cum technical block have been completed.

(c) There are four airports in Rajasthan which are owned and managed by
Airports Authority of India (AAI). In addition,AAl also managed Civil Enclaves at
JaisalmerJodhpur and Bikaner

(d) Both Jaipur and Udaipur airports have been provided with state-of-the-art
passenger facilities.

(e) and (f) Yes, Sir Various requests have been received fromtes
Government of Rajasathan for increase of frequency of air services on Jaipur-
Udaipur and Jaipur-Jodhpur route, for additional air connectivity from Jaipur with
Delhi, Mumbai, Kolkata, Hyderabad, Chennai and Bangalore and also from Dubai,
LondonWashington, Newvork, Paris, Bangkok during the period of 01.01.2012 to
15.01.2012 due to “Pravasi Bhartiya Day from 7-9.01.2012.

However operations in domestic sector have been deregulated and flights are
being operated by concerned airlines on the basis of commercial viability subject to
adherence to Route Dispersal Guidelines. Government has laid down Route Dispersal
Guidelines with a view to achieve better regulation of air transport services taking
into account the need for air transport services of different regions of the country
including North-East Region. It is, howeyep to the airlines to provide air services
to specific places depending upon the traffic demand and commercial viability while
complying with Route Dispersal Guidelines (RDG).

Drunk Pilots on Airlines

2961. SHRI ISHWR SINGH:
SHRI N.K. SINGH:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) the details of total number of drunk pilots on airlines for the past three
years;

(b) whether it is a fact that the DGCA has implemented a new policy to
penalise drunk pilots;

(c) if so, the details of this new policy and the date for its implementation;
and
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(d) the details of action proposed against guilty pilots, in the aforementioned
policy?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)The details of
total number of Pilots found drunk on airlines for the last three years are given in
the StatementSee below).

(b) to (d)Yes Sir

DGCA has amended Civiviation Requirements (CAR) section 5, Series ‘F’,

Part Ill dated 30th November 2010 which provides for suspension of license for
three months for first time and for five years in case a pilot Is detected positive
during pre-flight medical examination for the second time. This regulation requires
airlines to conduct the test before all domestic flights and after every 15 days at
foreign airports. This shall be supplemented by post medical flight checkup. It shall
be ensured that all flights originating from outstation are covered by post flight
medical checkup within a perlod of 10 days,, three times in a calendar month.

Satement

Details of the pilots tested alcohol positive

SI.No. Year No. of Pilots
1 2009 17
2. 2010 23
3. 2011 17

Bribe-scandal in purchase of aircraft

2962. SHRI JAI PRAKASH NARXAN SINGH: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that Central Bureau of Investigation (CBI) is
investigating the dubious role of severdliaéls of the Ministry of CivilAviation in
the purchase of airarafts from Boeing Company Ambus Industries;

(b) if so, the details in this regard;

(c) whether some of the seniorfiofals of Boeing Company andirbus
Industries based in India are also involved in bribe scandal; and

(d) if so, the names of such officials?
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THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) to (d)The
matter under investigation by the CBI against officials/ex-officials of erstwhile Indian
Airlines relates to the investments that are to be made/facilitated in India by M/s.
Airbus industries.

Kingfisher's default on payment to oil companies

2963. SHRITARIQ ANWAR: Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that Kingfisher airlines has defaulted on payments to
oil companies and also airports;

(b) if so, the details thereof; and

(c) the steps taken so that the airlines should pay the amount due to
department concerned?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) to (c)Yes, Sir
Kingfisher owes dues of Rs. 279.52 crores towards landing and parking, RNFC,
Licence Fee etc. tAirport Authority of India (AAl).

Continuous monitoring is done YAl to ensure that the airlines pay their
dues in time. In case of default in payment by the airlines, measures like charging of
penal interest, withdrawal of credit facility are taken and the airlines are put on a
"Cash and Carry" policy

The information with regard to dues of Oil companies is being collected.
Budget aircrafts operated by unsuccessful pilots

t2964. SHRI PRABHA JHA: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that it has been disclosed by Directorate of Civil
Aviation in its investigation report that budget aircrafts are being operated by those
pilots, who have been unsuccessful in necessary training while operating small
aircrafts;

(b) if so, the details thereof;
(c) whether any action has been taken against guilty persons in this matter;

(d) if so, the details thereof; and

TOriginal notice of the question was received in Hindi.
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(e) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) No such
investigation was carried out #ir Safety Directorate of DGCA.

(b) to (e) Do not arise.
Rescheduling the Surat-Delhi flights

2965. SHRI ARSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINH PRABHATSINH FARMAR:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) what action has been taken Ay India to change its flight schedule on
route of Surat-New Delhi, as other flight operator has also started its operation on
the same route with little change in time so it may not badly affect passenger load
traffic of Air India on this route; and

(b) whetherAir India intend to reschedule its flight from Surat to New Delhi
to early morning and return from New Delhi to Surat at evening so the above said
problem may be solved?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (bAir
India currently does not have the resources to operate flights to other destinations
from Surat. HoweverAir India’s subsidiaryAlliance Air, operates on Delhi-Surat-
Delhi with CRJ-700 aircraft on thrice a weak as per following schedule:

Delhi-Surat 1440 1620
Surat-Delhi 1650 1830

The current capacity available with the airline and its operating resources are
committed to the present and planned schedétepresent, due to scheduling
constraints arising out of limited aircraft availability it is difficult to change the
existing schedule. The possibility of rescheduling of flights to/from Surat can be
considered once the operational resources are augmented.

Violation of DGCA guidelines for pilot

2966. SHRI NAND KUMAR SAI:Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether a large number of pilots are found violating the DGCA guidelines
in various parts of the country;
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(b) if so, the details of the cases reported in various parts of the country;

(c) whetherAir India has removedraining Captain &tus which includes
status of Check Pilot, Examiner and Instructor of its pilot and initiated action in the
recent past; and

(d) if so, the details thereof along with the details of the allegations against
each of such pilots?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (b) No,
Sir. Pilots follow DGCARules and Regulations. If any pilot is found violating DGCA
norms, then action is initiated as per Rules and Regulations. During October 2011 to
March 2012, a total of 19 pilots were found positive during Pre-flight medical checks.

(c) and (d) Yes Sir There have been three such ca3é® details are given
in the Statement.

Statement

Name of the pilot against whom action has been taken
and reason for the same

SI. No.  Name Status Reason for Suspension/
withdrawal
1 Capt. Pankul Mathur  B777 Check Pilot Incident on 17.07.2011
2. Capt. X.M. Mistry B744 Check Pilot Failure of PPC/IR
3. Capt. R. Bhasin B777 Examiner Complaint from Union

Non-payment of regular salary

2967. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether good salaryegular payment, skill update of pilots and better
maintenance of aircrafts are the key area of the security and safety in aviation
industry which almost all airlines are violating;

(b) whether it is a fact that most of the pilots, crews, technical staffs, traffic
and signal staff have not been paid their salary and arrear wages since six
months; and

(c) if so, the action taken in this regard?
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THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) to (c) DGCA
ensures safety of aircraft operations in accordance with various provisions of
Aircraft Rules, CARs, etc which cover skill level of pilots and their training
standards, continued airworthiness of aircrafts etc.

Reports have been received that employeesiiofindia and Kingfisher
Airlines have not been paid salary regularjiowever the Ministry has no
information on the current status and extent to which salary and wages to the
employees of private airlines have been paid.

Nation-wide survey for crucial airports

1t2968. SHRI RAGHUNANDAN SHARMA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that Directorate General of Glilation (DGCA) has
conducted a nation-wide survey to identify crucial airports;

(b) if so, the details thereof;
(c) the suggestions made by this survey; and
(d) the actions proposed to be taken on these suggestions?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) to (d) DGCA
has not conducted country wide survey to identify crucial airport. Howeaost
Manglore crash, 11 airports, which were considered critical airports from flight
operations point of view have been inspectesl.a part of safety reassurance drive,
the airport systems, facilities and procedures were thoroughly reviewed by DGCA to
enhance the safety of aircraft operations at Leh, Kullu, Simla, Port, Blgartala,
Lengpui, Calicut, Manglore, Jammu, Patna and Laur the basis of suggestions in
the inspections following actions have been taken to enhance the safety at the
aerodromes with the aerodrome operators:

» Provision of Runway End Safefyrea

» Ensure proper marking on runway

> Proper maintenance of Basic strip and ensuring Frangibility area.
» Periodic calibration of Nay- aids.

» Maintenance of runway surface within appropriate friction level.

» Removal of obstruction and proper marking and lighting of permissible
obstacles.

» Safety risk assessment in respect of non-compliance.

TOriginal notice of the question was received in Hindi.
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Diversion of Kolkata-Nagpur Indigo flight

2969. SHRI SANJX RAUT: Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that the Kolkata-Nagpur flight of Indigdines was
diverted to Raipur on 29 Match, 2012 after a pig strayed on to the runway at
Dr. Babasahel&mbedkar Internationahirport;

(b) if so, the reasons thereof; and

(c) what appropriate action Government is taking to scrupulously keep
domestic/wild animals off the runway?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) No, Sir
(b) Question does not arise.

(c) Major steps taken by Government to keep domestic/wild animals off the
runway are as under:

() A high power National Bird Control Committee (NBCC) has been set up
by the Government of India to monitor and adopt policy decision for
bird/wildlife strikes prevention.

(i) Airfield Environment Management Committees have been constituted at
every airport where scheduled flights operate, to identify sources of
stray animals/bird attraction at the airport and take necessary steps for
bird strike prevention.

@iy  Aircraft Rules 1937, Rule 90 (Penalties) have been amended and a fine of
Rs. one lakh or imprisonment for a term not exceeding three months or
with both, have been imposed for leaving any animal object or bird in
the movement area of an aerodrome.

(iv) Inspection/SafetyAudit of airports are carried out by a team consisting
officers from DGCA,Airport Operator and all other stakeholders.

Incentive to carriers

2970. SHRI N.K. SINGHWiIll the Minister of CIVIL AVIATION be pleased to
state:

(a) whether most airlines, Government and private, in the Indian civil aviation
industry have been posting losses over the past financial year;



Written Answers to [3 MAY 2012] Unstarred Questions 65
(b) If so, the details thereof and the reasons therefor; and

(c) the details of measures taken or proposed to be taken by Government to
provide an incentive to carriers in the sector?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (b) Based
on returns filed by airlines with Directorate General of Chlation, all scheduled
airlines operating in the country except IndiGo are incurring losses. The total
operational losses for all the airlines for the period 2008-09, 2009-10 and 2010-11 are
Rs. 19,000 crapprox. and Rs. 10,000. doss is anticipated in 2@112. The losses
incurred byAir India during the last three years are as under:

Year Profit/Loss
(Rs. in crore)

2008-09 (-) 5548.26
2009-10 (-) 5552.44
2010-11 (-) 6865.17

(c) There is no proposal to provide incentives to private airlines. Howaxer
Inter Ministerial Working Group has been constituted under the Chairmanship of
Secretary Civil Aviation to identify the factors causing stress in civil aviation and
suggest solutions to the same. Finance Secretary; SecrbtaryPetroleum and
Natural Gas; Director General of Foreiirade and Joint Secretary (Civilviation)
are members of thigvorking Group.The Working Group held its first meeting on
21.12.201. The recommendations made by WWerking Group,inter-alia, include
rationalization of theVAT on ATF, permission to foreign airlines to invest in the
domestic airlines undertakings, allow airlines to imp®FE directly for their own
consumption, revision of fare structure by airlines so that costs of operations are
covered.

Airports in Rajasthan

2971. DR. GAN PRAKASH PILANIA: Will the Minister of CIVIL AVIATION
be pleased to state:

(a) details and status of existing airports in Rajasthan;

(b) places in Rajasthan, where small airports are proposed to be constructed
during the Eleventh an@iwelfth Plan period with the present status, where work has
already been started;
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(c) whether more suclplaces are proposed to be identified as per
suggestions of the State Government; and

(d) the details of proposals and plans for expansion and development of
aviation facilities in the State?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a)There are 4
airports ofAirports Authority of India (AAl) in the $ate of Rajasthan and 3 Civil
Enclaves. Details and status of the development works undertaken at these airports
are as follows:

Jaipur airport: Construction of new aerodrome control tower cum technical
block, new apron with link taxiway and new international terminal building have been
completed.

Udaipur airport: Construction of new terminal building, expansionApiron,
extension and strengthening of runwayrovision of SimpleApproach Lighting
System (SALS) and new control tower cum technical block have been completed.

Jaisalmer (Civil Enclave): Construction of new civil apron with link taxi track
has been completed.

(b) Development of Kishangarh airstrip into full fledged airport is subject to
handing over 442 acres of additional land by State Government.

(c) and (d) No such proposal has yet been received from State Government of
Rajasthan byAAl.

Pending projects in NER

2972. SHRI BRNKAJ BORA: Will the Minister of DEVELOPMENTOF NOR'H
EASTERN REGION be pleased to state:

(a) the number of projects undertaken by Government for the Development of
North Eastern Region (NER) during the last three years;

(b) if so, the numbers of projects that are still pending;
(c) if so, the details thereof along with the reasons therpfoject-wise;

(d) whether there is any proposal on the part of Government for the
completion of these projects in a time bound manner; and

(e) if not, the reasons therefor?

THE MINISTER OF SRATE OF THE MINISTRY OF DEVELOPMENTOF
NORTH EASTERN REGION (SHRI PABAN SINGH GHEOWAR): (a) to (e) Number
of projects sanctioned and number of projects delayed out of sanctioned projects
under Non-Lapsable Central Pool of Resources (NLCPR) Scheme and Special BTC
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Package from 2009-10 to 2D12 is inTable 1. Number of projects sanctioned and
number of projects delayed out of sanctioned projects under various schemes of
North Eastern Council from 2009-10 to 2012 is inTable 2.

Table 1
Year No. of projects sanctioned No. of projects where
completion is delayed
2009-10 9 65
2010-1 161 18
2011-12 111 0
TotAL 371 83
Table 2
Year No. of projects sanctioned No. of projects where
completion is delayed
2009-10 116 29
2010-1 104 6
2011-12 68 0
TotAL 288 35

Reasons for delay incompletion of projeatter alia are delay in utilization of
funds by State Governments, slow execution of work, law and order concerns in
some areas, short working season andicdif terrain in Region.To expedite
completion of projects, review meetings are held withteS Governments regularly
State Governments are advised to review progress of all projects on quarterly basis
at level of Chief Secretary and officers of Ministry of Development of North Eastern
Region and State Governments visit sites for expediting progress of works and
removal of bottlenecks.

Proposals on infrastructural and development issues

2973. SHRI BIRENDRAPRASAD BAISHYA: Will the Minister of
DEVELOPMENT OF NORTH EASTERN REGION be pleased to state:

(a) whether it is a fact that number of proposals on infrastaicas well as
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other development issues, which have been forwarded by the State Governments of
the North East region to be funded through Non-Lapsable Central Pool of Resources
(NLCPR) and North Eastern Council (NEC) are delayed to get final approval and
sanction;

(b) if so, the details thereof and along-with details of pending proposals with
the Ministry and steps taken for disposal of proposals, State-wise for last three
years; and

(c) whether Government has adopted any criteria for fast dispersal of funds?

THE MINISTER OF SATE IN THE MINISTRY OF DEVELOPMENTOF
NORTH EASTERN REGION (SHRI PABAN SINGH GHPOWAR): (a) and (b) Under
Non-Lapsable Central Pool of Resources (NLCPR) Scheme, each State Government of
North Eastern Region submits priority list of projects every year for retention and
funding. NLCPR Committee, which administers NLCPR Scheme, considers these
priority lists and retains some of the projects for detailed examination. Detailed
Projects Reports (DPRs) of retained projects submitted by State Governments are
examined in consultation with concerned line Departments/Ministries of Government
of India and after vetting of DPRs by line Department/Ministries, projects are
recommended for sanction by NLCPR Committee. Details of projects retained from
priority lists of 2009-10, 2010-11 and 2011-12, number of projects out of them
sanctioned, dropped/withdrawn by the State Governments, under examination in line
Departments/Ministries and Ministry of Development of North Eastern Region and
projects pending with the State Governments for submission of original and revised
DPR is given in the table below



(Rs. in crore)

Year of Project retained Projects sanctioned Projects dropped/ Projects under Projects pending
Priority No. Cost Sanctioned withdrawn examination in line with State Govts.
List No. Cost No. Cost Ministries and DoNER (Original and revised)
No. Cost No. Cost
2009-10 163 1623.74 73 773.09 4 29.93 27 321.84 59 523.90
2010-11 108 1652.28 43 646.67 2 9.27 30 371.40 35 533.47
2011-12 116 1993.08 8 219.22 0 0 41 75543 60 952.59
ToTAL 387 5269.10 124 1638.98 6 39.20 98 1448.67 154 2009.96
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For sanction of projects, State GovernmentsNiorth Eastern Region are
advised to submit DPRs of retained projects within two months of their retefdion.
reduce the time taken in vetting of DPRs, Ministry of Development of North Eastern
Region has established a snibdichnicalWing for preliminary examination of DPRs,
before sending DPRs to line Departments/Ministries for final vetting.

Likewise, North Eastern Council (NEC) has been making efforts to approve
developmental projects posed to it by State Governments of North Eastern Region at
the earliest, subject to constraints of availability of funds and receipt of comments
from line Ministries. NEC has a system of firming up Shelves of Projects to be taken
up after due consideration dfter se priorities accorded to project proposed by
State Governments, PMO Guidelines, availability of concept paper/DPRs, overall
Sectoral and General guidelines and fund availability (subject to condition that on-
going projects are fully funded). Proposals that are included in Shelves of Projects
(with in-principle approval of the CompeteAuthority) are either sanctioned or
rejected, without any delaynce deficient information is furnished by concerned
ImplementingAgencies.

(c) For early dispersal of funds to State Governments, release of funds under
NLCPR Scheme in approved projects have been restricted to 3 installments of 40%,
40% and 20% and State Governments have been advised to transmit funds to
implementing agencies within 15 days of release by this Ministry

Funds released fordevelopment in Noth East Sates

2974. SHRIANIL MADHAYV DAVE: Will the Minister of DEVELOPMENTOF
NORTH EASTERN REGION be pleased

(a) the details of the total funds granted, released and utilised for
developmental works in North East States during last three years, the details thereof,
State-wise;

(b) whether Government has sanctioned or proposed new projects/industries
for development and employment generation in these States; and

(c) if so, the details thereof and expected financial assistance likely to be
incurred on them?

THE MINISTER OF SRTE OF THE MINISTRY OF DEVELOPMENTOF
NORTH EASTERN REGION (SHRI PABAN SINGLI GHFOWAR): (a) to (c)Total
funds sanctioned for North Eastern States and Utilisation Certificates submitted by
them from 2009-1@o 2011-12 under Non-Lapsable Central Pool of Resources Scheme
of Ministry of Development of North Eastern Region and Special Bodoland
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Territorial Council (BTC) Package, are Tiable 1. Details of funds released by North
Eastern Council to North Eastertates from 2009-10 to 20112 are inTable 2.

Table 1

Funds released, utilisation certificates received from 2009-10to 2011-12
under NLCPR scheme and special BTC Package
(Rs. in crore)

State Funds released during *Utilization certificates received
2009-12 during 2009-12
Arunachal Pradesh 499.39 364.26
Assam 398.56 262.10
Manipur 264.22 214.46
Meghalaya 223.42 191.76
Mizoram 153.28 58.31
Nagaland 337.65 307.62
Sikkim 129.83 123.90
Tripura 267.03 185.76
Torau NLCPR ScHemve 2273.38 1708.17
Special BTC Package 103.15 124.3

*The amount of utilization certificates received does not relate to funds released during the
same period only

Table 2

Details of the total funds released by North Eastern Council from
2009-10to 2011-12to North East States
(Rs. in crore)

SI.No. State Years Total
2009-10 2010-11 2011-12

1 2 3 4 5 6

1. Arunachal Pradesh 91.81 113.87 107.12 312.80

2. Assam 115.33 88.35 57.16 260.84




72 \Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6

3. Manipur 14.64 46.14 44.82 105.60
4. Meghalaya 65.78 71.86 56.24 193.88
5. Mizoram 28.04 43.95 74.03 146.02
6. Nagaland 32.25 4857 84.55 165.37
7. Sikkim 4541 32.33 53.40 131.14
8. Tripura 77.05 42.10 52.75 171.90

Sue TotaL (of Sates)  470.31 487.17 530.07 1487.55
9. *Other agencies 150.69 191.45 164.55 506.69

GRAND ToOTAL 621.00 678.62 694.62 1994.24

*Other agencies include Central Government Organisations and other Organisations such as
Border Road Qganization,Airports Authority of India.

Implementation of sanctioned projects by Stales and other agencies will
provide socio-economic benefits to the community anter alia generate
employment opportunities. Sanction of developmental projects under NLCPR scheme
and NEC to North Eastern States is a continuous process and implementation of
these developmental projectsiter-alia, result in direct or indirect job creation,
which is not always quantifiabl@easurable. In order to support implementation of
development projects under NLCPR and NEC, Rs. 18,572.38 crore has been projected
to Planning Commission fofwelfh Five Year Plan.

Detaining of Indians at USAirpor t

2975. SHRI K. N. BALAGORL: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(a) whether renowned Bollywood filmstar Shri Shahrukh Khan was detained in
US at airport recently;

(b) it'so, the details of Ministry level interventions performed by Government
in this regard;

(c) whether any permanent mechanism is sought by Government from the US
for avoiding such incidence in the future; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E.AHAMED): (a) The Government is aware that Shri Shahrukh Khan faced
delay in immigration clearance at tNghite PlainsAirport, New York on 12April
2012. Howeverthe U.S. Customs and Border Protectioficils took immediate
steps to clear MrKhan following intervention by the Consulate General of India in
New York and also conveyed their sincere apologies for the inconvenience caused
to Mr. Khan.

(b) The Embassy of India iWashington raised the incident with the U.S.
Department of State, which expressed apologies for any discomfort or inconvenience
suffered by Mr Khan due to the incidenf’he Ministry of ExternalAffairs also
conveyed to the U.S. Embassy in New Delhi its concerns over the incident. On 13
April 2012, the U.S. Embassy spokesperson apologised for any inconvenience or
delay experienced by MShahruklt Khan.

(c) and (d)The Government has used every opportynitgluding during the
India-U.S.Aviation Security Group meeting, to stress that while it respects the right
of every country to institute necessary security procedures at their airports, it
should be done in a manner that does not cause inconvenienbenaofide
passengers, takes into account internationally recognised diplomatic courtesies and
privileges, and is sensitive to cultural and religious sentiments of travellers. The U.S.
Government has expressed regret for these incidents and has conveyed that it will
seek to avoid similar incidents in the future. The U.S. Government has informed that
travellers, including private travellers, who have experienced difficulties during their
travel screening at transportation hubs in the United States, can use the Department
of Homeland Security Traveler Redress Inquiry Program (DHSTRIP) to resolve
issues such as misidentification.

Nuclear doctrine of 'no first use’

2976. SHRI SANJA' RAUT:
SHRIANIL DESAI:

Will the Minister of EXTERNALAFFAIRS be pleased to state:

(a) whether it is a fact that India has a nuclear doctrine-no first use;

(b) whether it is also a fact that Pakistan does not have this doctrine; and
(c) will the Prime Minister convince Pakistan to alter their nuclear policy?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (c) Indias nuclear doctrine includes a posture of ‘No
First Use’ of nuclear weapons. The Government of Pakistan has not issued a
comprehensive nuclear doctrine.



74 \Written Answers to [RAJYA SABHA] Unstarred Questions

Oil Exploration in South China Sea by Indian Companies

2977. SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@ whetter it is a fact that India is working on a project of oil exploration in
South China Sea;

(b) if so, the details thereof;
() whether China has raised objection over this;
(d) if so, the details thereof;

(e) whether Government of India has registered its protest against the
objection of China;

(M if so, the details thereof; and

(g) if not, the reasons thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (g) ONGCVidesh Limited (OVL), in collaboration with
Viethamese companies, has been engaged in exploration activity in the South China
Sea since 1988. China, which is a party to the South China Sea dispute, has raised
its concerns on India's hydrocarbon exploration and exploitation projects in the
South China Sea bthe coast ofVietham. Government has clearly conveyed that
such activity by Indian companies is purely commercial in nature and that the
dispute must be resolved peacefully by the countries concerned.

Travel Subsidy for Haj

2978. SHRI RAM KRIRL YADAV: Will the Minister of EXTERNALAFFAIRS
be pleased to state:

(@ whether Government has any plan to withdraw travel subsidy that is
being given to Haj pilgrims;

(b) if so, the reasons therefor;
() the amount of subsidy that is provided to every Haj Pilgrims; and
(d) the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRIAHAMED): (a) and(b) In 2009 Government took a decision to increase the air

T Original notice of the question was received in Hindi
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fare chargeable from the Haj Pilgrims going through Haj Committee of India (HCOI)
from Rs. 12,000 to Rs. 16,000 per pilgrim. The decision has been implemented with
effect from Haj-2010.

(c) and (d) During Haj-2011, each Haj pilgrim, who traveled through HCOI,
paid an amount of Rs. 16,000/- towards the air fare and the balance was paid by
Government to théirlines. For Haj-201, the per pilgrim cost borne by Government
was approximately Rs. 48,380/- (excluding service tax).

Hike in Visa Fee by US

2979. SHRIMATI MOHSINA KIDWAI:
SHRI N.K. SINGH:

Will the Minister of EXTERNALAFFAIRS be pleased to state:

(a) whether it is a fact that the United States has hiked the visa fee
specifically aimed at professionals from the IT industry;

(b) if so, the details thereof;
(c) whether India has raised this issue at the WTO; and

(d) the steps being taken by Government to prevent negative treatment of the
Indian IT industry in the United States?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) and (b) The Emegency Border Security Supplemental
AppropriationAct, 2010 {Public Law - 11(230)} was enacted on 13#&ugust 2010.
It increases the fees for H1B and LI categories of visas for applicants that employ
more than 50 employees in the United States or have more than 50 per cent of their
employees admitted on non immigrant vis&ke Act provides for an increase of
(i) US $ 2000 for the application fee for L-I visas (for a total of US $ 2,820) for
applicants that employ more than 50 employees in the United States and have more
than 50 per cent of their employees on H-1B or L-I visas and (ii)) US $ 2,250 in the
application for H-1B visas (for total of US $ 4,750) for applicants that employ more
than 50 employees in the United States and have more than 50 per cent of their
employees on L-| visas only

(c) and (d) India has raised this issue informally with the US on the sidelines
of the WTO. India has also raised the issue of problems related to visas for the US
at various levels with the US Government including at the level of Commerce
Secretary in their Commercial Dialogue as well as at Ministerial level interaction.
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Railway Infrastructur e to ConnectArunachal Pradesh

2980. SHRIVIJAY JANAHARLAL DARDA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether Government is aware that China has started work on extending
its rail link upto Nyangtri which is located on the border wAttunachal Pradesh;

(b) if so, whether China has been claiming that Nyangtri prefecture includes
some parts ofArunachal Pradesh; and

() whether Government is planning to build railway infrastructure which
would connect rest of the country witkrunachal Pradesh right up to its border
with China?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (c) Government is aware that China is developing ralil
links in the border regions opposite India in théet Autonomous Region,
including the proposed extension of the Qinghai-Tibet Railway line upto Nyingchi.
Government is giving careful and special attention to the development of
infrastructure in the border areas opposite China, in order to meet our strategic and
security requirements and also to facilitate the economic development of these areas.
This includes the tates of Jammu and Kashmidimachal Pradesh, Uttarakhand,
Sikkim and Arunachal Pradesh. Government keeps a constant watch on all
developments having a bearing on India's security and takes all necessary measures
to safeguard it.

Destruction of images of Hindu Gods in Maldives

2981.SHRI BALBIR PUNJ: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether reently in February this yeam mob of religious extremists
destroyed images, mostly of Buddha and Hindu Gods, kept in Maldives national
museum;

(b) if so, whether 99 per cent of the Maldisepre-Islamic artifacts
belonging to period before th&welfth century when most inhabitants were
Buddhist or Hindu, were also destroyed;

(¢) if so, whether this issue has been raised with the Government of
Maldives;

(d) if so, the dgails thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (e) There have been reports that some artifacts at the
National Museum in Male, Maldives, belonging to the pre-Islamic era in Maldives,
were damaged or destroyed in incidents of violence in February 2012. The matter
was taken up by the Externaffairs Minister with the Foreign Minister of Maldives
during latter's visit to India on Bpril 2012. Earlier during his visit to Maldives on
15 & 16 February 2012, the Foreign Secretary had also taken up the matter with the
President of Maldives and conveyed our concerns. The President of Maldives had
indicated that the damage and destruction to the artifacts in the National Museum
would be inquired into.

Purchase of Gifts By Ministry

2982.SHRI RAJEEVCHANDRASEKHAR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether Government's attention has been drawn to media reports about
purchase of substandard gifts for presenting it to foreign dignitaries by the
President, Prime Minister and other high-ranking officials, at inflated rates;

(b) if so, the details thereof;
() whether Government has conducted any enquiry into the matter; and
(d) if so, the details thereof and the action taken in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) Yes.

(b) It came to the notice of the Ministry in May 2011 that some of the gifts
being procured by the Protocol Division of the Ministry were not of the desired
quality and specification.

(c) and (d)A preliminary inquiry was conducted into the matter by the
Ministry which could not establisprima facieany involvement or complicity of
officials of the Ministry A detailed investigation into the matter has thereafter been
entrusted to the Central Bureau of Investigation (CBI). The enquiry by CBI is
ongoing.

Programmes Conducted byICCR

2983.SHRIANIL MADHAV DAVE: Will the Minister of EXTERNALAFFAIRS
be pleased to state:

(@ the programmes conducted by Indian Council for Cultural
Relations(ICCR) to promote Indianulture abroad;



78  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) the details of funds spent over such programmes for last three years;
() the number of centres ICCR is having abroad, country-wise;

(d) whether Government plans to establish more centres abroad; and

(e) if so, the number of such centres that are being planned?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) and (b)The Indian Council for Cultural Relations (ICCR)
arranged the visit of 473 cultural groups to other countries during the last three
financial years as per the details given below:

Year No. of Groups Amount spent.
2009-10 138 Rs. 9.50 Crores
2010-11 165 Rs. 12.66 Crores
2011-12 170 Rs.17.28 Crores

(¢) ICCR is maintainig 35 Indian Cultural Centres and 2 Sub-Centres
abroad and details are given in the statem&geljelow)

(d) and (e) ICCR is in the process to open 8 new cultural Centres at
Washington, Paris, Buendsres, Lagos,Toronto, SydneyHanoi and Singapore

Statement
List of Indian Cultural Centres Abroad

1. The Nehru Centre
London (U.K.).

2. The Tagore Centre
Berlin, Germany

3. Jawaharlal Nehru Cultural Centre
Moscow Russia.

4. Indian Cultural Centre
Astana, Kazakhstan.

5. Lal Bahadur Shastri Centre for Indian Culture
Tashkent, Uzbekistan.

6. Indian Cultural Centre
Dushanbe Tajikistan.
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7. Indian Cultural Centre
Kabul, Afganistan.

8. Indian Cultural Centre
Colombo, Sri Lanka.

9. Jawaharlal Nehru Indian Cultural Centre
Jakarta, Indonesia.

10. Indira Gandhi Centre for Indian Culture
Port Louis, Mauritius.

11. MaulanaAzad Centre for Indian Culture
Cairo, Egypt.

12. Indian Cultural Centre
Durban, SouttAfrica.

13. Indian Cultural Centre
Johannesbgr SouthAfrica.

14. Indian Cultural Centre
Geoergetown, Guyana.

15. Mahatma Gandhi Institute For Cultural Cooperation
Port of Spain,Trinidad andTobago.

16. Indian Cultural Centre
Paramaribo, Suriname.

17. Indian Cultural Centre
Suva, Fiji.
18. Indian Cultural Centre

Beijing, China.

19. Indian CulturalWing
Kathmandu, Nepal.

20. Indian Cultural Centre
Bangkok, Thailand

21. Indian Cultural Centre
Abu Dhabi, Dubai.

22. Indian Cultural Centre
Kuala Lumpuy Malaysia.




80

Written Answers to

23.

24,

25.

26.

27.

28.

29.

30.

31

32.

33.

35.

Indian Cultural Centre
Tokyo, Japan

Indian Cultural Centre
Mexico.

Indian Cultural Centre
Thimphu, Bhutan.

Indira Gandhi Cultural Centre
Dhaka, Bangladesh.

Indian Cultural Centre
Yangon, Myanmar

Indian Cultural Centre
Dar-es-SalaamTanjania

Indian Cultural Centre
Seoul, Korea.

Indian Cultural Centre
Budapest, Hungary

Indian Cultural Centre
Prague, Czech Republic

Indian Cultural Centre
Male, Maldives.

Indian Cultural Centre
Sao Paulo, Brazil.

Indian Cultural Centre
Riyadh.

Indian Cultural Centre
The Hague, Netherlands.

Sub-Centres

1

Sub-Cultural Centre
Lautoka, Fiji.

Sub-Cultural Centre
Bali, Indonesia.

[RAJYA SABHA]

Unstarred Questions
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Distribution of Quota for Haj Pilgrimage

2984. SHRI K.E. ISMAIL:Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether it is a fact that large number of Muslims in the country do
undertake Haj pilgrimage every year;

(b) whether more people could not make it due to shortage of quota;

(c) if so, the mechanism and policy of distribution of quota for Haj
pilgrimage;

(d) whether Government would take up the matter with Government of Saudi
Arabia so that the quota is raised; and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) and (b)Yes.

(©) In accordance with the Ha#jgreement signed with the Government of
SaudiArabia, the Haj quota is allotted between the Haj Committee of India (HCOI)
and the PrivateTour Operators (PDs). SubsequentlyHCOI allocates its quota
among the various t&es/Union Territories (UB) in proportion to the Muslim
population of that State/UT as per 2001 Census through computerized Qurrah (draw
of lots).

(d) and (e)The Government of Saudirabia annually allocates Haj seats on
the basis of Muslim population through a bilateAgreement. Over and above its
national quota, Government of India requests the Saudi Government for additional
guota to accommodate the excess demand.

Vandalisation of Mahatma Gandhi's $atue in Sri Lanka

2985. SHRIT.M. SELVAGANAPATHI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether the statue of Mahatma Gandhi in Batticaloa in Sri Lanka has
been vandalised;

(b) whether Government has taken up this issue with Sri Lankan
Government;

(c) if so, their reaction thereof;
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(d) whether this was the second time that the Gandhi's statue was
vandalised in Sri Lanka; and

(e) whether the statues of other Indian leaders were also vandalised earlier
in Sri Lanka?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) An incident of vandalism of the statue of Mahatma Gandhi
in Batticaloa in Sri Lanka was reported onA@ril 2012. The statues of Robert
Baden-Powell, SwamVipulananda and Pulavarmani Periyathampi Pillai were also
reportedly vandalized on the same day at Batticaloa

(b) and(c) As soon as the report came to notice, the matter was taken up
with the Government of Sri Lanka as well as the provincial authorities of the Eastern
Province of Sri Lanka through diplomatic channels. They were also requested to
have the matter investigated and to take steps to repair and restore the statue of
Mahatma Gandhi.

The Sri Lanka authorities had informed that the police in Batticaloa were
investigating the case and that they had arrested some persons in this émtext.
per information available, the statues had since been repaired and restored to their
original state.

(d) and (e) There have been no reports of vandalism of the statue of
Mahatma Gandhi in Sri Lanka prior to the incident of\fil 2012. On 9 January
2012, it was reported that the statue of Swarniekananda was damaged in
Arayampathy-Kattankudy area in the Eastern Province of Sri Lanka. The local
authorities had since repaired the statue.

Pakistan Handing Over Disputed Land to China

2986. SHRIANIL DESAI: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether it is a fact that Pakistan has passed on to China some disputed
territory of India and Pakistan;

(b) if so, the details thereof; and

(¢) whether the Ministry would take up this matter with the United Nations?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) to (c) Under the so-called Sino-Pakistan Boundary
Agreement of 1963, Pakistan ceded 5,180 sg. kms of IntBantory in Pakistan
occupied Kashmir (POK) to China. Government has never recognized the so-called
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Sino-Pakistan BoundanAgreement of 1963. Government has conveyed to the
Government of China that any such illegal arrangement involving Indian territory
between parties that have no legal or constitutional locus standi is invalid and
unacceptable. Under the SimAgreement, the Government is committed to resolving
all issues with Pakistan through peaceful negotiations and bilateral dialogue.

Help to Indians in Gulf nations

2987. SHRI STHANGAVELU: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(@ whether Government has asked Indian embassies in Gulf nations to
actively engage local Governments to better the living and working conditions of
millions of Indians in the region;

(b) if so, the details thereof and whether Government would also come
forward to provide emergency call centre to those millions of Indians working in Gulf
countries so as to assist them in case of emergency; and

(c) if so, the details thereof?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
(@) The Government, through Indian Embassies in Gulf countries, conducts Joint
Working Group meetings under the bilateral Memorandums of Understanding
(MoUs) signed with such countries. During these meetings matters related to
employment contract, wages and redressal of Labour disputes are taken up. The
Embassies also interact with their counterpart agencies on a regular Aasis.
Counselloy Community Affairs (Development) has also been appointed in the
Embassy of IndiaAbu Dhabi for this purpose.

(b) and (c)The Government has set up an Indiabrkers Resource Centre
(IWRC) at Dubai which has a 24x7 helpline, provides grievance redressal and
counselling and also manages a shelter home for housemaids seeking shelter and
deserted house wives etc. The Ministry has asked Indian Missions to set up similar
centres in all Emigration Clearance Required (ECR) countries, including in the Gulf.

Migrant labour abroad

2988. SHRI RAMACHANDRA KHUNTIA: Will the Minister of OVERSEAS
INDIAN AFFAIRS be pleased to state:

(@) the total legal and illegal migrant labourersriing outside the country
till today;

(b) whether it is a fact that although the number of migrant labour is
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increasing day by a, the total remittance on account of migrant labour is being
reduced in last three years; and

(c) if so, the reasons therefor and the details of remittance on account of
Migrant labour?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
(a) As reported by eighty eight Indian Missions, information about the number of
migrant labours including professionals working in the countries of their
accreditation is given in the statemereébelow) Details for illegal migrants are
not available.

(b) and (c) The number of Indian workers who were given emigration
clearance during the last threalendar years are:

(In lacs)
Year Number of workers
2009 6.10
2010 6.41
201 6.27

The foreign exchange earnings received from overseas Indians and the
migrant workers in the form of private remittances during the last three financial
years are:

Year Private Remittances
(In US $ in Billion)

2009-10 534

2010-11 556

2011-12 (April to September) 323
Statement

Names of the country and estimated number of Indian workers working therein

SI. No. Name of the Mission/country Estimated No. of Indian/workers
with legal documents

1 2 3
1 Afghanistan, Heart 71
2. Afghanistan, Kabul 3502

3. Afghanistin, Kandahar 620
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1 2 3
4, Angola, Luarda 6104
5. Armenia, Yerevan 1400
(approx.)
6. Australia, Canberra 194800
7. Australia, Victoria 2500
8. Azerbaijan, Baku 250-300
(approx.)
9. Bahrain,Adliya 400000
10. Bangladesh, Dhaka 1571
11. Belarus, Minsk 15
12. Belgium, Brussels 7600
13. Bhutan, Thimpu 33010
14. Botswana, Gaborone 200
15. Brazil, Brasilia 2000
16. Brazil, Sau Paulo 270
17. Brunei, Bandar Seri Bagawan 10000
18. Bulgaria, Sofia 307
19 China, Shanghai 7657
20. Congo, Kinshasa 650
2 Croatia, Zagreb 5
22. Cyprus, Nicosia 600
23. Czech Republic, Prague 250
24, Egypt, Cario 3600
25. Ethiopia, Addis Ababa 2350
X Fiji, Suva 74
27. Finland, Helsinki 2000
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1 2 3
28. France, Paris 15000
29. Germany Frankfurt 17000
30. Germany Hambug 5912
31. Guatemala, Guatemala City 10
32. Guyana, Georgetown 290
33. Hungary Budapest 250
34. Iran, Tehran 350
35. Italy, Rome 70248
36. Jamaica, Kingston 70000
37. Japan,Tokyo 8915
38. Jordan, Amman 8000
39. Kazakhstan Astana 1000
40. Kenya, Mombasa 900
41. Kenya, Nairobi 12500
42. Kingdom of SaudiArabia, Riyadh 180000-200000

(approx.)
43. Kuwait, Kuwait City 641062
44, Kyrgyzstan, Bishkek 1150-1200

(approx.)
45, Lebanon, Beirut 9400

(approx.)
46. Libya, Tripolia 900
47, MadagascarAntananarivo 220
48. Malaysia, Kuala Lumpur 54949
49. Mali, Bamako 230
50. Mauritius, Port Louis 10757
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1 2 3
51. Mexico, Mexico City 1338
52. Mongolia, Ulaanbaatar 60-70
(approx.)
53. Morocco, Rabat 180
54. Mozambique, Maputo 1200
55. Namibia, Windhoek 40
56. Nigeria, Abuja 25070
57. Papua New Guinea, Port Moresby 2500
58. Peru, Lima 740
59. Poland,Warsaw 300
60. Romania, Bucharest 500
61. Serbia, Belgrade 4
62. Slovakia, Bratislava 50
63. South Korea, Seoul 2000-2500 (approx.)
64. South Sudan, Juba 450
65. Spain Madrid 30000
66. Sri Lanka, Kandy 0
67. Sudan, Khartoum 2586
68. Sweden , Stockholm 2500
69. Switzerland, Geneva 100
70. Syria, Damascus 75
71. Tanzania, Daes-Salaam 15000
72. The Netherlands, The Hague 11000
73. Trinidad andTobago, Port of Spain 500
74. Turkey Ankara 45
75. Turkey, Istanbul 165
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1 2 3
76. Turkmenistan Ashgabat 1650
7. Uganda, Kampala 5600
78. Ukraine, Kyiv 4500
79. United Arab EmiratesAbu Dhabi 175000
80. United Arab Emirates, Dubai 180000
81. USA, Chicago 386000
82. USA, Houston 50000
83. USA, San Francisco 276500
84. Uzbekistan,Tashkent 30-40 (approx.)
85. Venezuela, Caracas 27
86. Vietnam, Hanoi 300
87. Vietham, Ho Chi Minh City 400
88. Zimbabwe, Harare 500

Panchayati Raj Institutions

2989. SHRI NAND KUMAR SAI:Will the Minister of ANCHAYATI RAJ
be pleased to state:

(@) whether all &ates and U3 have transferred necessary functions to
Panchayati Raj Institutions (PRIS) in the country;

(b) if so, the details in this regardtafe/UTFwise;

(c) the extent to which functioning of Panchayati Raj Institutions has been
strengthened in the country; and

(d) the steps taken to make PRIs more effective institutions of Local Self
Government?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRA
DEO): (a) to (d)As perAtrticle 243 G of the Constitution, the Legislature oftat&
may, by law endow Panchayats with such powers and authority as may be
necessary to enable them to function as institutions of self-government and for
preparation of plans and implementation of schemes for economic development
and social justice including 29 matters listed in the Eleventh Schefisl¢he
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Constitution of India leaves it to States to devolve powers to Panchayats, States
vary in the extent to which they have devolved funds, function and functionaries
(3 Fs) to Panchayats. The status regarding devolution of 3Fs to Panchayats in
various States is given in the statemeBegbelow)

Ministry of Panchayati Raj (MoPR) has continuouslgeaed Sates/UF to
devolve powers to the Panchayats in accordance with the Constitutional
stipulation. Through the Panchayat Empowerment akmtountability Incentive
Scheme (PEAIS), MoPR has incentivized States for devolving 3Fs to Panchayats,
and has incentivized Panchayats for performance. MoPR has provided assistance
to States for capacity building of Panchayats through the Rashtriya Gram Swaraj
Yojna (RGSY), Capacity Building grant of the Backward Regions Grant Fund
(BRGF) and Panchayat Mahila Evaluva Shakti Abhiyan (PMEYSA) and
promoted e-enablement of Panchayats through the e-Panchayat séheomied
grant is provided to Panchayats through States for bridging critical gaps in local
infrastructure in 250 backward districts on the basis of decentralized planning
under BRGF



Status of devolution of departments/subjects with funds, functions and functionaries to the Panchayati Raj Institutions in Major

Statement

SI.No. State No. and names of the Department/subjects Transferred to Panchayats with respect to
Funds Functions Functionaries
1 2 3 4 5

Andhra Pradesh

2. Arunachal

Pradesh
3. Assam
4, Bihar

0] SIaMsuy UMWy, 06

Only Gram Panchayats (GPs) arep2 GOs issued during 1997-2002. Functionaries are under the
empowered to collect taxes. Further 10 line departments have administrative control of their
Governments Orders (GOs) issueddevolved certain powers to PRIs. respective line departments but they

for devolving funds of 10 are partially accountable to PRIs. E
departments. g
3
PRIs do not collect taxes. Transfer29 subjects have been devolved.Functionaries have not beeny
of funds by departments has notGOs covering 20 departments transferred. 5
taken place. have been issued, but not yet <
implemented. -
PRIs are empowered to collectActivity-mapping done for 23 There has been very minimal
taxed but cannot enforce. Main subjects. But GOs have been devolution of functionaries. Officials
source of revenue is lease rentissued only for 7 subjects by 6 continue to report to departments.
from markets, river banks and departments. S
ponds. %

No taxes are collected by PRIs butActivity mapping has been Departmental staff are answerable to
a proposal regarding the same isconducted. 20 line departments departmentsAngandwadi workers,

under consideration of state have issued GOs. teachers and health workers are@
Government. appointed by PRIs.

-
D

p

suolnsa

tates



5. Chhattisgarh GP is authorized to collect various Activity Mapping of 27 matters Panchayat make recruitments for 9
types of taxed. Funds for 12 has been undertaken. GOs nadepartments.
departments have been devolved. issued.

0] SIaMSUy USNINA

6. Goa Panchayats levy 11 types of taxesl8 matters are devolved to GPsPRIs have their own core staff for
Untied funds are given to while 6 are devolved to ZPs. the execution of works.
panchayats.
7. Gujarat 8 major taxes are collected by PRIs.14 functions have been complete\GOs have been issued for devolution
In 2008-09, 13 departments allocateddevolved and 5 are partiallyof functionaries for 14 functions.
funds to PRISs. devolved
8. Haryana GPs generate revenue form lease oPanchayati RajAct devolves 29 There is no significant devolution of __
panchayat land, liquor cess andFunctions. GOs have been issueflinctionaries w
rental of panchayat for 10 departments. %
- . . . -<
9. Himachal Only GP is empowered to levy 27 out of 29 subjects have beeunctionaries have not been
Pradesh taxes. Funds have not beendevolved to PRIs. transferred to PRIs. 2
transferred. N
10. Jammu and State Govt. has issued GO notifying activity mapping. Funds have been devolved in a limited sence.
Kashmir Functionaries have been identified in tAetivity Mapping document to assist panchayats in carrying og
assigned functions but have not been transferred. w
11. Jharkhand Elections to PRIs were held in November-Decomber 2010 for the first time since 73rd CAA came into %rce.
Activity Mapping has not been done so.far 3
12. Karnataka PRIs collect 7 types of taxes. Karrjataka has delegated_all 2d\ll Panch;’;\yat errplfoyﬁes functionsp
Panchayati RajAct provides the subjects to PRI by notifying under dua contrﬁ of the department%
mandatory transfer for untied funds Activity Mapping. concerned and the PRIs
to PRIs.

16 suons
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3 4 5

13.

14.

15.

16.

17.

18.

19.

Karala

Madhya
Pradesh

Maharashtra

Manipur

Odisha

Punjab

Rajasthan

GPs have tax amain of 9 types of Activity mapping for all 29 PRIs havefull managerial and part
taxes.Untied funds and funds for Functions done and activities disciplinary control over transferred
specific purposes by departmentsdeVONGd to Panchayats. functionaries.

are given to PRIs.

GPs are empoweres to collect taxes.GOs containing theActivity  Functionaries for 13 dapartments®

Funds for 13 departments covering Mapping un respect of 25 mattershave been transferred to the PRIsy,

19 matters are released to PRIs.  pertaining to 22 departments haveThere is a state panchayat service. ©
been issued.

ZP and GP collect taxes. Grands for11 subjects have been fully Class lll and Class IV employees a
11 departments are transferred todevolved. For 18 subjects, schemesall levels are Zilla parishedsd
PRIs. are implemented by PRIs.

Five Departments have issued GOsSGOs have been issued devolving5 departments have been issued G
transferring funds to PRIs. functions related to 22 transferring functionaries to PRIs.
departments.

PRIs collect 6 types of taxes. There 11 departments have devolved 21©fficials of 11 departments are
is no clear devolution of untied subjects. accountabl to PRIs.
funds.

Main source of income of GP is from The devolution of 7 key No functionaries have been
auction of Panchayat land. There is departments relating to 13 subjecttransferred to PRI by line
no clear devolution of funds. approved. departments.

5 departments have issued GOsFive Departments have transferred5 departments have transferred alf8
transferring funds to PRIs up to all functions up to district level to functonaries up to district level to ,o

ISMSUY USHIAN
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district level. 10% untied fund to PRIs FreshActivity Mapping of PRIs. 8
PRIs. above 5 Departments has been 5
done. 7



20.

21.

22.

23.

24.

Sikkim

Tamil Nadu

Tripura

Uttar pradesh

Uttarakhand

USTIMN

PRI do not collect taxes. Funds areAll 29 subjects are devolved as perfEmployees are under the control o?
being transferred by 17 departmentslegislation. Activity Mapping has PRIs, but Panchayats exercise I|m|teg
10% of total fund of each been conducted for 20 subjectscontrol over them.

departments is given to Panchayatscovering 16 departments.

Untied funds are given to PRIs.

Only village panchayats have theGovernments ofTamil Nadu has There is no significant devolved of
power to levy taxes. 9% of the statesdelegated supervision andfunctionaries.

own tax revenue devolved to local monitoring powers of 29 subject to

Bodies, of which rural local will PRIs.

receive 58% share.

Part funds related to PWD So far GOs have been issuedrunctionaries of 5 subjects for which<

Departments, primary schools anddevolving irrigation schemes, functions have devolved have beerk

Social Welfare and social education primary schools and activities transferred to panchayats.

department and pension funds haveelated to adult and non-formal

been transferred to the Panchayatsducation, woman and child

Untied funds are also transferred todevelopment and social welare.

PRIs.

All 3 tiers have the power to collect 16 subbjects relating to 12PRIs do not have control over

taxes. departments have been devolved téunctions.
PRIs.

Only ZPs collect taxes. Funds areMaster GO on transferring financial Supervisory role over functionaries
made available to PRIs for activitiesand administrative powers on l4related to 14 subjects.
for only 3 functions. subjects has been issued in 2003.
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25. West Bengal

©O

Y
GPs can impose and realize taxesState Govt. agrees with transfer ofhe Panchayat employees have been
Untied funds are allocated under thethese 28 subjects. 14 departmentwade into different district cadres.
TFC grant as well as SFC grant. Shave so far issued matching GO®ther than the posts created in theé-

departments have opened panchayatansferring 27 subjects. Panchayat bodies, 7 departments of th§
window in their budgets. State Govt. have devolved »
functionaries. 2
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Centrally Sponsored Schemes in Maharashtra

t2990. SHRI ISHWRLAL SHANKARLAL JAIN: Will the Minister of
PANCHAYATI RAJ be pleased to state:

(@) roles/responsibilities assigned to State Government in centrally
sponsored Panchayat schemes which are implemented through Panchayats;

(b) the details of the centrally sponsored schemes being implemented in
Maharashtra; and

() the names of the districts along with the regions in Maharashtra where
these schemes are being implemented?

MINISTER OF ANCHAYATI RAJ (SHRIV. KISHORE CHANDRADEO): (a)
The different Union Ministries administer different Centrally Sponsored Schemes
(CSSs) to achieve different goals and objectives of the schemes. Each CSS has its
own guidelines and criteria and is implemented in different areas. State Governments
perform various roles, especially overall coordination and supervision in regard to
these schemes.

(b) In Maharashtra, the Backward Regions Grant Fund (BRGF), Mahatma
Gandhi National Rural Employment Guaranteet (MGNREGA) and the National
Biogas and Manure Management programme are being implemented by the
Panchayats. Under the BRGF programme, untied funds are given to the Panchayats
and Municipalities for supplementing and converging existing development inflow in
order to bridge critical gaps in local infrastructure and other development
requirements. The objective of BRGF is to strengthen Panchayats and Municipal
level governance and to improve the performance and delivery of critical functions
assigned to Panchayats. The Mahatma Gandhi National Rural Employment Guarantee
Act aims at enhancing the livelihood security of people in rural areas by
guaranteeing hundred days of wage-employment in a financial year to a rural
household whose adult members volunteer to do unskilled manual work. The
National Biogas and Manure Management programme is meant to reduce the use of
traditional energy sources and increase the standard of living of rural women
through general cleanliness and environmental balance.

() While the National Biogas and Manure Management programme is
implemented in all the districts of Maharashtra, the MGNREGA is implemented in the
33 rural districts of the State leaving out Mumbai and Mumbai sub-urban and the
BRGF is implemented in 12 districts of Maharashtra, namdiynednagarAmravati,

t Original notice of the question was received in Hindi
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Aurangabad, Bhandara, ChandrapDhule, Gadchiroli, Gondia, Hingoli, Nanded,
Nandurbar andravatmal.

Investigation into 2-G Scam

2991. SHRIA. ELAVARASAN: Will the PRIME MINISTER be pleased to
state:

(@ Whether investigation into 2-G spectrum scam has been completed by
the Central Bureau of Investigation (CBI);

(b) If not, the reasons therfor and by when the investigation is likely to be
completed; and

() The aspects other than corruption and misuse of official position which
have been investigated by the CBI?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS(SHRIV. NARAYANASAMY): (a) The investigation
into 2G Spectrum case no. RC-DAI-2009-A-0045 was completed and a Charge Sheet
dated 2.4.2011, first Supplementary Charge Sheet dated 25.04.2011 and second
Supplementary Charge Sheet dated 12.12.2011 have been filed in the court of Special
Judge (2G Spectrum Cases). Further investigation on certain issues is still going on
in the case. During the investigation of the said case and monitoring by Hon'ble
Supreme Court of India, a Preliminary enquiry nos. PE-DAI-2011-A-001 regarding
irregularities in the grant of licenses and spectrum during 2001 to 2007 was also
registered As an outcome of this enqujrnan FIR no. RC-DAI-201-A-0022 dated
9.10.201 u/s 120-B IPC riw 13(2) r/iw 13(I)(d) of PAxt, 1988 and sections 7 and 12
of PCAct, 1988 was registeredhe same is under investigation.

On the basis of outcome of the aforesaid Preliminary Enquiry no. PE-DAI-
201I-A-0001, another case no. RC-DAI-2011-A-0024 dated 17.11.2011 was registered
u\s 120-B IPC r/iw 13(2) r/iw 13()(d) of P@ct, 1988 .The same is under
investigation.

Another Preliminary Enquiry no. PE-BDI-2010-E-002 was registered on
23.12.2010 on the directions of Hon'ble Supreme Court of India for enquiry into
allegations of grant of huge loans by the Public Sector and other banks to some of
the companies who succeeded in obtaining licenses in 2008. Enquiry was completed
and no major irregularity or criminality was prima facie revealed.

(b) Further investigations into case no. RC-DAI-2009-A-0045 are in progress
and being taken up expeditiously
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() The allegations of cheating byanous companies which got licenses
suppressing their ineligibility were also looked info.Chage sheet against M/s
Loop Telecom Ltd., M/s Loop Mobile Ltd. and M/s EssBeleholdings Ltd. and
persons connected with these companies has already been filed on 12.12.2011 as
second Supplementary Charge sheet in case no. RC-DAI-2009-A-0045.

Public Procurement Bill, 2012

2992. SHRIMAIKUSUM RAI:
SHRI PRABHA™ JHA:

Will the PRIME MINISTER be pleased to state:

(@ whether Union Cabinet has cleared the Public Procurement Bill, 2012 to
root out corruption in public procurements and in Government tenders and
contracts; and

(b) if so, the details thereof along with the other steps Government would
take to ensure probity and transparency in public procurements and contracts and
enthuse integrity in public sector?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) and (b)The
Cabinet in its meeting held on 128pril, 2012, has approved the Public Procurement
Bill, 2012 for introduction in Parliament.

The Bill seeks to regulate Public Procurement by Ministries/Departments of
the Central Government, Central Public Sector Enterprises (CPSEs), autonomous and
statutory bodies controlled by the Central Government and other procuring entities
with the objectives of ensuring transpareni@ir and equitable treatment of bidders,
promoting competition and enhancing efficiency and economy in the procurement
process. The Bill would create a statutory framework for public procurement which
will provide greater accountabilitgransparency and enforceability of the regulatory
framework.

Further a portal called the "Central Public Procurement Portal" has also been
set up where all Ministries/Departments of the Central Government, their attached
and subordinate offices and CPSEs are required to publish their tender enquiries,
corrigenda thereto and details of contracts awarded. It has also been decided to
implement e-procurement in Ministries/Departments of the Central Government in a
phased manner
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Conclusion of Complaints in Time Bound Manner

2993. DR. JANARDHANWAGHMARE: Will the PRIME MINISTER be
pleased to state:

(@ whether Chief Information CommissioneCIC in its recent order has
directed CVC to have the logical conclusion of each complaint within time bound
programme;

(b) if so, the details of final and logical conclusion of all such complaints
which had been lodged by CVC in the years 2009, 2010 and 2011 and also the details
of specific complaint nos. which had been lodged against the public authorities
concernedi.e. MCD, DDA, Excise Deptt. of Delhi Government aAdcheological
Survey of India during the aforesaid period whose concerned Ghgglance
Officers deliberately didn't submit their report to CVC uptill now; and

(c) if so, the latest action concluded in each case?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS(SHRIV. NARAYANASAMY): (a) As per information
furnished by the Centrafigilance Commission (CVC), the CIC while disposing an
appeal of Shri S.S. Chawla vide file No. CIC/SM/A/ 2011/000827 and CIC/SM/C/2011/
001377 dated 23.03.2012 observed that "the lack of any time limit for disposal of
complaints, whether endorsed with the direction to investigate or to take further
necessary action results in the complaints taken very lightly by the CVO concerned
without often reaching any decisive action. Since the number of complaints received
in the CVC is quite high, it is always possible that even some serious complaints
may be getting forwarded to the CVO concerned not for investigation but for further
necessary action, in which case, in the absence of any time limit, such complaints
would remain pending indefiniteDbviously this would generate a lot of cynicism
in the minds of complainant§Ve would expect the CPIO to bring this to the notice
of the CVC for taking fresh look at the complaint handling policy and to evolve clear
timelines, wherever possible, for disposing of complaints at all levels."

As per the directions of the CIC, the matter was brought to the notice to the
CVC. The CVC observed that the time limit of 3 months for investigation by CVOs
either on complaints referred by the CVC or received directly and taken up for
investigation by the CVC or received directly and taken up for investigation by CVO
is clearly laid down in the CVC's circular No. 000/VGL/018 dated 23.05.2000. In so far
as complaints sent for necessary action, the CVOs are expected to decide issues
whether to file ortake up investigation within one month of receipt of complaints
(i.e. when received from CVC also). If such complaints are taken up for investigation,
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the time limit for 3 months for completion of investigation would invariably apply
However CVC has decided to slightly modify its complaints handling policy in such

a manner which would make it more clear and to incorporate time limits for
processing/investigation by departments in matters of complaints sent for necessary
action by the CVC.

(b) and (c)Yearwise details of complaints sent by the CVC for investigation
and report, number of report received, action advised by the CVC for the last 3 years
pertaining to MCD, DDA, Excise Deptt. of Delhi Government adheoloeical
Survey of India is given in the statementdegbelow)

The number of complaints in which investigation reports have not been
received as on 31.3.2012 on complaints referred by the CVC for reports is also
indicated in the statement-II.



Yearwise details of complaints sent for investigation aasgort, number of epott received an action advised by the Commission for

Statement-|

the last 3 years is as under:

Action taken advised by the Commission etc

Number of

Major

Minor

Name of the . No. of Admin-
Year Department/ compla_lnts_ sent i reports penalty penalty istrative Closure Prosecution
Organization Investigation and -0 Procee- procee- Action
Report dings dings
2009 Govt. of NCT of Delh 60 27 00 00 00 24 00
DDA 64 32 05 01 00 20 02
MCD 85 58 07 04 02 25 00
Archaeological survey 00 00 00 00 00 00 00
of India
2010 Govt. of NCT of Delh 62 25 00 00 00 19 00
DDA 58 43 00 00 00 35 00
MCD 130 90 06 01 00 49 00
Archaeological survey 01 01 00 00 00 01 00
of India
2011 Govt. of NCT of Delh 104 10 00 00 00 02 00
DDA 11 19 00 00 00 05 00
MCD 117 37 00 00 02 11 00
Archaeological survey 00 00 00 00 00 00 00

of India
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Satement-11

Number of Complaints in which investigation reports are not received as on
31.03.2012 on complaints referred Bommission for reports:

Numbe of Report
Year Name of the Department/Organization not received/awaited
as on 31.03.2012.

2009 Govt. of NCT of Delhi 24
DDA 5
MCD 7
Archaeological survey of India 0
2010 Govt. of NCT of Delhi 17
DDA 6
MCD 17
Archaeological survey of India 0
2011 Govt. of NCT of Delhi 30
DDA 11
MCD 31
Archaeological survey of India 0

Survey on Indian Bureaucracy

1t2994. SHRI DHARMEDRAPRADHAN: Will the PRIME MINISTER be
pleased to state:

(@ whether it is a fact that according to a surveglian bureaucracy is the
most corrupt and in&€ient bureaucracy iisia;

(b) if so, the details thereof and Government's reaction in this regard,;
(c) the details of steps being taken by Government in this regard;

(d) whether Government has formulated any plan to make the bureaucracy
of the country efficient; and

(e) if so, the details thereof?

T Original notice of the question was received in Hindi
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THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) and (b)
Government has seen media reports to the effect that a Hong Kong based business
consultancy firm, Political and Economic Risk Consultancy Limited, imast-alia,
ranked India compared to other countriesAisia Pacific Region on the basis of
perceived corruptionThe report represents a point of view

() Corruption thrives where transparency is lacking, procedures are
complicated, discretion of a high order is permitted and where there is a demand
supply gap. Government is tackling these situations by encouraging greater
transparencyintroducing simplified procedures, reducing scope for discrefibe.
Central Government has taken several steps, in the recent past, to combat
corruption. These include:-

() Issue of Whistle Blowers Resolution, 2004 and introduction of the
Public Interest Disclosure and Protection to Persons Making the
Disclosure Bill, 2010 in the Lok Sabha ontf28ugust, 2010 (passed
by the Lok Sabha on 27th Decemb2011).

(i) Enactment of Right to Informatiofict, 2005;

(iiy The pro-active involvement of Ministry/Department throuwgimual
Action Plan onVigilance as a preventive measure;

(iv) Issue of comprehensive instructions on transparency in tendering
and contracting process by the CVC;

(v) Issue of instructions by the CVC asking the organizations to adopt
Integrity Pact in major Government procurement activities; State
Governments have also been advised to adopt Integrity Pact in
major procurements;

(vi) Introduction of e-Governance and simplification of procedures and
systems;

(vi) Issue of Citizen Charters.

(vii)  Introduction of the Lokpal and Lokayuktas Bill, 2011 in the
Parliament;

(x) Ratification of United Nations ConventioAgainst Corruption
(UNCAC) in 2011;

(® Introduction of the Prevention of Bribery of Foreign Public Officials
and Officials of Public International Organizations Bill, 2011 in the
Lok Sabha;
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(x) Introduction of the Judicialt8ndards andccountability Bill, 2010
in the Parliament (passed by Lok Sabha on 29.3.2012);

(xi) Placing of details of immovable property returns of all Members of
the All India Services and other Group 'A'fickrs of the Central
Government in the public domain.

(xii)  Introduction of the Right of Citizens for Time Bound Delivery of
Goods and Services and . Redressal of their Grievances Bill, 2011 in
the Lok Sabha on 20.12.2011.

(d) and (e) The Government is determined to provide a government that is
corruption-free, transparent, accountable and responsive at all times.

The enactment of the Right to Informatidwt, 2005, as a comprehensive
legislation, marks a benchmark in transparency and accountability in government.

For promoting 'competition’, 'simplifying transactions', 'ensuring accessibility
and responsiveness' and 'reduction of discretion’, as laid out in the 4th Report of
2nd Administrative Reforms Commission titled 'Ethics in Governance', all Ministries/
Departments of the Government of India and the State Governments/ Union
Territories have been requested to formulate appropriate policies in a time bound
manner All Central Ministries/ Departmentsi@es/UB have been advised to revise
and effectively implement the Citizens' Charters and provide quality services.

Cases Handed Over td€CBI in NER

2995. SHRI KUMAR DEERK DAS: Will the PRIME MINISTER be pleased to
state:

(@) the details of cases handed over to CBI in the North-East Region (NER)
during the last three years;

(b) The details of the cases against which the chargesheets have been
issued; and

() The progress status of the remaining cases, State-wise?

THE MINISTER OF SRATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS(SHRI'V. NARAYANASAMY): (a) 38 Cases (35
Regular Cases and 3 Preliminary Enquiries) in the North-East Region (NER) have
been handed over to CBI for investigation by the State Governments and
Constitutional Courts in the last 3 years 2009, 2010, 2011 and 2012 (till 31.3.2012)
as follows:
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Year Referred by Referred by Total
State Constitutional Courts Cases

2009 09 - 09

2010 07 06 13

(02 Supreme Court
referred and 04 High
Court referred)

2011 13 02 15
(High Court referred)
2012 01 - 01
(upto 31.3.2012)
Total Cases 30 08 3

(02 Supreme Court referred and
04 High Court referred)

(b) and (c)As on 31.3.2012, out of 35 Regular Cases, g#taheets have been
filed in 19 cases, 14 cases are still under investigation, closure report has been filed
in one case and one case has been transferred téng§lfial. Out of 3 Preliminary
Enquiries, 2 have been closed and | is pending due to stay by Hon'ble Supreme
Court of India. The details of these cases are given in the statement.




Details of cases handed over to CBI by Supreme Court/High Courts and State Governments pertaining to the North East Regi

Statement

during the last three years i.2009 2010,2011 and 2012 (upto 31.3.13

S. No. Case No. date of Whether High Court Allegation in Brief Status of case
registration and referred/ Supreme Court
sections of Law  referred or State Government.
1 2 3 4 5
2009
1 RC0172009A0013 Referred by Govt.  Fraud in encashment of withdrawal of Demand Draft fo€harge sheet filed on
date 28.7.2009 U/s. of Assam Rs. 188.45 lacs sanctioned againstotal Sanitation 31.12.2010.
420, 468, IPC Campaign" in Bongaigaon district The case is under trial.
2. RC/DST/2009/S/0002 It is alleged that in order of create communal conflic€harge sheet filed on
dt. 10.6.2009 and U/s Referred by among diferent communities, the responsibility Assam 30.7.2010. The case is
120-B IPC riw 419, ~ Government of Serial Bomb Blast of 30/10/2008 was claimed by Islamiander trial
420, 468, 471 & 505 Assam Security Force through SMS sent to "News Live" a local
IPC TV Channel ofAssam by using Mobile Phone.
3 RC 2/S/09-IMP Abduction and murder of Kishan Singh, SDO. KasonCharge sheet filed on
dated 2.4.2009 U’s. Khullen, Ukhrul (Manipur) with 2 staff. 31.10.2009.
365, 368, 34 and 302 Referred by Govt. -
PC of Manipur The case is under
trial.
4, RC 3/S/09-IMP

dated 2.4.2009 U/s.
365, 368, 34 and 302
IPC

W
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2

3

5

RC.7(S)/2009-SC

U/s 302, 123, 120-B/
34 IPC and Section
16/18/20 of Unlawful

Activities (P)

AmendmentAct 2004
and Section 25(1-B)

of Arms Act

RCO04/E/2009-Kol
U/s.120B r/w 409,
467, 471, 477A and
13(2) riw 13(1)(c)(d)
of PCAct, 1988.

RC 5/E/2009-Kol.
dt. 24.2.2009 U/s.

Referred by Govt. of The case related to murder of Prof. Islamuddin in Imph&lhargesheet has
Al ND dated 3.7.2009 Manipur

Referred of Govt. of
Assam

Referred by Govt. of
Assam

(Manipur)

been filed on
31.7.2010.

The case is under
trial.

Misappropriation of Govt. money amounting to Rs.

16,65,91,582 drawn in excess under the Salary head of 8fdarge Sheet filed on
Assam police BattalionTitabor, Dist. JorhatAssam and 31.12.2010 against 5
misappropriated during the period from 2000 to Junegccused persons CBI

2006.

report  alongwith
enclosures forwarded
to Chief Secretary
Govt. of Assam on
5.10.2010 for
obtaining sanction
order against 4
accused persons.

Excess drawl of Govt. Funds amounting to Rs. 18 Crores
(approx.) against the salary head, either against thRdéarge Sheet filed on
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120B, 409, 420, 477
and Sec. 13(2) riw
13(1)(c) and (d) of
PC Act

RC.1/S/09-Kol
Date 12.2.2009 U/s.
365, 34 IPC

RC.2/S/09-Kol
Date 4.5.2009 U/s.
302, 34 IPC

Referred by Govt. of
Assam

Referred by Govt. of
Manipur

vacant posts or against the pay bill of the existing sta#8.3.2011 against 8

and misappropriated during 2001 to 2006 by the officeexccused
and Saff of 10th Assam Police Battalion, Kahilipara, CBI

Guwahati

Kidnapping of Prasanna Turung and his wife.

Murder of Rishikanta Konsam

Report along
with enclosures
forwarded to The
Commissioner and
Secretary to the
Govt. of Assam,
Home and Political
Department, Govt. of
Assam, Assam
Secretariat, Dispure,
Guwahati-6 on
7.2.2001 for obtaining
Sanction for
Prosecution against
10 accused persons

Closure Report filed
on 30.6.2010

Case transferred to

persons.
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7 SIT, Tmpra

2010

RC0172010A0006-Gwh Referred by Govt. of Payment of bogus money orders purported to have been

Dated 29.4.2010 U/
S. 420, 468, 471, 406,
408 IPC

RC1A 2010 SHG
dated 13.5.2010

U/s. 120B/420/409/467
IPC and U/s 13(2) riw
13(1)(c) and K. Act.
1988

RC2A2010 SHG
dated 13/5/2010U/s
120B/420/409/467 1PC
and U/s 13(2) r/w
13(1)(c) and (d) E.
Act. 1988

Assam

Referred by Govt. of
Assam

Refereed by Govt.
of Assam

issued afTeok Post (fce. Charge Sheet filed on
21.4.2011.
The case is under
trial

It is alleged that the suspects entered into criminal

conspiracy amongst each other and shown to h&farge sheet filed on
awarded works under PWD Mahur Divn. Unde23.11.2011.
Harangajao Sub-DivnTo Sh. Debasish Bhattacharjee ofhe case is under
his firms and paid a sum of Rs. 1.72 Crores to thial

contractor without executing any work at sites and

thereby caused wrongful loss to the Govt. Adfsam to

the tune of Rs. 1.72 Crores and corresponding wrongful

gain to themselves

It is alleged that the suspects entered into a criminal

conspiracy amongst each other and in pursuance thefe#rge sheet filed on
the suspect Shri Karuna Kaiki had fraudulently arf$-11.2011.
dishonestly issued 13 Cheques for total amounting to RB€ case is under
1,98,29,500 unauthorisedly without any Supply/wotKal.

orders and supporting bills/vouchers and these cheques

were encashed by the Suspects S/Sh. Uttam Phonglosa,

Dilip Phonglo and Jibangsu Paul from SBI, Haflong Branch
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RC3A2010 SHG Referred by Govt.

dated 13/5/2010 of Assam
U/s 120B/420/409/467

IPC and U/s 13(2)

riw 13(1)(c) ans (d)

PC. Act. 1988
RC4A2010 SHG Referred by Govt.
dated 13/5/2010 of Assam

Uls 120B/420/409/467
IPC and U/s 13(2)
riw 13(1)(c) and (d)
PC. Act. 1988

RC5A2010 SHG

dated 13/5/2010
of Assam

Referred by Govt.

and thereafter handed over the amount to suspect Shri
Mohet Hajai and Shri Karuna Saikia and the entire amount
misappropriated and thereby caused huge wrongful loss
to the tune of Rs. 1,98,29,500 to the Government of
Assam and corresponding wrongful gain to themselves to
that extent.

It is alleged that the suspects in pursuance of their

criminal conspiracy had fraudulently and dishonestlf{Charge sheet filed on
misappropriated funds from SocMlalfare department for 21.12.2011.

total amounting to Rs. 13,53,29,001 under varioushe case is under
scheme/Projects viz. Old age passion, National Famityial.

Walfare Benefit Scheme for BPtategory of people and

Integrated child Development Scheme etc. during the year

2008-2009

It is alleged that the suspects entered into criminal

conspiracy amongst each other and in pursuance thergHarge sheet filed on
the fraudulently and dishonestly misappropriated fund far3.11.2011.

total amounting to Rs. 15.75 lakhs out of the totathe case is under
sanction amount of Rs. 18.75 lakhs against schemes tgdl.
KoinanagarVillage, N.C. Hills,Assam.

It is alleged that the suspects in criminal conspiracy
amongst themselves fraudulently and dishonestlgharge sheet filed on
submitted forged/fabricated documents showing false
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Uls 120B/420/409/467
IPC and U/s 13(2)
riw 13(1)(c) and (d)
PC. Act. 1988

RC 2/S/2010 IMP Referred by Gouvt.

dated 5.2.2010 of Manipur
U/s 302, 326, 307,

506, IPC and

Section 17/20

UA(P)A. Act and

Section 25 (1-B)

Arms Act

PESHG 2010A0003
dated. 19/10/2010
Misconduct

Referred by
Hob’ble Supreme
Court of India

expenditure for total amounting to Rs. 1,66,53,801 for th .12.2011.
implementation of schemes/projects unddditive Plan in The case is under
3 Ranges viz. Mahur S.C. Range, Maibang S.C. Range af4l.

Mander Disa S.C. Range and also in 3 other special

Schemes and thereby cheated GovtAsgsam to the tune

of Rs. 1,66,53,801/-.

Death of Chungkham Sanjit Maitei in Police Encounter
Charge sheet filed on
9.9.2010.
The case is under
trial.

It is alleged that authorities of Silchar Jail abused their
officials position and extended undue facilities to &josed.
convicts for lives of Session Case No. 67/1992 of the Ld.
Sessions Judge, Silchdt is also alleged that out of the

said 3 convicts, 2 convicts were released by abuse of
official position under Good Conduct of Porbationary
ReleaseAct of 1938 of $ate of Assam. It is further alleged

that the authorities of Central Jail, Dibrugarh by abuse of
their official position unduly released one Pawan Garh on
parole and asid pawan Garh absconded from parole. It also
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11

RCAC3 2010A0004  Referred by Hon'ble
dated 23.2.2010 Supreme Court of
U/s 420, 468, 471 andindia

193 of IPC and

Section 12 of

PassporiAct 1967

RC 1(S)10- IMP
dated 16.1.10

U/s. 302/34 IPC and
Sec. 27(3)Arms Act.
1959

RC 3(A) 2010-IMP

High Court referred

High Court referred

alleged that the concerned police authorities did not take
due staps for the apprehension of above noted Pawan Garh
who absconded from parole

It is alleged that Sh. Mani Kumar Subba deceptively got an

affidavit signed from Sh. Phanindranath Sarkéalsely Charge sheet filed on
mentioning that he was born on 16.3.58 and on the basb%.‘if.zon.

same, obtained Birth certificate from Municipal Corporatio'r}1e case is under
Siliguri. He also declared false age and place of birth W{H!ﬁ

contesting for assembly and Lok Sabha elections. He also

made false claims regarding his educational qualification

while contesting elections to the fourteenth Lok Sabha from

Tejpur Parliamentary Constituencgh. M.K. Subba also got

issued a letter dated156.93 from the secretar)Assam

LegislativeAssembly certifying his Date of Birth as 16.3.51

and got issued his passport No.P026435 dtd. 5.7.93 from

Regional Passport fate, Guwahati Assam

Encounter at B.TRoad, Imphal leading to death of Ch.

Sanjit Singh on 23.7.09 Charge sheet filed on
9.9.2010.
The case is under
trial.

Fraudulent withdrawal of Rs. 4.54 crores from the District
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Dated 23.3.2010 Rural DevelopmentAgency (DRDA) account of UBI, Charge sheet filed on
Uls. 419, 402, 468, Churachandpur by ZRA cadres. 30.3.2011.
471, 102-B, IPC The case is under
trial.
12. RC 6(A) 2010-IMP  High Court referred The accused persons conspired together claimed
Dated 20.11.2010 compensation for the land acquired for construction @anction for
Uls. 102-B, 420, 467, H.E. Power Project on river Tuirial on the basis of forgegrosecution is
468, 471, IPC and land documents and fged authority letter awaited from the
Section 13(2) Chief SecretaryGout.
riw 13(1)© and (d) of of Mizoram since
IPC Act. 24.2.2012
13. PE 3(A) 2010-IMP High Court referred Misutilisation of fund in implementation of centrally
Dgted 19.8.2010 Sponsored Scheme under BMGram SadakYojana Stayed by Supreme
Misconduct (PMGSY) in Mizoram during 2000-2005 Court vide order
dated 24.1.2011.
201
RCSHG2011A0001 . ) - .
1 Referred by Govt. of It is alleged that in pursuance of criminal conspiracy the

Dated 21.1.2011
U/s.120-B, 406, 409
IPC and Sec. 13(2)
riw.13(1)(d) of FC.
Act, 1988

Assam

suspects fraudulently and dishonestly deposited thénder investigation.
entire amount of Rs. 12 crores released by NHAI towards

compensatory afforestation, in a new account and from

there the amount was transferred in the account of

Principal Secretary (N), N.C. HillAutonomous Council,

Assam and thereafter transferred the amount illggall
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RC3A2011SHG Referred by Govt. of
dated 30/3/2011 Assam

U/s.120-B, 409, 420,
467 IPC and

Sec. 13(2)

riw. 13(1)(c) and (d)
of PC. Act, 1988

RC4A2011SHG
dated 30/3/2011
U/s.120-B, 409, 420,
467 IPC and

Sec. 13(2) riw
13(1)(c) and (d) of
PC. Act, 1988

Referred by Govt. of
Assam

RC5A2011SHG
dated09/5/2011 Referred by Govt. of

U/s.120-B, 409, 420, Assam

unauthorisedly in the account of Hillfrade Agency
instead of being utilised for the afforestation.

It is alleged that the suspects in pursuance of their

criminal conspiracy had fraudulently and dishonestlynder investigation.

misappropriated funds for total amounting to Rs. 1.75

crores out of the total sanctioned/released amount of Rs.
1.90 crores towards purchased of medicine,

implementation of health care schemes and incentive to
Doctors during the year 2007-08 and 2008-09 in N.C. Hills,

Assam.

It is alleged that the suspects in pursuance of théinder Investigation.

criminal conspiracy had fraudulently and dishonestly
misappropriated funds from Socisalfare Department,
N.C. Hills, Assam for total amounting to Rs. 3.50 crores
against implementation of scheme for economic upliftment
of BPL families and another amount of Rs. 2.5 crores were
also allegedly misappropriated against National Odg
Pensions Scheme and National Family Benefit Scheme
during the year 2007-2008

It is alleged that the suspects in criminal conspiracy witbnder investigation.

each others had fraudulently and dishonestly had made

0] SIaMSUy UsnINA

[2102 AVIN €]

eTTSuonsand pauelisun



2 3

4

468, 471 IPC and
Sec. 13(2)

riw. 13(1)(c) and (d)
of PC. Act, 1988

RC.9/2011-EQU.V
Dated 5.9.2011

U/s. 120-B of IPC
and Sec. 49, 49-B
r/'w 51 of theWildlife
(P) Act, 1972

of Assam.

RC.10/2011-EOQU.V

Dated 5.9.2011 Referred by Govt.

Uls. 120-B of IPc ~ Of Assam.
and Sec. 49, 49-B r/w
51 of theWildlife (P)

Referred by Govt.

excess expenditures in the implementation of NREGA
Schemes in N.C. Hillshssam during 2006-07 by preparing
false vouchers or non preparing records/vouchers and also
physical shortfalls in the schemes. It is also alleged that
there is no approval in many of the schemes in DRDA HQ
and Blocks and there are instances that some schemes
from outside approved lists were taken up. It is also
alleged that there have been huge cash transactions in
violations of financial rules/guidelines. The creation of
Jobcard-wise mandays has thrown up overlap of working
days for the same persons on the same day at two sites
points towards defalcation of large amounts of public
money

Seizure of endangered species (Tiger and Pangolin) (Assam

Wildlife Case) Under investigation

Seizure of endangered species (Tiger & Pangolin) (Assam

Wildlife Case) Under investigation
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Act, 1972

RC.11/2011-EQU.V
Dated 5.9.2011

U/s. 120-B of IPC
and Sec. 49, 49-B
r/w 51 of theWildlife
(P) Act, 1972

RC.12/2011-EQU.V
Dated 5.9.2011

U/s. 120-B of IPC
and Sec. 49, 49-B
r/w 51 of theWildlife
(P) Act, 1972

RC.13/2011-EQU.V
Dated 5.9.2011

U/s. 120-B of IPC
and Sec. 49, 49-B
r/w 51 of theWildlife
(P) Act, 1972

RCSHG2011S0007

Referred by Govt.
of Assam.

Referred by Govt.
of Assam.

Referred by Govt.
of Assam.

Seizure of endangered species (Tiger and Pangolin)

(AssamWildlife Case)

Under investigation

Seizure of endangered species (Tiger and Pangolin)

(AssamWildlife Case)

Under investigation

Seizure of endangered species (Tiger and Pangolin)

(AssamWildlife Case)

Under investigation
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10. Dated 27.7.2011 Referred by Govt. It is alleged that one Smt. Nilima Debbarma (26) on
Uls. 376(2)(g), 302, of Tripura 18.2.2011 at about 2200 Hrs. while having wine at th&nder investigation
201, 34 IPC house of SriAsanka Debbarma, twd@SR personnel of
Aidankur TSR (locationAidankur J.B. School) committed
gang rape upon said Nilima Debbarma and after
commission of the rape they murdered her and hanged her
body on a tree with her wearing apparel (Pashra Cloth).
RC 1(A)/11- IMP
17. dated 14.1.2011 Referred by Govt. Fraudulent encashment of 149 KVRsnounting to Rs.
Uls 420/400/468/471/ Manipur 29,54,800 from Lamlong Bazar Sub Post Office, Imphal. Charge sheet filed on
120 B IPC 16.12.2011.
The case is under
RC 2(S)/11- IMP trial
12. ?J?tegozgjﬁlc q Referred by Govt. Murder of Irom Rozer Singh on 20.3.2011 by using
s S 27 ofs :nt of Manipur licenced M-20 Pistol. Charge Sheet filed on
ec. 2 ORIMS ACL 16.12.2011.
Th [
RC 3(S)/11- IMP triale case is under
dated 15.7.2011 '
13. Referred by Govt. Killing of Dr. N. Kunjabihari Singh, Chairman, Board of

U/s 302 IPC and
Sec. 16/20 UA(PAct
and Sec. 25(1-B) of
Arms.

of Manipur

Secondary Education Manipur on 11/01/2011

Under investigation
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PESHG2011A0002
14 dated 11/11/2011 Referred by Hon'ble It is alleged that the Dylnspector of Schools, Jowai,
High Court of West Khasi Hills, Meghalaya appointed ineligible cjgsed
Guwahati candidates in irregular manners as teachers of Lower
Primary Schools depriving the eligible candidates for the
RC.5/S/11-Kol. posts of teachers
15. Date 14.9.11 U/s. 323 Referred by Hon’ble
357, 34 IPC High Court of Assault of oneAdvocate by police personnel. Under investigation
Guwabhati
2012 (upto 31.3.2012)
RC0172012S0003-Gwh
1 12.1.2012 Referred by Govt. of Allegation relates to murder of Donbosco Chermako,
U/s. 302, 34 IPC Assam President ofAll Adivasi Sudent Association ofAssam  ynder investigation.

(AASAA) by unidentified gunmen on 22.2.2011 at
Jacobpurunder Gossaigaon PS, KokrajhAssam
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118 Written Answers to [RAJYA SABHA] Unstarred Questions

Plan for poverty alleviation

2996. SHRI MANISHANKARAIYAR: Will the Prime Minister be pleased to
state:

(@ whether the rate of poverty alleviation has been raised to an average of
1.4 per cent in the last five years compared to 0.8 per cent in the previous five
years;

(b) the Twelfth Five Year Plan tayet for poverty alleviation; and

(c) the time period that would be required at current and estimated rates for
poverty alleviation to spring India out of the poverty trap?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) The Planning Commission has recently computed
estimates of poverty for the year 2009-10 based on the data of large scale survey on
household consumer expenditure collected by National Sample Survey Office (NSSO)
in its 66th round conducted during 2009-10 following the extaandulkar
methodology Based on the said methodology the Planning Commission has released
the estimates through a Press Note issued onM#&tbh 2012 As indicated in the
Press Note, the poverty ratio in the country has come down from 37.2% in 2004-05
to 29.8% in 2009-10. The comparable estimate of poverty ratio for 1993-94 is 45.3%.
This implies that there is a reduction of about 1.5 percentage points between
2004-05 and 2009-10 and reduction of 0.7 percentage points per annum between
1993-94 and 2004-05.

(b) and (c)The Twelfth Five Year Plan is being finalized and nogetr is fixed
as yet. Howeverthe UNDP's millennium development goal relating to poverty is to
"Halve, between 1990 and 2015, the Percentage of Population below the National
Poverty Line". This implies that India has to reduce poverty ratio from about 47.5
percent in 1990 to about 23.75 percent by 2015. In 2009-10, the poverty has come
down to 29.8%.With continued growth in GDPand a more rapid growth in
agriculture, the poverty Head Count Ratio is expected to be close to the MDG target
by 2015.

New panel to estimate poverty

2997. SHRIMAT GUNDU SUDHARANI: Will the Prime Minister be pleased
to state:

(@ the reasons for abandonifiggndulkar Committee's estimation method
relating to poverty data;



Written Answers to [3 MAY 2012] Unstarred Questions119

(b) whether it is a fact that the Planning Commission has decided to set up
a new panel to revisit the methodology to estimate poverty; and

(c) if so, the details of mandate given to the new panel?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) to (c) The methodology for estimation of poverty
followed by the Planning Commission has been based on the recommendations made
by the experts in the field from time to timBendulkar Committee was constituted in
2005 to review the methodology for estimation of povdityecommended MPCE of
Rs. 447 for rural areas and Rs 579 for urban areas as the poverty line at 2004-05
prices, which was accepted by the Planning commission. The large sample surveys
on Household Consumer Expenditure are carried out by the NSSO every 5 years.
After 2004-05, this survey has been conducted in 2009-10. The Planning Commission
has updated the poverty lines for the year 2009-10 as per the recommendations of
the Tendulkar Committee using NSS 66th round (2009-10) data of Household
Consumer Expenditure Survey and released poverty estimates for 2009-10 on 19th
March 2012.

Government has however decided to set ufeehnical Group to revisit the
methodology for estimation of poverty and identification of poor taking into account
multiple dimensions and indicators of poverty so that the poor and deprived
households can obtain the benefit of different government programmes and
schemesThe composition of th&echnical Group and its terms of reference are
being finalized.

Granting of special status for states

1t2998. DR. PRABHATHAKUR: Will the PRIME MINISTER be pleased to
state:

(@) whether Government has set any guidelines for giving special status to
a State under special circumstances; and

(b) if so, the details of those guidelines?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) and (b) The Special Categoryt&us is granted only
by the National Development Council (NDC) after integrated consideration of several
criteria which include the following:

() Hilly and difficult terrain;

t Original notice of the question was received in Hindi
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(i) Low population density and/or sizeable share of tribal population;
(ify  Strategic location along borders with neighbouring countries;

(iv) Economic and infrastructural backwardness; and

(v) Non-viable nature of state finances.

States under this category have a low resource base and are not in a position
to mobilize resources for their developmental needs even thougpetheapita
income of some of these states is relatively high. Moreoaenumber of these
states were constituted out of former small Unia@nritories or districts of some
other states, necessarily involving creation of overheads and administrative
infrastructure that was out of proportion to their resource base.

Development of Uttar Pradesh

1t2999. SHRI NARESHAGRAWAL: Will the PRIME MINISTER be pleased to
State:

(@ whether the Chief Minister of Uttar Pradesh met the Prime Minister in
Delhi on 14 April, 2012 and put several proposal for the development of Uttar
Pradesh before him;

(b) if so, the details thereof; and

() whether the Prime Minister will be pleased to give approval to them and
if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRIASHWANI KUMARY): (a) Yes, Sir

(b) Chief Minister Uttar Pradesh in his meeting with the Prime Minister on
14.4.2012 handed over 38 letters to the Prime MiniStee proposals contained in
the letters are related to the sectorsAgficulture, Enegy, Education,Technical
Education, Irrigation and Flood Control, Environmefaurism, Road Infrastructure,
Transport, Police, Urban Development, SocMklfare, Health and Rural
Infrastructure. The details are given in the statem&wseljelow)

() The proposals contained in these letters are under examination.

t Original notice of the question was received in Hindi



Statement

Details of letters sent by Hob’ble Chief Minister to Hob’ble Prime Minister for the development of Uttar Pradesh.

Financial Concerned
Sector Subject requirement Ministry
(Rs. crore)
1 2 3 4
Agriculture Relating to the benefits to be given to farmers while 922.28 Department ofAgriculture

promoting the cooperative movement as per the
recommendations of theaidyanathan Committee.

Relating to allocating funds from Rashtriya Kriskikas 137.73
Yojanas for engiizing private tubewells.

Sanctioning of integrated Plans for recharging of 1500.00
underground water and rain water harvesting in over-

exploited and critical development blocks.

Relating to timely distribution of fertilizers to farmers

Relating to developing nine railway track points for
making fertilizers available to farmers

and Cooperation, Ministry
of Agriculture

Ministry of Agriculture

Ministry of Water
Resources

Ministry of Chemical and
Fertilizers, Deptt. of
Fertilizers

Ministry of Railways
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2 3

4

Food

Energy

10.

11

12.

Relating to implementation of foot-and-mouth disease
control programme in all the districts of State

To ascertain immediate deliverpayment of remaining 697.00
pending bills and increase in the case credit limit at the

level of FCI for proper storage of wheat and accelerated
payment to the cultivators

Regarding arrangement of coal for Roja atpara “C”
projects in private sector

Regarding arrangement of coal rack for Roja Amgara
“C” projects of private sectors

Additional energy supply to the State from NTPC, Dadri
Project

Regarding timely completion of Three thermal projects
handed over to BHEL with quality work

Regarding financial nurturing of electricity projects of UP 5o oo
from CleanTechnology Funds oforld Bank

Ministry of Agriculture
Deptt. Of cattle, Dairying
and fishery

Ministry of Food and Public
Distribution

Ministry of Coal

Ministry of Coal

Ministry of Energy

Ministry of Heavy

Industries

Ministry of Finance, Deptt
of EconomicAffairs
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Education

Vocational
Education

Education

Irrigation and
Flood control

13

14

15

16

17

Release of remaining Central Share for 2011-12 and 2346.82
extension of period upto 31.3.2015 for trained teachers on
deputation in the schools as per the norms of Sarva
ShikshaAbhiyan

Assistance for establishment of new universities in 9 4006.00
divisions of the State and payment of arrear to university
teachers as per the Sixth Pay Commissiatistribution.

Establishment of Government ITI s for vocational training 5267.00

For increasing stipend to instructors working in Rashtriya 4100.00
Madhyamik ShikshaAbhiyan under ICT scheme,
distribution of Tablet PC and Laptop to Boys-Girls
students, free uniform antextbooks to all boys and girls

students in middle school and inclusion of non-govt.
schools in thisAbhiyan.

Assistance from Government of India for making available 1682.31
facilities for flood safety and irrigation facilities in the
State

Ministry of Human
Resource Department

Ministry of Human
Resource Development

Ministry of Labour

Ministry of Human
Resource Development

Ministry of Water
Resources

0] SIaMSUy UsnINA

[2102 AVIN €]

gzTsuonsand paueisun



Environment

Tourism

Road
Establishment

Transport

Police

18

19

21

23

24

Regarding approval of 90% Central share in the Sche®9880.00
under Rashtriya Ganga Nadi Basin

Sanction for implementing Bodha Circuit Phase-IlI project
with the held of JBIC

Enhancement of share from Central Road Fund &5354.11
providing funds for the maintenance of National State
Highways and for developing Lucknow-Allahabad road

into four lane

For inclusion of works of 25 Railway Fly over undeé¥50.00
Railway Works programmes by Ministry of Railways in
the State

For increasing allocation under Road construction in £{80.00
light of 13th Finance Commissiarecommendations.

Provide emergency mobile medical facilities on the Nation
Highways.

Regarding Road Construction Project at Indo-Ne@Z®80.04
Border

Ministry of Environment
and Forest

Ministry of Tourism

Ministry of Road Transport
& Highways.

Ministry of Railways

Ministry of Finance

Ministry of Road Transport
and Highways

Ministry of HomeAffairs
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Urban
Development

Social Welfare

25

26

27

Regarding release of substantial financial assistance for 4000.00
modernization of Police Force

Approval of Action Plan of LeftWing Extremist dected 1237.00
District

Regarding release of Central Share in two installments, 871.77
enhancement in Central Share through changing the
funding pattern and release of due Central Share
according to escalated cost Under JNNURM

Regarding providing additional funds for Kumbha Mela,  400.00
Allahabad 2013 and for approving 90% Cen#asistance
for the plans.

To provide Scholarship to students of Pre Secondary and 3284.68
Post Secondary of Other Backward Class.

Bearing of Expenditure by the centre at the level of year 4500.00
2011-12 of Eleventh Plan in the form of scholarship to
Post Secondary SC students and tax compensation.

Ministry of HomeAffairs

Ministry of HomeAffairs

Ministry of Urban
Development.

Planning Commission

Ministry of Social Justice
and Empowerment

Ministry of Social Justice
and Empowerment
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Health

31

To provide assistance for up-gradation of Government 196.65
Medical Colleges for providing high standard medical
facilities.

Regarding supply of water sealed toilets and drinking 151.09
water in all afected districts to prevem®ES/JE diseases.

Establishment of residential development Block Level 101.82
training/professional rehabilitation center f&ES/JE
infected patients.

Regarding reducing harmful fett of Pigs in AES/JE 89.08
deseases

Regarding sanctioning and providing assistance for 56.98
sentinel lab, medical mobile units, 10 beded ICU and
IEC/BCC for complete safety and preventionA&S/JE to

all

Ministry of Health and
Family Welfare

Ministry of Rural
Development/Department of
Drinking Water Supply

Ministry of Health and
Family Welfare/Ministry of
Human Resource
development

Ministry of Agriculture,
Deptt. Of Cattle, Dairying
and fishery

Ministry of Health and
Family Welfare

0] SIOMSUY USNIW\ 92T

[VHaVS VACVYY]

suonsand) paselisun



Rural
Establishment

36

37

38

To connect all habitations through roads under PMGSY

To provide clean drinking water to the rural areas.

Regarding construction of Indirawvas in rural areas.

4028.80

3580.42

14500.00

Ministry of Rural
Development

Ministry of Rural
Development

Ministry of Rural
Development.
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Similar work by Government authorities
3000. SHRI SABIRALI: Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that Registrar General of India and National
Identification Authority are engaged in the same work to which objection has been
raised by various Government authorities;

(b) the amount spent so far under the UID project and the amount further
sought for the project;

() whether Planning Commission has ever raised objection to spending the
amount under the UID project; and

(d) the details in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) The Registrar General of India (RGI) is creating
National Population Register (NPR) of persons usually residing in India under the
Citizenship (Registration of Citizens and Issue of National Identity Cards) Rules,
2003 read with the Citizenshifsct, 1955. Unique IdentificatioAuthority of India
(UIDAI) is issuing Unique ldentification Numbers (called aadhaar numbers) to all
residents as a developmental initiative. RGI is one of its Registrars for enrolment of
residents forAadhaar

(b) Government has so far approved cost estimates of INR 8962.06 crore for
Phases I, Il and Il of the UID Project for the period up to March, 2017. Consequent
upon approval of an additional 40 crore enrolments, an additional outlay of INR 5061
crore has been sought for Phase IV which will be appraised by the Expenditure
Finance CommitteeTotal amount of INR 1482.16 crore has been spent from the
FinancialYear 2009-10 to Financialear 201-12.

(c) and (d)The ProjectAppraisal and Management Division of the Planning
Commission had examined the Expenditure Finance Committee proposals of UIDAI
and observed that there is no justification for duplicating the enrolment activity
Since then the Government has decided thattaite§'UB where UIDAI has made
good progress or wheretade/UTs Governments/Administrations have given
commitment for aadhaar enrolments and are planning to integrate with various
services delivery applications, aadhaar enrolments through non-RGI Registrars will
move at full speed. It has also been decided that if during the course of NPR
enrolment, a person indicate that he/she is already enrolledAddhaar the
biometric data will not be captured by NPR. Instead, the aadhaar number/enrolment
number will be recorded in NPR and biometric data will be given to NPR.
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Integrated Action Plan in Andhra Pradesh

3001. SHRI JESUDASU SEELAMWYill the PRIME MINISTER be pleased to
state:

(@ whether Government is planning to extend the 'Integrattidn Plan' to
more districts in order toheck the spread of left wing extremism in the country;

(b) the amount of funds given tAndhra Pradesh under the 'Integrated
Action Plan' over the past five years for developmental activities; and

(c) the details of the success of Integratedion Plan inAndhra Pradesh?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) Yes, Sir A proposal for extension of the Integrated
Action Plan (IAP) to more districts is under consideration of the Government.

(b) The IntegratedAction Plan was approved by the Government on
25.11.2010 for 60 Selected Tribal and Backward Districts including two districts of
Andhra Pradesh, namelidilabad and Khammam. In 201@-1an amount of Rs. 50
crore was released to the State Government @ Rs. 25 crore per district. Six more
districts of Andhra Pradesh were included under 1AR 7.12.2012, nameljEast
Godavari, KarimnagarSrikakulam,Visakhapatnamyizianagaram andVarangal. In
2011-12, a total amount of Rs. 240 crore was released @ Rs. 30 crore per district for
the eight districts of thet&e covered under IAP

(¢) The District Collectors/District Magistrates concerned upload data on
line on the implementation of IAP on the MIS portal developed by the Planning
Commission which can be reached at http://pcsearieein/iapmis. As per the
information uploaded on the MIS, an amount of Rs. 290 crore has been released to
the State Government against which expenditure of Rs. 81.15 crore has been reported
i.e. about 28% A total number of 2540 works have been taken up of which 979
works have been completed.

Migration of youth from rural areas
13002. SHRIASHK ALI TAK: Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that the youths from rural areas are constantly
migrating to cities in order to get employment;

(b) whether it is also a fact that due to this the pressure of population in
the urban areas is increasing and crimes are algedsing; and

(c) the steps being taken by Government to stop the migration of youth
from rural areas of cities, details thereof?

t Original notice of the question was received in Hindi
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THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) and (b)There is migration of youth from rural to
urban areas in search of employment which might be affecting the quality of lives
and livelihoods in the urban agglomerations.

() While aspirational migration is desirable, distress migration from rural to
urban areas needs to be prevented. The latter is sought to be achieved through
implementation of variousflagship programmes and employment generating
measures in the rural areas like Mahatma Gandhi National Rural Employment
Guaranteddct (MGNREGA), Swarnajayanti Gram Swarozgaijana (SGSY), National
Rural Livelihoods Mission (NRLM) etc. Higher priority is accorded by Government
to strengthen and grow the agricultural economy and to create employment
opportunities in rural areas so as to check distress migration to urban areas and to
promote balanced economic growth across the cauhiwy flagship programmes of
the Government are especially geared to secure economic empowerment of the rural
people.

National Coastal Management Programme

3003. SHRI HUSAIN DAMWALI: Will the PRIME MINISTER be pleased to
State:

(@ whether Government has initiated a Central scheme titled National
Coastal Management Programme;

(b) if so, the details with objectives of the scheme;

(c) the details of action initiated by Government to achieve the above
objectives with special reference to Konkan region of Maharashtra; and

(d) in what manner the scheme is being funded?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) The Government has initiated an Integrated Coastal
Zone Management Project with National and State Components in 2010.

(b) The overall objectives of the project is to develop and implement an
improved coastal management approach for India's coastal zones to preserve the
long term productivity of this highly populated region for continued sustainable
development, economic growth and poverty reduction.

Under the National amponent the major activities involved are hazard
mapping through Survey of India, setting up of a National Centre for Sustainable
Coastal Management and mapping of ecological sensitive areas.
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The State components include preparation of Integrated Coastal Zone
Management Plans, capacity building in the area of Coastal Zone Management,
Conservation and Protection of Coastal areas including livelihood improvement
programme of the local communities.

(c) and (d)The Project is to be implemented in two phagedion has been
initiated to implement the State and National components through Society of
Integrated Coastal Management (SICOM), New Delhi. The States of Gujarat, Odisha
andWest Bengal are covered under phaséhe SICOM shall take up otheta®es
and UB in phase-ll.

The project shall be supported under the National Coastal Management
Programme of the Ministry of Environment and Forests with a projected cost of
Rs. 1155.63 crore for a period of five years. GOI contribution for the project is 15.4%
and contribution of thet&tes covered under Phase-l is 6.9%e World Bank loan
shall form the balance 77.7% of the total cost of the project.

Growth rate of Rajasthan

3004. DR. GAN PRAKASH PILANIA: Will the PRIME MINISTER be pleased
to state:

(@) the growth rate of Rajasthan during last ten years;

(b) in what manner it compares with growth achieved by other States during
the above period; and

(c) the details of steps taken by Government to accelerate growth in the
State?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) The growth rate (GSDRBt 2004-05 constant prices)
of Rajasthan during last ten years is as follows:

Year Growth Rate (%)
2002-03 -9.90
2003-04 28.67
2004-05 -1.85
2005-06 6.68

2006-07 11.67
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Year Growth Rate (%)
2007-08 514
2008-09 9.09
2009-10 (Provisional) 552
2010-11 (Quick) 10.97
2011-12 (Advance) 541

(b) The average annual growth rate of Gross State Domestic Product (GSDP)
of Rajasthan in the last ten years ranks 20th amongst theta?8s.3\s per the
release of Central Statistical Organisation on Gross Domestic Product 1999-2000 and
2004-05, the state-wise growth rate during above period is given in the Statement.
(Seebelow)

(¢) In order to accelerate the growth, the State Government has formulated
the Twelfth Five Year Plan with an outlay of Rs. 1,94,283.44 crore which is 2.7 times
more than the outlay proposed for the Eleventh Fgar Plan.

In the Twelfth Five Year Plan, the t&te Government has given highest priority
for Power (37.43%) as this sector has a major impact on the performance of all other
core sectors, followed by Social and Community Services (34.538ficulture and
Rural Development have also been given importance with 15.51% allocation. There
are substantial increases in allocations in various sectors imwbkth Five Year
Plan viz. Agriculture (327%), Social and Community Sector (234%), Rural
Development (232%), Specidlrea Programme (206%), Power (184%j)ansport
(160%) etc.

Some of the important policy initiatives taken by the State Government to
accelerate the growth are as follows:

The State Government has announced a new Industrial and Investment
Promotion Policy 2010 which will encourage investments in financial secocial
infrastructure, industrial and service sectors and boost employment generation in the
State. Rajasthan Enterprises Single Point Enabling and Cleakah¢RESPECT) has
been enacted to provide single point services to businesses. It will promote setting-
up of units in the State.

The State Government has enacted "Rajasthan Guaranteed Public Service
Delivery Act, 2011" to provide easy and speedy accessibility of services to the
common man.

An Affordable Housing Policy has been launched to accelerate construction
activity and to provide houses to the poor families in the State.



Statement

State wise Growth Raate of Gross Domestic product at con&@a4-05)prices during last ten year

S.No. State 2002-03* 2003-04* 2004-05* 2005-06 2006-07 2007-08 2008-09 2009-10 2010-11 201BA¢2rage Rank
of 10y’rs
1 2 3 4 5 6 7 8 9 10 1 12 13 14
1. Andhra Pradesh 2.73 9.35 8.15 957 11.18 12.02 6.88 5.98 9.96 6.81 826 12
2. Arunachal pradesh -4.31 10.94 16.46 2.75 525 12.06 8.73 14.80 7.87 3.65 7.82 18
3. Assam 7.07 6.02 3.74 3.40 4.65 4.82 5.72 7.98 7.34 8.42 5.92 28
4. Bihar 11.82 -3.15 12.17 092 17.75 7.64 1458 10.42 1477 13.13 9.81 6
5. Jharkhand 254 8.03 15.21 -3.20 238 2052 -1.75 498 6.01 6.57 6.13 26
6. Goa 7.08 7.49 10.19 754 10.02 554  10.00 10.63 830 10.65 8.74 9
7. Gujarat 8.14 14.77 8.88 1495 839 11.00 6.78 10.10 1047 NA 10.39 4
8. Haryana 6.52 9.86 8.42 9.20 11.22 8.46 8.20 11.00 9.59 8.12 9.06 7
9. Himachal Pradeesh 5.06 8.08 7.56 8.43 9.09 8.55 7.42 8.12 8.80 7.59 7.87 16
10. Jammu and Kashmir 513 517 5.23 5.78 5.95 6.40 6.46 4.80 6.63 6.78 5.8329
11. Karnataka 4.55 3.46 9.86 10.51 9.98 12.60 7.11 5.20 8.87 6.44 786 17
12. Kerala 7.30 6.25 9.97 10.09  7.90 8.77 5.56 8.95 9.13 7.80 817 13
13. Madhaya Pradesh -3.91 11.42 3.08 5.31 9.23 469 1237 10.50 8.17 NA 6.76 21
14. Chhattisgrah -0.06 16.55 5.49 3.23 18.60 8.61 8.39 325 1116 1081 8.60 11

15. Maharashtra 6.81 8.00 8.71 1449 1413 1078 338 13.28 1047 NA 10.01 5
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 §
16. Manipur -0.46 10.84 9.70 6.35 2.00 5.96 6.56 7.63 6.16 6.24 6.10 27 =
17. Maghalaya 3.79 6.78 7.11 7.91 7.74 451 12.94 9.03 939 954 787 15 =
18. Mizoram 10.39 3.19 4.15 6.97 478 1098 1334 1039 918 N.A 8.15 14 g
19. Nagaland 9.45 5.02 4.59 1022  7.80 7.31 6.34 4.36 398 393 6.30 25 %
20. Odisha -0.65 15.15 13.19 568 1285 1094 775 6.67 860 7.18 874 10 E
21. Punjab 2.85 6.07 4.95 590 10.18 9.05 5.85 6.61 704 579 6.43 23 °
22. Rajasthan -9.90 28.67 -1.85 6.68 1167 514 9.09 552 1097 541 7.14 20
23. Sikkim 7.31 7.89 7.72 9.83 5.97 761 1639  31.87 894 NA 11.50 2 g
24. Tamil Nadu 1.75 5.99 11.45 1396 1521 6.13 4.89 949 1174 939 8.99 8 3
25. Tripura 6.41 5.88 8.14 5.82 8.28 7.70 9.44 8.62 8.74 887 7.7919 %
26. Uttar pradesh 3.72 5.27 5.40 6.51 8.07 7.32 6.99 6.10 786  6.23 6.3524 ‘)_:E,
27. Uttarakhand 9.92 7.61 12.99 1405 1412 1784 1268 1112 7.37 8380 11.65 1
28. West bengal 3.78 6.20 6.89 6.29 7.79 7.76 4.90 9.84 706  7.06 6.76 22
29. Delhi 7.56 5.68 11.73 1005 1239 1119 1292 1094 1092 1134 10.47 3 c
ALL INDIA 3.84 8.52 74.47 9.48 9.57 9.32 6.72 8.39 8.39 6.88 70.86 g

Sources + Relese of CSD on State domestic product and other aggregates 2004-05 as on 1.03.2012 and 1999-2000 release on 09-@-2010
*= Base on 199-2000 prices
#source =Rajasthan - Directorate of Economics and Statics, Rajasthan, Jaipur (Date release on 26.03.2012)
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Eleventh and Twelfth Five Year Plans

t3005. SHRI RAM JETHMALANI:
SHRI RA/I SHANKAR PRASAD:

Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that the period of Eleventh Fear Plan has got
over;

(b) if so, the time when it ended;

() whetherTwelfth Five Year Plan has been implemented immediately after
conclusion of above Plan; and

(d) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRIASHWANI KUMARY): (a) Yes, Sir

(b) The Eleventh Fiverear Plan got over on March 31, 2012.
(©) Yes, SirThe Twelfth Plan is in operation frompril 1, 2012.
(d) Does not arise.

Unanimous report at Empowered Sub-Committee

3006. SHRI MANI SHANKARAIYAR: Will the PRIME MINISTER be pleased
to refer to reply to Unstarred Question 1772 given in Rajya Sabha on 29 March, 2012
and state:

(@) the date on which the Planning Commission referred the unanimous
report of the Empowered Sub-Committee back to the Ministry of Panchayati Raj and
the date on which the Ministry furnished its response to the Planning Commission
including its draft Resolution for adoption by the National Development Council
(NDC);

(b) whether the Minister of Panchayati Raj has subsequently re-worked the
draft Resolution of NDC, and if so, the proposed date on which the draft Resolution
would be submitted to the NDC; and

(c) the reasons for the protracted delay of nearly four years?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) The Planning Commission referred back the Report

t Original notice of the question was received in Hindi
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of the Empowered Sub-Committee to the Ministry of Panchayati Raj on 15.7.2008.
The Minister of Panchayati Raj ceeyed to the Deputy Chairman, Planning
Commission on 10.9.2008 that the Chief Ministers had been regularly informed of all
the meetings of the Empowered Sub-Committee and that there was no need to call
another meeting of the Empowered Sub-Committee after the final meeting of 8.7.2008
unless circumstances demanded.

(b) and (c)A revised draft NDC Resolution was forwarded by the Ministry of
Panchayati Raj to the Planning Commission on 6.7.2010. Subseq@enibeting of
the Empowered Sub-Committee had been scheduled for 11.1.2012 which could not be
held as some Members were not available. Nbw meeting of the Empowered Sub-
Committee is proposed to be held on 25.5.2012 to discuss the draft Resolution to be
submitted to the NDC.

Population below the Poverty Line

3007. SHRI MANI SHANKARAIYAR: Will the PRIME MINISTER be pleased
to state whether Government has estimated share of the population just below
the threshold of the BPL line to the other side of the threshold in the calculations
that have been made to determine how the rate of poverty alleviation has increased
to 1.4 per cent per annum in the last five years?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): The Planning Commission has recently computed
estimates of poverty for the year 2009-10 based on the data of large scale survey on
household consumer expenditure collected by National Sample Survey Office (NSSO)
in its 66th round conducted during 2009-10 following the extaabdulkar
methodology Based on the said methodology the Planning Commission has released
the estimates through a Press Note issued on 19th March 2§€1@dicated in the
Press Note, the poverty ratio in the country has come down from 37.2% in 2004-05
to 29.8% in 2009-10. This implies that there is a reduction of about 1.5 percentage
points between 2004-05 and 2009-10.

Growth of Urban Population of Developing Economics

1t3008. SHRI RA/I SHANKAR PRASAD:
SHRI RAM JETHMALANI:

Will the PRIME MINISTER be pleased to state:

(@ Whether it is fact that it has come in to the light on the basis of United
Nations figures and estimates that tindan population of developing economies
shall grow tremendously till 2037;

T Original notice of the question was received in Hindi
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(b) If so the reaction of @vernment thereon;

() Whether this is also a fact that development will take place on the basis
of urbanization in future; and

(d) If so, the assessment about its impact on the population of India?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) The Population Division of the Department of
Economic and Socig\ffairs of the United Nations has released thel2Bgvision of
the World Urbanization Prospects' d¥pril 5, 2012. The aforesaid report provides
estimates of urban population on 5 year basis till 2880per the report, the world
urban population is expected to increase by 72 per cent by 2050, from 3.6 billion in
2011 to 6.3 bhillion in 2050.Virtually all of the expected growth in the world
population is estimated to be concentrated in the urban areas of the less developed
regions, whose population is projected to increase from 2.7 billion in 2011 to 5.1
billion in 2050.

(b) Government is aware of these trends and in view of the importance of
urban sectqorthe National Development Council (NDC) in its meeting held on July
24, 2010 decided to form a sub-committee of NDC to examine the issues concerning
urbanization. The aforesaid Sub-Committee has finalized its report for placing it
before the NDC. In addition, the approach paper to the twelfth plan, while noting
that agglomeration and densification of economic activities in urban conglomerations
stimulates economic efficiencies and provides more opportunities for earning
livelihoods, has recommended that the Central Government's thrust on guiding and
improving the quality of urbanization in the country must be intensified.

(¢) As per the estimate by the Central Statistical Organization, in 2004-05,
the contribution of urban sector in Net Domestic Product was about B2fibus
expert bodies including the High Power Expert Committee (HPEC) that was
constituted by the Ministry of Urban Development, in its report submitted in March
2011 on Indian Urban Infrastructure and Services has documented international
experience of correlation between urbanization and growth and has concluded that
in India, cities will have to become engine of national development. Howaser
estimated by the Population Division of the United Nations, about 48% of Indian
population would still be residing in rural areas by 2050. Hence rural areas are also
expected to play an important role in economic development. Development process
will have to take into account these areas as well for a balanced growth of the
nation.

(d) The approach paper to the twelfth Plan recognizes that the process of
urbanization is a natural process assodiatéth growth.As per census of India, in
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2011, the urbampopulation was 31.16% of the total population. The report of the
Population Division of United Nations released Ayril 5, 2012 has estimated that

the percent of population residing in urban areas in India may rise to 42.6% and
51.7% by 2035 and 2050 respectivejowever the actual population growth will
depend on many factors including the development trajectory of the country

Increase of budget for various plans
1t3009. SHRIPRABHA JHA: Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that Planning Commission has asked the Ministries
to make 5 to 15 per cent increase in the budget under various plans for the year
2012-13;

(b) if so, the details thereof;

() whether it is also a fact that almost all the Ministries have turned a deaf
ear to the suggestion of Planning Commission;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) and (b) Planning Commission had requested
Ministries/Departments to submit the: Plan proposals with three alternative scenarios
viz. with an increase of about 5 per cen 10 per cent and 15 per cent (at current
prices). The Ministry's/Departments were further requested that the critical Central
programmes/schemes/projects should be full provided for even in the proposal
based on the assumptions of 5% increase in outlay in 2012-13 over 2011-12.

(c) to (e) No, sirAll the Ministries have submitted their Plan proposals with
alternative scenarios to Planning Commission. These were the major input for the
finalisation of the outlays for the Ministries/Departments in 2012-13.

Amount to Assam underCSS

3010. SHRIMAT NAZNIN FARUQUE: Will the PRIME MINISTER be pleased
to state:

(@ the amount allocated under Centrally Sponsored Scheme under the
Ministry to Assam $ate during financial years 2004-10;

(b) the amount released against above allocation during above period,
scheme-wise and year-wise; and

() the amount already spent by thAesam Government ?

T Original notice of the question was received in Hindi.
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THE MINISTER OF SATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) to (c) Based on the information made available by
the State Government, a statement indicating the allocation and release of funds by
the Central Ministries to thet&e of Assam during 2004-2010 under the various
Centrally Sponsored Schemes (CSSs) along with expenditure incurred under these
schemes during the period is given in thenexure. SeeAppendix 225 Annexure
no. 24)

Selection of full-time new members

3011. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of
DEVELOPMENT OF NOR'H EASTERN REGIONbe pleased to state:

(@) whether Government has taken into notice the news item published in a
National Daily of New Delhi regarding the continuance of full-time members of the
North East Council, in the absence of retirement terms and conditions clause in the
NEC Act, 1971;

(b) if so, the details thereof; and

() whether Government has proposed to take necessary steps towards
selection of new full-time members including insertion of a clause in the AEC
1971 to fix the term and retirement age of full-time members?

THE MINISTER OF SATE OF THE MINISTRY OF DEVELOPMENTOF
NORTH EASTERN REGION (SHRI RBAN SINGH GHATOWAR): (a) and (b)
Section 3 of NECAct 1971 is regarding "Setting up and the composition of the
North Eastern Council". Sub-section (1) of Section 3 ofAbiis reproduced below:

"(1) There shall be a Council to be called the North-Eastern Council which
shall consist of the following members, namely:

() the person or persons for the time being holding the office of the
Governor of the States;

(i) The Chief Ministers of the t8tes of Arunachal PradeshAssam,
Manipur, Meghalaya, Mizoram, Nagaland, Sikkim afdpura: Provided
that, if there is no Council of Ministers in any States referred to in
clause (ii), the President may nominate not more than one person to
represent such State in the Council for so long as there is no Council of
Ministers in such State:

(iiy three members to be nominated by the President;"

SubsequentlyGovernment of India approved the following in December 2004:

() Appointment of Minister DONER, as Chairman NEC
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(i) Equating three nominated Members of NEC with the Members of
Planning Commission in terms of rank, status (status of Minister of
State of the Union Government), tenure and emoluments and having
them as full-time functionaries, headquartered at the NEC Secretariat,
Shillong.

(iiy Of the three nominated Members of the NEC, the Member-in-charge of
North East in Planningommission will be one.

(©) Yes, Sir Srengthening of NEQAct to cope up with evolving challenges
is a continuous process.

Funds for Block Panchayats

13012. SHRI ISHWRLAL SHANKARLAL JAIN: Will the PRIME MINISTER
be pleased to state:

(&) whether Planning Commission, justifying the demands of Ministry of
Panchayati Raj, proposes to directly allocate the funds meant for the development
activities to Block Panchayats instead of allocating the same to District
Headquarters; and

(b) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) The main development programme being
administered by the Ministry of Panchayati Raj is the Backward Regions Grant Fund
(BRGF). Funds under this programme are allocated district-wise but released to the
State Governments for further release to the districts. The Ministry of Panchayati Raj
has not made any request to the Planning Commission for allocation of funds under
the programme to the Block panchayats.

(b) Does not arise.
Programmes to bring poor out

3013. DR. K.PRAMALINGAM: Will the PRIME MINISTER be pleased to
State:

(@ whether as per the Planning Commission, poverty had significantly
declined between 2004-05 and 2009-10 and if so, the details thereof;

(b) whether nearly 30 per cent population is still in poor category as per the
Planning Commission;

(¢) if so, the details of programes implemented to bring them out of poor
category and success made therein;

t Original notice of the question was received in Hindi.
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(d) the criteria for fixing minimum wages and what are thi@eimum wages
as on date;

(e) whether persons earning less than minimum wages are not poor; and

() whether there is any programme to give financial aid/free food-grains to
citizens under poor category?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) and (b) The Planning Commission has recently
computed estimates of poverty for the year 2009-10 based on the data of large scale
survey on household consumer expenditure collected by National Sample Survey
Office (NSSO) in its 66th round conducted during 2009-10 following the extant
Tendulkar methodologyBased on the said methodology the Planning Commission
has released the estimates through a Press Note issued on 19th MarcAs2012.
indicated in the Press Note, the poverty ratio in the country has come down from
37.2% in 2004-05 to 29.8% in 2009-10.

() The Government has taken various measures to improve the quality of
life of the people and to reduce poverty in the country through direct intervention
by implementing specific poverty reduction and mitigation programmes such as:
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Swarnjayanti Gram Swarozgsbjana (SGSY), “Swarna Jayanti Shahari Ro2ggana
(SJSK), National Rural Health Mission (NRHM), Sarva Shikgkizhiyan (SSA), Mid
Day Meal Scheme (MDMS), Jawaharlal Nehru National Urban Renewal Mission
(JNNURM), Integrated Child Development Services (ICDS) Scheme, Rajiv Gandhi
Drinking Water Mission, IndiraAwaas Yojana (IAY), National SocialAssistance
Programme (NSAP) antiotal Sanitation Campaign et&ll other policy initiatives of
the government which have led to higher GDP growth in the country have
individually and collectively contributed to raising the living standards of people
over time and to the decline of absolute poverty and destitution.

(d) The minimum wage rates are fixed/revised by the appropriate
Governments (State and Centre) in respect of scheduled employments under their
respective jurisdiction under the MinimuvilagesAct, 1948.

The norms for fixation/revision of minimum wages include:
(@) 3 consumption units for one earner
(b) Minimum food requirements of 2700 calories per average Indian adult.

(c) Clothing requirements of 72 yards per annum per family
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(d) Rent corresponding to the minimum area provided for under
Government's Industrial Housing Scheme.

(e) Fuel, lighting and other miscellaneous items of expenditure to constitute
20% of the total MinimumMages.

() Children education, medical requirement, minimum recreation including
festivals/ceremonies and provision for old age, marriage etc. should
further constitute 25% of the total minimum wage.

The norms at (a) to (e) above have been recommended by the Indian Labour
Conference in its session held in 1957 and at (f) by the Hon'ble Supreme Court in
the Reptakos Brett and Co. Ltd case in 1991. Howereorder to have a uniform
wage structure and to reduce the disparity in minimum wages across the ,country
the Central Government prescribes National Floor Level Minirimge (NFLMW).

While this is not statutorythe appropriate Governments are requested to fix the
minimum wages at least at par with NFLMWhe NFLMW presently stands at
Rs. 115/- per day with dééct from 1stApril, 2011.

(e) The criteria for defining poverty line and fixation of minimum wages are
different.

() The Government has introduced the National Food Security Bill in Lok
Sabha in December 2011 and the Bill is currently under examination by the
Parliamentary ®&nding Committee on Food, ConsumAffairs and Public
Distribution. The Bill,inter alia, provides legal entitlements for free or affordable
meals for certain categoriesz. pregnant/lactating women, children or other special
groups such as destitutes, homeless, disaster and emergency affected persons and
persons living in starvation. The Bill also contains provision for payment of food
security allowance to eligible persons, in case of non-supply of the entitled
guantities of foodgrains or meals, within the time and manner prescribed by the
Central Government.

BPL list by March, 2012

13014. SHRI RAGHUNANDAN SHARMA:Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that the States have been asked to prepare the Below
Poverty Line (BPL) list by March, 2012 so that benefits for them may be started in
the Twelfth Plan;

T Original notice of the question was received in Hindi.
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(b) whether it is also a fact that the States tend to inflate the BPL figures in
order to get maximum funds from the Centre;

(c) if so, the manner in which the Ministry would address this issue;

(d) whether the Planning Commission has formulated any criterion to be
followed by the States; and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) to (e) The Planning Commission as the Nodal
agency in the Government of India for estimation of poverty has been estimating the
number and percentage of poor at national and State levels. The Below Poverty Line
(BPL) Census is conducted every five years at the beginning of theY&arePlans
by the $ates/UnionTerritories (UB) to identify poor households in the rural areas
to be targeted under various government schemes and programmes. The last BPL
Census was conducted in 2002. The Ministry of Rural Development (MoRD), with
the approval of the Union Cabinet, launched a combined Census namely "Socio
Economic and Caste Census 2011" (SECC-2011) on 29.06.2011 to generate a large
number of social and economic indicators relating to households across the country
for their ranking. The SECC-2011 is being carried out by the State Governments/UT
Administrations in a phased manner taking into consideration their preparedness
and other relevant aspects with the financial and technical support of the Ministry
of Rural DevelopmentThe completion of SECC-2Qlis likely to extend beyond July
2012.

In their Joint $atement issued on 3rd Octopet01l Deputy Chairman,
Planning Commission and Union Minister for Rural Development have clarified that
Government of India will take into account multiple dimensions of deprivation based
on the indicators that are being collected through the SECC, 2011 for arriving a
specific entittements that rural households will receive under various central
government programmes and schemes. The present state-wise poverty estimates
using the Planning Commission methodology will not be used to impose any
ceilings on the number of households to be included in different government
programmes and schemes.

The eligibility and entitlements of rural households in the country for
different central government programmes and schemes will be determined after the
SECC, 2011 survey results are available and have been analysed. The Union
Ministry of Rural Development and the Planning Commission will consult with
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states, experts and civil society organizations to arrive at a consensus on the
methodology by the time the SECC, 2011 is completed. This methodology will seek
to ensure that no poor or deprived household will be excluded from coverage under
different government programmes and schemes.

Government has since decided to set upeahnical Group to revisit the
methodology for estimation of povergnd identification of poor taking into account
multiple dimensions and indicators of poverty so that the poor and deprived
households can obtain the benefit of different government programmes and
schemesThe composition of th&echnical Group and its terms of reference are
being finalized.

Failure of welfare development schemes

1t3015. SHRI SHIXNAND TIWARI:
SHRI RAM JETHMALANI:

Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that a three-member committee constituted by the
Planning Commission under the Chairmanship of Mihir Shah had declared the
implementation of certain Central Government financed welfare development schemes
as failure;

(b) if so, the facts thereof and the names of such Government schemes;

(¢) the recommendations of said committee for their successful functioning;
and

(d) the plan formulated by Government to implement the suggestions of this
committee?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) No, Sir. The Planning Commission had not
constituted such a committee under the chairmanship of Mihir Shah.

(b) to (d) Does not arise.
Funds spent in Uttar Pradesh

3016. SHRI MOHAMMEDADEEB: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(@) the details of funds/amounts given/spent in Uttar Pradesh by the
Ministry and its various g@anisations during the last year and the current, \sar
far;

T Original notice of the question was received in Hindi.
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(b) the purpose for which these amounts were given/spent; and
(c) the steps being taken to increase those funds?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND

HIGHWAYS (SHRI JITIN PRASADA): (a) and (b)This Ministry is primarily
responsible for the development and maintenance of National Highways spread
across the countryThe development and maintenance of National Highways is a
continuous process and the same are carried out as per the traffic need, availability
of funds andinter-se priority of works through respective State Government/Border
Roads QOganization/National HighwayAuthority of India (NHAI). Besides this, this
Ministry administers funds under Central Road Fund (CRF) Scheme and centrally
sponsored schemes of Economic Importance (El) and Inter-State Connectivity (ISC)
for the development of State roads as per CRF (State Roads) Rule, 2007. In order to
provide an efficient communication network for the areas affected by the extremist
activity, the Ministry has also undertaken the task for improvement and development
of roads in the districts f#fcted by LeftWing Extremism (MVE). Details of
funds/amount given and spent in Uttar Pradesh during the last year and current
financial year (apart from NHAI's works) are given in the Stateme8eéljelow)
No State-wise allocation of funds is made by NHAI. Expenditure is made as per
progress of development and maintenance works. Expenditure made by NHAI in
Uttar Pradesh during the last year and current financial year is given in the
Statement-II.

(¢) Allocation of funds for the development of National Highways under
Plan Head in a State is made as per requirement assessed on the basis of estimated
cost of the already sanctioned and the ongoing works during a financialLya#r
for sanction of works under Plan Head for angt& in a particular Financidear is
ascertained on the basis of the utilization of funds by the concerned State
Government and accordingly allocation is made to the State. The amount under
maintenance and repairs are allocated based on availability funds and the extent of
damages. Funds under CRF scheme accrue as per the set norms based on the
consumption of petrol/diesel in a particular State and geographical area thereof.
Release/allocation of funds is made keeping in view the utilization of funds by the
State Government on the sanctioned works and the availability of funds. The
Ministry takes up the matter from time to time with the Ministry of Finance and
Planning Commission for enhancement of annual outaynmensurate with the
requirement.



Statement-|
For National Highways entrusted to state PWD
(Amount Rs. in crore)

State year NH(O) Maintenance and repairs CRF El andASC LWE
State Alloca- Expendi- Alloca- Expendi- Alloca- Expendi- Allocat- Expendi- Alloca- Expendi-
tion ture tion ture tion ture tion ture tion ture
Utter pradesh 2011-12 324.85 319.78  102.46 99.68 177.06 177.06 33.00 33.00 16.30 16.30
2012-13# 58.16 200 63.10 0 30.79 0 0 0 20 0
(for April
and May
2012)

# Expenditure is up to 30.4.2012
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Satement-1 |

For National Highways entrusted to National Highways Authority of India
(NHAI) under NHDP

(Amount Rs. in crore)

State Year Expenditure
Uttter pradesh 2011-12 34-59.38
2012-13# 0

# Expenditure is up to 30.4.2012
Ganjam-Ichchapuram highway project

3017. SHRIMATI T. RATNA BAI:
SHRI MOHD. ALI KHAN:

Will the Minister of ROADTRANSPOR AND HIGHWAYS be pleased to state:
(@ whether the Ganjam-Ichchapuram highway project is being delayed;
(b) if so, the details thereof and the reasons therefor;

() whether the Ministry has asked his team to crackdown on delays in
execution of projects in the country; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (byes, Sir The Ganjam-Ichchapuram
project has been delayed due to various reasons such as non-performance of
contractor leading to termination of contract, award of the balance work, delay in
permission for stone quarry/crushéanding over of the site for Road Under Bridge
(RUB) etc.

(c) and (d) Delay in execution of certain projects take place on account of
various reasons such as delay in land acquisition, shifting of utilities, delay in
obtaining statutory clearances, poor performance of contractors, law and order
problems in some states etc. The projects are monitored and reviewed at different
levels from time to time to carry out corrective/punitive measures in accordance with
contractual conditions for completion within the revised time schedule, if any

BhavnagarTrapaj Section of NH-8

3018. SHRIMAl SMRITI ZUBIN IRANI: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased tstate:

(@ whether it is a fact that traffic density on Bhavnagar-Trapaj Section of
NH-8 justifies need of immediate four laning;



148 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) wheter the State Government of Gujarat has submitted any proposal for
four laning of Bhavnagar-Trapaj Section of NH-8 on BOT basis;

(c) if so, by when the proposal will be approved;

(d) whether the Ministry is aware of the fact thdang—the biggest ship
breaking yard in the area is being serviced by two lanes National Highways; and

(e) whether the Ministry intends to provide four lane connectivitplang
ship breaking yard by four laning of Bhavnagar-Trapaj Section of NH-8 E and if so,
by when?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR" AND
HIGHWAYS (SHRI JITIN PRASADA): (a) to (c)Yes, Sir The BOT proposal
submitted by the State Government of Gujarat for four laning of Bhavnagar-Trapaj
Section of NH-8E was not approved since feasibility study for widening and
improvement of Bhavnagareraval Section of NH-8E including Bhavnagaapaj
Section has been taken by National Highwayghority of India (NHAI) for its
development into 4/6 lane, on PPP basis. The proposal has been submitted by NHAI
for consideration of the Government.

(d) and (e)Yes, SirAlang ship breaking yard is connected to NH-8E which is
presently 2-lane. The feasibility consultant engaged by NHAI has recommended for
widening and development of Bhavnagar-Trapaj section by 4/6 laning based on the
traffic projection in the stretch and the same is under consideration of the
Government.

Corruption in East-West Corridor

3019. SHRI SABIRALI: will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether Government has come across a case of corruption in building
National Highway East-¥st Corridor linking LucknowMuzzafarpur, GT. Road
improvement project and National Highway Project Phase-1ll whék@irid Bank is
also having interest;

(b) whether it is a fact that a black listed company has been found involved
in the bungling; and

(c) if so, the details in this regard and the corrective measures taken by
Government?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) No, &i Howevey Department of Economic
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Affairs, Ministry of Finance have forwarded a report of thérld Bank's
Institutional Integrity unit alleging that some companies execuWayld Bank
funded projects under Lucknow-Muzaffarpur National Highway project (LMNHP),
Grand Trunk Road Improvement Project (GTRIP) and Third National Highways
Project (TNHP) have committed sanctionable practices.

(b) No, Sit
() Does not arise.
Annual Accrual and BOS ratio for sanction of pmojects

3020. SHRI PARIMOHAN MOHAPATRA: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ on what principle, guidelines or criteria tenual Accrual and BOS
ratio is fixed for sanction of projects under the Central Road Fund;

(b) the number of proposals received from State Government of Odisha for
the year 2011-12 under CRF and number of projects sanctioned out of those during
the year; and

(c) the principles, guidelines or criteria under which each such project was
not sanctioned?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)The accrual of funds annually earmarked
for the development of State Roads (other than Rural Roads) from the levy of cess
or an additional duty of excise and customs on petrol and high speed diesel (HSD)
as per the provisions of the Central Road Fund (GRJ) 2000 as amended by the
FinanceAct, 2005 are distributed to thdaes on the basis of 30% weightage to fuel
consumption and 70% weightage to the geographical area of the States.

As per the CRF (State Roads) Rules, 2007, the total cost of the projects under
CRF schemes to be approved is limited to the bank of sanctions which shall not
normally exceed, at any point of time, two times the annual accrual for the year in
which the schemes are sanctioned in respect of dae.Svailable unspent
balance, if anyis also taken into account while deciding the maximum ceiling of total
cost of works for approval in a financial year

(b) and (c) During the year 2011-12, a list of 11 proposals amounting to
Rs. 220 crore only was received from the State Government of Odisha under CRF
scheme; howevemproposals were not complying with the stipulated requirements as
per the provisions of the CRF (State Roads) Rules, 2007. Notiese proposals



150 Written Answers to [RAJYA SABHA] Unstarred Questions

could be sanctioned during 2011-12 for the State of Odisha due to non-availability of
sanction ceiling for the State.

Construction of NHs in Maharashtra

3021. SHRIAVINASH PANDE: Will the Minister of ROADTRANSPOR AND
HIGHWAYS be pleased to state:

(@ the amount of funds that were sanctioned and released for the
construction of National Highways included in 2012 Annual Plan for the tate of
Maharashtra;

(b) whether there were any reasons for undue difference in the amount
sanctioned and released as mentioned in (a) ; and

(c) if so, the details thereof ?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR" AND
HIGHWAYS (SHRI JITIN PRASADA): (a) Funds amounting to Rs. 276.60 crores
were sanctioned and released during 2011-12 for development of National Highways
in Maharashtra.

(b) No, Sit
() Does not arise.
Declaration of roads in Karnataka as National Highways

3022. DR.VIJAY MALLYA: Will the Minister of ROADTRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether a proposal to declare 16 roads in Karnataka as National
Highways was submitted to the Central Government in June, 2009

(b) whether this proposal has received consideration of the Ministry;
(c) if so, the current stage of consideration of this proposal; and
(d) by when the proposal will be approved?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR" AND
HIGHWAYS (SHRI JITIN PRASADA): (a) to (dyhe Sate Government of Karnataka
during the last five years, has submitted from time to time 35 proposals having a
total length of 8020 km. to the Ministry of Road Transport and Highways till date,
for declaration of State Highways into National Highways. Expansion of National
Highway network is a continuous process and declaration of new National Highway
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is taken up from time to time depending upon, requirement of connecintity-se
priority and availability of funds.

Im provement to Bijapur-Hubli NH-218

3023. DR.VIJAY MALLYA: Will the Minister of ROADTRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether a proposal dated 26 M&011 from the $ate Government of
Karnataka has been received proposing expenditure of Rs. 1281 lakhs for effecting
improvements to Bijapur-Hubli section of NH-218;

(b) whether this proposal has been considered by the Ministry; and
(c) if so, the present stage of consideration of the proposal?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)Yes, Sir

(b) and (c) Ministry has approved the proposal amountingRsto 1272
lakhs for improvements of NH-218 Bijapur-Hubli Section from km. 153.00 to km.
155.15 including construction of two bridges at km. 153.86 and km. 154.64.

New scheme for ultra mega road projects

3024. SHRIA. ELAVARASAN: Will the Minister of ROADTRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether Government has drawn up a new scheme of Ultra Mega road
projects where firms will have right to develop real estate projects alongside the
highway;

(b) if so, the details thereof;

() whether there is a plan to set up an expert committee for identifying
stretches and weaving them up into packages; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)The Ministry is examining the feasibility of
building of greenfield Expressways on stretches with high vehicular traffic density
on Public Private Partnership nedilong with appropriate development of real
estate to make the project viable.
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(b) Projects are aa planning stage.
(c) and (d)No, Sir.
Pending Proposals of Chhattisgarh

13025. SHRI SHIVPRATAP SINGH: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(@ the number of proposals from the State Government of Chhattisgarh
lying pending with the Ministry;

(b) district-wise details thereof; and
(¢) the details of the action being taken in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) andb) The district-wise details of
proposals received from State Government of Chhattisgarh for development and
maintenance of National Highways is given in the Statenfee¢lielow)

(c) Development and maintenance of National Highways is a continuous
process depending updnter-se priority and availability of funds. The proposals
received from State Government are scrutinized in the Ministry depending upon their
priority in the approved plans and only technically feasible proposals are approved
depending upon availability of funds.

Statement

Details of proposals received From Chattisgarh

SI.No.NH No. Name of the Name ofWork Length
Old/New District

1 2 3 4 5

1 200/49  Janjgir Chanpa IRQP in km. 182.600 ro 184.00, km. 5.20
198.200 to 198.800 and km.
199.400 to 202.200

2. 200/49 Janjgir Chanpa IRQP in km. 144.200to 163.300 19.40
3. 200/49 Janjgir Chanpa IRQP inkm. 163.300to 175.000 11.60
4, 78/43  Korea IRQP in km. 245.000 to 265.800 15.80

(except km. 25000 to 255.000)

TOriginal notice of the question was received in Hindi.
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1 2 3 4 5

5. 200/49 Ragarh IRQP inkm. 293.600 to 305.000 11.60

6. 43/30 Kondagaon IRQP in km. 245.000 to 254.000 9.00

7. 43/30  Bastar IRQP in km. 254.000 to 260.000 6.00

8. 43/30  Kanker IRQP in km. 106.000 to 115.000 10.00

9. 43/30  Kanker IRQP in km. 137.000 to 150.000 13.00

10. 12A/30 Bemetara IRQP in km. 269.500 to 279.000 10.20

11. 217/353 Mahasamund Periodical Renewal in km. 11.60
14.600to 25.000

12. 217/353 Mahasamund Periodical Renewal in km. 15.00
75.600to 90.600

13.  217/353 Mahasamund Periodical Renewal in km. 10.60
14.400t0 25.000

14.  217/353 Mahasamund Periodical Renewal in km. 11.00
35.000t0 46.000

15.  216/153 Raigarh Periodical Renewal in km. 6.00
25.000 to 31.000

16. 216/153 Raigarh Periodical Renewal in km. 6.60
287.000 to 393.600

17.  216/353 Raigarh Periodical Renewal in km. 17.60
51.000 to 59.000 and
km.66.000 to 75.600

18. 43/30 Kondagaon Periodical Renewal in km. 10.00
235.000to0 245.000

19. 43/30  Raipur Periodical Renewal in km. 12.00
4.000t0 16.000

20. 43/30 Raipur Periodical Renewal in km. 2.60
28.400t0 31.000

21.  43/30  Raipur Periodical Renewal in km. 9.00
16.000to 25.000

22.  12A/30 Kawardha Periodical Renewal in km. 1450

255.0000 269.500
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1 2 3 4 5

23. 12A/30 Kawardha Periodical Renewal in km. 12.00
211.000 to 223.000

24.  43/30 Dhamitri Periodical Renewal in km. 7.00
31.000 to 38.000

25.  43/30 Bastar Periodical Renewal in km. 7.00
271.000to 278.000

26. 78/43  Jashpur Periodical Renewal in km. 4.00
485.000 to 489@0

Four laning of NH-52 and NH-37

3026. SHRI RNKAJ BORA: Will the Minister of ROADTRANSPOR AND
HIGHWAYS be pleased to state:

(@) whether there is any plan for four laning of Baihata Charaliezpur -
NH-52 and Goalpara-Guwahati-NH-37;

(b) whether it is a fact that Draft Project Report for four laning Baihata
Charali to TezpurNH-52 has been prepared by the Ministry since NH-52 is very
important from the strategic view point for connectivityAmnachal Pradesh;

() by when the Ministry proposes to take steps for four laning of NH-52;
and

(d) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) No, SirExcept four laning of Guwahati
University bypass from km 140.00 to 146.300 of NH-37 for which work is in progress.

(b) to (d) The proposal for 4-laning of NH-52 isssam from Baihata Charali
to North Lakhimpur aggregating to 345 km in length, which was earlier included
under NHDP-1II, which is essentially a toll based programme, has been dropped due
to low volume of tollable traffic on NH-52 making the proposed 4-laning unviable on
BOT (Toll). However four lane connectivity to Itanagar is being provided from
Nagaon (on East-@ét Corridor)-Silghat-Jamguri-Gohptiolongi-ltanagar The
Stretch from Baihata Charali tdezpur is being developed and maintained under
Ministry's schemes like NH (O) and Periodic Renewal.
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Highway projects running behind schedule

3027. SHRI BAISHNAB RRIDA: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be plased to state:

(@ whether it is a fact that a number of highway projects in the country are
running far behind schedule;

(b) whether it is proposed to grant certain incentives to ensure completion
of such work ahead of the schedule;

(c) if so, the details thereof;

(d) whether the purpose of these incentives are to control delay in
execution of such projects; and

(e) if so, the details of the projects that are proposed to be brought within
the ambit of this scheme in Odisha and other underdeveloped naxal-hit States?

THE MINISTER OF SKTE IN THE MINISTRY OF ROAD TRANSPOR™ AND
HIGHWAYS (SHRI JITIN PRASADA): (a)Ves, Sir

(b) No, Sit
() Does not arise.
(d) No, Sit
(e) Does not arise.
Zarap-Patradevi section of NH-17

3028. SHRI HUSAIN DAMAL: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@) whether a major portion of the Zarap-Patradevi section of National
Highway-17 has been completed;

(b) if so, the details thereof;

(¢) whether the work on the remaining portion is held up for want of
funds; and

(d) if so, the steps taken to release the required funds for early completion
of the Project?

THE MINISTER OF SKTE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)Ves, Sir

(b) 70% of work has beephysically completed.

(c) and(d) No, Sir The second revised estimate amounting to Rs. 264.05 crore
has been sanctioned by the Ministry
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Increase of 50 per centdill tax

3029. SHRI UPENDRAKUSHWAHA: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether Government has proposed to increase the toll on all national
highways by 50 per cent more than the prevailing toll;

(b) if so, the reasons therefor and details of facilities proposed to be made
available for the highway users;

(¢) the details of measures taken to make national and express highways
accident free and the details of medical facilities available for highway users; and

(d) whether there is any proposal to convert two lane State and National
Highways into four lane and if so, the details thereof together with the details of
State and National Highways selected for the said conversion?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (b proposal for amendment of the
National Highways Fee (Determination and Collection) Rules, 2008 for rationalizing
toll rate structure is under consideration.

() The following steps have been taken to make national and express
highways accident free:

() Road safety has been made an integral part of road design at the
planning stage.

(i) Road SafetyAudit of selected stretches of National Highways/
Expressways,

(i) Identification of black spots and treatment thereof.
(iv) Establishment of driving training institutes.

(v) Tightening of safety standards of vehicles like helmets, seat belts,
powersteering, rear view mirror

(vi) Publicity campaigns on road safety awareness.

Medical facilities available for highway users on road accidents are being
provided under the scheme "National Highwa\sident Relief Service Scheme"
(NHARSS). Under this scheme ambulances and cranes are providé¢atdas/\$B/

NGOs for relief and rescue measures in the aftermath of road accidents by way of



Written Answers to [3 MAY 2012] Unstarred Questions157

evacuating road accident victims to nearest medical aid centre and for clearing the
accident site. So far347 Ten ton cranes, 106 small/medium size cranes and 509
ambulances have been provided under the scheme.

(d) Yes, Sir The programme for conversion of existing two lane National
Highway sections to 4-lane standards has mainly been included under the approved
National Highways Development Project (NHDP) Phases I, II, lll as well as limited
length under NHDP Phase IV for a total of 30,867 kms.

SpecialAccelerated Road Development Rigramme

3030. SHRI BIRENDRAPRASAD BAISHYA: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@) the details of financial allocation made, amount sanctioned, released and
utilization made towards development of road network in North Eastern Region,
State-wise under the programme Speéiatelerated Road Development Programme
for North East (SARDP-NE) since its formation till date; and

(b) the details of the proposals being taken up by Government for
construction of new highway including by-passes and double-laning, upgradation,
repairing of National Highways under SARDP-NE, State-wise?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)The yeaswise amount of work sanctioned,
allocation made and expenditure incurred on works of SARDP-NE since beginning,
State-wise is given in the StatementSleébelow)

(b) The scope of SARDP-NE works include construction of new road and
upgradation of existing road. There is no proposal of repair of existing road in the
scope of SARDP-NE. Howeveprovisions are included for strengthening of existing
road while its upgradation. The National Highways included under SARDP-NE for
upgradation is given in the Statement-I
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Statement-|

YearWse amount of work sanctioned,allocation made and
expenditure incurred in works oSARDP-NE

Year 2006-07 2007-08 2008-09 2009-10 2010-11 2011-12
Sanctions 1285 615 835 1070 9439 4752
Allocation 550 700 1000 1200 1500 1950
Ar. Pradesh 0 0 000 2517 24737 18441
Assam 47.38 130.53 21261 187.08 10046  263.83
o Meghalaya 0 0 0 1.29 13152  164.69
g Mizoram 0.13 521 35.64 49.12 16423 22953
é Nagaland 0 0 0 211 142 529.05
A Sikkim 0 0 0 2390 12.28 10.02
BRO 108 222 38851  387.23 40733  425.00
NHAI 294 294 0 0 0.00 0.00
Directly by 0 0 0 0 000 136.28
MoRT and H
ToTAL 44951 651.74 636.76 67590 1065 1940
Statement-I11

(A) National Highways Included under SARDP-NE for upgradation
() Phase ‘A

SI.No. State Scope of work Road Agency
Length
(in km.)
1 2 3 4 5
1. Assam Improvement of existing 2-lane 301 NHAI/
NH-37 from Nagaon-Dibrugarh to MoRTH
4-Lane [BOT (Annuity)].
2. Meghalaya Construction of new shillong 50 NHAI

By-pass connecting [NH-40 and
NH-44 (2-lane) BOT (Annuity)].
3. Meghalaya Four laning of existing 2-lane road 62 NHAI
stretch from Jorabat to Barapani on
NH-40 [BOT(Annuity)]
4. Nagaland Four laning of Dimapur to Kohima 81 NHAI

Road including Dimapur/Kohima
Bypass on NH-39 [BOT (Annuity)].
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1 2 3 4 5
5. Assam Improvement of existing single lane 576 Assam PWD
road stretches on NH-36, 51, 52, 53,
54, 61, 152, 153 and 154 to double
lane with paved shoulders, including
Silchar bypass
6. Manipur, 2-laning of NH-44, 53, 54, and 154, 180 State PWDs
Meghalaya, including Jowai bypass in Meghalaya of Assam
Mizoram Meghalaya
and Assam and Mizoram
and BRO
7. Meghalaya Improvement of existing 2 lane 54 Meghalaya
Barapani-Shillong section of NH-40 PWD
and flyovers in Shillong city
8. Assam and Re-alignment and improvemettt 2-lane 161 State PWDs
Arunachal with paved sholders of NH-37 from of Assam and
Pradesh Dibrugarh to Rupai anamprovementof Arunachal
Stilwell road and NH-38 to 2-lane Pradesh PWD
with paved shoulders
9. Tripura 2-laning of NH-44 fromAgartala to 130 BRO
Subroom.
10. Assam and 4-lane connectivity to Itanagar 150 MoRTH,
Arunachal Assam PWD
and Pradesh
Arunachal
Pradesh PWD
11. Assam 2- lane Dibrugarh bypass on NH-37 14 Assam PWD
(on EPC basis)
18 Sikkim/West Improvement of NH-31A from Sevoke 80 BRO
Bengal to Ranipul to 2-lane standards
19. Meghalaya 2 laning of Nongstion-shillong section 83 Meghalaya
PWD
20. Mizoram 2 laning/realignment from km. 119 Mizoram
11.500 to 130 PWD
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SI.No. Section of road Tentative  Agency
length (km.)
1 2 3 4
1 Nechipu-Hoj road NH 229 ikrunachal pradesh 311 Directly by
MoRT and H
2. Hoj-Potin NH 229 inArunachal Pradesh 20 PWD
Arunachal
Pradesh
3. Potin-Pangin NH 229 i\runachal pradesh 407 Directly by
MoRT and H
4, Pangin-Pasighat NH 229 isrunachal pradesh 8 PWD
Arunachal
Pradesh
5. Pasighat-Mahadevpur NH 52 Arunachal
pradesh
() Major bride of Debang vallyconnecting 30 Direclty by
roads with option of realignments from MoRT and H
Digaru to chowkham involving major bridge
at Alubarighat
(i) 2-laning with paved shoulders of remaining 140 BRO
stretches after exclusion of length under (i)
above.
6. Mahadevpur-Bordumsa-Namchik-Jairampur- 97 PWD
Mammao NH 52B imArunachal Pradesh Arunachal
Pradesh
7. Mammao-changlang iArunachal Pradesh 42 PWD
Arunachal
Pradesh
8. Changlang- khonsa NH 52B #runachal Pradesh 67 PWD
Arunachal
Pradesh
9. Khonsa-Tssa NH 52B inArunachal Pradesh 48 PWD
Arunachal
Pradesh
10.  Tissa-Longding-Kanubari NH 52B in 80 PWD
Arunachal Pradesh Arunachal

Pradesh
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1 2 3 4
11 Kanubari-Bimlapur NH 52B irArunahal Pradesh 16 PWD
Assam
12 Bimlapur to NH-37 link inAssam NH 52B in 70 PWD
Assam Assam
ToTtAaL 1412

(ii) Missing link of NH 37 and NH 52

SI.No. Section of road Tentative  Agency
length (km)
1 Missing bridge and its approach between 28 Direclty by
Dhola and Sadia ghats on NH 37 Ext MoRT and H
2. 2-laning with paved sholders from Islampur 32 PWDAssam
Tinalito Roing Via Sadia and Santipur on (12km)/PWD
NH-37 Ext Arunachal
Pradesh
(20km)
ToTAaL 60

(B) List of roads under phase ‘B’ of SARDP-NE

SI.No. Scope/Section of road State Tentative
Length(KM)
1 2-laning fromAssam/Meghalaya Border to Meghalaya 161
Dalu via Baghmara of NH-62
2. 2-laning fromAizawl to Tuipang section Mizoram 380
of NH-54
3. 2-laning from Lunglei-Theriat section of  Mizoram 9
NH-54B
4, 2-laning from Zero point to Saiha section Mizoram 27
of NH-54A
5. 2-laning fromWokha (km 70) toTuli (km 220) Nagaland 150
of NH-61
6. 2-laning from Kohima to Nagaland/Manipur Nagaland 132
border of NH-150
7. 2-laning of Mokokchung to Jassami sectioNagaland 340
of NH-155
8. 2-laning/realignment from Manu to Tripura 86
Tripura/Mizoram Border of NH-44A
TotaL 1285

Phase ‘B’has been approved for Detailed project preparation. only
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Black spots responsible for accidents
3031. SHRI RAJEEV CHANDRASEKHAR:
SHRI RAJKUMAR DHOOT

Will the Minister of ROADTRANSPOR AND HIGHWAYS be pleased to
state:

(@ whether it is a fact that Government has identified black spots
responsible for accidents on highways in the country;

(b) if so, the details thereof;

() the number of black spots identified on highways passing through the
State of Karnataka; and

(d) the corrective measures that Government proposes to take in this
regard?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) andb) Yes, Sir The Ministry has
identified 325 number of most dangerous black spots on National Highways in 13
States in the country

(©) 25 number of top black spots have been identified on National
Highways passing through the State of Karnataka.

(d) The immediate remedial measures proposed to be taken by the Ministry
include provision of signages at appropriate distance ahead of the black spots,
delineators, bar code rumbling strips and traffic canning measures. The long-term
measures provide for detailed study of the locations to find out the reasons for
accidents and to devise remedies like grade separated intersections with provisions
for pedestrian crossings.

Delay in construction of East-West Corridor

3032. SHRI DILIPBHAI RANDYA: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(@) the reasons leading to delay in construction of important stretches of
East-West Corridor and Golden Quadrilateral Project passing through Gujarat;

(b) whether Government has imposed any penalty on the contractors
causing delay in construction work; and

(c) if so, the details thereof?
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THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) to (c) Construction of Ease$V Corridor
and Golden Quadrilateral project passing through Gujarat has been completed.

Road construction target of last three years

3033. SHRIY.S. CHOWDAR: Will the Minister of ROADTRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether Government has fixed any target for construction of roads and
highways during the last three years across the country;

(b) if so, the details thereof;
() whether the targets have been achieved; and
(d) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA):

(@) to (d) The details of target set by this Ministry for construction of
National Highways (NHs) and achievements thereof during the last three years
across the country are as under:

SILNo. Name of the Scheme 2009-10 2010-11 2011-12
Target Achieve-Target Achieve-Target Achieve-
ment ment ment
(prov)
1 2 3 4 5 6 7 8

1. National Highwag Development Project (NHDP)
() Wideningtofour 3165 2693 2500 1780 2500 2248

lanes (Kms)

(i) Construction of 2 0 2 0 1 0
Bridges (Nos)

(i) construction of 13 3 12 5 7 0

bypasses (Nos)
2. Non-NHDP

() Improvementof low 20 31 1 1 20 16
grade Section (kms)
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(i) wideningtofour 79 69 138 9 104 74
lane (kms)

iy Wideningtotwo 1321 1234 1117 1042 1070 782
lane (kms)

(iv) Strengtheningof 1058 1013 1213 1016 1080 675
weak pavement
(kms)

(v) Improvementof 2510 3168 2307 2026 1672 2510
riding quality (kms)

(vi) Rehabilitation/ 132 122 187 103 129 92
construction of
bridges (Nos)

(vi) Construction of 6 0 15 3 7 3
bypasses (Nos)

(viii) Construction of 9 3 3 0 0 0
missing link (kms)

The projects have been delayeéde to various reasons such as delay in land
acquisition, shifting of utilities, obtaining environment, forest clearances and railway
approvals, poor performance of contractors and law and order problems in some
States.

Proposal of flyover at NH-31

3034. SHRI KUMAR DEERK DAS: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(@) the details of the proposal of flyover at Ch 1001.2 of NH 31 at Simlguri
chowk in Barpeta Roadlown;

(b) whether the proposal for the construction of the said flyover will be
completed within 2012 before t#SOM Sahitya Sabha Barpeta Road Session 2013
for good traffic worthy road; and

(c) if not, the reasons thereof?
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THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRA&DA): (a) The proposal of flyover at ch 1001.2 of
NH-31 at Simlguri chowk in Barpeta Roddwn has been agreed in principle.

(b) and (c) No, SirHowever the 4-laning work is tgeted to be completed
before theASOM Sahitya Sabha Barpeta Road Session 2013 for godid trairthy
road condition.

Project of NHAI in Punjab

3035. SHRI BAWINDER SINGH BHUNDER:Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@) the various projects of NHAI in Punjab;
(b) the status of each project, project-wise;

() the number of projects that are being delayed and the reasons fqr delay
project-wise,

(d) the cost overrun for each delayed project project-wise; and

(e) the efforts that have been made to complete the project within the time
or extended time?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) andb) The details are given the
Statement-1. $eebelow)

(c) to (e) The details are given in the Stag¢at-11
Statement-|

Detail of various projects of NHAI in Punjab and their status

Sl.No. Project Length (km) Status
1.  Four laning of Jalandhar-Amras Section of 4900 Completed
NH-1
2. Four laning ofAmritsarWagah Section of 3593  Completed
NH-1
3. Four laning of Kurali-Kiratpur Section of 429 Completed

NH-21
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SI.No. Project

Length (km) Status

4. Four laning ofAmbala-Zirakpur Section of 35.096 Completed
NH-21 and 22
5. Six laning of Panipat-Jalandhar Section of 1751 Under
NH-1 (Punjab Progress
Portion
only)
6. Four laning of Pathankot-Jammu Section of 19.65 Under
NH-1A Progress
7. Four laning of Mukerian-Pathankot Section of 40.00 Under
NH-1A Progress
8. Four laning of Bhogpur-Mukerian Section of 44.00 Under
NH-1A Progress
9. Four laning of Pathankot-Amritsar Section of 102.40 Under
NH-15 Progress
10. Four laning of Ludhian&alwandi Section of NH-95 78.00 Yest to be
started
Statement-I11
Details of delayed projects
Sl. Name of the Cost Reasons of delay Efforts made to
No project overrun complete the project
(Rs. Incr.)
1 2 3 4 5
1. Four laning of 23.245 Land acquisition, Regular meeting are
Pathankot- transfer of Army being held under
Jammu land to NHAI, slow chairmanship of
Section of sinking of well of  Secretary PWD cum
NH-1A bridges due to Nodal Officer of Govt.
Rocky/bouldary of Punjab to resolve th
strata, shifting of  issue of land
utilities by State acquisition/transfer,
agencies. shifting of utility and
2. Four laning of 51.288 forest land.
Mukerian-
Pathankot
Section of

NH-1A
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1 2 3 4 5

3. Fourlaning of Reawarde Termination o
Bhogpur- original contract
Mukerian and re-award of the
Section of project
NH-1A

4, Six laning of  Nil Forest clearance, Forest Diversion
Panipat- (BOT tree cutting etc. approvals have been
Jalandhar project) obtained to a larger
section of extent and tree cutting
NH-1 has almost been

completed. The
concessionaire is bein
continuously directed
to expedite the
progress.

Transparency in Tendering Process

3036. SHRI ARSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINH PRABHATSINH FARMAR:

Will the Minister of ROAD TRANSPOR AND HIGHWAYS be pleased to
state:

(@) the action that has been taken by Ministry to bring more transparency
in tendering process and functioning of NHAI;

(b) the number of officials who have been suspended by NHAI on their
alleged charges of corruption within last five years;

() whether NHAI has taken back such suspended officials in service; if so,
the details thereof; and

(d) the action that has been taken Wigilance Department of NHAI for
field officials who are working in the same State for more than five years, as it may
impact on transparency of functioning of NHAI?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)All National Highways Development
Project (NHDP) projects are awarded through the process of open international
competitive bidding. The award process follows the Guidelines for Public Private
Partnership (PPP) projects and procedures as laid down in the standard bidding
documentsi.e. Request for Qualification (RFQ)/Request for Proposal (RFP)
documents approved by the Government. For free, feansparent and fearless
participation by bidders, e-tendering has also been introduced in National Highways
Authority of India (NHAI) bringing in absolute transparen@s per which the
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bidders can even see their status in each tendering process online. The existing
bidding process is already transparent, howeedendering has its own advantages
and it is certainly an important step at improving the transparency further and
instilling public confidence in public procurement. National Informatics Centre (NIC)
has taken up the e-tendering process for the NHAI for the highway projects from
the year 2011-12 onwards.

(b) and (c) Four officers have so far been suspended by NHAI in the last five
years on charges of corruption and none has been reinstated.

(d) The Vigilance Division of the NHAI had advised to undertake rotation
of officers who have completed more than four years at a particular place. In
compliance therewith rotation of the officers of the level of General Managers has
already been undertaken, subject to availability of suitable personnel.

Fake driving institutes

3037. SHRI RAJKUMAR DHOOTWill the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether it is a fact that fake driving institutes are imparting driving
techniques to the people in the National Capital and other parts of the country;

(b) if so, the details thereof; and

(c) the action that Government proposes to take against such fake driving
institutes?

MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS SHRITUSHAR BHAI CHAUDHARY): (a) and (b) No such complaint
has come to the notice of this Ministry

(c) Does not arise.
Construction of tunnel at Zojila

3038. PROFSAIF-UD-DIN-SOZ: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether the Ministry is aware that the construction of a tunnel at Zojila
is advantageous not only for the people of Ladakh region but also for the national
strategic interests;

(b) whether the survey that the Ministry had undertaken stands completed;
and

(c) if so, when does the Ministry want to start the constructions?
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THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)Yes Sir;

(b) and (c) The survey/feasibility work is in progress.
Better Road Networking System

13039. SHRI ISHWRLAL SHANKARLAL JAIN: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@) whether any concrete steps have been taken for developing better road
networking systen to address the transport and traffic problem in cities like Mumbai,
Delhi, Hyderabad, Kolkata, Pune and Nagpur;

(b) if so, the details thereof; and

() the details of the steps/policies/efforts made continuously by
Government to tackle the transport and traffic problems in the cities?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (b)rhis Ministry is primarily
responsible for development and maintenance of National Highways (NHs). The
development of NHs, including construction of bypasses, ring roads around cities,
etc., to alleviate tréit congestion, is a continuous proceascordingly such works
are being taken up under National Highways Development Project (NHDP) and
various other programmes depending upon their requiremetes;se priority and
availability of funds.

(c) The measures to improve and encourage public transport is a joint
endeavour of the Central, State and Local Governments. For popularizing the public
transport, Central Government is emphasizing on providing quick, comfortable,
reliable, safe, affordable and quality public transport. Central Government is also
supporting various public transport projects such as Metro Rail, Bus Rapid
Transport System and modern city bus services. This Ministry implemented a
scheme during Eleventh Fiwgear Plan for providing one time central assistance to
the extent of 50% of the project cost for Informatitechnology related projects to
States/$ate RoadTransport Undertakings (SRJs) for strengthening their public
transport system.

Irregularities in tax free infrastructure bonds

3040. DR. K.PRAMALINGAM: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pkased to state:

(@) whether the National Highwaysuthority of India missed its

TOriginal notice of the question was received in Hindi.
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construction targeR011-12 as it has developed only 1200 km of National Highways
till Decembey 2011 against its taget of 2500 km in 2Q:12;

(b) if so, the details thereof and the reasons for the delay;

() whether the Planning Commission has also pointed out irregularities in
the sale of Rs. 100 billion tax free infrastructure bonds launched by NHAI; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR" AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (b\gainst the taget of construction
of 2500 kms. of roads for the year 2011-12, a length of 2248 kms have been
constructed and upto Decemp@011 against the tget of 1630 kms, a length of
1260 kms of road were constructed. The projects have been delayed due to various
factors such as poor performance of contractors, delays in obtaining forest/wildlife/
railway clearances, law and order problems in some States, delay in land acquisition,
etc.

(c) and (d) The reference received from the planning Commission is under
examination.

Accident free roads

3041. SHRIT.M. SELVAGANAPATHI: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether it is a fact that India accounts for highest number of road
accidents in the world;

(b) whether it is also a fact that the country is loosing several thousand
crores of rupees on account of road accidents;

(¢) whether it is a fact that Government has asked the developers to design
accident free roads; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR" AND
HIGHWAYS (SHRITUSHAR BHAI CHAUDHARY): (a) No, Sir As per 'Wrld Road
Statistics' (WRS) 2010, brought out by the International Road Federation, Geneva,
United Sates of America (USA) had reported the maximum number of injury
accidents at 16,30,000, followed by Japan at 7,66,147 and India at 4,84,704 road
accidents for the year 2008.
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(b) The Working Group on Road\ccidents, Injury Prevention and Control
set up by the Planning Commission in the year 2000 had assessed the social cost of
road accidents in India at Rs. 55,000 crore which constituted about 3% of the Gross
Domestic Product (GDP) of the country in the year 1999-2000.

(c) and (d) Road accidents occur due to human factors, road design and
vehicle defects. Engineering measures are being undertaken by providing service
roads, vehicular underpasses, foot over bridges, grade separated intersections etc. in
addition to design measures of alignment, road geometry and traffic calming
measures by placing of road signages, road markings, delineators etc. in order to
make roads accident free.

Failure of 20 km. per day road building

3042. SHRIMA| SMRITI ZUBIN IRANI: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether it is a fact that the Ministry failed to achieve the target of
building road 20 km. per day in the year 2011-12;

(b) if so, the details thereof mentioning therein the per day km. target
achieved in 2011-12; and

(¢) the reasons for such a low target achievement and how it will rectify
this target achievement in the coming financial year?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRIJITIN PRASADA): (a) and (bJhe taget achieved on an average
during 201-2012 is 10.39 km. per dapuring 201-2012 as against a ¢gt of 2500
km of National Highways, the National Highwapsithority of India (NHAI) has
completed construction of 2248 kire. 6.16 km per dayin addition during 201-2012
this Ministry has also completed construction of 1547 km. 4.23 km./day of
National Highways through State PWDs and Border Roads Organization.

() Highway projects have a gestation period of about three years from the
date of start of the workTo meet the taet of construction at an average rate of
20 km. per day.e. almost 7,000 km per yedit is essential that an any given point of
the time, there should be almost three times of this lengttabout 20,000 km of
were awarded and under construction. NHAI awarded only 5237 km. during period
2007-08 to 2009-10. This comparatively lower quantum of award in previous years
affected the completion rate. Progress in implementation has also been affected by
poor performance of some contractors, delay in obtaining forest/wild life clearances
from Ministry of Environment androrest, railway clearances, law aoler problems
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in some states, delay in land acquisition etc. NHAI has begun the process of
accelerating the pace of award of projects to achieve the target of construction.
NHAI awarded 5,059 km in 201Qtland 6491 km in 20t12. Taget for the award of
projects by NHAI for the year 2012-13 is 8800 km. In order to expedite
implementation of projects Regional Offices each headed by Chief General Managers
have been set up by NHAI for close monitoring of implementation of projects.
Achievement of tagets is being monitored closelprojects are periodically reviewed

at field oficesand at Head Quarter

Poor road quality in country

3043. SHRI SANJX RAUT: Will the Minister of ROADTRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether it is a fact that quality of roads being constructed in the
country is poor and substandard;

(b) whether any standard evaluation has been done after roads are
constructed;

() whether it is a fact that vehicle owners have to spend Rs. 2000 crores
for getting their vehicles repaired due to pathetic roads; and

(d) the steps the Ministry is taking to provide long lasting roads to the
public?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) No, Sir

(b) During construction and after completion of works, the necessary
quality checks and tests are carried.

() No, Sit

(d) In order to assure the quality of National Highway (NH) works, the
quality control tests and checks are carried out in accordance to the Government
directives issuedvide Ministry's Specifications for Road and Bridg#orks and
relevant guidelines of Indian Road Congress.

Transparency in award of contracts

3044. SHRI RAJIVPRATAP RUDY: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether Government is taking adequate measures to ensure
transparency in the award of contracts in construction of roads and highways;
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(b) if so, the details thereof;

() whether there have been several cases of violations by contractors
reported in such contracts; and

(d) if so, the details thereof and whether action has been taken against such
contractors?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) andb) In order to ensure transparency in
the award of National Highway Development Projects, tenders are invited through
publication in Newspapers with wide circulatiofrendering process is also hosted
on NHAI website. Bids are invited on e-tendering mode. The Request for
Qualification (RFQ)/Request For Proposal (RFP) document and its addendum,
clarifications etc, important dates, list of bidders, etc. are also hosted on NHAI
website for transparency in tendering process.

(¢) No, Sit
(d) Does not arise.
Reducing road accidents

3045. DR. K.PRAMALINGAM: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether the number of road accidents and fatalities has reduced in
developed countries such as US and UK, whereas the toll has increased
significantly in our country from 1.20 lakh in 2008 to 1.34 lakh in 2010;

(b) if so, the details thereof and whether our country's 20 billion dollars
losses due to road accidents annually which the WHO estimates enough to feed 50
per cent of the nations malnourished children; and

(c) if so, the details thereof and the steps taken by Government to reduce
road accidents in the country?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRITUSHAR BHAI CHAUDHARY): (a) and (b)Yes Sir Based on the
‘World Road $atistics' (WRS) 2010, brought out by the International Road
Federation, Geneva, the details of road accidents and fatalities for the year 2008 (the
latest available data) are given in fhable below:
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Namber of road accident and number of fatalities

Countries Number of accidents Number of Fatalities
2007 2008 2007 2008
United Sates ofAmerica 17,48,435 16,30,000 41,259 37,261
United Kingdom 1,82,115 1,76,801 2,946 2,538
India 479,216 4.84,704 1,14,444 1,19,860

Sources:1. WRS for USA and UK
2. Ministry of Road Transport and highways for India

The number bfatalities in road accidents in India has increased from 1,14,444
in 2008 to 1,34,513 in 2010.

The Working Group on Roadccidents, Injury Prevention and Control set up
by the Planning Commission in the year 2000 had assessed the social cost of road
accidents in India at Rs. 55,000 crore which constituted about 3% of the Gross
Domestic Product (GDP) of the country in the year 1999-2000.

() The Ministry has taken the following steps to minimize road accidents in
the country:

() The Government has already approved a National Road Safety.Policy
This Policy outlines various policy measures such as promoting
awareness, establishing road safety information data base, encouraging
safer road infrastructure including application of intelligent transport,
enforcement of safety laws etc.

(i) The Government has constituted National Road Safety Council as the
apex body to take policy decisions in matters of road safdtg
Ministry has requested allt&es/UB for setting up of tate Road
Safety Council and District Road Safety Committees.

@iy The Ministry has adopted a multi pronged strategy to address the issue
of road safety based on four E's of Road Saféty (i) Education (ii)
Enforcement (iii) Engineering (roads as well as vehicles) and (iv)
Emergency care .

(iv) Road safety has been made an integral part of road design at the
planning stage.
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(v) Road SafetyAudit of selected stretches of National Highways/
Expressways.

(vi) Establishment of driving training institutes.

(vi) Tightening of safety standards of vehicles like helmets, seat belts,
powersteering, rear view mirror

(vii) Publicity campaigns on road safety awareness.
Cargo handled at major and minor ports

3046. SHRI RAJIVPRATAP RUDY: Will the Minister of SHIPPING be pleased
to state:

(@ whether there has been an increase in cargo handled over the last three
years in the major and minor ports in the country;

(b) if so, the details thereof;

() whether Government is taking steps to ensure that ports are also
modernised with infrastructure facilities to handle the same; and

(d) if so, the details of the steps taken?
THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) Yes, Sir

(b) Traffic handled at Major ports over the last three years:

Ports 2009-10 2010-11 2011-12
Major Ports 561.09 570.03 560.15
Minor Ports 288.80 314.79 370.00*

ToTaL 849.89 884.82 930.15

(* Tentative)
(c) and(d) Yes, Sir The Government is taking the following steps:-
() Deepening of Channels for Improvements in Drafts.
(i) Construction of jetties, berths, etc.
(ify  Procurement, Replacement or Up gradation of Port Equipment.
(iv) Improvement of Rail/ Road projects.

(v) Other capacity addition projects lnding backup facilities.
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Share of inland water transport
3047. SHRI PRAJEEVE:Will the Minister of SHIPPING be pleased to state:

(@) the share of InlandVater Transport in domestic surface transport, as
compared to that of road and rail;

(b) the reasons of low share of Inlakidhter Transport in domestic surface
transport, as compared to that of road and rail;

() whether InlandWater Transport has lower operating costs and lesser
environmental pollution than road and rail: and

(d) the steps being taken to develop Inlandter Transport?

THE MINISTER OF SHIPPING (SHRI &. VASAN): (a) According to the
‘Total Transport System study ofraffic Flows and Modal Costs” Report (2009)
prepared by M/s. RITES Ltd. for Planning Commission, the share of IM&tdr
Transport (IWT) in the total domestic transport during 2007-08 was 0.24% compared
to 50.12% of road and 36.06% of rail in terms of tonne km, while in terms of tonnes,
the share of IWT was 2.15% compared to 61.01% of road and 30.08% of rail.

(b) Inadequate development of the overall IWT infrastructure including
inland vessels for transportation of cargo, particularly in the eastern and north-
eastern regions are the main reasons for BMBw share in domestic surface
transport.

(c) Yes, Sir

(d) The Inland WaterwaysAuthority of India (IWAI) was constituted for
development and regulation of the IWT sector in October 1986 after which five
waterways have been declared as national waterways for their systematic
development for shipping and navigation.

IWAI strives to promote inland water transport infrastructure by providing
the targeted depth and width for most part of the year in the navitgational channels;
aids for day and night navigation; fixed/floating terminals at selected locations for
berthing and loading/unloading of vessels; and intermodal connectivity at selected
locations.

Further for development of waterways of North-Eastern region by the
respective State Governments, there exists a central sector plan scheme under which
100% grant is provided by the Ministry of Shipping to the States.

Jawaharalal Nehru Port Trust

3048. SHRITARIQ ANWAR: Will the Minister of SHIPPING be pleased to
state:

(@ whether it is a fact that roads leading to Jawaharlal Nehru Port Trust has
been blocked recently



Written Answers to [3 MAY 2012] Unstarred Questionsl77

(b) if so, the details thereof;
(c) the estimated loss due to the block; and
(d) the reasons for the block?

THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) to (d)Yes, Sir From
26th to 29th March, 2012, the road leading to Jawaharlal Nehru Port Trust was
blocked due to agitation for extending the benefit of allotment of land to JNP
Affected Person APs) in line with CIDCO8 scheme for itsAPs. During the period
of agitation, the Port operations were affected. The estimated loss to JNPT was
Rs. 8.00 crores due to the agitation. Besides, Private Operators i@R8id around
the port,Tank farm Operators etc. also faued losses.

Indian Ports Limited

3049. SHRI BAWINDER SINGH BHUNDER:WIll the Minister of SHIPPING
be pleased to state:

(@ whether Government has established Indian Port Limited with a view to
invest in overseas port;

(b) if so, the details in this regard and its funding pattern;

() whether the proposal has been approved by Department of Expenditure;
and

(d) if not, how the Indian Port Limited has been established without approval
and functioning also?

THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) No, Sir
(b) Does not arise.
(¢) No, Sit
(d) Does not arise.
Collaboration with Mozambique on maritime security

3050. SHRIMA'I T. RATNA BAI: Will the Minister of SHIPPING be pleased
to state:

(@) whether Government is working with Mozambique on maritime security;
(b) if so, the details thereof; and
(c) the MoUs signed so far and the benefit India will get from such MoUs?

THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) Yes, Sir
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(b) and (c) India has signed a Memorandum of Understanding (MoU) on
Defence Cooperation with Mozambique in March, 2006. This MoU covers various
areas, including the maritime patrolling of Mozambican Coast by mutual consent of
parties. Indian side is cooperating with Mozambican side in maritime patrolling to
ensure the security of Indian maritime trade.

Vallarpadam Terminal

3051. SHRI K.N. BALAGORL: Will the Minister of SHIPPING be pleased to
state:

(@ whether Government is planning to give relaxation in Cabotage
restriction forVallarpadamTerminal in Kochi to attract more cas;

(b) if so, the details thereof;

(c) the details of comparative statement of port charges in different heads
among all important ports in India; and

(d) the measures Government is planning to implement, apart from mere
relaxation of Cabotage restrictions, to attract mordidrai VallarpadamTerminal?

THE MINISTER OF SHIPPING (SHRI &. VASAN): (a) and (b) No decision
has been taken so far to give relaxation in Cabotage restrictioWafarpadam
Terminal in Kochi. Howeverthis Ministry has received representations from various
groups in favour of and against the cabotage restrictions.

() Details of comparative statement of port charges in different heads
among important ports handling container cargo are given in the Stater@eat. (
below).

(d) Port has given concession to the mainline vessels and feeder vessels to
match the marine-related charges with other international ports in order to attract
more trafic at VallarpadamTerminal.



Statement

Comparative Statemerof Port Charges

Name of Port Dues Pilotage Birth Hire Charges Cargo related charges
the Port Description Foreign going Decription Foreign going Foreign going
Vessels in US $ Vessels in US $ in US $
1 2 3 4 5 6 7
Visakhgatnam Foreign going Upto and Inclusive 0.4505 Iron oreand 0.00726 3780
Vessels: US $ 0.2553 of 30000 GR' Pellets (Mech.)
US$ 0.2553
30001 to 60000 GR  13515+0.3604 Upto 42000 GR 0.00344 (subject
per GR over to a minimum
30000 GR Above 42000 GR of 304.92 US $)
60001 and above 24327 + 03153  POL vessels upto  0.00115
GRr per GR over 30000 GR
60000 GR
Minimum charges Above GR 300000 0.00153
payable
1285 Residual Category 0.00284

(i) Crane berths up
30000 GH

Above 30000 GR 0.00382

(i) Non-Crane berths 0.00115
Upto 3W00 GR'

01 SIBMSUY USNINNA
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1 2 3 4 5 6 7
Above 30000 GR 0.00153
VO. 1. Ships/Steamers.  Upto 3000 0.2728 Upto 3000 0.0029
Chidambaranar US $ 0.2014 3011-10000 0.2728 3011-10000 0.0019
10001-15000 0.2022 10001-15000 0.0025 2,389
15001-20000 0.2924 15001-20000 0.0031
2. SailingVessels 20001-25000 0.3027 20001-25000 0.0042
US $ 0.1007 25000-30000 0.3129 25000-30000 0.0046
Above 30001 0.3232 Above 30001 0.0050
Chennai Vessels chageable Upto 3000 0.389 Any Volume 0.00289 3298-3321
(All types of sea 3011-10000 0.269 of GRT per GR
going vessels 10001-15000 0.310
including Lash 15001-30000 0.357
Barges) US $ 0.2047 30001-60000 0.507
Above 60001 0.587
JINPT Bulk Vessels Upto 30000 0.2381 Container Berth 0.0037 2125 to 2550
US $ 0.1386 30000-60000 0.1908 Anchorage Berth 0.0018
ContainerVessels. Above 60000 0.1669
US $ 0.1071

0] slamsuy usnij\ 08T
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Rehabilitation of Scavengers

3052. DR. BHALCHANDRA MUNGEKAR: Will the Minister of SOCIAL
JUSTICEAND EMPOWERMENT be pleased to state:

(@ whether in 2006, the Planning Commission promised complete elimination
of the abhorrent practice of manual scavenging through effective measures of
liberation and rehabilitation of scavengers such as sustainable employment and
income generation activities;

(b) how many manual scavengers have received Government help and were
taken out of scavenging since then; and

() please provide a State-wise breakup of people still engaged in the
occupation of manual scavenging?

THE MINISTER OFTHE STATE IN THE MINISTRY OF SOCIAL JUSTICE
AND EMPOWERMENT (SHRI D. NAPOLEON): (a) Eleventh Plan document of the
Planning Commissioninter alia, stated that a new Scheme for rehabilitation of the
remaining Manual Scavengers, in a time bound marires been formulated:his
Scheme, called ‘Self Employment Scheme for Rehabilitation of Manual Scavengers
(SRMS)’, was launched in Januag007.

(b) Under SRMS 78,941 manual scavengers and their dependents were
provided financial assistance for their rehabilitation in alternative occupations upto
June, 2010. Subsequently 739 additional beneficiaries were covered under the
Scheme.

() As per ‘Houselisting and Housing Census, 2011, data released by the
Registrar General of India, there are 7,94,390 latrines in the countr from which night
soil is removed, byhumans. gte/UFwise details are given in thegement $ee
below). Howeverthe number of persons still engaged in manual scavenging is not

available.
Statement
Sate/UTFwise No. of Latrines which arsewiced manally
SI. No. State/UT No. of Households having
latrines, serviced manually
1 2 3
1 Andaman and Nicobar Islands 11
2. Andhra Pradesh 10,357

3. Arunachal Pradesh 1,059
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1 2 3
4. Assam 22,139
5. Bihar 13,587
6. Chandigarh Nil
7. Chhattisgarh 736
8. Dadra and Nagar Haveli 168
9. Daman and Diu 16
10. Goa Nil
11. Guijarat 2,566
12. Haryana 1,343
13. Himachal Pradesh 310
14. Jammu and Kashmir 178,443
15. Jharkhand 1,836
16. Karnataka 7,740
17. Kerala 3,013
18. Lakshadweep Nil
19. Madhya Pradesh 5,664
20. Maharashtra 9,622
21. Manipur 10,062
22. Meghalaya 1,962
23. Mizoram 121
24, Nagaland 786
25. NCT of Delhi 583
26. Odisha 26,496
27. Puducherry 133
28. Punjab 3,465
29. Rajasthan 2,572
30. Sikkim Nil
31 Tamil Nadu 27,659
32. Tripura 830
33. Uttar Pradesh 326,082
34. Uttarakhand 4,701
35. West Bengal 130,330
TotAL 794,390
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Autism in the country

3053. SHRI BAISHNAB RR1DA:
SHRI JESUDASU SEELAM,;

Will the Minister of SOCIALJUSTICEAND EMPOWERMENT be pleased to
state:

(@) the status of autism in the country;
(b) whether there is a rising trend of this menace;
(c) if so, the details thereof;

(d) whether Government is proposing to educate the parents with limited
resources about such disabled children:

(e) if so, the details thereof; and

() the action plan of Government to set up facilities with professional
community for intervention based help to help the above children?

THE MINISTER OFTHE STATE IN THE MINISTRY OF SOCIALJUSTICE
AND EMPOWERMENT (SHRI D. NAPOLEON): (a) to (c) There is no record of
enumeration of autistic persons in the country as autism has not been covered as a
separate category either for the purpose of census by the Registrar General of India
or for survey by the National Sample Survey Organization (NSSO).

(d) and (e) Nationalrust, an autonomous body set up under tNatfonal
Trust for theWelfare of Persons witlhutism, Cerebral PalsyMental Retardation
and Multiple DisabilitiesAct, 1999’ is taking a number of steps to educate the
parents of such childrerA country-vide mass disability awareness programme
‘Badhte Kadam’ is being organized for the last four years to create awareness about
Autism and other development disabilitiesn Early Intervention Programme/Day
Care Scheme ‘Aspiration’ is being run at 79 places in the country to train and
educate parents of these children.

In addition, National Trust has been conducting Early Intervention Training
Programme to train NGOs and other professionals working in this Aiehdultimedia
tool kit to train parents of children with these disabilities has also been developed
and distributed among the Registered Organizations of National Trust,

() National Trust has prepared an action plan to train all its
Registered Organizations (around 850) in the country and establish Early
Intervention Centres in all such Organizations to provide all types of help to these
children and their parents.
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Cases posecuted underScheduled Caste UntouchabilityAct of India

3054. SHRI NANDIYELLAIAH: Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@ the total number of cases prosecuted under Scheduled Caste
(Prevention ofAtrocity) Act in India, Sate-wise and District-wise, during 2008-09,
2009-10 and 2010-11; and

(b) the total number of cases under Scheduled Caste (Prevention of
Atrocity) Act having been established as falsgt&wise and District-wise during
2008-09, 2009-10 and 2010-11?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a)According to available information
provided by the National Crime Records Bureau (NCRB), Ministry of HAfMf&rs,
State/UnionTerritory wise, number of cases prosecuted under the Scheduled Castes
and the Scheduled@ribes (Prevention oAtrocities) Act, 1989Act, during calendar
years 2008-2010, is given in the Statemerségbelow). NCRB does not maintain
district wise data in this regard.

(b) Number of cases found false on account of mistake of fact or law under
the aforesaidAct during calendar year 2008-10 is given in that@nent-Il Gee
below). NCRB does not maintain district wise data in this regard.

Statement-|

State/UT wise number of cases prosecuted under the Scheduled Castes and the
Scheduled ibes (Pevention ofAtrocities) Act, 1989 during
calendar year2008, 2009and 2010

Sl. States/UB Total number of cases:
No. For trial including Pending with courts
pending cases at the end of the year
2008 2009 2010 2008 2009 2010
1 2 3 4 5 6 7 8
1.  Andhra Pradesh 7119 7454 7730 5128 5177 5410
2. Arunachal Pradesh 218 231 269 218 231 265
3. Assam 313 312 282 267 257 255
4. Bihar 8186 8820 9235 6875 6872 7776
5. Chhattisgarh 3670 3747 3851 2711 3053 2968
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1 2 3 4 5 6 7 8
6. Goa 5 7 8 4 7 8
7. Gujarat 10138 10094 10368 8838 9256 9437
8. Haryana 794 852 858 643 576 555
9. Himachal Pradesh 235 230 208 175 152 167
10. Jharkhand 1498 1770 1769 1143 1193 1195
11. Karnataka 7683 7670 7863 5855 5871 6044
12. Kerala 1432 1546 1629 1178 1214 1398
13. Madhya Pradesh 19754 17507 18160 13486 13535 13590
14. Maharashtra 7874 8196 8356 6959 7234 7262
15. Manipur 0 0 0 0 0 0
16. Meghalaya 1 0 0 1 0 0
17. Mizoram 0 0 0 0 0 0
18. Nagaland 0 0 0 0 0 0
19. Odisha 8693 9195 10602 7668 8279 8826
20. Punjab 318 342 315 262 264 252
21. Rajasthan 12281 12868 13400 10132 10748 11524
22, Sikkim 40 38 2 17 16 2
23.  Tamil Nadu 3350 3398 3635 2561 2590 2839
24.  Tripura 43 45 51 21 11 21
25. Uttar Pradesh 30215 29751 27527 24172 23336 19939
26. Uttarakhand 314 274 232 230 209 154
27. West Bengal 4 57 82 47 55 79
28. Andman and Nicobar 23 24 25 23 24 19
Islands
29. Chandigarh 4 3 3 4 3 3
30. Dadia and Nagar Haveli 26 30 30 21 26 27
31. Daman and Diu 3 2 2 2 2 1
32.  Delhi 58 69 68 53 65 49
33. Lakshadweep 1 1 1 1 1 1
34. Puducherry 7 5 12 4 5 12
ToTtAaL 124350 124538 126593 98699 100262 100098

Note The Scheduled Castes and the Schediildoes (Prevention oAtrocities) Act, 1989,
does not extend tot&e of Jammu and Kashmir
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Statement-Il

State/UT wise number of cases under the Scheduled Castes and the Scheduled
Tribes (Pevention ofAtrocities) Act, 1989 cases found false on account of
mistake of fact during calendar yea?§08, 2009and 201Q

Sl. No. States/UB Number of cases charge found
false/mistake of fact or law etc.
CalendarYear
2008 2009 2010
1 2 3 4 5
Sates
1. Andhra Pradesh 1872 2398 2199
2. Arunachal Pradesh 0 0 0
3. Assam 57 32 1
4. Bihar 340 564 405
5. Chhattisgarh 17 11 1
6. Goa 0 0 0
7. Gujarat 27 47 24
8. Haryana 61 71 88
9. Himachal Pradesh 33 36 28
10. Jharkhand 63 82 47
11. Karnataka 415 367 525
12. Kerala I6) 152 134
13. Madhya Pradesh 76 412 62
14.  Maharashtra 119 107 116
15.  Manipur 0 0 0
16. Meghalaya 0 0 0
17.  Mizoram 0 0 0
18. Nagaland 0 0 0
19. Odisha 229 246 323
20. Punjab 52 41 22
21. Rajasthan 2844 3284 3437
22.  Sikim 0 7 0
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1 2 3 4 5
23.  Tamil Nadu 519 479 300
24. Tripura 0 1 1
25. Uttar Pradesh 846 1231 906
26. Uttarakhand 3 3 2
27.  West Bengal 1 0 0
Union Territories
28. Andman and Nicobar Islands 0 0 0
29. Chandigarh 0 0 0
30. Dadra and Nagar Haveli 2 5 1
31. Daman and Diu 0 0 0
32.  Delhi 3 4 3
33. Lakshadweep 0 0 0
34. Puducherry 6 8 0

TotAL 7660 9218 8635

NoteThe Scheduled Castes and the Schedilgoes (Prevention oAtrocities) Act, 1989,
does not extend tot&e of Jammu and Kashmir

DDRC working in country

3055. SHRI ISHWR SINGH: Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@ the number of District Disability Rehabilitation Centres functioning in
the country Sate-wise;

(b) whether all the districts in the country are covered by DDRCs;
(c) if so, the details thereof; and

(d) the total amount spent and sanctioned for DDRCs during the last three
years?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) to (ch total of 215 District Disability
Rehabilitation Centres (DDRCs) are functioning in the country at present. Statement
indicating, State-wise list of these DDRCs is given in Statentetlfelow).
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(d) The total amount sanctioned for DDRCs during the financial year 2009-10,
2010-11 and 2011-12 is Rs. 201.08 lakh, Rs. 590.77 lakh and Rs. 410.09 lakh
respectively

Statement
List of 215 functioning DDRCs

Sl. No. State/UT Name of DDRC
1 Andaman and Nicobar Port blair
2, Nicobar
3. Andhra Pradesh Vishakapatnam
4, Anantpur
5. Karimnagar
6. Srikakulam
7. East Godavari
8. Vizianagaram
9. Kurnool
10. Prakasam
11. Nellore
12. Cuddapah, Kadapa
13. Chittoor
14. Nalgonda
15. Warangal
16. Arunachal Pradesh Itanagar
17. Tawang
18. East Kamang
19. Assam Tezpur
20. Dibrugarh
21. Silchar
22. Karimganj
23. Dhubri
24, Nagaon

25. Jorhat
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Sl. No. State/UT Name of DDRC
26. Asam Barpeta
27. Bihar Darbhanga
28. Gaya
29. Banka
30. Muzaffarpur
31. Chapra
32. Kishanganj
33. Nawada
34. Jehanabad
35. Samastipur
36. Begusarai
37. East Champaran
38. Kaimur
39. Madhubani
40. Bhojpur
41. Araria
42. Aurangabad
43. Vaishali (Hajipur)
44, Purnia
45, Supaul
46. Sitamarhi
47. West Champaran
48. Chhattisgarh Raipur
49, Raigarh
50. Durg
51. Rajnandgaon
52. Jashpur
53. Bastar
54. Dadra and Nagar Haveli Silvassa

55. Daman and Diu Diu
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Sl. No. State/UT Name of DDRC
56. Goa Panaiji
57. Gujarat Surat
58. Jamnagar
59. Ahmedabad
60. Vadodara
61. Rajkot
62. Bhavnagar
63. Surendranagar
64. Nadiad
65. Junagarh
66. Sabarkantha
67. Banaskantha
68. Haryana Rohtak
69. Kurukshetra
70. Sonepat
71. Hissar
72. Fatehbad
73. Himachal Pradesh Shimla
74. Dharamsala
75. Kinnaur
76. Jammu and Kashmir Udhampur
77. Leh
78. Anantnag
79. Doda
80. Baramulla
81. Jharkhand Ranchi
82. Hazaribag
83. Dumka
84. Jamshedpur
85. Dharbad
86. Palamu
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Sl. No. State/UT Name of DDRC
87. Karnataka Bellary
88. - Belgaum
89. Mangalore
90. Tumkur
91. Gulbarga
92. Mandya
93. Bidar
9%4. Kolar
95. Kerala Kozhikode
96. Thrissur
97. Thiruvananathapuram
98. Madhya Pradesh Balaghat
99. Rewa
100. Sagar
101. Indore
102. Jhabua
103. Gwalior
104. Rajgarh
105. Ujjain
106. Satna
107. Khargaone
108. Khandwa
1009. Agar
110. Alote (Ratlam)
111 Jawad
112. Dewas
113. Mandsaur
114. Danoh

115. Shivpuri
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Sl. No. State/UT Name of DDRC
116. Madhya Pradesh Chindwara
117. Guna
118. Vidisha
119. Sehore
120. Jabalpur
121. Maharashtra Kolhapur
122. Buldana
123. Wardha
124. Latur
125. Aurangabad
126. Sindhudurg
127. Dadar/Mahim
128. Gondia
129. Amravati
130. Manipur Imphal
131. Thoubal
132. Churachandpur
133. Meghalaya Shillong
134. East Garo Hills
135. Jantia Hills
136. Mizoram Aizwal
137. Lunglei + Lunglit
138. Kolasib + Mamit
139. Nagaland Dimapur
140. Odisha Kalahandi
141. Sambalpur
142. Mayurbhanj
143. Koraput
144. Phulbani
145. Ganjam
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Sl. No. State/UT Name of DDRC
146. Odisha Nabrangpur
147. Keonjhar
148. Punjab Patiala
149. Sangrur
150. Ferozepur
151. Bhatinda
152. Hoshiarpur
153. Moga
154. Nawanshahr
155. Puducherry Puducherry
156. Karaikal
157. Rajasthan Ajmer
158. Jodhpur
159. Udaipur
160. Jhunjhnu
161. Bikaner
162. Jaisalmer
163. Tonk
164. Jalore
165. Pali
166. Bharatpur
167. Bhilwara
168. Sikkim Gangtok
169. Tamil Nadu Veilore
170. Thoothukudi
171. Madurai
172. Salem
173. Virudhunagar
174. Kanyakumari
175. Perambalur
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Sl. No. State/UT Name of DDRC
176. Tripura Agartala
177. Dhalai
178. North Tripura
179. South Tripura
180. Uttar Pradesh Gorakhpur
181. Mau
182. Gonda
183. Varanasi
184. Agra
185. Meerut
186. Allahabad
187: Balia
188. Jhansi
189. Farrukhabad
190. Pilibhit
191. Hardoi
192. Moradabad
193. Deoria
194. Saharanpur
195. Jaunpur
196. Azamgarh
197. Rampur
198. Aligarh
199. Bulanshahr
200. Ambedkar Nagar
201. Raibarielly
202. Muzafarnagar

203. Mathura
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Sl. No. State/UT Name of DDRC
204. Uttarakhand Tehri Garhwal
205. Haridwar
206. Almora
207. Bageshwar
208. Nainital
2009. West Bengal Jalpaigudi
210. Murshidabad
211 Dakshin Dinajpur
212. 24 Parganas North
213. Birbhum
214, Bardhaman (Burdwan)
215. Purulia

Old Age Homes forSenior Civizens

3056. SHRI STHANGAVELU: Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether construction of Oldh\ge Homes for senior citizens with the
allocation of Rs. 100 crore could not be undertaken due to various reasons;

(b) if so, the details thereof and whether Government has initiated action to
build Old Age Homes in every districts across the country so as to provide help to
senior citizens as per Section 19 of the MaintenanceVegitare of Parents and
Senior CitizensAct, 2007; and

(c) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) to (chn allocation of Rs. 100 crore
was made for a proposed Centrally-sponsored Scheme to assist construction of Old
Age Homes for Indigent Senior Citizens in 2010-Howevey the Scheme could not
be approved during the Eleventh Fivear Plan.

Under Section 19 of the Maintenance awelfare of Parents and Senior
CitizensAct, 2007, the responsibility of establishing and maintenance old age homes
for indigent senior citizens is of theafe Government, which brings ti#et into
force.
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Top class education forSCs

3057. SHRI STHANGAVELU: Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether the schemeop Class Education for SCs has been implemented
by Government to provide opportunity to SC students in selected premier
institutions with scholarships;

(b) whether this scheme has not been successful since the number of
students benefited under this scheme are less and some other students studying at
premier institutes are not provided scholarships under this scheme; and

(c) if so, the details thereof and the steps taken by Government to make
this scheme more effective?

THE MINISTER OF SKTE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a)es, Sir

(b) and (c) Several institutions notified under the scheme have not been able
lo utilize the full quota of slots allocated to them.

After inception of the scheme in 2007-08, the number of fresh scholarships
availed during the first five years of the scheme is as under:

Year Fresh Slot#Available Fresh SlotAvailed
2007-08 1250 195
2008-09 1250 332
2009-10 1250 315
2010-11 1250 584
2011-12 1250 589

The number of fresh slots utilized is increasing over the years.
After review of the Scheme, following steps have been taken:-

() the list of institutions notified under the scheme has been increased
from 121 to 205 during 2011-12 and

(i) the annual family income ceiling for eligibility under the scheme has
been enhanced from Rs. 2.00 lakh to Rs. 4.50 lakh from the selection
year 2012-13.



Written Answers to [3 MAY 2012] Unstarred Questions197
Training for geriatric care

3058. SHRIANIL DESAI:
SHRI SANJA RAUT:

Will the Minister of SOCIALJUSTICEAND EMPOWERMENT be pleased to
state:

(@ whether it is a fact that the Ministry has signed a formal contract with
Tata Institute of Social Sciences to train a cadre of professionals in social fields
including geriatric care;

(b) if so, the details of the contract; and

(c) will this plan create employment opportunities for the young and care
for elderly who need to be looked after?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) No, Sir

(b) and (c) Does not arise.
Composite Regional Centres in country

3059. SHRI NAND KUMAR SAI:Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@) whether Government proposes to set up two new Composite Regional
Centres in the country;

(b) if so, the details in this regard along with the details of facilities likely to
be available in each of such centres;

(c) the details of location identified for setting up of such centres along
with the criteria fixed for selection of site for the said purpose;

(d) the details of the estimated expenditure likely to be incurred in setting
up of each of such centres;

(e) the details of the funds allocated and released so far; and
() the time by which each of these centres will be operational?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) No, Sir

At present, eight Composite Regional Centres (CRCs), one each at Guwahati
(Assam), Lucknow (Uttar Pradesh), SrinagJammu and Kashmir), Bhopal (Madhya
Pradesh), Sundernagar (Himachal Pradesh), Patna (Bithamgdabad (Gujarat) and
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Kozhikode (Kerala) are functioning. There is no proposal to set up two new CRCs in
the country

(b) to (f) Do not arise.
New satellite launching Sites for ISRO
3060. SHRITARIQ ANWAR: Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that requests from a number of countries for
launching their satellites from India has been received,;

(b) if so, whether ISRO has only two satellite launch pads which are
affected during the cyclone season; and

(c) the steps that Government is taking for setting up of new launching
sites?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) Yes, Sir

(b) ISRO has two satellite launch pads at Sriharikota, which is the main
space-port of the countryThe launch pads have been built with state-of-art
technology and also are designed and built to withstand cyclones. Howisvan
abundant precaution, satellite launches are not planned for two months of cyclonic
period during last quarter of the year

(¢) Preliminary studies are underway to assess the need for a new
launching site.

Space research centres

3061. SHRI OM PRAKASH MAHUR: Will the PRIME MINISTER be pleased
to state:

(@ the number of space research centres in the country at present and the
places where they are situated;

(b) the amount of funds released to these centres by the Central
Government for research purposes during the last two years; and

() whether the amount spent by these centres is also evaluated by same
means?

THE MINISTER OF SATE IN PRIME MINISTER'S OFFICE (SHRM.
NARAYANASAMY): (a) and (b)The Space Research Centres/Units in the country
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its location and the funds released to these centres is @npexure-1.The funds
released to Space Research Centres towards R and D, Infrastructure development
and Organizational Maintenance including salaries is shown in Part-1 and the funds
released towards execution of specific projects in the area of Lauelcitles,
Satellites etc is shown in Part-2 in the Stateme3gebelow).

(c) The amount spent by these centres is evaluated by the management
councils of the respective space research centres. The progress achieved in Space
Research and the financial outlays are also reviewed and evaluated by Space
Commission, a high level policy making body constituted by the Government and
the Department-related Parliamentary Standing Committee.

Statement

Part-l Funds allocated to Research Centres for R&D, Infrastructure Development
and Ogranisational Maintenance
(Rs. in crores)

Sl. No. Name of the Space Location FundsAllocated
Research Centre Actuals RE
2010-11  2011-12

1 2 3 4 5

1. SpaceApplications Centre (SAC) Ahmedabad 272.78 307.60

2. Development and dcational Ahmedabad 22.42 21.55
Communications Unit (DECU)

3. Physical Research Laboratory (PRL) Ahmedabad 47.13 75.53

4, ISRO Satellite Centre (ISAC) Bangalore 315.34 321.55

5. ISRO Telemetry Tracking and Bangalore 96.64 132.85
Command Network (ISTRAC)

6. Laboratories for Electro Optics Bangalore 31.38 32.10
Systems (LEOS)

7. Master Control Facility (MOF) Hassan (HQ) 40.36 43.61

Bhopal

8. Semi-conductor Laboratory (SCL) Chandigarh 518.00 76.58

9. Indian Institute of Remote Sensing Dehradun 1512 17.00

10. National AtmosphericResearch Gadanki 9.10 15.83

Laboratory (NARL)
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1 2 3 4 5
11. National Remote Sensing Centre Hyderabad (HQ) 180.69 183.27
(NRSC) Bangalore
Jodhpur
Nagpur
Kolkata
12. North-Eastern - Spacgpplications Shillong 175 8.00
Centre (NESAC)
13. Satish Dhawan Space Centre (SDSC)Sriharikota 353.40 326.38
14. Vikram Sarabhai Space Centre (VSSC)Thiruvananthapuram 559.96 623.05
15. Liquid Propulsion Space Centre (LPSGJaliamala (HQ) 258.59 299.19
Bangalore
Mahendragiri
16. ISRO Intertiai Systems Unit (IISU) Thiruvananthapuram 26.03 36.88
17. Indian Institute of Space Science andThiruvananthapuram 10.00 10.00
Technology (IIST)
Part-1 - ToTAL 2758.69 2530.97
Part-1l: Projects/Schemes/Programme
1. LaunchVehicle Projects Thiruvananthapuram621.05 640.54
(VSSC, IISU, LPSC) Valiamala
Bangalore
Mahendragiri
2. Satellite Projects (ISAC,NRSC, Bangalore 895.56 1029.45
ISTRAC, LEGS, SAC, IISU) Hyderabad
Ahmedabad
Thiruvananthapuram
3. Application Programmes and Other Bangalore 206.93 231.07
programmes Hyderabad
Dehra Dun
Ahmedabad
Gadanki
Part-Il- TotaL 1723.54 1901.06
GRAND TOTAL 448223 4432.03
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Satellites of ISRO

3062. DR.T. SUBBARAMI REDDY: Will the PRIME MINISTER be pleased to
State:

(@ whether the satellites of Indian Space Research Organization have
contributed in improving the facilities of telecommunication, distance education, tele-
medicine, etc. in rural and far-flung areas of the country;

(b) if so, the extent to which the improvements have been achieved;

() whether any utility study has been conducted by Government in this
regard;

(d) if so, the details thereof; and

(e) the time by which the country is likely to get maximum facilities through
the network of satellites by their optimum use?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) Yes, Sir

(b) The extent to which the improvements brought by the satellite include:

() Television Direct To Home (DTH) SatellitéTelevision coverage of 100%
area of Indian mainland including rural and far flung areas;

(i) Telecommunication About 1.50 Lakh satellite communication terminals
are supporting various applications like village telephodgata
connectivity broadband connectivitAutomatic Teller Machines (AM)
of banks, etc., covering the rural and far flung areas of the country;

(iiy Tele-Education 55,500 classrooms connected through satellite
networking, of which 51,500 are Receive Oiigrminals (RO$) and 4000
are Satellite Interactivderminals (SI§) catering to all the sectors of
education from primary to higher and professional education, and

(iv) Telemedicine 60 specialty hospitals connected to 306 remote and rural
hospitals and 16 Mobil®ans.

(©) Yes, Sir

(d) The target audience for tele-education include students from school,
technical education, higher education, teachers training including physically
challenged students. On an average 2-3 hours of programmes are transmitted for
4-5 days in a week. Theility study indicated that tele-education networks are very



202 Written Answers to [RAJYA SABHA] Unstarred Questions

effective to reach out remote and rural areas of the country and also to enhance the
understandig level of the studentsThe Telemedicine network connects the
patients at a remote hospital to a speciality hospital for tele-consultation. The users
have expressed that tele-medicine networks are very useful in treating the patients
located in remote and rural areas. On an average 3-4 patients are being treated
through tele-consultation per daylobile tele-medicine vans are found to be ideal to
cover lager geographical area with treatment in the fields of Ophthalmology
Diabetic screening and General Medicine.

() The country is likely to get maximum facilities through additional
satellites in a phased manner

Regional Satellite Navigation System

3063. SHRI RAJKUMAR DHOOTWill the PRIME MINISTER be pleased to
State:

(@ whether it is a fact that ISRO is developing coustrgwn Regional
Satellite Navigation System to reduce dependence on GPS system of USA;

(b) if so, the details thereof; and

(c) the action, Government has taken to ensure that ISRO does not face any
resources crunch for this ambitious project?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) Yes, Sir

(b) The Indian Regional Navigation Satellite System (IRNSS) with a
constellation of seven satellites will provide navigational services in India and a
surrounding region extending about 1500 km.

() The Government has sanctioned the required funds for realizing the
project.

Increase in Prices of el

t3064. SHRI RAMCHANDRA PRASAD SINGH:
SHRI RA/I SHANKAR PRASAD:

Will the Minister of STEELbe pleased to state:

(@ whether it  a fact that the prices of steel have been increased in the
country during the period from January to March in the year 2012;

t Original notice of the question was received in Hindi.
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(b) if so, approximate amount of this increase;

() whether it is also a fact that the main reasons for this price rise is the
increase in the rail freight rate triggered by the increase in the price of coal;

(d) if so, the facts in this regard; and
(e) whether the said rise is being recovered from cownttgnsumers?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) and (b) The
prices of steel items in the domestic market have shown a fluctuating trend during
the period Januay2012 to March, 2012The trend of monthly price movement in
respect of representative category of steel items in Delhi market during the period
January 2012 to March, 2012 is given below:-

(Rs. per tonne)

Billets TOR/TMT/ HR Coils CR Coils GP Sheets

100 mm CTD 10 mm 2.00 mm 0.63 mm (0.63 mm)
Jan-12 39010 46790 47530 52360 53580
Feb-12 39510 46790 47550 51680 53520
Mar-12 39810 47670 47630 52040 52980

Indicative price in Delhi market inclusive of transportation, taxes and duties
(Source Joint Plant Committee (JPC), Ministry of Steel)

(c) to (e) The movement of steel prices is market driven and depends on a
number of factors including domestic and international demand supply scenario,
trend of global steel prices, cost of various inputs including raw materials and
freight etc.

Setting up of mega steel project
3065. SHRI N. BALAGANGA:Will the Minister of STEELbe pleased to state:

(@ whether Government proposes to set up some Ultra Mega Steel projects
on the line of Ultra Power projects;

(b) if so, the details thereof along with the places identified for this
purpose;

() whether this would involve expansion of the existing steel plants; and

(d) if so, the details thereof and the funds earmarked for this purpose?
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THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) There is no
formal proposal to set up Ultra Mega Steel Projects/Plants by the Government.

(b) to (d) Do not arise.
Coal acquisition plan board

3066. SHRI MOHDALI KHAN: Will the Minister of STEELbe pleased to
state;

(@ whether $eel Authority of India Ltd. (SAIL) would speed up coal
acquisition plan abroad; and

(b) if so, the details thereof for the current year?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) and (b) The
Steel Authority of India Ltd. (SAIL) has structured its overseas coal asset
acquisitions through a JoiMenture company namely International Cvahtures (P)
Limited (ICVL). ICVL has been set up with SAIL, Coal India Ltd. (CIL), Rashtriya
Ispat Nigam Ltd. (RINL), NMDC Ltd. and NTPC Ltd. as its promoter companies for
acquiring overseas coal assets.

ICVL as per its mandate is actively scouting for coal assets in target
countries such adéwustralia, New Zealand, Mozambique, Indonesia, Canada and
USA. There are a number of proposals which IC&tamines for their suitability

Water supply by RINL

3067. SHRI MOHD.ALI KHAN: Will the Minister of STEELbe pleased to
state:

(@ whether the Rashtriya Ispat Nigam Limited (RINL) is supplying drinking
water under ‘Jaladhara’ in tribal belts of the country;

(b) if so, the details thereof,t&e-wise especially iAndhra Pradesh in the
Eleventh FiveYear Plan; and

(¢) the funds spent so far?

THE MINISTER OF STEEL(SHRI BENI PRASADVERMA): (a) to (c)Yes, Sir
Rashtriya Ispat Nigam Limited (RINL) is implementing the ‘Jaladhara’ project for
supplying drinking water in 20 villages disakhapatnam District oAindhra Pradesh
State from the year 2008-O9otal fund spent till date on ‘Jaladharpfoject is
Rs. 48.56 lakhs.
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New Seel Policy

3068. SHRIMA'I GUNDU SUDHARANI: Will the Minister of STEELbe
pleased to state:

(@ whether the Ministry is going to have a new Steel Policy in the next 2-
3 months so as to give boost to domestic steel industry;

(b) to what extent the new policy helps in reducing the delays of new steel
plants; and

() to what extent the proposed policy addresses the issues relating to land
acquisition, etc.?

THE MINISTER OF STEELSHRI BENI PRASAD VERMA): (a) Ministry of
Steel has decided to formulate a new National Steel Policy to replace the existing
National $eel Policy 2005.The process of formulation of new Nationae& Policy
is already on. This Policy is being finalized based on detailed deliberations with
various stakeholders.

(b) and (c) The new National Steel Policy will formulate a new set of
projections and policy guidelines for facilitating steel sector of the caumtrg
Policy is proposed to address various issues for facilitating steel sector like
attracting investments in steel se¢tmchnology and R and D initiatives, manpower
requirement, raw material supplyfrastructure requirement, land acquisition, water
etc.

Clearance to iron ore mines

3069. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of STEELbe
pleased to state:

(@ whether the Ministry of Environment and Forests refused to accord
clearances for the SAl& three key iron ore mines Mest Singhbhum district of
Jharkhand;

(b) if so, the details thereof and the reasons for refusal,

(¢) the plans of the PSU to get the 80,000 million tonne of ore annually
which it has planned to get from these iron ore mines; and

(d) the action the Ministry has taken or would take so that the Ministry of
Environment and Forests would give its accord for mining here and by when?

THE MINISTER OF STEEL(SHRI BENI PRASADVERMA): (a) to (c)Yes, Sir
The ExpertAppraisal Committee (EAC) of the Ministry of Environment and Forests



206 Written Answers to [RAJYA SABHA] Unstarred Questions

examined the proposals of Jhillingburu-1, Jhillingburu-Il drgbailore leases of Gua

iron ore mines of SAILin West Singhbhum district of Jharkhand on 24.01.2012 for
issuance ofTerm of Reference @R) for preparation of Environment Impact
Assessment (EIA)/Environment Management Plan (EMP) reports. The EAC has
observed that these leases are located inWkst Singhbhum District, an area
identified as severely polluted in terms of the respirable suspended particulate matter
exceeding the prescribed levels. The EAC has therefore, deferred and kept the
proposals in abeyance till appropriate control measures are implemented in the said
area. The proposal is still pending with MoEF for approval. The shortfall in the
supplies of iron ore as a result of the closure of mines is being met from other
operating mines as a short term measure.

(d) Ministry of Steel has taken up the matter on several occasions with
MoEF to expedite the grant of forest and environment clearances in respect of
pending leases of iron ore mines including Gua.

Fund allocated toAssam for tourism

3070. SHRIMA'T NAZNIN FARUQUE: Will the Minister of TOURISM be
pleased to state:

(@) the details of funds allocated thssam for development of tourism
sector in last three years;

(b) whether it is a fact that in view of the importance of tourism, the Centre
would consider to declare these areas as special tourism zones for its full
development; and

(¢) if not, the reasons therefor?

THE MINISTER OFTOURISM (SHRI SUBODH KANTSAHAY): (a) to (c)
Development and promotion of tourism is undertaken primarily by the State
Governments/Unioerritory Administrations.The Ministry of Tourism, Government
of India, extends financial assistance to th@ate&S Governments/Uniofferritory
Administrations for tourism related projects which are identified in consultation with
the Sates/UnionTerritories. Proposals which are complete in all respects as per
guidelines, are processed amter-se priority basis and funds released subject to
availability under the respective head.

Ministry of Tourism has sanctioned Rs. 50.54 crore during the last three years
to the Government ofAssam for various tourism projects (upto 31st December
2011).
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Promotion of Medical and Health Tourism

3071. DR.T. SUBBARAMI REDDY: Will the Minister of TOURISM be pleased
to state:

(@ whether Government proposes to promote medical and health tourism in
the country;

(b) if so, the details thereof;

(¢) the number of proposals received and sanctioned in this regard for
seeking central financial assistance, State-wise; and

(d) the estimated revenue likely to be earned therefrom through domestic as
well as foreign tourists?

THE MINISTER OFTOURISM (SHRI SUBODHKANTSAHAY): (a) and (b)
Ministry of Tourism has initiated several measures to promote Met@iaaism. This
includes promotion in overseas markets and production of publicity materials like
brochure, CD and films etc. and their distribution in target markets. Under the
Market Developmenfssistance (MDA) Scheme of Ministry dfourism, financial
support is provided only to approved MedicBburism Service Providersi.e.
representatives of hospitals accredited by Joint Commission International (JCI) and
National Accreditation Board for Hospitals and Healthcare Providers (NABH) and
Medical Tourism facilitators (Tavel Agents/Dur Operators) approved by Ministry
of Tourism, Government of India and engaged in MediBalirism, subject to
adherence to scheme guidelines and availability of fuiitie Medical Tourism
activity is mainly driven by private sectofhe Ministry of Tourism only plays the
role of a facilitator in terms of marketing and promoting this in key markets.

(c) and (d) Development and promotion of tourism including medical and
health tourism is primarily undertaken bytag® Governments/Unioferritory
Administrations. Howeverthe Ministry of Tourism provides Central Financial
Assistance to tates/UnionTerritory Administrations for projects identified by them,
subject to adherence to scheme guidelines, availability of funditarese priority.

No project relating to medical and health tourism has been received from the State
Governments/UnionTerritory Administrations in the MinisttyThe Ministry had,
however sanctioned funds to 10ganisations in 201011and 7 oganisations during
2011-12 under the MDAScheme from the private segtonder MedicallTourism.

Development of tourism with foreign assistance

3072. SHRI N. BALAGANGA:Will the Minister of TOURISM be pleased to
state:

(@) the details of the schemes and programmes being implemented by



208 Written Answers to [RAJYA SABHA] Unstarred Questions

Government toassist the State Governments for development of tourism in the
country;

(b) whether a numbenof tourist spots are being developed with foreign
financial assistance in the country;

(c) if so, the details thereof, indicating such assistance received and utilised
during the last three years, year-wise, project-wise;

(d) whether Government has identified any other place$amil Nadu as
tourist spots; and

(e) if so, the details thereof?

THE MINISTER OFTOURISM (SHRI SUBODH KANTSAHAY): (a) to (e)
Identification, development and implementation of tourism infrastructure projects
including Tamil Nadu are primarily the responsibility of theat® Governments/Union
Territory (UT) Administrations. Howeverthe Ministry of Tourism (MoT) provides
Central FinancialAssistance (Ck) for the tourism projects identified during the
prioritization meetings in consultation with them subject to adherence to scheme
guidelines,inter-se priority and availability of funds.

The main scheme under which £#5 provided to the tate Governments/UT
Administrations for development of tourism infrastructure by the Ministry of
Tourism is “Product/Infrastructure Development for Destinations and Circuits”.

The details of the number of projects and amount sanctioned during last three
years and current year (upto 31st DecemB®6ifl) are given in the t&tement $ee
below).

A LoanAgreement for an amount equivalent to Japanese 7331 million was
signed in the year 2003 with Japan International Cooperd&tgency (JICA) for
Phase Il ofAjanta Ellora Conservation anitburism Development Projecthe above
work is going on.

A LoanAgreement has also been signed with JiiGAa loan of 9495 million
Japanesé&en (Rs. 395.63 crore approx.) for development of Buddhist Circuit in the
State of Uttar Pradesh. The processdelection of Project Management Consultant
(PMC) for this project is underway iconsultation with JICA.
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Statement

Sanctioned during the Eleventh Fiveay Plan (2009-10, 2010-1 and 2011-12)
upto 31st December2011.

(Rs. in Crore)

Sl. No. State 2009-10 2010-11 2011-12GrandTotal
No. Amt. No. Amt. No. Amt. No. Amt.

1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 13 373 10 204 10 409 33 986
2. Arunachal Pradesh 14 365 13 323 9 257 36 945
3. Andaman and Nicobar 0 0.0 0 0.0 0 0.0 0 0.0
4. Assam 7 228 4 236 3 42 14 505
5. Bihar 3 7.0 1 36 0 00 4 106
6. Chandigarh 5 115 5 110 0 00 10 226
7. Chhattisgarh 0 0.0 4 210 0 0.0 4 210
8. Dadra and Nagar Haveli 0 0.0 0 0.0 0 0.0 0 0.0
9. Daman and Diu 0 0.0 0 0.0 0 0.0 0 0.0
10. Delhi 9 449 5 9.8 3 27 17 574
11. Goa 2 170 3 128 1 50 6 348
12. Guijarat 1 7.3 1 0.1 2 518 4 592
13. Haryana 6 124 6 274 5 08 17 406
14. Himachal Pradesh 6 240 12 350 5 05 23 594
15. Jammu and Kashmir 31 498 20 562 23 1435 74 2494
16. Jharkhand 3 0.3 5 7.6 1 237 9 315
17. Kerala 7 130 3 429 7 238 17 796
18. Karnataka 13 424 2 8.6 1 50 16 560
19. Lakshadweep 0 0.0 0 0.0 0 0.0 0 0.0
20. Maharashtra 2 50 3 113 4 573 9 736
21. Manipur 9 271 8 394 5 307 2 973
22. Meghalaya 7 147 9 225 2 04 18 377
23. Mizoram 7 241 9 115 6 138 22 494
24. Madhya Pradesh 11 610 13 309 6 315 30 1233
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1 2 3 4 5 6 7 8 9 10
25. Nagaland 13 246 10 291 15 288 38 825
26. Odisha 9 237 6 203 4 52 19 492
27. Puducherry 3 56 3 503 4 03 10 561
28. Punjab 3 9.5 4 119 2 44 9 258
29. Rajasthan 7 197 7 313 3 145 17 656
30. Sikkim 19 424 14 235 5 208 38 867
31. Tamil Nadu 10 163 6 600 1 37 17 799
32. Tripura 13 207 12 407 6 154 31 768
33. Uttar Pradesh 6 219 14 279 10 446 30 943
34. Uttarakhand 1 0.6 8 208 13 1025 22 1328
35. West Bengal 7 284 8 220 4 87 19 591
GRrAND ToOTAL 247 6712 228 7744 160 7100 635 2155.6

* Includcs Projects relating to Product/Infrastructure Development for Destinations and
Circuits (PIDDC), Human Resource Development (HRD) &dlenture and Rural
Tourism (Aand R).

Scheme forRevenue Generating Project

3073. SHRI PBHATTACHARYA:
SHRI BIRENDRAPRASAD BAISHYA:

Will the Minister of TOURISM be pleased to state:

(@ whether Government has received any project proposals from the State
Governments for the scheme Revenue Generating Project including Integrated
Development ofTourist Circuits and Destination Development Schemes;

(b) if so, the details thereof, State-wise and the present status of these
projects; and

(c) the details of the total outlay target fixed, annual allocation utilisation
and progress made on budgetary allocation for ttate§ particularly folWest
Bengal and North Eastt&@es likeAssam?

THE MINISTER OFTOURISM (SHRI SUBODH KANTSAHAY): (a) and (b)
All pending projects and fresh proposals to be undertaken by State Governments/
Union Territories (UB) during a financial year are finalized in the prioritization
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meetings held with them generally before the commencement of that financial year
Thereafter &ate Governments/WT submit detailed proposals alongwith relevant
documents for the prioritized projects to the MinistryTolurism for approval.

Ministry of Tourism (MoT) provides financial assistance for tourism projects
based on the proposals received frormat& Governments/UniomTerritory
Administrations (US) under various Plan Schemes including the Scheme fgelLar
Revenue Generating Project (LRG) and Product/Infrastructure Development for
Destinations and Circuits (PIDDC) which are complete in all respects as per the
Scheme Guidelinednter-se priority and subject to availability of fundJourism
projects to be funded by Mo@re decided in consultation with théa®s/UE in
prioritization meetings held every year

The number of tourism infrastructure projects and amounts sanctioned during
Eleventh FiveYear Plan till 31st DecemheR01l, Sate/UFwise and yeawise is
given in the StatemenSgebelow).

() There is no earmarking of budgetary allocation for any State/UT
Administration. Ministry of Tourism, grants Central Financidissistance to the
projects in consultation with theteie Governments/Uniomerritory Administrations
subject to availability of fundsjnter-se priority, and adherence to Scheme
Guidelines. The number of tourism infrastructure projects and amounts sanctioned
during Eleventh Fiverear Plan till 31st Decemhe2011, Sate/UTFwise and yeawise
is given atAnnexure.



Statement
Number of pojects* and amount sanctioned* during the Eleventh Plan Period 8jdb December2011.
(Rs. in crore)

SI.No. State 2007-08 2008-09 2009-10 2010-11 2011-12 GrandTotal
No. Amt No. Amt. No. Amt. No. Amt. No. Amt. No. Amt.
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1 Andhra Pradesh 9 2629 8 109.89 13 3729 10 20.38 10 4090 50 234.75
2. Arunachal Pradesh 11 4330 13 3147 14 3654 13 32.26 9 2568 60 169.25
3. Andaman and Nicobar 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0 0
4. Assam 6 1747 21.08 7 2276 4 23.55 3 4.23 24 89.09
5. Bihar 4 2195 10 2505 3 6.99 1 3.60 0 0.00 18  57.59
6. Chandigarh 2 0.20 5 7.99 5 1151 5 11.04 0 0.00 17 30.74
7. Chhattisgarh 5 129 1 1134 0 0.00 4 20.95 0 0.00 10 4523
8. Dadra and Nagar Haveli 0 0.00 3 0.24 0 0.00 0 0.00 0 0.00 3 0.24
9. Daman and Diu 0 0.00 1 0.12 0 0.00 0 0.00 0 0.00 I 0.12
10.  Delhi 8 20.76 1 0.15 9 4491 5 9.75 3 2.69 26 7826
11. Goa 0 0.00 2 4314 2 17.00 3 12.78 1 4.98 8 779
12. Gujarat 5 5.81 7 2133 1 7.33 1 0.14 2 Bl75 16  86.36
13. Haryana 10 2250 7 3670 6 12.37 6 2741 5 0.80 #A 99.78
14.  Himachal Pradesh 12 3481 10 3458 6 2395 12 34.98 5 047 45  128.79
15.  Jammu and Kashmir 33 7060 28 4342 31 4975 20 56.17 23 14347 135 36341
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16.  Jharkhand 7 1131 0 0.00 3 0.25 5 7.56 1 2371 16 4283
17.  Kerala 11 4124 12 4268 7 1298 3 42.87 7 2376 40 16353
18.  Karnataka 6 2479 4 4273 13 4242 2 859 1 5.00 26 12353
19. Lakshadweep 1 782 0 0.00 0 0.00 0 0.00 0 0.00 1 782
20. Maharashtra 7 2279 3 4110 2 5.01 3 11.30 4 5732 19 13752
21.  Manipur 5 1111 9 2944 9 2714 8 39.40 5 3073 36 13782
22. Meghalaya 2 6.74 7 1714 7 1473 9 2253 2 0.40 27 6154
23.  Mizoram 6 2693 4 3.18 7 2406 9 1151 6 1381 32 7949
24.  Madhya Pradesh 16 3951 1 3141 11 60.99 13 30.85 6 3145 57 194.21
25. Nagaland 2 3241 11 2540 13 2460 10 29.10 15 2880 71 14031
26. Odisha 13 3087 6 4115 9 2369 6 20.29 4 517 38 12117
27.  Puducherry 6 16.10 4 252 3 557 3 50.26 4 0.30 20 74.75
28.  Punjab 2 1598 5 2493 3 9.48 4 1191 2 4.39 16  66.69
29. Rajasthan 2 1554 9 4431 7 1974 7 31.32 3 1450 28 12541
30.  Sikkim 25 5591 20 66.78 19 4236 14 23.48 5 2081 83 209.34
31.  Tamil Nadu 1 2761 16 3614 10 16.28 6 60.00 1 3.65 44 143.68
32.  Tripura 1 1111 6 361 13 2067 12 40.73 6 1544 48 9156
33.  Uttar Pradesh 7 2924 6 3840 6 2190 14 27.85 10 4458 43 161.97
34.  Uttarakhand 6 2101 2 4468 1 0.55 8 29.78 13 10249 30 19851
35. West Bengal 12 3241 10 379 7 2837 8 22.02 4 8.74 41 12948

GRAND TOTAL 283 757.06 245 960.04 247 67119 228  774.36 160 710.02 1163 3872.67

*

Includes Projects relating to Product/Infrastructure Development for Destinations and Circuits (PIDDC), Human Resource Development (H
Adventure and Ruralourism (Aand R).
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Backlog vacancies in goup A to group D

3074. SHRIAMBETH RAJAN: Will the Minister of TOURISM be pleased to
state:

(@ whether provision insertedide the 81stAmendment to the Constitution
is being followed in the Ministry for all groupgse. GroupA to Group D;

(b) whether backlog vacancies are notified and filled up every year;
(c) the reasons, if anyor not following the procedure; and
(d) the details of backlog vacancies filled during the last five years?

THE MINISTER OFTOURISM (SHRI SUBODH KANTSAHAY): (a) Ministry
of Tourism has been following and implementing the instructions of Department of
Personnel and Training (DoP and T) vide dated 20.07.2000 as amended from time to
time for filling up the backlog vacancies.

(b) to (d) The direct recruit vacancies including the backlog vacancies (if any)
of the reserved categories in different grades of posts are reported to concerned
recruiting agenciege. Union Public Service Commission (UPSC) and Staff Selection
Commission (SSC) from time to time as the case may be and are filled up
accordingly

For the vacancies filled up on promotion basis either in the Ministry or
through the UPSC as the case may be, the Ministry is following the above
instructions of DoPandT. However there have been some instances of promotion
where the post reserved for Scheduled Caste (SC) and Scheduled Tribe (ST) could
not be filled up on time due to non-availability of officials in the feeder grade.

Promotion of Buddhist Heritage of Odisha

3075. SHRI BALBIR PUNJWiIll the Minister of TOURISM be pleased to
state:

(@ whether the Ministry would take up a special media and electronic
campaign to promote Buddhist heritage of Odisha in Basn and South East
Asian regions as a part of Incredible India;

(b) whether there is any such plan pending before Government proposed by
Government of Odisha; and

(c) if so, the status of the proposal?

THE MINISTER OF TOURISM (SHRI SUBODH KANT SAHAJ): (a) The
Ministry of Tourism promotes India aa holistic destination including Buddhist
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heritage sites of Odisha in the domestic and international maiateus Indian
tourism destinations and products are promotader-alia, through Media
Campaigns, Road-Shows and tourist publicity material.

(b) and (c) Developmenand promotion of tourist places is primarily the
responsibility of the fate Governments/URdministrations. HoweverMinistry of
Tourism provides Central Financigdssistance for the projects prioritized in
consultation with them subject tnter-se priority, availability of funds and
adherence to the Scheme Guidelines.

During Eleventh Fiverear Plan (up to 31-12-20), Govt. of India, Ministry of
Tourism sanctioned Rs. 121.17 crore for various tourism projects including
development of Buddhist tourist sites in Odisha.

Special assistance for heritage sites in Rajasthan

1t3076. SHRIASHK ALI TAK: Will the Minister of TOURISM be pleased to
state:

(@) the amount of money provided to the State of Rajasthan as assistance
for connecting heritage sites and tourist spots in the State with the national
highways in the last two years;

(b) whether in order to promote tourism in the State Government intends to
provide special assistance to the State for these roads; and

(c) if so, by when?

THE MINISTER OF TOURISM (SHRI SUBODH KANT SAHAI): (a) to (c)
Development and Promotion of tourism projects are primarily undertaken by the
State Governments/Unioifierritory Administrations. HoweverMinistry of Tourism
provides Central Financiahssistance (Ck&) for tourism projects, prioritized in
consultation with them subject toter-se priority, availability of funds and
adherence to scheme guidelines.

The Ministry provides Central Financialssistance (C&) for last mile
connectivity by National/State/District Highways to the destination/site under the
Product/Infrastructure Development for Destinations/Circuits (PIDDC) Scheme.

Eight tourism projects have been sanatidrfor Rs.36.32 crore in Rajasthan
during the period 2010-12 as detailed in the Statement.

t Original notice of the question was received in Hindi.
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Statement

Details of special assistance given for heritage sites in Rajasthan
(Rs. in lakh)

SI. No. Name of the project Amount Sanctioned

2010-1

1 Infrastructue Development of Eco-tourism destination, 594.55
Kumbalgarh-bdgarh-Raoli-Rankpur as tourist Destination
and Development Circuit

2. Construction ofWayside facilities of RDC situated on National 605.64

Highways
3. CFA for beautification of Jaipur in Rajasthan 275.00
4. CFA for the project Hathi Gaon, phaseAimber (Jaipur) Rajasthar321.69
5. Development of Dangourist Circuit asTourist Destination 795.31
6.  Conservation and Restoration of SA@mple Bandevra, Ramgarh,489.73
Baran in Rajasthan
7.  CFA for celebration of Deepotsav during Commonwealth 50.00
Games-2010 in Jaipur
TotaL 3131.92
2011-2012

1 Conservation and Restoration of Fresco Paintings and Murals 500.00
at Nahargarh Fort Jaipur

ToTaL 500.00

Approval of Motels in the country

3077. DR. JANARDHANWAGHMARE: Will the Minister of TOURISM be
pleased to state:

(@ whether the Ministry provides approval of Motels in the country;

(b) if so, the details of Motels in the capital region of Delhi which have
sought classification certificate of Star category from the Hotel and Restaurant
Approval and Classification Committee, a body of the Ministryf@dfirism; and

(¢) the details of Motels in Delhi which applied for the renewal of Star
category and their present status thereof?
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THE MINISTER OFTOURISM (SHRISUBODH KANT SAHAY): (a) to (c)
The Ministry of Tourism has guidelines for approval of motel projects at
implementation stage. Howevethe Ministry does not have any guidelines for
classification of accommodation units that are approved as Matklapplications
received for star classification of hotels are examined as per prevalent guidelines.

Protection of LakesTourism

3078. SHRIMA'T NAZNIN FARUQUE: Will the Minister of TOURISM be
pleased to state:

(@ the number of lakes in the countistate-wise especially in North East
States;

(b) if so, the details thereof;

() whether Government has received any proposal from State Government
of Assam to protect or betterment of Chandubi laké&d$sam; and

(d) whether there is any plan/scheme to protect/betterment of lake in the
country in view of tourism?

THE MINISTER OFTOURISM (SHRI SUBODH KANTSAHAY): (a) to (d)
Ministry of Environment and Forests has identified 115 wetlands including lakes, in
the country covering 24 ftes and 02 UniorTerritories, for conservation and
management under Nationdletland Conservation Programméarious conservation
activities under Managemerfction Plan of ldentifiedWetlands include: data
collection and survey and demarcation, catchment area treatment, desilting and
dredging, bio-fencing, fisheries development, weed control, bio-diversity
conservation, pollution abatement, and community participation. Research
organizations are also assisted for Research and Development activities in priority
areas of research to supplement ManagerAetibn Plans.

Chandubi Lake is not identified under Nation@letland Conservation
Programme. Only three wetlangliiz, Deepar Beel, Sone Beel and Urpad Beel have
been identified fromAssam for conservation and management purposes.

Development and promotion of tourism is undertaken primarily by the State
Governments/Unioerritory Administrations.The Ministry of Tourism, Government
of India, extends financial assistance to th@ate&S Governments/Uniofferritory
Administrations for tourism related projects including the development of lakes from
the tourism point of view which are identified in consultation with the States/Union
Territories. Proposals which are complete in all respects as per guidelines are
processed ointer-se priority basisand funds released subject to availahility
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Promotion of tourism in Andhra Pradesh and Karnataka

3079. SHRI JESUDASU SEELAMWIll the Minister of TOURISM be pleased
to state:

(@) the steps taken to promote tourismAndhra Pradesh and Karnataka;

(b) in what manner Government propose to improve in the field of tourism
to propel growth inAndhra Pradesh and Karnataka; and

() what infrastructure does the Government propose to improve to
encourage tourism iAndhra Pradesh and Karnataka?

THE MINISTER OFTOURISM (SHRI SUBODH KANTSAHAY): (a) to (c)
Development and promotion of tourism is primarily the responsibility of the State
Governments/UnionTerritory Administrations. The Ministry of Tourism provides
Central FinancialAssistance to tates/UnionTerritories for the development and
promotion of tourism based on proposals received from them, subject to availability
of funds,inter-se priority and adherence to scheme guidelines.

Details of projects saioned by the Ministry offourism inAndhra Pradesh
and Karnataka during the last three years are as follows:

Andhra Pradesh (Rs. in lakh)
SINo. Year Projects Sanctioned SanctionedAmount ReleasedAmount
1 2009-10 8 1815.62 1452.48
2. 2010-11 6 729.36 592.45
3. 2011-12 10 5014.08 3423.06
ToTaL 24 7559.06 5467.99
Karnataka
1 2009-10 13 4227.33 3449.78
2. 2010-11 2 859.32 687.28
3. 2011-12 5 2200.58 1380.46
ToTAL 20 7287.23 5517.52

Grant-in-Aid pr ovided for welfare of SB
3080. SHRIY.S. CHOWDARY: Will the Minister of TRIBAL AFFAIRS be
pleased to state :

(@) the details of grant-in-Aid provided to voluntary organizations working
for the welfare of Scheduled Tribes State-wise across the country;
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(b) the details of projes received/sanctioned by Government till date;
() whether the NGOs have achieved the targets/objectives;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEO S. KHANDELA): (a) and (b) During 2011-12, a total of 239
proposals for ongoing projects were received against which 154 projects for an
amount of Rs. 77.09 crore were sanctioned. This included arrear grants in certain
cases. Details of the NGOs and brief nomenclature of the projects are given in the
Annexure SeeAppendix 225 Annexure No.25).

(c) to (e) The objective of partnership witkloluntary Oganizations is to
supplement Government efforts and to have a wider reach in implementing tribal
welfare and development programmes. By implementing projédsintary
Organizations have been able to reach beneficiaries also in the remote tribal areas
while adding to the coverage by the Government.

Reservation in promotion for all categories

3081. SHRIAMBETH RAJAN: Will the Minister of Tribal Affairs be pleased
to state:

(@ whether reservation in promotion is strictly followed and implemented in
the Ministry as per the provisions made in the Constitution through 77th
amendment;

(b) if so, the details of promotion made for last five years in all categories;
(¢) if not, the reasons therefor; and
(d) the tentative time by when the same would be completed?

THE MINISTER OF SATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEO S. KHANDELA): (a) For the cadres of Central Secretariat Service (CSS),
Central Secretariat Stenographers Service (CSSS) and Central Secretariat Clerical
Service (CSCS), in the Ministry ofribal Affairs, Ministry of Social Justice and
Empowerment is the cadre controlling authorithe reservation in these cadres is
made by the Department of Personnel and Training (DOP and T). In respect of
Group ‘A posts in this MinistryDOP andT is the cadre controlling authoritiPosts
belonging to Indian Economic Service/Indian Statistical Service/Official Language are
controlled by the respective cadre controlling authoritiess Department of
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Economic Affairs, Ministry of Satistics and Programme Implementation and
Department of Oicial Language respectivelyReservation Rosters for these posts
are maintained by the respective cadre controlling authorities in accordance with the
Government instructions.

The details of promotions made during last five years in respect of CSS, CSSS
and CSCS cadres which also include the posts in Ministiribal Affairs are as
under:-

S.No. Calendar Group ‘B’ Group ‘C’

year General SC ST General SC ST
1 2007 7 4 2 21 10 1
2. 2008 8 3 - 2 2 -
3. 2009 32 10 2 1 - -
4. 2010 25 4 - 12 3 5
5. 2011 23 2 1 5 2 -

TotAaL 95 23 5 41 17 6

Figures indicate promotions in numbers.

(c) and (d) Do not arise in view of reply to (a) and (b) above.
Scholarship schemes fotribal students

3082. SHRI DILIPBHAI RNDYA: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@) the details of scholarship schemes extended for the students of the
tribal communities by the Ministry at present, district-wise including in Patan and
Mehsana in the State of Guijarat;

(b) whether Government proposes to increase the number of scholarship
schemes for the students of the tribal communities;

(c) if so, the details thereof;

(d) whether Government also proposes to make the scholarship schemes
demand based; and

(e) if so, the details thereof and the steps taken by Government to simplify
the procedure for awarding the scholarships?

THE MINISTER OF SRATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEO S. KHANDELA): (a) The Ministry of Tribal Affairs implements
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four scholarship schemewrf ST students namely (i) Post Matric Scholarship
(PMS), (ii) National OverseaScholarship (NOS), (iiifop Class Education, and

(iv) Rajiv Gandhi National Fellowship (RGNF) at present. Out of these schemes,
only Post Matric Scholarship Scheme is being implemented through State
Governments/UTAdministrations for the STstudents including in Patan and
Mehsana in the State of Gujarat. These schemes are need-based and demand-
driven.

(b) to (e) The Ministry of Tribal Affairs has proposed a new centrally
sponsored scholarship scheme to be called “Pre-Matric Scholarship for ST
students studying in classes IX and X". The implementation of the said scheme
has been proposed throughat® Governments/URdministrations on demand
based.

Vocational training centres for tribals

3083. DR.T. SUBBARAMI REDDY: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(@ the number of operational vocational training centres with placement
facilities for tribals in the country; State-wise.

(b) whether the National Scheduled Tribes Finance and Development
Corporation provides micro-finance grants/loans to the students of these centres
for self-employment;

(c) if so, the details thereof; and

(d) the number of boys and girls of vulnerable tribal groups involved in
each vocational training centres?

THE MINISTER OF SATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEO S. KHANDELA): (a) and (d)The Ministry of Tribal Affairs
implements a Central Sector Scheme calledcafionalTraining in Tribal Areas”
under whichgrant-in-aid is released to State Governments and NGOs for running
the VocationalTraining CentresThe training programme is for one year onije
State-wise humber ofocationalTraining Centres for whiclgrant-in-aid released
during the last three years along with number of trainees under this scheme is
given in the StatemenSgebelow).

(b) and (c) The National Scheduled Tribes Finance and Development
Corporation (NSTFDC) provides financial assistance for economic development of
ScheduledTribes through Centralt8te/UT ChannelizingAgencies (SCAS)
nominated by respective Central/State/lUT Governments in addition to certain PSU
Banks and Regional Rural Bank¥he NSTFDC does not extend financial
assistance to students througbcationalTraining Centres (VTCs). Howevethe
eligible students of VTC can avail training grant/Micro Credit or other loans of
NSTFDC for self employment through their respective SCAs.



Statement

Statewise no. of vocational training centres and trainees

No. of VTCs and number of trainees for No. of VTCs and number of trainees for
which grant-in-aid released to State Govts. which grant-in-aid released to NGOs.

Sl. No. State 2009-10 2010-11 2011-12 2009-10 2010-11 2011-12
Centres Trainees Centres Trainees Centres TraineesCentres Trainees Centreslrainees Centreslrainees

1 Andhra Pradesh 0 0 0 0 8 800 0 0 0 0 0 0
2. Assam 0 0 10 500 0 0 2 180 1 100 2 200
3. Chhattishgarh 0 0 0 0 1 477 0 0 0 0 0 0
4. Gujarat 0 0 13 1300 0 0 0 0 0 0 0 0
5. Karnataka 0 0 0 0 0 0 1 100 1 80 0 0
6. Madhya Pradesh 0 0 10 1000 10 1000 0 0 1 100 0 0
7. Meghalaya 0 0 0 0 9 700 1 100 0 0 0 0
8. Mizoram 0 0 5 500 0 0 0 0 0 0 0 0
9. Nagaland 0 0 0 0 0 0 2 200 1 60 1 60
10.  Tamil Nadu 0 0 0 0 0 0 0 0 1 100 0 0

ToTAL 0 0 38 3300 38 2977 6 580 5 440 3 260
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Lack of basic facilities in tribal villages

3084. SHRI D. RAJA:
SHRI M.P ACHUTHAN:

Will the Minister of TRIBAL AFFAIRS be pleased to state:

(@ whether the attention of the Ministry has been drawn to the fact that
various tribal villages in different States of the country lack basic facilities like
roads, educational facilitymedical facilities etc.;

(b) if so, whether Government has conducted any survey to ascertain the
number of such villages along with the number of population;

(c) if so, the details thereof, State-wise;

(d) whether it is also a fact that children between 0 to 5 years are severely
malnourished;

(e) if so, whether Government proposes to undertake any programme to
uplift the conditions of those tribal people on urgent basis;

(f if so, the details thereof; and
(g) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEO S. KHANDELA): (a) to (c)Tribal Village wise data are not
available. Howeverthis Ministry extends special central assistance to tribal sub plan
which covers employment-cum-income generation activities and the infrastructure
incidental thereto, not only family based but also run by the self help groups or
community Its ultimate objective is to boost the demand based income generation
programmes and thereby raise the economic and social status of tribes., Fhigher
Ministry gives grants undeArticle 275(1) of the Constitution of India for the
purpose of promoting welfare of the Scheduled Tribes (ST) or raising the level of
administration in the scheduled areas. This Ministry is committed to the inclusive
growth of the ST and has many schemes/programmes which supplements the efforts
of other Ministries at improving infrastructure and access to education and other
services. Major Schemes/programmes of this ministry are development of Primitive
Tribal Groups (PTGs), Girls/Boys Hostels for SiudentsAshram Schools iTSP
area, Vocational Training Centres irfribal Areas, $engthening education among
scheduled tribe girls in low literacy district, Post-matric scholarship for ST students,
Upgradation of merit of ST students, Rajiv Gandhi National Fellowship Scheme,
Scheme of top class education for ST students and National Overseas Scholarship



224  \Written Answers to [RAJYA SABHA] Unstarred Questions

Scheme for STIn health sectorthere are programmes for providing Mobile
dispensary 10+ bedded hospitals in tribal areas and Balwadis (Creches) etc. which
are implemented through NGOs.

Apart from this the Ministry of Rural Development is also implementing a
number of schemes/programmes, namelyahatma Gandhi National Rural
Employment GuaranteAct, (MGNREGA), Swarnjayanti Gram Swarojgaiojana
(SGSY)/National Rural Livelihood Mission (NRLM) for wage and self employment,.
Pradhan Mantri Gram Sadafojana (PMGSY) for rural connectivityndira Awas
Yojana (IAY) for houses and IntegratetVatershed-Management Programmes
(IWMP) for area development and National Sodakistance Programme (NSAP)
which has one of the major schemes, naméidira Gandhi National OldAge
Pension Scheme (IGNOAPS) in rural areas of couiitngse are also benefiting the
ST population of the country

(d) to (g)According to the NFHS Il surveycommissioned by the Ministry of
Health and Familywelfare, the nutritional status of children is strongly related to
maternal nutritional status. Undernutrition is much more common for children of
mothers whose body mass index is below 18.5 than for children whose mothers are
not underweight.

The following table gives the percentage of malnourished children over three
interrelated anthropometric indices with certain statistical expressions.

Percentage of children underage five years classified as malnourished according
to three anthropometric indices of nutritional status: height-for-age, weight-for-
height, and weight-for-age, by background characteristics, India, 2005-06

Background Height-for-age = Weight-forheight ~ Weight-forage
Characteristics Percentage Percentage percentage
below-3SD below-3 SD below -3 SD
Scheduled Caste 276 6.6 185
Scheduled Tribe 29.1 9.3 24.9
Other backward class 245 6.6 15.7
Other 17.8 52 111
Don’t know 223 31 16.3

NoteTable is based on children who stayiadthe household the night before the interview
Each of the indices is expressed in standard deviation units (SD) from the median of



Written Answers to [3 MAY 2012] Unstarred Questions225

the 2006WHO International Reference Populatiofable is based on dbren with

valid dates of birth (month and year) and valid measurement of both height and weight.
Total includes births with missing information on size at birth, religion, and caste/tribe,
who are not shown separately

Includes children who are below -3 standard deviations (SD) from the International
Reference Population mediarso(rce: NFHS I111)

According to this Report, all the measures decrease steadily with an increase
in the wealth index of the household. Children from households with a low standard
of living are twice as likely to be undernourished as children from households with
a high standard of living.

Rehabilitation of child baggars

3085. SHRI RRSHOTTAM KHODABHAI RUPALA: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to state:

(@) the reasons for the Ministry not initiating any rehabilitation process in
real way for child beggars particularly in various holy places and public places;

(b) whether Government has been amending any law or rules for severe
punishment of culprits who involved behind the child trafficking and child begging
activities as it become a business; and

() the number of such cases registered within last five years, the details
thereof, State-wise?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) The Government, in the
Ministry of Women and Child Development has introduced a centrally sponsored
scheme namelyintegrated Child Protection Scheme (ICPS) from 2009-10 for children
in difficult circumstances, which includes child beggars. ICPS provides support for
Open Shelters which may be setup within the community in Urban and Semi-Urban
Areas to inter-alia provide for age-appropriate education, access to vocational
training, recreation, bridge education, linkages to the National Open School
Programme (NOSP), health care, counselling, referral services for specialized services,
e.g, for prevention of drug and substance abuse etc. to the children.

(b) There is no central legislation for prevention of beggdrgwever
several &ate Governments/UTAdministrations have either enacted their own
legislations or adopted legislation of other States, or enforced anti beggary measures
through executive order#\s per information furnished by the Ministry of Social
Justice and empowerment, 2@ates and 2 U3 have anti beggary laws and tats
and 1 UT have taken anti besgg measures through executive orders.
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() As per the information received from National Crime Records Bureau
(NCRB) 456, 423, 370, 374 and 923 cases of child trafficking were registered during
the years 2006, 2007, 2008, 2009 and 2010. State-wise and year-wise details are given
in Statement $eebelow). Separate data on child begging is not maintained.

Statement

Sate-wise and &ar-wise details of casesgisteed under Child fafficking*
during 2006, 2007, 2008, 2009 and®1®

Sl. No. State/UT 2006 2007 2008 2009 2010 Total
1 Andhra Pradesh 46 48 51 30 8 260
2. Arunachal Pradesh 0 0 0 0

3. Assam 1 0 1 78 80
4. Bihar 46 93 67 89 160 455
5. Chhattisgarh 1 3 4 5 13 26
6. Goa 1 0 0 0 1 2
7. Gujarat 9 25 7 3 0 44
8. Haryana 0 0 0 0 0 0
9. Himachal Pradesh 2 2 2 6 3 15
10. Jammu and Kashmir 0 0 0 0 0 0
11 Jharkhand 31 25 58 6 33 153
12. Karnataka 2 8 5 7 21 43
13. Kerala 35 2 13 14 6 0
14. Madhya Pradesh 6 18 20 3 25 72
15. Maharashtra 40 44 39 73 54 250
16. Manipur 0 0 0 0 0 0
17. Meghalaya 3 8 0 4 0 15
18. Mizoram 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0
20. Odisha 12 0 0 1 9 2
21. Punjab 3 0 0 3 1 7
22. Rajasthan 6 1 0 1 14 2
23. Sikkim 0 0 0 0 0 0
24, Tamil Nedu 1 2 1 0 13 17
25, Tripura 0 0 0 28 32 60
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SIl. No. State/UT 2006 2007 2008 2009 2010 Total
26. Uttar Pradesh 0 1 0 0 0 1
27. Uttarakhand 13 1 2 0 0 16
28. West Bengal 196 120 101 97 371 885
Total Sate 454 421 370 371 919 2535
29. Andman and Nicbar 0 0 0 0 0 0
Islands
30. Chandigarh 0 0 0 0 0 0
31 Dadra and Nagar 0 0 0 0 0 0
Haveli
32. Daman and Diu 0 0 0 0 0 0
33. Delhi UT 2 2 0 3 4 11
34. Lakshadweep 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0
ToraL UT 2 2 0 3 4 11
ALL InDIA ToTAL 456 423 370 374 923 2546

Source:Crime in India
* Includes heads (Importation of Girls + Procuration of Minor Girls + Buying of Girls for
Prostitution + Selling of Girls for Prostitution).

Recommenddions of working group of child rights

3086. SHRI N.K. SINGH:Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the details of the total funds allocated for the Integrated Child
Development Schemes (ICDS) for the past three years;

(b) whether it is a fact that the recommendation of Werking group of
Child Rights under the current five year plan is around Rs, 36,600 crores; and

(c) if so, the reasons for the shortfall in allocation of funds for the scheme?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMAT1 KRISHNA TIRATH): (a) The details of funds allocated
for the Integrated Child Development Services (ICDS) Scheme for the last three
years is given below:
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(Rupees in crore)

Year Budget Estimates Revised Estimates Expenditure
2009-10 6705.00 8162.00 8157.76
2010-11 8700.00 9280.00 9763.11
2011-12 10000.00 14048.40 14272.21

(b) and (c) For strengtherg and restructuring of ICDS Scheme, requirement
of Rs. 1,83,000 crore has been projected byWhbeking Group on Child Rights for
the 12th FiveYear which comes to annual average of Rs. 36,600 &oarequirement
of Rs. 30,000 crore for the year 2012-13 for ICDS Scheme, being the first year of Plan
period, was projected against which Rs. 15,850 crore has been allocated. The
allocation for theTwelfth Five Year Plan is yet to be finalised by the Planning
Commission.

Child welfare under ICPS

3087. SHRIAVINASH PANDE: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@) the steps that have been taken by Government to promote child welfare
under Integrated Child Protection Scheme (ICPS);

(b) the number of children that have benefitted under the Integrated Child
Protection Scheme (ICPS); and

(c) the organizations with which Government has partnered with under
Government-Civil Society Partnership scheme?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) Ministry of Women and Child
Development is implementing Integrated Child Protection Scheme (ICPS) for creation
and management of infrastructure and human resources necessary for establishing a
safe and secure environment for children, especially children in difficult
circumstances. Financial assistance is provided to State Governments/UT
Administrations for improving, setting up and maintenance of Homes, Specialised
Adoption Agencies (SAAs) and Open Shelters for children in need of care and
protection. Besides, financial assistance is also provided for setting up of dedicated
service delivery structures at State and District levels, with staff exclusively engaged
for providing services to children includirigter-alia need assessment, training and
sensitization, awareness generation etc. The Scheme also focuses on non-
institutional care through adoption, fostare and aftercareAll States except
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Jammu and Kashmir have signed the Memorandum of Understanding (MoU) with
the Ministry for implementation of the Scheme.

(b) Since, 2009-10 a total of 1,80,518 children have benefitted under various
components of ICPS.

() The Scheme, being centrally sponsored, is being implemented mainly
through the &te/Governments/URdministrations and funds are being released to
them.The Sate Governments/URdministrations are, in turn, implementing various
components of the scheme either by themselves or through Non-Governmental
Organisations (NGOs). Howevyeior implementing the Childline services, which is a
24-hr, telephone helpline for children in distress, the Ministryafimen and Child
Development has partnered with Childline India Foundation (CIF), Mumbai under
Government-Civil Society Partnership.

Domestic violence cases

3088. SHRIMAI JHARNA DAS BAIDYA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@) the details of Domestid/iolence cases registered and disposed by
courts after implementation of DomestimlenceAct, 2005 in the countrySate-wise
and year-wise;

(b) whether it is not a fact that as per the DomegtaenceAct, 2005 the
judgement has to be delivered within 60 days of registering case; and

(c) the efforts that the Ministry is making to see that cases are quickly
finished?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) The Protection ofNomen
from DomesticViolenceAct, 2005 (PWDW, 2005) came into forceve.f. 26.10.2006.
As per National Crime Records Bureau (NCRB) data, total of 5788, 5643, 7802 and
7575 cases were registered under the PA/2005 during 2007, 2008, 2009 and 2010
respectively Sate-wise details of cases registered, casesgelsreeted, cases
convicted, persons arrested, persons charge-sheeted and persons convicted are
given in StatementSeebelow).

(b) and (c) Under Sub-Section (5) of Section 12 of the PWDR005, the
Magistrate is required to endeavour to dispose off every application made under
Sub-Section (1) of Section 12 with in a period of sixty days from the date of its first
hearing. Under the provisions of thet, the Magistrate is required to fix the first
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date of hearing which shall not ordinarily be beyond three days from the date of
receipt of the application by the Court.

The Act is implemented by thet&e Governments/URdministrations.The
Central Government reviews the implementation ofAbefrom time to time with the
States/UB. for its efective implementation.The Central Government has been
emphasising upon the need to impart training to First Class Judicial Magistrates/
Metropolitan Magistrates to deal with the cases under the Donmistience Act,
through National/te JudicialAcademies.

In a National consultation ganized on 1th and 12th Janugr2012 to review
implementation of the Protection &fomen from DomesticViolence Act. 2005
(PWDWA), It wasinter-alia recommended that:-

() State Governments may organize training and sensitization programmes
to sensitize members of the judiciary on timely disposal of cases.

(i) States may approach the High Courts for issuing instructions to
Magistrates to earmark days in a week exclusively for cases filed under
the PWD\A.

Statement

A. Number of cases registered, cases chargesheeted, cases convicted, persons
arrested, persons charge-sheeted and persons convicted under
(Domestic blenceAct, 2005 during 2010.

Sl State/UT Cases Cases CasesPerson Person Person

No. Regis- Charge Convi- Arres- Charge Convi-
tered Sheeted cted ted Sheeted cted

1 2 3 4 5 6 7 8

1. Andhra Pradesh 2683 141 1 1 141 1

2. Arunactal Pradesh 12 8 1 n 8 1

3. Assam 1 1 0 2 2 0

4. Bihar

5. Chhattisgarh

6. Goa

7. Gujarat 25

8. Haryana 39 7 0 12 12 0

9. Himachal Pradgh

10. Jammu and Kashmir CentralAct and its provisions are not applicable
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1 2 3 4 5 6 7 8

11. Jharkhand

12. Karnataka

13. Kerala V%] 35 1 41 48 1

14. Madhya Pradesh

15. Maharashtra 3505 2127 408 - - -

16 Manipur

17. Meghalaya

18. Mizoram 3 3 1 3 1

19. Nagaland 6 6 1 6 6 1

20. Odisha

21. Punjab 19 1 38 30

22. Rajasthan 45 20 0 25 25 0

23. Sikkim

24. Tamil Nadu

25. Tripura 1 1 0 0 3 0

26. Uttar Pradesh

27. Uttarakhand

28. West Bengal 1164 744 0 1 1 0
Total India

29. Andaman and 28 23 0 39 39 0
Nicobar Islands

30. Chandigarh

31. Dadra and Nagar Haveli 0O 0 0 0 0 0

32. Daman and Diu

33. Delhi UT

34. Lakshadweep 0 0 0 0 0 0

35. Puducherry 0 0 0 0 0 0
TotaL UTs
Total All India 7575 3127 413 179 318 5

Note Indicates data not available
** |ncludes IPC cases also
Data is provisional
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B. Number of cases registered, cases charge-sheeted, cases convicted, persons
arrested, persons charge-sheeted and persons convicted under protection of
women fom Domestic MlenceAct 2005 during 2007

Sl State/UT Cases Cases CasesPerson Person Person

No. Regis- Charge Convi- Arres- Charge Convi-
tered Sheeted cted ted Sheeted cted

1 2 3 4 5 6 7 8

1. Andhra Pradesh 1979 345 53 1 42 1

2. Arunachal Pradesh 0 0 0 0 0 0

3. Assam 2 0 0 1 1 0

4. Bihar*

5. Chhattisgarh 1651 1249 89 2206 2066 101

6. Goa 3 1 0 5 3 0

7. Gujarat 883 862 27 2491 2231 6

8. Haryana 17 10 0 21 21 0

9. Himachal Pradesh 3 2 0 2 2 0

10. Jammu and Kashmir CentralAct and its provisions are not applicable

11. Jharkhand 880 765 171 1984 2031 223

12. Karnataka*
13. Kerala 14 9 1 11 12 1

14. Madhya Pradesh*

15. Maharashtra 117 109 1 480 495 3
16. Manipur 0 0 0 0 0 0
17. Meghalaya 5 5 0 13 5 0
18. Mizoram 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0
20. Odisha*

21. Punjab 37 14 0 68 35 0

22. Rajasthan 25 14 0 14 14 0
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1 2 3 4 5 6 7 8
23. Sikkim 6 4 0 10 9 0
24. Tamil Nadu 0 0 0 0 0 0
25. Tripura 0 0 0 0 0 0
26. Uttar Pradesh 25 20 0 33 51 0
27. Uttarakhand 0 0 0 0 0 0
28. West Bengal 5 2 0 2 0 0
ToTAL STATES 5652 3411 342 7342 7018 335
29. Andman and 20 6 0 37 7 0
Nicobar Islands
30. Chandigarh** 112 37 0 142 75 0
31. Dadra and Nagar Haveli 0O 0 0 0 0 0
32. Daman and Diu 1 1 0 3 3 0
33. Delhi 3 2 0 7 2 0
34. Lakshadweep 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0
TotaL UTs 136 46 0 189 87 0
Total All India 5788 3457 342 7531 7105 335

Note™ indicates data not available.

“**' includes IPC cases also.
Data is provisional.

(C) Number of cases registered, cases charge-sheeted, cases convicted, persons

arrested, persons charge-sheeted and persons convicted under Protection of

Women fom Domestic Mlence Act 2005 during 2008

Sl. State/UT Cases Cases CasesPerson Person Person

No. Regis- Charge Convi- Arres- Charge Convi-
tered Sheeted cted ted Sheeted cted

1 2 3 4 5 6 7 8

1. Andhra Pradesh 2267 485 76 1 17 1

2. Arunachal Pradesh 0 0 0 0 0 0

3. Assam 0 0 0 0 0 0

4. Bihar*

5. Chhattisgarh 361 426 1 987 1020 0
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1 2 3 4 5 6 7 8
6. Goa 1 0 0 0 0 0
7. Gujarat 324 324 1 1058 1058 0
8. Haryana 9 8 0 27 27 0
9. Himachal Pradesh 1 1 0 1 1 0
10. Jammu and Kashmir CentralAct and its provisions are not applicable
11. Jharkhand 955 856 178 1857 1943 206
12. Karnataka*
13. Kerala 30 27 0 25 3 3
14., Madhya Pradesh*
15. Maharashtra 376 278 103 217 325 197
16. Manipur 35 0 0 16 0 0
17. Meghalaya 5 5 2 29 6 2
18. Mizoram 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0
20. Odisha*
21. Punjab 52 36 3 ) 97 2
22. Rajasthan 60 50 0 55 55 0
23. Sikkim 5 8 0 5 8 0
24. Tamil Nadu 765 437 129 30 320 146
25. Tripura 0 0 0 0 0
26. Uttar Pradesh 16 12 13 19 1
27. Uttarakhand 0 0 0 0 0
28. West Bengal 328 80 118 280 0
TOTAL STATES 5590 3033 494 4538 5209 558
29. Andman and 35 2 0 36 30 0
Nicobar Islands
30. Chandigarh 0 0 0 0 0 0
31. Dadra and Nagar Haveli 0 0 0 0 0 0
32. Daman and Diu 0 0 0 0 0 0
33. Delhi 18 15 0 15 15 0
34. Lakshadweep 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0
TotaL UTs 53 37 0 51 45 0
Total All India 5643 3070 494 4589 5254 558

Note*indicates data not available.

Data is provisional.
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(D) Number of cases regisesl, cases charge-sheeted, cases convicted, persons
arrested, persons charge-sheeted and persons convicted under
Domestic blenceAct 2005 during 2009

Sl. State/UT Cases Cases CasesPerson Person Person

No. Regis- Charge Convi- Arres- Charge Convi-
tered Sheeted cted ted Sheeted cted

1 2 3 4 5 6 7 8

1. Andhra Pradesh 2710 608 97 0 103 0

2. Arunachal Pradesh 13 8 3 12 8 3

3. Assam*

4. Bihar*

5. Chhattisgarh 22 23 0 18 18 0

6. Goa 0 0 0 0 0 0

7. Gujarat 67 67 0 234 234 0

8. Haryana 32 10 0 13 13 0

9. Himachal Pradesh 4 3 0 4 4 0

10. Jammu and Kashmir CentralAct and its provisions are not applicable

11. Jharkhand*

12. Karnataka 18 6 8 1 4

13. Kerala 53 46 0 61 72 0

14. Madhya Pradesh*

15. Maharashtra 1395 121

16. Manipur 25 0 0 28 0 0

17. Meghalaya 23 28 0 76 45 0

18. Mizoram 4 4 1 4 4 1

19. Nagaland 6 6 3 6 6 3

20. Odisha*

21. Punjab 38 A 1 76 77 0

22. Rajasthan 45 29 1 37 37 1
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1 2 3 4 5 6 7 8
23. Sikkim 6 6 0 8 8 0
24. Tamil Nadu 2376 729 0 0 0 0
25. Tripura 0 0 0 0 0 0

26. Uttar Pradesh*

27. Uttarakhand 0 0 0 0 0 0
28. West Bengal 923 0 0 0 0 0

TotaL SraTES 7760 1607 235 578 633 8
29. Andman and 36 29 1 53 53 1

Nicobar Islands

30. Chandigarh 0 0 0 0 0 0

31. Dadra and Nagar Haveli 0O 0 0 0 0 0

32. Daman and Diu 0 0 0 0 0 0

33. Delhi 6 4 0 5 4 0

34. Lakshadweep*

35. Puducherry 0 0 0 0 0 0
TotaL Uts 42 33 1 58 57 1
Total All India 7802 1640 236 636 690 9

Note “*' indicates data not available. Data is provisional.
Women Living in Nariniketan

T 3089. DR. PRABHATHAKUR: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the total number of women living in various Nari Niketans in the country
and the maximum number of years since they have been living there;

(b) whether any women on attaining the adulthood is allowed to leave the
Nari Niketan if she demands so; and

(c) if so, the details of this process, if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (c)The information is being
collected from &te Governments/WTand will be laid on th@able of the House.

tOriginal notice of the question was received in Hindi.
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Scheme for adolescent girls

1t3090. SHRI BHAGA SINGH KOSHMARI: Will the MINISTER OFWOMEN
AND CHILD DEVELOPMENT be pleased to state:

(@) the status of the Rajiv Gandhi Scheme for Empowermentdofescent
Girls (RGSEAG) - SABLA introduced to address the multi dimensional problems of
adolescent girls during the last three years;

(b) whether Government proposes to incorporate more components into this
scheme and if so, the details thereof;

(¢) the funds sanctioned and released to State Governments for the above
mentioned purposes during the said period and the funds utilized by them;

(d) whether Government has received complaints of corruptions/
irregularities being committed in this scheme; and

(e) if so, the details thereof and the action taken thereon?

THE MINISTER OF SRTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) The Rajiv Gandhi Scheme for
Empowerment of Adolescent Girls (RGSEAG)-'SalslaCentrally-sponsored scheme
was introduced in the year 2010-11 on a pilot basis in 200 districts from all the
States/UB. Nearly 100 lakh adolescent girls per annum are expected to be benefitted
under the scheme.

Against the allocation of Rs. 340 crore for the year 2010-11, a sum of Rs. 330
crore (approx.) were released tat8s/UF, The year 201-12 was the first complete
year of implementation of the scheme, against the allocation of Rs. 750 crore in
2011-12, Rs. 5611 crore have been released tat&s/UF for implementation of the
schemeAs reported by @&tes/UB, coverage for nutrition und&ablain 2011-12
was 84.82 lakh adolescent girlan allocation of Rs. 750 crore is made for the
scheme for 2012-13.

(b) The scheme is to be continued on existing pattern in 2012-13.

(c) State-wise details of funds sanctioned and released to State
Governments and the funds utilized along with the beneficiaries covered under
Sabladuring 2010-11 and 2011-12 is given in the Statem®atljelow).

(d) No, Sit

() Question does not arise.

tOriginal notice of the question was received in Hindi.
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State wise releases and beneficiaries covered under Sal@@liovrlland 2011-12

Sl. No. States/UB

2010-11

Funds released Funds Utilised Beneficiaries

2011-12

Funds released Fund Utilised

Beneficiaries

(Rs. in lakh) as reported by covered as (Rs. in lakh) as reported by covered as
States/UB reported by States/UB reported by
(Rs. in lakh)  States/UB (Rs. in lakh) States/UB
1 2 3 4 5 6 7 8
1 Andhra Pradesh 1963.30 3259.7 1963.3 534604
2. Arunachal Pradesh 119.58 13.18 79.56 106.4
3. Assam 1018.79 0 1592.98 979.79 385276
4. Bihar 2773.77 0 5081.73 1470.15 1176120
5. Chattisgarh 938.71 0 1472.72 0
6. Goa 79.81 0 207.98 173.15 29686
7. Gujarat 1357.68 119570 2647.22 1731.37 457724
8. Haryana 405.22 3.99 701.44 264.15 58651
0. Himachal Pradesh 307.18 168.78 90016 550.34 37948 90016
10.  Jammu and Kashmir 290.55 453.64 194.09 102670
11.  Jharkhand 754.27 1493.32 342.15 357177
12.  Karnataka 711.68 33.89 54234 3053.55 3289.75 407110
13. Kerala 881.73 51255 249730 1284.66 202.33 222169
14. Madhya Pradesh 2470.64 497.72 800000 4069.18 5140.1 798000
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15. Maharastra 2568.49 3957.22 1318.08 649297

16.  Manipur 116.29 152.76 142.88 33677

17.  Meghalaya 142.48 113.04 47105 306.76 206.08 47105

18.  Mizoram 73.32 73.32 14782 78.24 0.37

19. Nagaland 87.05 87.05 19804 147.49 110.36 28387

20. Odisha 1553.44 2382.98 50

21.  Punjab 591.30 190.00 144232 874.8 0

22. Rajasthan 1777.37 982.78 552146 3369.05 2932.05 602182

23.  Sikkim 41.80 112 368694 66.05 68.58 9116

24,  Tamil Nadu 1271.80 3718 2686.32 2527.22 369233

25.  Tripura 240.35 0 455.06 363.92 35838

26.  Uttar Pradesh 4689.86 1347.04 1934000 11749.87 10120.22 1934000

27.  Uttaranchal 355.49 511.48 0

28. West Bengal 1647.06 2758.74 0

29. Andaman and Nicobar Island 31.76 26.32 7263 51.99 25.7 13324

30. Chandigarh 32.94 6.12 6229 48.78 2356 1372

31. Daman and Diu 12.66 1222 16.44 9.49

32. Dadra and Nagar Haveli 18.19 0 24.98 0 6471

33. Delhi 333.68 496.36 3115 132960

34. Lakshdweep 6.61 8.94 0 NR

35.  Pondicherry 8.56 0 19.02 8.56 4449
ToTAL 29673.41 4428.7 4038505 56111.35 34454.77 8482165
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Funds spent on Rajiv Gandhi Creche Scheme

3091. SHRIY.S. CHOWDAR: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@) the details of funds spent on Rajiv Gandhi Creche Scheme State-wise,
during the last three years;

(b) whether Government has received any complaints for misuse of funds
by various NGOs, across the country;

(c) if so, the details thereof; and
(d) the present status thereof?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) Rajiv Gandhi National Creche
Scheme for the Children dlNorking Mothers is a Central Sector Scheme which
envisages implementation through Central Soevelfare Board, and two national
level Non-Governmental @anizations (NGOs)iz. Indian Council for Child\Velfare
(ICCW) and BhartiyaAdim Jati Sevak Sangh (BAJSS)he creches run by BAJSS
have been temporarily transferred to CSWB due to alleged irregularities in
implementation by BAJSS. Funds are released directly to the implementing agencies
and no $te-wise releases are made. Howewends released to the implementing
agencies during the last three years are as under:

Year Amount Released
2009-10 Rs. 99.93 crore
2010-11 Rs. 69.36 crore
2011-12 Rs. 73.83 crore

(b) to (d) Yes, sir The Ministry had received complaints of irregularities in the
management of creches against BhartAdim Jati Sevak Sangh which were
enquired into by ChieY¥igilance Oficer (CVO) of the Ministry On the basis of this
report and as per advice of the Cenwailance Commission (CVC), the Ministry
has entrusted the investigation of the complaints to Central Bureau of Investigation
(CBI).

A complaint regarding misappropriation of funds and malfunctioning of
creches by ICCW and its State Councils was also received. The same was examined
by this Ministry and after considering the point-wise comments/observations of
ICCW on the allegations, an advisory was issued on 22.2.2012 to ICCW asking them
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to expeditiously carry out an enquiry and take action on issues brought out in the
complaint and submit a report to this Ministry within six months.

Shortage of staf in Sports Authority of India

t3092. SHRI OM PRAKASH MAHUR: Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:

(@ whether there is a shortage of staff and specialists in the institutes of
the SportsAuthority of India;

(b) the number of sanctioned posts of specialists, doctors and dieticians in
the sports centres and hostels of the Spauthority of India across the country
and out of them number of posts lying vacant; and

() by when the vacant posts are proposed to be filled up?

THE MINISTER OF SARTE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) Yes, Sir

(b) Details of sanctioned /filled posts ihe Scientific cadre are as under:-

Name of the post Sanctioned Posts Filled Posts Vacant Posts
Senior Scientific Officer o7 05 02
Scientific Officer 13 12 01
Junior Scientific Officer 25 05 20
Senior ScientificAssistant 02 03 -

() Keeping in view the immedie requirement, a proposal is under
consideration to conduct the Departmental Promotion Committee (DPC) to fill up the
vacant posts of Senior Scientific Officer and Scientific Officer by promotion.
Requisite procedure as per Recruitment Rules has already been initiated to fill up the
vacancies of Junior Scientific Officer through direct recruitment.

Interest of youth in outdoor sports

3093. SHRI PBHATTACHARYA:
SHRI N. BALAGANGA:

Will the Minister of YOUTH AFFAIRS AND SPOR'S be pleased to state:

(@ whether it is a fact that the youth of the country are not taking
adequate interest in outdoor sports like football, hockbgsketball, lawn tennis,
volley ball etc.;

TOriginal notice of the question was received in Hindi.
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(b) if so, the reasons thereof and the steps taken by Government to
encourage the youtlo ttake to such outdoor sports and excel in them; and

(c) the details of the funds allocated and expenditure incurred for each of
these sports during the last three years, year-wise?

THE MINISTER OF SRATE OF THE MINISTRY OF YOUTH AFFAIRS
AND SPOR'S (SHRI AJAY MAKEN): (a) No, Sir Present day Indian youth are
taking adequate interest in outdoor as well as indoor games.

(b) For encouraging youth of the country to take to sports, both as
participating in sporting activities and as excelling in sporting competitions in
National and International tournaments, the MinistryYoluth Affairs and Sports
and SportAuthority of India (SAIl) are implementing a number of Schemes such as
PanchayatYuva Krida aur KhelAbhiyan (PYKKA), Scheme ofAssistance to
National Sports Federations, National Spdiagent Contest (NSTC) Schem&rmy
Boys’ Sports Companies (ABSC) Scheme, SAIl Training Centers (STC) Scheme,
SpecialArea Games (SAG) Scheme, Centers of Excellence (CoE) Scheme.

Under the Scheme of PYKKA, sports competitions are held at block, district,
State and National levels, so as to broad-base sports among local youth of the
country Further SAI has in 201-12 launched the ‘Come and Pl&¢heme with the
objective of encouraging youth in the local area to use the sports facilities available
at SAIl centers across the country and to impart coaching, primarily to the beginners
to encourage participation in sports.

(c) Details of grants given to National Sports Federations, which are
primarily responsible fopromotion and development of their respective disciplines,
are given in the Statement.

Statement

Details of grants given in National Sports Federation

(Rs. in lakhs)
Sl Name of the Federation 2009-10 2010-11 2011-12 Total
No. Upto
Dee.2011
1 2 3 4 5 6

1. Athletics Federation of India, New D&lh 309.94  308.30 790.00* 1408.24

2. Archery Association of India, New Delhi 360.31 4210 606.00* 1008.41
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1 2 3 4 5 6

3. All India Chess Fedation, Chennai 163.00 180.05 162.13 505.18

4. National RifleAssociationof India, 65845  509.531440.00* 2607.98
New Delhi

5. All India TennisAssociation, New Delhi 26381 256.64 11.29* 531.74
6. Judo Federation of India, N. Delhi 49.66 62.33 425.00*  536.99
7. Rowing Federation of India, Secunderabad8.79 64.71 319.00*  472.50

8. Table Tennis Federation of India, 37551 356.36 360.00* 1091.87
New Delhi

9. Swimming Federation of Indiddhmadabad 125.07  35.36 122.00* 282.43

10. Squash Racket Federation of India, 168.25 14654 6840 383.19
Chennai

11. Indian Amateur Boxing Federation, 17430 165.891531.00* 1871.19
New Delhi

12. Organizations relating to the discipline 762.82  435.761809.00* 3007.58
of Hockey (Men) and (\@men)

13. Indian Weightlifting Federation, New Delhil01.13  116.53 567.00*  784.66

14. BadmintonAssociation of India, 43548  150.71 910.00* 1496.19

15. Equestrian Federation of India, New Delhi 5.05 0.00 0.00 5.05

16. All India Football Federation, Delhi 4190 61051 174.99 827.40

17. Indian Golf Union, New Delhi 16.43 41.69 2353 81.65

18. Wrestling Federation of India, 470.00 153.98 983.00* 1606.98
I.G. Sadium Delhi

19. YachtingAssociation of India, New Delhi 147.85 8595 255.00* 488.8
20. Indian Amateur Kabaddi Federation, Jaipull.77 10.00 121.00 142.77
21.Volleyball Federation of India, Chennai 7391 15053 84.68 142.77
22. Gymnastics Federation of India, Jodhpur 87.8 1843 636.00* 74223

23. Amateur Handball Federation 13.55 46.44 78.70 138.69
of India, Jammu and Kashmir

24. Basketball Federation of India, N Delhi  61.60 2424 227.89 313.73
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1 2 3 4 5 6
25. FencingAssociation of India, Patiala 3056 17406 36.06 240.68
26. Indian Kayakingand Canoeing\ssociation, 26.21 0.00 185.72 211.93
New Delhi
27. All India Sports Council of the Deaf, 23.98 47.65 7582 147.45
New Delhi
28. Paralympic Committee of India, Bangalorel42.83 221.39 13.38 3776
29. Special Olympic Bharat, New Delhi 381 1200 285.89 3017
30. All India Carrom Federation, New Delhi  13.58 23.77 10.96 4831
31. All India Karate-Do-Federation, Chennai 000  10.18 0.00 10.18
32. Amateur Baseball Federation of India, Delti2.49 14.75 1275 39.99
33. Atya Patya Federation of India, Nagpur 592  12.00 10.50 28.42
34. Cycle Polo Federation of India, New Delhi 9.34 776 1200 29.10
35. Indian Power lifting Federation, Jameshdplit.50 0.00 0.00 11.50
36. Kho-kho Federation of India, Kolkata 450 750  16.50 28.50
37.Korfball Federation of India, New Delhi.  13.31 5.50 2.50 21.31
38. Netball Federation of India, Delhi 65.00 0.00 0.00 65.00
39. SepakTakraw Federation of India, Nagpur 800  12.00 12.00 32.00
40. Shooting Ball Federation of India, 12.00 12.00 12.00 36.00
New Delhi
41. Softball Federation of India, Indore 12.25 13.75 11.75 37.75
42. Taekwondo Federation of India, Bangalorel1.89 55.10 490.00*  556.99
43. Tenni-Koit Federation of India, Bangalore 9.00  19.75 15.25 44.00
44. Tennis Ball Cricket Federation of India, 5.00 9.00 850 2250
Gorakhpur
45 Tug of War Federation of India, New Delhi 9.75  16.00 11.25 37.00
46. WushuAssociation of India, New Delhi 3091 000 9056 12147
47. Billiards and Snoker Federation of India, 38.87 50.11 50.20 139.18

Kolkata
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1 2 3 4 5 6

48. Indian Rugby Football Union, Mumbai 2.02 141 0.00 343
49. Cycling Federation of India, Delhi 49.78 82.34 000 13212
50. Malkhamb Federation of India 016 1150 0.00 11.66

51. Amateur SoftTennis Federation of India, 10.75 14.75 11.75 37.25
Ahemdabad

52. School Games Federation of India, Bhopa#3.54 520 0.00 48.74
53.Indian OlympicAssociation, New Delhi  204.00 1324.60 39.54 1568.14

54. SportsAuthority of India, J.N. &adium, 2000.00 3700.16 322.00 6022.16
N. Delhi

55. Association of Indian Universities (NSPO}158.45 381.00 160.89 700.34

56. Tenpin Federation of India 000 5510 0.00 55.10
57.Bowling Federation of India 56.86 64.27 000 12113
ToTaL 7992.64 10337.20 13603.38 31766.85

* The figures include expenditure incurred for preparation for London Olympics 2012.
Samples ested for dopng during National School Games

3094. SHRI PRAJEEVE:WIll the Minister of YOUTH AFFAIRS AND SPOR'S
be pleased to state:

(@ the number of samples tested for doping in the 57th National School
Games;

(b) the percentage of samples that tested positive;

(c) the action taken against athletes who tested positive as well as their
respective coaches;

(d) whether any of the above mentioned athletes and coaches are part of
any national federation or Sporaithority of India programme;

(e) if so, the details thereof; and
() the steps being taken to educate school-going athletes against doping?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) and (b) On the initiative of the NationAhti
Doping Agency (NADA) to check doping at school level, samples were collected by
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the NADA for the first time during the National School Games held in New Delhi
between December 28, 2011 and January 3, 2012. Out of 81 samples collected/tested,
11 samples were found positive for the presence of banned substances and the
percentage was 13.58%.

() The positive cases were referred to #di Doping Disciplinary Panel
(ADDP) for appropriate action under tiati Doping Rules of NADA.

(d) No, Sit
(e) Does not arise.

(H The concern of Nationanti Doping Agency (NADA) in the incidence
of Anti Doping RulesViolation by school children has been taken up with the
School Games Federation, advising them to exercise greater control and checks in
this regard. In addition, NADA has also held several awareness and educational
sessions with students and their coaches participating in the School Games and also
distributed anti-doping educational material in the form of brochures, handouts and
pamphlets.Also, the Central Board of Secondary Education (CBSE) and Indian
Certificate of Secondary Education (ICSE) have been requested to consider inclusion
of the ill effects of doping in their syllabi.

Involvement in spot fixing

t3095. SHRIVIJAY JAWAHARLAL DARDA: Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:

(@ whether it is a fact that International Cricket Council has prepared a
Report suggesting that 20 cricketers who took part in the second edition of the
Indian Premier League played in Soutfrica in April, 2009 could be involved in
spot fixing;

(b) if so, whether London-based Sunday Times had also made similar
allegation and ICG Anti-Corruption and Security Unit who had produced such a
dossier; and

() whether views of BCCI have been sought and reaction of Government
thereto?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) and (b) SirBoard of Control for Cricket in India
(BCCI) has informed that the International Cricket Council (ICC) has denied the
presence of any such report.

() Does not arise in view of reply to parts (a) and (b) above

tOriginal notice of the question was received in Hindi.
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Scheme for sport anl academic training

t43096. SHRI BHAGA SINGH KOSHYARI: Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:

(@ whether Geernment proposes to start a scheme to impart sports
training along with academic education to the children having sports talent in the
country;

(b) if so, the details thereof, plan-wise and State-wise; and

() the names of the States where the above schemes have been
introduced?

THE MINISTER OF SRTE OFTHE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) to (c) Currently there is no scheme to impart
sports training alongwith academic education to the children having sports talent in
the country SportsAuthority of India (SAIl) is already implementing the following
Schemes, in which talented sportspersons in the age group of 8-25 years are
imparted training to excel at national and international sports events :

™)
=

National SportsTalent Contest (NSTC) Scheme;
(i) Army Boys Sports Companies (ABSC) Scheme;
(i)  SAIl Training Centre (STC) Scheme;

(iv) SpecialArea Games (SAG) Scheme; and

(v) Centre of Excellence (COE) Scheme.

The main objective of the National Spoifalent Contest (NTSC) Scheme,
which is in operation since 1984, is to ‘Play and Study’ in the same school and to
“catch them young” for scouting talent essential for converting the genetically and
physiologically gifted children into future medal hopes in various competitions at
national and international level.

Under theArmy Boys Sports Companies (ABSC) Scheme, Spesial’
Games (SAG) Scheme, SAIl Training Centre (STC) Scheme and the Centre of
Excellence (COE) Scheme, the trainees are also provided assistance of Rs.1000 per
annum towards education expenses, apart from assistance for sports kit, competition
exposure, insurance.

Details of financial norms being gineo the trainees under various schemes
of SAIl are given in the Statement$debelow).

Details of SAI Regional Cergs, SAlTraining Centres (STCs), Specihatea

T Original notice of the question was received in Hindi.
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Games (SAG) Centres, Centres of Excellence (COE), State-wise are given in
Statement-1l $eebelow).

Statement-1
Financial Assistance under various Sports Promotional Schemes of SAl.
National Sports Talent Contest Scheme (NSTC)

(1) Regular Schools

SI. No. Particulars (Residential) Per head Renum (Rupees)

1 Boarding and Lodgig @ Rs.75/- per head per day for 300 days22500.00
2. Sports Kit (per annum) 2000.00
3. Competition exposure (per annum) 2000.00

4.  Accidental insurance including medical (p.a.) (Presently Rs. 32/- 150.00
being paid per head. &)

ToTaL 26650
Sl. No. Particulars (Non-Residential) Per head Renum (Rupees)
1 Sports Kit (per annum) 2000.00
2 Competition exposure (per annum) 2000.00
3. Stipend for 10 months (per head per annum) 3000.00
4 Accidental insurance including medical (p.a.) (Presently 150.00

Rs. 32/- being paid per heachp

ToTAL 7150.00
5. Annual grant to the school for purchase of sports 20000.00

equipment (per annum)

(2) Indigenous Games and Matal Art

Sl. No. Particulars Per head PAnnum (Rupees)
1 Sports Kit(per annum) 1500.00
2. Accidental insurance including medical (per annum) 150.00
3. Stipend for 10 months (per head per annum) 3000.00
(Presently Rs. 32/- being paid per head p.a.)
TotAL 4650.00

4. Annual grant to the school for purchase of equipment (per ann2e6p0.00
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Sl. No. Particulars Per head PAnnum (Rupees)

5.

Annual grant to the school for organizing compet. for 25000.00

scouting talent (per annum)

TotaL 45000.00

(3) Navodaya Vidyalayas

Sl. No. Particulars Per head PAnnum (Rupees)
1 Sports Kit (per annum) 1500,00
2 Competition exposure (per annum) 1500.00
3. Stipend for 10 months (per head per annum) 3000.00
4 Accidental insurance including medical (per annum) 150.00

(Presently Rs. 32/- being paid per head p.a.)
TotaL 6150.00

5. Annual grant to the school for purchase of equipment (per ann206p0.00
(4) Akharas
Sl. No. Particulars (Amount)
1.  Stipend (per headep month) 1000.00
2. Insurance 150.00
3. The adoptedikharas in addition the service Mat/Multi-Gym.

of experienced coach will be provided with one setéstling
4.  The Akharas identified for equipment support will be

provided one set of wrestling mat or multifgy

ToTtAL 1150.00

(5) Spotts Centre on Pattern of theAkharas

Sl. No. Particulars (Amount)

1

2.

The trainees ofhte adopted Sports Centres are provided with ~ 1000.00
stipend (@ Rs. 1000/- per month per trainee)

The adopted Centre in addition the service of experienced
coach will be provided Sports Equipnis.
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Army Boys Sports Company Scheme (ABSC)
Residential:

Sl. No. Particulars Per head PAnnum (Amount)

1 Boarding/lodgng @ Rs. 125/- per trainee for 300 days per head37500.00

2. Educational expenses (per head p.a.) 1000.00
3. Sports Kit (p.a.) 2000.00
4, Competition exposure 2000.00
5. Medical 300.00
6. Insurance (Presently Rs.32/- being paid per head p.a.) 150.00
7. One time grant of linert and Blankets etc. 2000.00

TotAL 44950.00
8.  Sports Equipment (p.a.) 27500.00
9. Maintenance of Playfield 20000.00
10. Magazine/Periodical (p.a.) per unit 2500.00

Sai Training Centres (STC)

Annual Maintenance grants from Rs. 7.50 to Rs. 20.00 lacs in a graded manner
based on the numberof trainees in each cents (ResidentialTrainees):

Sl. No. Particulars Per head PAnnum (Amount in Rupees)

Non-Hilly Hilly Area

1 Boarding Expenses @ Rs. 125/- per day per head 41250.00 46200.00
Non-Hilly Areas for 330 days @ Rs.l40/- Per day
per head for HillyAreas for 330 Days

2. Sports Kit 4000.00 4000.00
3. Competition Exposure 3000.00 3000.00
4, Education Expenses 1000.00 1000.00
5. Medical Expenses 300.00 300.00
6. Insurance (Presently Rs.32/- being paid per head p.a.)150.00 150.00
7 Other Expenses 100.00 100.00

TotaL 49680.00  54750.00
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Non-Residential Trainees:

Sl. No. Particulars Per head PAnnum (Amount)
1 Sports Kit (per trainee per year) 4000.00
2 Competition exposure (per trainee per year) 3000.00
3. Stipend (per trainee per year) 6000.00
4 Insurance (Presently Rs.32/- being paid per head p. a.) 150.00

TotAL 13150.00

SpecialArea Games Scheme (SAG)

Annual Maintenance grants from Rs. 7.50 to Rs. 20.00 lacs in a graded manner
based on the numberof trainees in each centes (ResidentialTrainees):

Sl. No. Particulars Per head PAnnum (Amount in Rupees)

Non-Hilly Hilly Area

1 Boarding ExpenseRs.125/- (per day per head) 41250.00  46200.00
Non-Hilly Areas for 330 days Rs. 140/- Per day
per head for HillyAreas for 330 Days

2. Sports Kit 4000.00 4000.00
3. Competition Exposure 3000.00 3000.00
4, Education Expenses 1000.00 1000.00
5. Medical Expenses 300.00 300.00

6. Insurance (Presently Rs.32/- being paid per head p.a.)150.00 150.00

7. Other Expenses 100.00 100.00

TotaL 49800.00  54750.00

Non-Residential Trainees

SI. No. Particulars (Amount)
1 SportsKit (per trainee per year) 4000.00
2 Competition exposure (per trainee per year) 3000.00
3. Stipend (per trainee per year) 6000.00
4 Insurance (per trainee per year) (Presently Rs.32/- 150.00

being paid per head p.a.)

TotaL 13150.00
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Extension centre of STC/SAG centres to cover schools/colleges
for wider coverage

Annual Maintenance grant upto Rs. 1.00 lacs per centre per annum for 20 players

Sl. No. Particulars (Amount)
1 Sports Kit (per trainee per year) 4000.00
2. Competition exposure 2000.00
3. Stipend (per trainee for 10 months in a year) 6000.00
4. Insurance (Presently Rs.32/- beinq paid per head p. a.) 150.00

TotAL 12150.00

Centre of Excellence Scheme (COE)
Residential Trainees:

Sl. No. Particulars (Amount)

1 Boarding Expenses @ Rs.175/- per day per head for 330 days 57750.00

2. Sports Kit 6000.00
3. Competition Exposure 3000.00
4, Medical Expenses 500.00
5. Insurance (Presently Rs. 32/- being paid per head p. a.) 150.00
6.  Other Expenses 100.00

TotAL 67500.00

Non-Residential Trainees:

SI. No. Particulars (Rupees)
1 Sports Kit (per trainee per year) 6000.00
2. Competition exposure 3000.00
3. Stipend 9000.00
4. Insurance (Presently Rs. 32/- being paid per head p. a.) 150.00

TotaL 18150.00
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Statement-I|
State-wise details of Sports Authority of India (SAI) Centres

SI. No.  State Centres
SAl Training SpecialArea Centre of
Centre (STC) Games (SAG) Excellence (COE)

1 Andhra Pradesh Secunderabad - -
Eluru - -
Kurnool - -
Medak - -
Vishakhapatnam  -- -

2. Assam Guwahati Tinsukia -
Golaghat Kokrajhar -

3. Arunachal Pradesh Naharlagun -

4, Bihar Patna Muzzaffarpur -

- Kishanganj -
- Giddaur -

5. Chhatishgarh Rajnandgaon - -

6. Goa Ponda - -

7. Guijarat Gandhinagar - Gandhinagar

8. Haryana Sonepat - Sonepat
Kuru kshetra - Hissar
Bhiwani - -
Hissar - -

9. Himachal Pradesh Dharmshala - -
Bilaspur - -

10. Jammu and Kashmir Udhampur - -
11.  Jharkhand - Ranchi -

12.  Karnataka Bangalore - Bangalore
Dharwad - -
Medikeri - -

13. Kerala Trichur Alleppey Kollam
Kollam Tellicherry Trivandrum
Calicut - -
Trivendrum - -

14. Madhya Pradesh Bhopal Dhar Bhopal
Dhar - -
Indore - -
Jabalpur - -
Tikamgarh - -
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SI. No. State Centres
15. Maharashtra Kandivali - Kandivali
Aurangabad - -
16.  Manipur Imphal Imphal Imphal
- Utlov -
17. Meghalaya Shillong - -
18.  Mizoram - Aizwal -
19. Nagaland Dimapur - -
20. Odisha Cuttack Jagatpur -
Dhankanal Sundergarh -
21.  Punjab Mustana Sahib - -
Badal - -
Ludhiana - -
Patiala - -
22. Rajasthan Jodhpur - -
Alwar - -
23.  Sikkim - Namchi -
24.  Tamil Nadu Chennai Nagercoil -
Salem Mayiladuthurai -
25.  Tripura - Agartala -
26. Uttar Pradesh Raibarielly - -
Jhansi - -
Safai Etawah - -
Lucknow - -
Allahabad - -
Bareilly - -
27.  Uttrakhand Kashipur - -
28. West Bengal Kolkata Bolpur -
Lebong - -
Burdwan - -
Siliguri - -
Union Territor y
29. Andaman and Nicobar - Port Blair -
30. Chandigarh Chandigarh - -
31. Delhi (NCR) Delhi - -
32.  Pududicherry Pududicherry - -
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Action plan to promote hockey and kabaddi

t3097. SHRITHAAWAR CHAND GEHLOT. Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:

(@ the action plans being implemented by Government to promote the
sports like hockey and kabaddi;

(b) the amount spent on these games from the Central Goveranspotts
budget during the last three years;

() whether Government would formulate any action plan to provide
grounds for playing hockey and kabaddi in every district of the country; and

(d) if not, the reasons therefor and if so, by when?

THE MINISTER OF SARTE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) Sir, it is primarily the responsibility of the
recognized National Sports Federations (NSFs) to prepare action plans for the
concerned sport. The Government supplements the efforts of the recognized NSFs
as per the agreed Lorigegrm Development Plans TDPs). The Government provides
financial assistance to the NSFs for promotion of sports activities such as holding
of coaching camps for national level sportspersons, holding of zonal and national
championships for sub-juniprjunior and senior categories, gamnization of
International tournaments in India, training and participation of sportspersons/teams
in international tournaments abroad, procurement of sports and sports science
equipment from indigenous sources or through import, appointment of National
Coach, engagement of foreign coaches/experts. Fuittetification and nurturing
of the identified talent from the disciplines of hockey and kabaddi is done under the
following Schemes of the Sporfsithority of India (SAI):

e National SportsTalent Contest (NSTC) Scheme
* Army Boys Sports Companies (ABSC) Scheme
e SAI Training Centers (STC) Scheme

e SpecialArea Games (SAG) Scheme

e Centre of Excellence (CoE) Schemes

(b) Rs. 3007.58 lakhs and Rs. 142.77 lakhs were spent on hockey and
kabaddi respectively from the Centralo¥&rnment budget during the last three
years,i.e., from 2009-10 to 2011-12 (upto December 2011).

tOriginal notice of the question was received in Hindi.
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(c) and (d) The primary responsibility of development of sports infrastructure
including grounds for playing of hockey and kabaddi is that of States, as ‘Sports’ is
a Sate subject. Howevelfor supplementing the fefits, the Government provides
assistance to thet&es under the Scheme of Panchayava Krida Aur Khel
Abhiyan (PYKKA) Scheme and Urban Sports Infrastructure Scheme (USIS). Scheme
of PYKKA aims at providing playfields in all village panchayats and block
panchayats of the country in a phased manner during Eleventivegltth Plan
period. So far 53,927 village panchayats and block panchayats have been covered.
The Scheme of USIS provides for giving graritger-alia, for creation of sports
infrastructure projects such as hockey turf/football turf/multi-purpose halls/athletic
tracks, etc. Under the scheme, State Governments, local civic bodies, Schools,
Colleges, Universities and Sports Control Boards are eligible for appropriate
assistance.

Activities undertaken under PYKKA

t3098. SHRI OM PRAKASH MAHUR: Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:

(@) the details of the activities undertaken under the Panchéyaa
Kreeda and, Khehbhiyan (PYKKA);

(b) the details of the funds allocated to the States during the last two years
and current yearstate-wise: and

() the method adopted for evaluating as to whether the allocated amount is
being utilised properly or not by the States?

THE MINISTER OF SATE OFTHE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) Under the Panchayauva Krida Aur Khel
Abhiyan (PYKKA) scheme, which was introduced in 2008-09, playfields are
developed in village and block panchayats across the country in a phased manner
and competitions are conducted annually at block, district, state and national level.
51,759 village panchayats and 1,538 block panchayats have been covered under the
PYKKA Scheme, during the last four years (2008-09 to 2011-12) for development and
maintenance of playfields.

(b) Yearwise allocation and release of funds during last two years and
current year under the PYKKA scheme to the States (including NYKS and SAl) for
development of playfields in village/block panchayats and for holding annual sports
competitions are given below:

TOriginal notice of the question was received in Hindi.
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(Rs. in crore)

Year Budget allocation Amount released to State
Governments/SAI/NYKS

2010-11 350.00 348.89

2011-12 165.20 165.03

2012-13 235.00 -

ToTtaL 750.20 513.92

The state-wise details, for the years 2010-11 and 2011-12 are given in the
Statement $eebelow).

(c) State level Executive Committee (SLEC) chaired by Chief Secretary
District level Executive Committee (DLEC) headed by President, District Panchayat
and Block level Executive Committee (BLEC) headed by the President of Block
Panchayat are monitoring the PYKKA programme. Member of Parliament has also
been associated in the respective DLEC. Eminent sportspersons, who have retired
from active sports, have been engaged as observers for monitoring the ongoing
PYKKA activities in the States. MIS-PYKKA, online operationalisation of PYKKA
activities, also ensures transparency and accountability

Statement

State-wise sanction and releaeé funds nder PYKKA Scheme for development
of playfields and for holding competitions duriag@10-2011

(Rs. in crore)

Sl. No. Name of Development Competitions Total
State/UT of playfields amount

Amount Amount Rural Women Total released
approved released Competi- Competi-

tion tions

1 2 3 4 5 6 7 8

1. Andhra Pradesh 51.% 25.98 11.26 - 11.26 37.24
2. Arunachal Pradesh 11.11 10.51 205 - 205 1256
3. Assam - - 2.96 0.38 334 334
4. Bihar - - 6.19 - 6.19 6.19
5. Chhattisgarh - - 201 - 201 201
5. Goa - - 0.18 0.08 0.26 0.26
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1 2 3 4 5 6 7 8

7. Gujarat 11.35 02.55 2.69 - 2.69 524
8. Haryana 1443 14.43 150 031 181 1624
9. Himachal Pradesh 8.79 8.80 118 0.15 133 10.13
10. Jammu and Kashmir - - 210 - 210 210
11. Jharkhand - - 281 0.35 3.16 3.16
12. Karnataka 12.47 14.86 252 042 294 17.80
13. Kerala 11.17 11.17 132 - 132 12.49
14. Madhya Pradesh - - 4.13 0.66 4.79 4.79
15. Maharashtra 28.16 41.94 3.88 048 436 46.30
16. Meghalaya 132 01.19 0.67 0.12 0.79 198
17. Mizoram 225 02.27 0.58 0.13 0.71 2.98
18. Nagaland 5.92 02.96 - 0.13 0.13 3.09
19. Odisha 10.35 05.98 385 042 427 1025
20. Punjab 27.87 26.66 155 0.30 185 2851
21. Sikkim 0.67 202 _ - - 2.02
22. Tamil Nadu - - 4.66 0.44 5.10 5.10
23. Tripura 7.06 03.24 0.67 011 0.78 402
24. Uttar Pradesh 58.83 62.27 947 - 947 71.74
25. Uttarakhand 1943 1943 138 0.09 147 20.90
26. West Bengal 02.32 331 - 331 5.63
27. Andaman and Nicobar01.06 01.06 - - - 1.06
28. Lakshadweep 00.51 00.51 - - - 051
29. Puducherry 00.69 00.69 - - - 0.69
30. UT of Chandigarh - - - 0.03 0.03 0.03
31. Through NYKS 3.22 - 3.22 3.22

32.Fund released to NYKS to hold Inter-School Competitions  7.31 731
in 626 districts and 35 states

GRraND ToTAL 285.40 260.84 76.14 460 88.05 348.89

(-) - Nil
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(b) State-wise sanction and release of funds under PYKKA Scheme for
development of playfields and holding competitions dugi@gl-2012.

(Rs. in.crore)

Sl Name of $te/UTs Development of Competitions Total
No. playfields Amount amount
Amount Amount  released released
approved released
1 2 3 4 5 6
1.  Andhra Pradesh - 25.98 - 25.98
2. Arunach& Pradesh - - - -
3. Chhattisgarh - - 223 223
4. Guijarat 208 1343 - 1343
5. Haryana 5.09 5.09 1.60 6.99
6. Himachal Pradesh 4.02 3.66 124 4.90
7. Jammu and Kashmir - 0.56 - 0.56
8. Jharkhand - 240 - 2,40
9. Karnataka - - 217 217
10. Kerala - - 0.23 0.23
11. Madhya Pradesh 23.65 39.99 491 44.90
12. Maharashtra - - - -
13. Meghalaya 132 172 0.09 181
14.  Manipur - 0.22 - 0.22
15.  Mizoram - 207 0.10 217
16. Nagaland 148 4.70 - 4.70
17. Odisha - 7.34 - 7.34
18. Punjab - - - -
19. Rajasthan 7.82 275 172 447
20.  Sikkim 1.66 1.66 1.20 2.86
21.  Tripura 4.09 4.09 0.79 4.88
22. Uttar Pradesh - 18.39 820 26.59
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1 2 3 4 5 6
23. Uttrakhand - - 1.40 1.40
UTs

24. Andaman and Nicobar - - - R
25. Lakshadweep - - - -

26. Puducherry - - - -

27  Fund released to SAl for holding national level 5.10 5.10
competitions.
ToTAL 51.21 134.05 30.98 165.03

(-) - Nil
Grants under NPYAD to Himachal Pradesh

3099. SHRIMA'I BIMLA KASHYAP SOOD: Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:

(@) whether second instalment out of 9.75 lakh respectively both for the
financial year 2008-09 and 2009-Iffant-in-aid under National Programme fdfouth
and Adolescent Development (NRD) Scheme have not been given to Himachal
Pradesh Government;

(b) if so, by when this pending amount will be given to the Government of
Himachal Pradesh; and

(¢) if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) to (c) Under the National Programme ¥auth
and Adolescent Development (NRD) Scheme, Rs. 9.75 lakh each was sanctioned
to Atal Bihari Vajpayee Institute of Mountaineering awdlied Sports, Manali,
through the Himachal Pradesh Government for conducting adventure programme for
the financial years 2008-09 and 2009-10 respectiady the financial year 2009-10,
the 2nd instalment out of sanctioned amount of Rs. 9.75 lakh has been released on
27.03.2012 toAtal Bihari Vajpayee Institute of Mountaineering aAtlied Sports,
Manali, Himachal PradeshAs regards to release of second installment for the
FinancialYear 2008-09, certain cification has been sought from the Institute and
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on receipt of the same, the case for release of 2nd installment to the institute will be
considered.

Special Policy forYouths

3100. SHRI BHARA'SINH PRABHATSINH FARMAR:
SHRI ARSHOTTAM KHODABHAI RUPALA:

Will the Minister of YOUTH AFFAIRS AND SPOR'S be pleased to state:

(@ why Government is noserious enough to shape out special policy for
youths which may be helpful to them to choose their carrier keeping in view their
interest as currently our younger generation are directionless;

(b) what policies are currently implemented by the Ministry; and

(¢) the number ofyouth hostels already constructed and under process in
Gujarat State; and

(d) the State-wise detail thereof?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) and (b)The NationalYouth Policy-2003 was
designed to galvanize the youth to rise up to the new challenges, keeping in view
the global scenario, and aims at motivating them to be active and committed
participants in the exciting task of National Development.

We have drafted a revisedouth Policy and it is available on the
departmental website http://wwyas.nic.in for public information and feedbadtie
will finalize this policy after receipt of comments from State Governments and the
public.

One of the objectives of the Nationabuth Policy to provide the youth with
proper educational and training opportunities and to facilitate access to information
in respect of employment opportunities and to other services, including
entrepreneurial guidance and financial credit. Keeping these in thewGovernment
in 2011 has launched a neMouth Employability Skill (YES) Project on 4thpril,

2011, in collaboration with the National Skill Development Council and the National
Skill Development Corporation (NSDC) started theuth Employability Skill (YES)
Project to impart training in employable skills to unemployedth.

Moreover Skill UpgradationTraining Programme (SUTP) for women in 200
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Border/Tribal/Backward Districts and Skill Development Training Programme(SDTP)
under National CounciNMocational Training (NCVT) Scheme for additional 100
districts of the country was implemented for Skill Development and Livelihood
Generation.

(c) and (d) 80vouth Hostels have so far been constructed in the country and
4 Youth Hostels are under various stages of construction. Out ¥b8th Hostels,
68 are under the Department ¥buth Affairs and 12Youth Hostels have been
transferred to NYKS, SAIl and respective State Governments for optimum uses for
Youth and Sports developmemt present there is one youth hostel in Gujarat.
Under the MPLADS Scheme we are proposing to includeYtheh Hostel Scheme.
A statement showing list of functionafouth Hostels, fate-wise, is given in

Statement.
Statement
Sate-wise list of Functional oyith Hostels
Sl Nameof No. of Youth Location ofYouth Hostel (s)
No. State/UT Hostels in
the State
1 2 3 4
General Sates
1. Andaman and 1 Port Blair
Nicobar Islands
2. Andhra Pradesh 7 Secunderabad, Vijayawada, Tirupati,
Visakhapatnam, Nagarjunasaga&¥arangal,
Vizianagaram
3. Bihar 1 Patna
4. Goa 2 Panaji, Padam Mapusa,
5. Guijarat 1 Gandhinagar
6. Haryana 7 Panchkula, Kurukshetra, Bhiwani, Gurgaon,
Sirsa,Yamuna NagarRewari.
7. Himachal Pradesh 1 Dalhousie

8. Jammu and Kashmir 3 Patnitop, Srinagatddhampur
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1 2 4

9. Karnataka Mysore, HassanTirtharameshwarSogalu

10. Kerala Trivandrum, Ernakulam (Kochi), Calicut
(Kozhikode)

11. Madhya Pradesh Bhopal, Jabalpurkhajuraho

12. Maharashtra Aurangabad

13. Odisha Puri, JoshipurGopalpuron-Sea, Koraput

14. Puducherry Puducherry

15. Punjab Ropar Amritsar, Sangrur Patiala,Tarn Taran

16. Rajasthan Jaipur JodhpurAjmer, Udaipur

17. Tamil Nadu Chennai, MaduraiThanjavauy Trichy, Ooty

18. Uttar Pradesh Agra, Lucknow

19. Uttarakhand Mussoorie, Uttarkashi, Nainital, Badrinath

20. West Bengal Darjeeling

North East Sates

21.

22.

23.

24.

25.

26.

27.

Assam
Manipur
Meghalaya
Mizoram
Nagaland
Sikkim

Tripura

Guwahati, Tezpur
Imphal

Shillong

Aizwal

Dimapur
Gangtok

Agartala

ToTAL
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(THE VICE-CHAIRMAN (PROF RJ. KURIEN) in the Chair)
PAPERS LAID ON THE TABLE
MOU between Government of India and NSTFDC

THE MINISTER OF TRIBAL AFFAIRS AND THE MINISTER OF
PANCHAYATI RAJ (SHRIV. KISHORE CHANDRADEO): Sit | lay on theTable, a
copy (in English and Hindi) of the Memorandum of Understanding between the
Government of India (Ministry ofribal Affairs) and the National Scheduld@dibes
Finance and Development Corporation (NSTFDC), for the year 2012-13. [Placed in
Library. SeeNo. L.T. 6677/15/12]

Notification of Ministr y of External Affairs

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
AND THE MINISTER OF SRATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI E.AHAMED): Sir, | lay on theTable, under sub-section (2)
of Section 42 of the Nalanda Universiygt, 2010, a copy (in English and Hindi) of
the Ministry of Externalffairs Notification No. S/321/23/2Q] dated the 31st March,
6th April, 2012, publishing the Nalanda Universityatites, 2012. [Placed in Library
SeeNo. L.T. 6655/15/12]

Notification of the Ministry of Personnel, Public Grievances and Pensions

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCE AND PENSIONSAND THE MINISTER OF SRTE IN THE PRIME
MINISTER'S OFFICE (SHRIV. NARAYANASAMY): Sir, | lay on theTable, under
sub-section (2) of Section 3 of thdl India ServicesAct, 1951, a copy each (in
English and Hindi) of the following Notifications of the Ministry of Personnel, Public
Grievances and Pensions (Department of Personnel and Training):—

(1) GS.R. 919(E), dated the 30th Decemb2®d1l, publishing the Indian
Administrative Service (Fixation of Cadrdréngth) Second\mendment
Regulations, 2011.

(2 GS.R. 920(E), dated the 30th Decemh201l, publishing the Indian
Administrative Service (Pay) SecoAdnendment Rules, 201

(3) GS.R. 921(E), dated the 30th Decemb2®d1l, publishing the Indian
Administrative Service (Fixation of Cadretr&ngth) Amendment
Regulations, 2011.

4) GS.R. 922(E), dated the 30th Decemb2®1l, publishing the Indian
Administrative Service (Paydmendment Rules, 201
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©)

©)

™

)

©

(10)

1D

12

13)

14)

(15)

GS.R. 56(E), dated the 31st Janya?®12, publishing th&ll India
Services (Death-Cum-Retirement Benefshiendment Rules, 2012.

GS.R. 93(E), dated the 16th Febrya®012, publishing the Indian
Administrative Service (Fixation of Cadretr&ngth) Amendment
Regulations, 2012.

GS.R. 94(E), dated the 16th Febrya®012, publishing the Indian
Administrative Service (Paydmendment Rules, 2012.

GS.R. 143(E), dated the 13th March, 2012, publishing the, Indian Forest
Service (Fixation of Cadretr@ngth)Amendment Regulations, 2012.

GS.R. 144(E), dated the 13th March, 2012, publishing the Indian Forest
Service (PayAmendment Rules, 2012.

GS.R. 145(E), dated the 13th March, 2012, publishing the Indian Forest
Service (Fixation of Cadreti®@ngth) Seconddmendment Regulations,
2012.

GS.R. 146(E), dated the 13th March, 2012, publishing the Indian Forest
Service (Pay) Secordimendment Rules, 2012.

GS.R. 216(E), dated the 17th March, 2012, publishing the Indian Forest
Service (Fixation of Cadreti®@ngth) Third Amendment Regulations, 2012.

GS.R. 217(E), dated the 17th March, 2012, publishing the Indian Forest
Service (Pay)rhird Amendment Rules, 2012.

GS.R. 218(E), dated the 17th March, 2012, publishing the Indian Forest
Service (Fixation of Cadreti®ngth) FourthAmendment Regulations,
2012.

GS.R. 219(E), dated the 17th March, 2012, publishing the Indian Forest
Service (Pay) FourtAmendment Rules, 2012. [Placed in Libra®geNo.
L.T. 6649/15/12]

Notification of the Ministry of Road Transport and Highway.

Report and Accounts (2010-1) of the IRCC Ltd. N. Delhi and a elated
papers.

THE MINISTER OF SRTE IN THE MINISTRY OF ROADTRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): Sirl lay on theTable:—

I. A copy each (in English and Hindi) of the following Notifications of the
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Ministry of Road Transport and Highways, under Section 10 of the National
HighwaysAct, 1956:—

@

@

©)

@

©

©

@

®

©

S.0. 390(E), dated the 18th Febrya?@1l, regarding appointment of
competent authority for acquisition of land from km. 82.700 to km.120.400
on National Highway No. 24B in Raebareilly District in the State of Uttar
Pradesh.

S.0. 455(E), dated the 1st March, 2011, regarding appointment for
competent authority for acquisition of land from km. 90.700 to km.
140.176 on National Highway No. 232(A) in the State of Uttar Pradesh.

S.0. 800(E), dated the 26#&pril, 2011, regarding acquisition of land,
with or without structure, from km. 0.000 to km. 131.700 (Jhansi-Lalitpur
Section) on National Highway No. 26 in Lalitpur District in the State of
Uttar Pradesh.

S.0. 930(E), dated the 29thApril, 2011, regarding appointment of
competent authority for acquisition of land from km. 0.000 to km. 40.000
on National Highway No. 2 in/aranasi District in the t8te of Uttar
Pradesh. [Placed in LibrareeNo. L.T. 6708/15/12]

S.0. 940(E), dated the 29thApril, 2011, regarding appointment of
competent authority for acquisition of land from 0.000 to km. 10.514 and
from km. 0.000 to km. 102.106 on National Highway No. 5 in the State of
Punjab. [Placed in LibranfseeNo. L.T. 6639/15/12]

S.0. 968 (E), dated the 3rd Ma&011, regarding acquisition of land, with
or without structure, from km. 70.700 to km. 179.28&r(Winanagar
Panchkula Section) on National Highway No. 73¥amunanagar District
in the Sate of Haryana. [Placed in LibrargeeNo. L.T. 6639/15/12]

S.0. 985(E), dated the 4th MayO01l, regarding appointment of
competent authority for acquisition of land from km. 323.475 to km.
350.800 on National Highway No. 2 (Etawah-Chakeri Section) in Etawah
District in the State of Uttar PradeslkiPlaced in Library SeeNo. L.T.
6708/15/12]

S.0. 986(E), dated the 4th Ma3011, regarding acquisition of land, with
or without structure, from km. 32.250 to km. 66.250 (Kurali-Kiratpur
Section) on National Highway No. 21 in Roopnagar District in the State
of Punjab. [Placed in LibranseeNo. L.T. 6639/15/12]

S.0. 128(E), dated the 20th May201l, regading appointment of
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13)

14)

(15)

(16)
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competent authority for acquisition of land frdam. 0.000 tokm. 79.000
on National Highway No. 93 imgra District in the &te of Uttar
Pradesh.

S.0. 136(E), dated the 20th May201l, regarding appointment of
competent authority for acquisition of land frokm. 123.000 tokm.
155.000 on National Highway No. 233 Ambedkar Nagar District in the
State of Uttar Pradesh. [Placed in LibraBeeNo. L.T. 6708/15/12]

S.0. 138(E), dated the 20th Mag011, regarding acquisition of land,
with or without structure, fronkm. 30.000 tokm. 86.500 (Bahadurgarh-
Rohtak Section) on National Highway No. 10 in Jhajjar District in the
State of Haryana.

S.0. 1203(E), dated the 26th Ma&3011, regarding acquisition of land,
with or without structure, fronkm. 417.650 tokm. 450.800 (Rohtak-Bawal
Section) on National Highway No. 71 in Rewari District in the State of
Haryana. [Placed in LibranbeeNo. L.T. 6639/15/12]

S.0. 1272(E), dated the 2nd June, 2011, regarding acquisition of land,
with or without structure, fronkm. 176.760 tokm. 199.600 (Delhi-Agra
Section) on National Highway No. 2 Agra District in the &te of Uttar
Pradesh.

S.0. 1275(E), dated the 2nd June, 2011, regarding acquisition of land,
with or without structure, fronkm. 93.800 tokm. 176.760 (Delhi-Agra
Section) on National Highway No. 2 in Mathura District in the State of
Uttar Pradesh. [Placed in LibraigeeNo. L.T. 6708/15/12]

S.0. 1317(E), dated the 7th June, 2011, regarding acquisition of land,
with or without structure, fronkm. 0.000 tokm. 13.035 (Sonepat Section)

on National Highway No. NE-II (Eastern Peripheral Expressway) in
Sonepat District in thet&e of Haryana. [Placed in LibrargeeNo. L.T.
6639/15/12]

S.0. 1321(E), dated the 7th June, 2011, regarding appointment of
competent authority for acquisition of land frdam. 0.000 tokm. 44.000

on National Highway No. 231 (Raibareilly-Jaunpur Section) in Raibareilly
District in the $ate of Uttar Pradesh. [Placed in LibraBeeNo. L.T.
6708/15/12]

S.0. 1360(E), dated the 13th June, 2011, regarding appointment of
competent authority for acquisition of land, fratm. 115.000 tokm.
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169.960 (Raibareilly-Jaunpur Section) on National Highway No. 231 in
Jaunpur District in the State of Uttar Pradesh.

(18) S.O. 1361(E), dated the 13th June, 2011, regarding appointment of
competent authority for acquisition of land, frokm. 44.000 tokm.
115.000 (Raibareilly-Jaunpur Section) on National Highway No. 231 in
Pratapgarh District in thet&e of Uttar Pradesh. [Placed in LibraBee
No. L.T. 6639/15/12]

(19) S.0. 1550(E), dated the 8th Jul2011, regarding appointment of
competent authority for acquisition of land frokm. 190.000 tokm.
308.655 (Ner Chowk-Manali Section) on National Highway No. 21 in
Mandi District in the State of Himachal Pradesh.

(20) S.O. 1553(E), dated the 8th JuR01l, amending Notification No. S.O.
985(E), dated the 4th MayY011, to substitute certain entries in the
original Notification.

(21) S.O. 1555(E), dated the 8th JuBD1l, regarding acquisition of land, with
or without structure, fronikm. 107.100 tokm. 140.200 (Ghaziabad-Aligarh
Section) on National Highway No. 91 Aligarh District in the $ate of
Uttar Pradesh. [Placed in LibrafgeeNo. L.T. 6639/15/12]

(22) S.0. 1556(E), dated the 8th Julg011, regarding appointment of
competent authority for acquisition of land frokm. 134.500 tokm.
190.000 (Bilaspur-Ner Chowk Section) on National Highway No. 21 in
Bilaspur District in the tte of Himachal Pradesh. [Placed in Librédge
No. L.T. 6639/15/12]

(23) S.O. 1561(E), dated the 8th JuB01l, regarding acquisition of land, with
or without structure, fronkm. 288.000 tokm. 343.400 (Bareilly-Sitapur
Section) on National Highway No. 24 in Shahjahanpur District in the
State of Uttar Pradesh. [Placed in LibraBeeNo. L.T. 6639/15/12]

(24) S.0O. 1574(E), dated the 8th JuB01l, amending Notification No. S.O.
1713(E), dated the 13th Julg009, to substitute certain entries in the
original Notification.

(25) S.O. 2594(E), dated the 18th Novemb&01l, regarding fee to be
collected from the users of the stretch fréam. 0.000 tokm. 88.000
(Sambalpur-Baragarh-Odisha/Chattisgarh border Section) on National
Highway No. 6 in the State of Odisha.
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(26)
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(28)

(29)

(30)
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(32

33)

(34)

S.0. 2794(E), datedhe 14th Decembger201l, regarding fee to be
collected from the users of the stretch from km. 262.739 to km. 309.000
(Uttar Pradesh/Madhya Pradesh Border-Lakhnadon Section) on National
Highway No. 26 in the State of Madhya Pradesh.

S.0. 2795(E), dated the 14th Decemb20ll, regarding fee to be
collected from the users of the stretch from km. 49.700 to km. 99.005
(Jhansi-Lakhnadon Section) on National Highway No. 26 in the State of
Uttar Pradesh.

S.0. 2836(E), dated the 19th Decemb201l, regarding fee to be
collected from the users of the stretch from km. 90.000 to km. 155.000
(Madhya Pradesh/Uttar Pradesh Border-Shivpuri-Bhognipur Section) on
National Highway No. 25 in the State of Uttar Pradesh.

S.0. 2839(E), dated the 20th Decemb201l, regarding fee to be
collected from the users of the stretch from km. 322.400 to km. 405.000
(Durg Bypass to Chattisgarh/Maharashtra Border Section) on National
Highway No. 6 in the State of Chhattisgarh.

S.0. 2840(E), dated the 20th Decemb2dll, regarding fee to be
collected from the users of the stretch from km. 175.000 to K.M 230.000
(Nagpur-Hyderabad Section) on National Highway No. 7 in the State of
Andhra Pradesh/Maharashtra. [Placed in Libr&@geNo. L.T. 6708/5/12]

S.0. 2841(E), dated the 20th Decemb201l, regarding fee to be
collected from the users of the stretch from km. 146.000 to km. 163.895
on National Highway No. 37 in theté8e of Assam.

S.0. 2842(E), dated the 20th Decemb201l, regarding fee to be
collected from the users of the stretch from km.” 333.000 to km. 421.273
(Dindigul-Trichy Section) on National Highway No. 45 in the State of
Tamil Nadu.

S.0. 2901(E), dated the 27th Decemb2dll, regarding fee to be
collected from the users of the stretch from km. 110.000 to km. 189.500
(Devihalli-Hassan Section) on National Highway No. 48 in the State of
Karnataka.

S.0. 2915(E), dated the 28th Decemb2dll, regarding fee to be
collected from the users of the stretch from km. 0.000 to km. 244.000
(Beawar-Pali-Pindwara Section) on National Highway No. 14 in the State
of Rajasthan.
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(35)

(36)

37

(38)

(39)

(40)

(41)

(42)

(43)

(44)

S.0. 70(E), datk the 13th Januan2012, regarding fee to be collected
from the users of the stretch from km. 0.000 to km. 134.000 (Salem-
Ulundurpet Section) on National Highway No. 68 in that& of Tamil
Nadu.

S.0. 80(E), dated the 17th Janya2912, regarding fee to be collected
from the users of the stretch from km. 18.600 to km. 54.000 (Hyderabad-
Yadgiri Section) on National Highway No. 202 in th&at® of Andhra
Pradesh.

S.0. 195(E), dated the 31st Janu&912, regarding fee to be collected
from the users of stretch from km. 17.600 to km. 129.000 (Dhankuni-
Kharagpur Section) on National Highway No. 6 in that& of West
Bengal.

S.0. 196(E), dated the 31st Janu&912, regarding fee to be collected
from the users of stretch from km. 410.700 to km. 447.000 (Purnea-
Goyerkata Section) on National Highway No. 31 in thateSof Bihar

S.0. 247(E), dated the 8th Febrya2@12, regarding fee to be collected
from the users of stretch from km. 58.000 to km. 93.000 on National
Highway No. 24 in the State of Uttar Pradesh.

S.0. 248(E), dated the 8th Febrya2@12, regarding fee to be collected
from the users of the stretch from km. 103.000 to km. 29.100 (Gujarat/
Maharashtra Border-Surat Hazira Port Section) on National Highway No.
6 in the State of Guijarat.

S.0. 249(E), dated the 8th Febrya2@12, regarding fee to be collected
from the users of stretch from km. 185.000 to km. 216.800 (Porbandar-
Rajkot-Bamanbore Section) on National Highway No. 8B in the State of
Guijarat.

S.0. 250(E), dated the 8th Febrya2@12, regarding fee to be collected
from the users of the stretch from km. 38.000 to km. 94.020 (Kanpur-
Varanasi Section) on National Highway No. 2 in th@até& of Uttar
Pradesh. [Placed in Librar$geeNo. L.T. 6708/15/12]

S.0. 259(E), dated the 10th Febry&t912, regarding fee to be collected
from the users of stretch from km. 398.240 to km. 521.120 (BAoua-
Panagarh Section) on National Highway No. 2 in the States of Bihar and
West Bengal.

S.0. 315(E), dated the 22nd Febry&d12, regarding fee to be collected
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(45)

(46)

@7)

(48)

(49)

(30)

(51)

from the users of stretchofim km. 29.700 to km. 87.000 (Delhi/Haryana
Border-Rohtak-Hissar Section) on National Highway No. 10 in the State
of Haryana.

S.0. 327(E), dateché 24th February2012, regarding fee to be collected
from the users of stretch from km. 308.000 to km. 367.000 (Armur-Adloor-
Yellareddy Section) on National Highway No. 7 in that& of Andhra
Pradesh.

S.0. 349(E), dated the 29th Febry&912, regarding fee to be collected
from the users of stretch from km. 69.500 to km. 148.550 (Purnea-
Jhanjharpur-Dharbhanga-Muzaffarpur Section) on National Highway No.
57 in the $&te of Bihar

S.0. 357(E), dated the 1st March, 2012, regarding fee to be collected
from the users of stretch from km. 447.000 to km. 498.970 (Dalkhola-
Islampore Section) on National Highway No. 31 in the States of Bihar
and West Bengal.

S.0. 358(E), dated the 1st March, 2012, regarding fee to be collected
from the users of stretch from km. 522.700 to km. 551.000 (Chalsa-Siliguri-
Dalkola Section) on National Highway No. 31 in th&at8 of West
Bengal.

S.0. 359(E), dated the 1st March, 2012, regarding fee to be collected
from the users of stretch from km. 123.000 to km. 153.000 (Nagpur-
Hyderabad Section) on National Highway No. 7 in the State of

Maharashtra.

S.0. 360(E), dated the 1st March, 2012, regarding fee to be collected
from the users of stretch from km. 135.000 to km. 190.000 (Lucknow-

Faizabad-Gorakhpur-Uttar Pradesh/Bihar Section) on National Highway
No. 28 in the State of Uttar Pradesh.

S.0. 376(E), dated the 5th March, 2012, regarding fee to be collected
from the users of stretch from km. 462.164 to 533.619 (Andhra Pradesh/
Karnataka Border-Devanhalli Section) on National Highway No. 7 in the
State of Karnataka. [Placed in LibraiyeeNo. L.T. 6708/15/12]

II. A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 619Af the Companiesct, 1956:—

@)

(b)

Thirty-sixth Annual Report ancAudited Satement ofAccounts of the
Indian Road ©nstruction Corporation Limited (IRCC), (under
liquidation), New Delhi, for the year 2010-11.

Review by Governmenbn the working of the above Corporation.
[Placed in LibrarySeeNo. L.T. 6710/15/12]
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Report and Accounts (2010) ofALIMCO Kanpur and related papers

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON) Sirl lay on theTable:—
I. A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 6194Af the Companieéct, 1956:—
(@) Thirty-eighth Annual Report andAccounts of theArtificial Limbs
Manufacturing Corporation of India (ALIMCO), Kanpufor the year
2010-11, together with theAuditor's Report on théAccounts and the
comments of the Comptroller addiditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

II. Statement (in Englishral Hindi) giving reasons for the delay in laying the
papers mentioned at (I) above. [Placed in Libr&seNo. L.T. 6299/15/12]

REPORTS OF THE DEPARTMENT -RELATED PARLIAMENT ARY STANDING
COMMITT EE ON HUMAN RESOURCE DEVELOPMENT

SHRI PRAKASH JANADEKAR (Maharashtra): Sjrl present the following
Reports (in English and Hindi) of the Department-related Parliamentary Standing
Committee on Human Resource Development.—

() 243rd Report on Demands for Grants 2012-13 of the Ministiyahen
and Child Development;

(i) 244th Report on Demands for Grants 2012-13 of the Department of
School Education and Literacy; and

(ify 245th Report on Demands for Grants 2012-13 of the Ministryoatth
Affairs and Sports.

REPORTS OF THE DEPARTMENT -RELATED PARLIAMENT ARY STANDING
COMMITTEE ON ENERGY

SHRI MOTILAL VORA (Chhattisgarh): Sirl lay on theTable, a copy each (in

English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Energy (2011-12):—

() Twenty-sixth Report onAction Taken by the Government on the
recommendations contained in tlfienth Report on ‘#ailability of Gas
and Coal for Power Sector’;

(i) Twenty-seventh Report on ‘Demands for Grants (2012-13)'the
Ministry of New and Renewable Energy; and

(iiy Twenty-eighth Repdron ‘Demands for Grants (2012-13)f the Ministry
of Power
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12.00 nooN
REPORTS OF THE DEPARTMENT -RELATED PARLIA MENTARY STANDING
COMMITTEE ON FOO D, CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION
SHRI SANJA’ RAUT (Maharashtra): Sirl lay on theTable, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Food, Consumidfairs and Public Distribution (20112):—

() Seventeenth Report on ‘Demands for Grants (2012-13)’ of the Ministry
of ConsumetAffairs, Food and Public Distribution (Department of Food
and Public Distribution); and

(i) Eighteenth Report on ‘Demands for Grants (2012-13)’ of the Ministry of
Consumer Affairs, Food and Public Distribution (Department of
ConsumelAffairs).

REPORTS OF THE DEPARTMENT -RELATED PARLIAMENT ARY STANDING
COMMITTEE ON LABOUR

SHRI MOHD. ALI KHAN (Andhra Pradesh): Sjrl lay on theTable, a copy
each (in English and Hindi) of the following Reports of the Department-related
Parliamentary Standing Committee on Labour (2011-12):—

() Twenty-eighth Report on ‘Demands for Grants (2012-d8Xhe Ministry
of Labour and Employment;

(i) Twenty-ninth Report on ‘Demands for Grants (2012-18)the Ministry
of Textiles; and

@iy Thirtieth Report on action taken by the Government on the
Recommendations/Observations contained in the Seventeenth Report
(Fifteenth LokSabha) on ‘Wlfare of BeediWorkers'.

REPORTS OF THE DEPARTMENT -RELATED PARLIAMENT ARY STANDING
COMMITTEE ON RURAL DEVELOPMENT
st o R (mew uden: wWeiew, # fumT wdfad umivr e et Sd
wrft Ay (2011-12) & fAfaRaa gfodesi @t tege ufa @St qen fR=h #)
| UCd WX Rl g—

() Twenty-ninth Report on ‘Demands for Grants (2012-13)the Ministry
of Panchayati Raj; and

(i) Thirtieth Report on ‘Demands for Grants (2012-13)’ of the Ministry of
Rural Development (Department of Rural Development).
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REPORTS OF THE DEPARTMENT -RELATED PARLIAMENT ARY STANDING
COMMITTEE ON WATER RESOURCES

DR. GYAN PRAKASH PILANIA (Rajasthan): Sjrl lay on theTable, a copy
each (in English and Hindi) of the following Reports of the Department-related
Parliamentary @nding Committee olVater Resources (20412).—

() Thirteenth Report onAction Taken by the Government on the
Observations/Recommendations contained in the Eighth Report on
‘Demands for Grants (2Q112)’ of the Ministry of Water Resources; and

(i) Fourteenth Report on ‘Demands for Grants (2012-13)’ of the Ministry of
Water Resources.

MATTER RAISED WITH PERMISSION

Agony of lakhs of home buyers in NOIDAExtension of U.P due to delay in
approval of master plan by N.C.R. Planning Board

M JER FEN THdl (SN URY): SUNWEHY Helgd, d e HIegH ¥ Ud
ggd 8 WEw@yUl J& WR T9 Wad bl AN BN BRAl AL § AR IHADT URH
d 39 IR B WY BIA ARAT

WM e W € Uh WX 9 H
A RA T8 W ahadl RRr H

d Js 8¢ W e & fa@| ST fa@El @1 wWEE SWwouey # fUedl WeR
9 3R T8l @ THM WHR T BB e db IR QA Iqb qC 8IS Bl b
fofa & g g8t & feami @ S wwen off, S9el Wl g9 9@ wWe g1 ATl
g dR W 10 @@ W el dn, e g8l WU SRR @1 WU o]
AU QR Sfled ® SHRYST SW W@ &1 off, S W WHiE ' T el wlfed,
e WHR B A@HARNE] AR@ & Fgedd S 9 10 d W el uRaR AR
TGl | wET 9 A, O R IR % BRU S 9S gU € d o Wedl WY
M TN & dA 9 A YOI & IR W | THH A B 9 A, i e
WY & R TRR AR W ARl PR E

[UHIEIE HElGd, H be ARPGR A BEdl @Edl § (b dw WeR
TR, 9IS B P fear of f& 98 wifi $Hl & HIEH W S R-D-[R
ATST TFACYH W S 8Y fAdE HT WHEE BN, S W PHS] T R-B-R - ARRR
W B Wiefa T a offl WHld <9 & ae B review R oreview BT §, IR
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W aiE & Sl § SR SHST Tdien I8 Bl IE v P ud R Al | eneHt
U [ WE WU T R E WG fFAEl B S 64 WRIC HawaSm T @
qd gs oAl g Al feami @1 R safay T8 fa wr e o§ wife S ol
WEHR &1 i o, o g9 WReR B vl & ik S 'S @I &1 fig e,
IAH e @l Bl U jET BOAT E W b WK R AR 98 &
qEH W AP AN BRAM d8Y ol SHH o P ST @ gl W, A b "emw
A A #A S @ FE dEer wEW f6 9 dobre TAALAR. dle @ R e
f& ol ARex WM ol Wil § 48 § 98l gd Wik el 5, 9 99 W bl
PRAE P ATABIIENE! R AHReME! & TFPY H T A I el gRART @l
Aehl W Rl B b fau woER A S e © . (@aum)..

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Your time is overPlease sit
down. Now ShriTapan Kumar Senlr{terruptiong 3mueT |#a FATT &1 41, $AMAT
FUIT MY IS Y

# AR @ THA: W, IE 9gd Fewyl Vg ©l..(EEm)...

Suurede (A1, NS HRIA): &, I8 As@yel vy g «dfed omue 59 o W
e faar, safelw guar o@ ey d8 Sy

st R /@™ d&dn ¢

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Now Shri Tapan Kumar
Sen...(Interruptions) Nagviji, it is not going on recorthtdrruptiony <& &, Hwn
e afsTl

sft R T AHd

Suwreme (W WS FRIE): MU 9 gH £, sHflC puAl oy df3y|

3 UHET SESHY (FERTE): Heled, § WA Pl 39 fqwg 4 dag @rar gl
s I ST (W RNl Heled, § Wd @l 39 v ¥ Adg eRal g

s fer A g (e uew): Helew, § WA Bl 39 fAwd 9 ddg wRar g
#t gEdR g9 @S Helqw, # wd @l 39 fawy 9 dag eRar gl

SHRI BIRENDRAPRASAD BAISHYA (Assam): Sirl associate myself with it.

DR. CHANDAN MITRA (Madhya Pradesh) : Sil also associate myself
with it.

Miserable Plight of Farmers

SHRI TAPAN KUMAR SEN (West Bengal): Sjrl rise to draw the attention of
this august House as well as of the Government to the severessdistnd crisis

* Not recorded
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[Shri Tapan Kumar Sen]

being faced by our farer community who actually feed 120 crores of our
population. Farmerssuicides are increasing every d&rops are being burnt and
people are abandoning agriculture, thus creating a very dangerous situation for our
food security in the days to come. ,Saven in my fte West Bengalc where
suicides were not a common thing, the crisis has gone to such an extent that 41
farmers have committed suiciddntérruptiong

SHRI KUNAL KUMAR GHOSH (West Bengal): It is, totallya baseless
allegation...

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Please sit
down...(nterruptiong It is no allegation..l(iterruptiong

SHRI TAPAN KUMAR SEN: More than 40 farmers have committed suicide.
Twelve thousand peasants have been evicted, and they have lost their
livelihood...(nterruptiong My friend has not understood the issue which | am
raising. That is the tragedySir, the whole thing is flowing from the faulty policy of
the Government on public investment in agriculture as well as an absolutely faulty
credit policy The public investment in agriculture is going down in a consistent
manney and the overall expenditure towards agriculture, as a percentage ph&DbP
gone down over the years. On the other hand, the whole credit system is such that
although we are talking of agricultural credit, yet the fact remains that more than
two-thirds of our farming community are outside the institutional credit network, and
they are victims of private money lenders and sharks. In such a situation, whatever
rural credit network our country is having, we have developed it through 60 years of
development exercise after Independerceolicy drive is there to prune and limit
their area of operation deliberately to divert the funds. The funds are not coming
from Governmens own pocket.The funds are generated by the savings of the
people of the countryThey go to banks, they go to rural regional banks, they go to
NABARD. Those funds meant for agriculture are being cornered, diverted to the
farm housesAs on date, even if somebody scrutinises the priority sector rural
credit, you will find that this has been diverted to the rich and major landlords and
farm houses. It is not going to poor and marginal farmers who actually produce more
than 75 per cent of our countsyfood. In such a situation, the most disturbing
trend is that NABARD Time-bell ring$ has decided to close its 15 district base
offices.

SuTEme (W RS RIA): Ame sifw 8 Tl

SHRI TAPAN KUMAR SEN: | am just concluding. NABARD is reducing,
closing down its 15 district base offices and also the rural regional baunkgiomy
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is being scurbed by imposing sponsorethks so that the deposits of the regional
banks are diverted for non-alrpurposes. | think, policy reversion is required and |
insist the Government to seriously consider reversion of the policy in the matter

st ft wgEa v@ @y TRm: W), RgwE d @ (@mEu). e a)d
.. (TE)...

THE VICE-CHAIRMAN (PROF P J. KURIEN): What is the matter? No, no;
your Zero Hour is not admitted. What are you sayindfelruptions...It is not
permitted. Please take your sedntdrruptiong...It is not permitted. Please take
your seat.

st f. ggHEd @ ¢

THE VICE-CHAIRMAN (PROF P J. KURIEN): Mr V. Hanumantha Rao, you
are not permitted. Please take your sehltefruptiony..We are going to have an
important discussion. Please take your séat.will now take up the Short Duration
Discussion. Shri Satish Chandra Misra to initiate.

SHORT DURATION DISCUSSION

Issue of eservation for Scheduled Castes and Schedulddibes in promotions
during services

st il T s (STR O URY): HEA SUNYNE "By, § 9ed  Usd
B 1 A1 1 S B T S | R S S B | S O L C A | - W GO | B
qew@yul T W EAR AlcH Pl WBR B g, SHBI Urgency d <@« gy, =9
matter &1 3ms1 take up X foar 21 e W, § ue et @t ufise, 9
Hed # 'AN Uil @l qqn, AR uidl Bl ooemen H1 W g=yde o @Edr g (e
I 39 AP W, 3 HEAQU HMel WX BHBI dle @l Al fednl s v wR
Tgdl 9= AU 9rd & off iR SHe 9% SN "M me 't Sft @,
fF 39 B89 & offey B, A9 ey 3w fo smifSem &r ik a9l Tal
darell @Bl ve afea fgd ua faw wR, 9wd 9R 9l @ fawd gu
JATA HIIAT o AR ITH ATAN Bl e H oM I Fm, R TERT Uit
TR eregell o 309 U3 H UgS B @ faw ®, B A eud iR Wed &

wel P WEd I@Ar wredl gl

st 4

153

AR, wigt a@ article 16(4) of the Constitutiory, ¥ reservationd forw
provision feam a1 &1 Article 16(4), Constitution¥ S#& inception ¥ #Hise 21
Constitution, f5/d  architect s |Ed 81 ¥hRE@ a9 S9H article 16(4)
% TqEd 9gd AIE-AAs] B] 39 Wfae B Y@l T o1l S o |fedl | 39 QW

* Not recorded
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(s wcer = fhsm

# inequality & suffer & ¥ € ok <&l social backwardnesss, < f&
economic backwardnessi® educational backwardness! lead @=<ft & S9&

TEd IEPI ¥ B b U S IRRER] T 8T o, IqP! WER IR b U
S=e Constitution & article 16(4) &1 sten o1 S fe AreRal & Roadem fira

AP R ¥E RIdA d5de R Usifes @Re, Uses cleed & QM @l bl

ST AP I ded H O A BICICHRE a9 oA, a9 W FaRd Wl ROHeE 16(4)

d o1, appointment @ g€ SR IS AT b IAb AT H IEH TEHRE H A
Rordem femr sn @1 el sfexr @@ &1 SoWc 16-11-1992 &I amarl This
judgment was delivered by a Nine-Judge Bench of the Supreme Court. In this
judgment, for the first timeArticle 16(4) was interpreted that it only includes initial
appointments and does not include promotions within the ambéitrtafle 16(4).
Therefore, reservations by way of promotions cannot be given éadele 16(4).

But, the Supreme Court also noted in this very judgment that ‘all the previous
judgments of the Supreme Court have been holding consistenthArtiee 16(4)
includes reservation for promotion and since this was going on, therefore, we now
hold that reservation in promotion will be allowed to continue for another five

years.’” Before this period could come to an end and when reservation in promotions
was continuing, the Constitution (Seventy Sevethendment)Act was brought

and made ééctive from 17th Septemhefl995. Through this amendment, a new
Article was added tdrrticle 16 and that is (4A). Under thisrticle 16(4A), it was
provided that there will also be reservation in promotion for SC andB8fore
incorporation of this amendment, there wasAxt passed in the t&te of Uttar
Pradesh in 1994. It was relating to reservation for SC/ST and Backward Classes. In
this, there is Section 3(7). Under this Section, reservation was granted in promotions
also. After the Constitution (Seventy-Sevenfmendment)Act, the protection to

that Section was automatically givefhereafter there were certain litigations. In
those litigations, it was said in certain judgments that so far as 16(4A) is concerned,
it, no doubt, include promotion by way of reservation, but this accelerated
reservation would not bring in accelerated seniority and there will be no
consequential seniority into this. Once these interpretations were given by the
Supreme Court iVeer Pal Singh Chauhan aAgit Singh cases, a further amendment
was necessitated to the Constitution.

Sir, an amendment was madeAdicle 4A itself. It was provided therein that
when promotion is given, by way of reservation to SC/&dcelerated seniority
would also be given to them. In this manredter the judgment delivered Veer Pal
Singh Chauhan andijit Singh’'s case, they were done away with it as per the
Amendment brought by Parliament. Nowfter this, there was another amendment
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which became necessaly was because there were other judgments which came in
between. These judgments said that reservation in promotion, if they have not done
in the year in question for which vacancies arisen, will lapsethe things were

going on, everyone is trying to find out a method to give equality to SC/ST by
providing them reservation so that these categories of persons can also rise and
they may have administrative control in their hands at the higher posts. Unless there
is administrative control to persons belongs to such castes, it is understood, even if
there is political powerultimately it has to be exercised by the executiVkerefore,

when one takes these considerations into account, all the persons who are at the
helm of affairs in various States, appointments by way of promotions were not given
in time, which resulted in lapse of posts after one .y&ar, to overcome this
situation, the Constitution was further amended. Through the Constitution (Eighty-
First Amendment)Act of 2000, which came into fetct on 9-6-2000, anothéirticle

was added to 16 and it was 16(4Bnd by means of this, it was provided that
vacancies which are not filled in a particular year would continue to remain alive and
will be carried forward into the next, year and, thereaftgo later years till they are
actually filled up, and that this carrying forward of vacancies would not disturb the
50 per cent quota because the 50 per cent quota, even if it is exceeded because of
this carrying forward of vacancies, the carried forward vacancies would be filled up
because they would be treated as vacancies of the year in which they arose. Now
after this judgement was given, there were certain disputes again and certain matters
again went up to the Supreme Court where in and it was said that article 335 of the
Constitution which provides that efficiency in work has also to be kept in mind
while providing reservation, and you cannot give any relaxation while giving
promotion to candidates belonging to the Scheduled Castes and Schedule Tribes in
spite of the accelerated reservation permitted under article 16(4)(a), aatesh
amendment was brought in to do away with this. The intention was that these
particular castes should get their rights enforced through promotion by way of
reservation and accelerated seniorp, a fresh amendment was brought and that is
the 82nd amendment which came into effect from 08.09.2000. Under this, a proviso
was added, to article 335, which empowered ttateS, while making thAct or the

rules thereunderthat they can give relaxation to the Scheduled Castes and Schedule
Tribes with respect to their qualifying marks and also for lowering the standards of
evaluation while making appointments by way of promotion. So, this amendment
was incorporated through the 82nd amendment to the Constitafien.this, it was
thought that the matter was now settled, that all these amendments have taken care
of the Indira Sahni judgement and other judgements that came from time to time, and
that these people belonging to the Scheduled Castes and Schedule Tribes would
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continue to get their right to promotion enforced through reservation. But, in the
meantime, this 77thmendment was challenged again in various High Courts and
the matter went to the Supreme Coilihat was the M. Nagaraj case. Ultimatelye
judgement came in the M. Nagaraj case, which was given by the five-Judge Bench.
This came on 19.10.2006. This judgement upheld the validity of the amendment to
article 16(4)(a) and 16(4)(b). The court held, it said that it isuticd vires but while
holding so, the five-Judges Bench, overlooking the nine-Judges Beudgement,

put certain self-imposed conditions, which are not there in the Constitution. There
were three such conditions which had been imposed. They said that the States and
the Centre, before making reservation rules, by means of a quantifiable data — the
court used this word ‘quantifiable data’ — will have to ascertain three things: (i)
whether they have adequate representation in the service; (ii) their backwardness
would be ascertained by quantifiable data; (iii) whether efficiency in administrative
work is being affected as pere of article 335.

Sir, 1 would come to these three conditions imposed as a consequence of the
M. Nagaraj case after narrating the incident that has led this House to consider and
discuss this issue today as account of the judgement that came okpaltl2012.
The Sate of Uttar Pradesh had brought in this 19@4, about which | had referred
earlier that under Section 3(7) there was reservation, heretféelJPGovernment
servants’ seniority rules of 2002 were also framed. By means of the 2002 rules, which
were incorporated on 18.10.2002 in the State of UP véheshri Mayawatiji was the
Chief Minister of Uttar Pradesh, rule 8A was inserted. Rule 8A provided nothing
more than what was already contained in the 85th amendment as it only said that as
far as reservation in promotions was concerned, consequential seniority would also
be available to those who had been promoted by means of reservation in promotion.
Sir, about this rule 8Aand section 3(7), after the change of Government in Uttar
Pradesh, when the Government of another party was in powet3th May 2005,
the State of Uttar Pradesh had deleted this rule 8A. But, in 2007, a new Government
of BSP was formed where Sushri Mayawatiji again became the Chief Minister
Immediately thereafteron 4.9.2007, this rule 8Awvas re-inserted providing
consequential seniorityfrhis was made operative withfeft from 16.6.1995 when the
85th Amendment was brought to the Constitutidtbout this rule 8Aas well as
section 3(7), which is in operation since 1994, 18 years have passed since under 3(7)
promotions have been made; the promotions were continuing since 1950. Section
3(7) simply said that whatever rules and orders continuing for reservation will remain
in operation.
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Validity of section 3(7) and rule 8fere challenged by means of various writ
petitions. One was filed at théllahabad Bench and another was filed at the
Lucknow Bench of theAllahabad High Court.The Allahabad Bench gave its
judgment prior in timeThe Allahabad Bench, after considering the entire matter held
that the provision of section 3(7) of tliet as well as rule 8Avere perfectly valid
and that they could not be declarettra vires in view of the provisions as
contained in the amended Constitutidkfter that, the Lucknow Bench gave its
decision and the decision from the Lucknow Bench came from the same number of
judges as was of th&llahabad Bench, which had two judgé®nch. But, in spite
of there being a judgment of tidlahabad Bench which was binding; and if there
was a diference, it could have only been referred to Alehabad High Cours
larger Bench. But, the Lucknow Bench of two judges, proceeded further to decide
the issue and after hearing the parties, they gave a separate judgment. In that
judgment, they declared both, section 3(7) as well as rule 8dltr@svires These
matters came to the Supreme Court. In the Supreme Court, the matters were taken
up. The judgment has now come on 2&pril, 2012. This judgment, which has
come upholds the judgment of the Lucknow Bench. While criticizing the Lucknow
Bench that they should not have proceeded to decide the matter by the two judges
because two judges had already given a judgment afAlithhabad High Court
which was binding on themAfter criticizing this, they proceeded to decide the
matter on merits and it was a five judge Bench. The Nagé&alJnion of India
judgment imposes three conditions before framing the rules undéwcth&ir, there
is another judgment in respect of the same matter relating to Rajasthan services,
which is a case known as Suraj Bhém State of Rajasthan, which also came to the
Supreme Court. The Supreme Court also has relied upon Nagatdhion of India
case, and have declared the rule of Rajasthan alsaltes vires. Therefore,
following these two decisions of Rajasthan as well as Nag&apnion of India
case the Supreme Court on 27.4.2012 have upheld the Lucknow 8aedision.

Sir, the consequence of this is very gravee consequence of this is that persons
who have-been promoted belonging to the Scheduled Castes and Scheduled Tribes
right from 1994 onwards, no protection has been given to them. They are not being
protected as the protection was given in Indira Sahani case. In the Indira Sahani
case, the 9 judge Bench had given a protection to all those who had already been
promoted; their promotions were not affected. But, in the present case, the Supreme
Court has not given any protection to all these employees having been promoted for
the last 18 years. The enforcement of this judgment will affect not only thousands of
employees belonging to the Scheduled Castes and Scheduled Tribes who have been
promoted in the State of Uttar Pradesh, but all such employees throughout the
country
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Rajasthanhas already been a victim of it. Npwhroughout the countnyall
the employees who have got promotions ever since theAtiidndment would be
how revertedAll the rules and the provisions of tlet with respect to reservation
and promotion will be liable to be declaralfra vires and lakhs of these employees
would stand reverted to their posts on which they were initially appoiAgduch
today it has created a situation which is very gravke efect of this is that the
employees belonging to the Scheduled Castes and Scheduled Tribes not only in the
States of U.Pand Rajasthan but also in the whole country are highly agitated. It is
not just the existing employees who are going to bect&fd by it.All those who are
likely to get employment in future, those who are students and are still studying and
will be getting employment in future, their future rights are also going to be affected
by it. So, almost the entire Scheduled Caste and Scheduled Tribe community in the
country is affected by it. Therefore, this issue was raised in this House by my party
leader Sushri Mayawatiji with the urgency it deserves. She has also written a letter
to all the leaders of the parties, including the hon. Prime Minister and the Leader of
the Opposition, and stated the facts and the repercussions which are going to arise
out of this.

Now, the question arises as to what is thieatfof this judgement and how
we can overcome it. This is a question which | am putting to myself also. While
considering this question — and which this House also will have to consider — a
few things which are very important. There are three pre-conditions which have
been imposed by M. Nagraj case. One is about backwardness. It is ascertainment of
backwardness by a quantifiable data with respect to Scheduled Castes and
ScheduledTribes. Now while giving the two-judgesjudgement of Rajasthan and
U.P. by the Supreme Court, they refer to the five-judgedgement, and they say
that the dictum laid thereon in Nagmjtase is binding through in M. Naggsj’
judgement which has been given by the five judges, they have completely over-
looked the nine-judgegudgement of Indira Sahni case.,Siwill take all the three
issues one-by-one. The first issue is with respect to ascertainment by way of
quantification of the backwardness. Nowhe nine judges of the hon. Supreme
.Court, in Indira Sahni case, had discussed about backwardness socially
economically and educationallgnd they had discussed ‘socialgconomically and
educationally backward’ words used in article 15, they had also interpreted in article
16. They had also looked article 335, aAdicles 341 and 342 under which the
President issues an order and notifies as to which castes of this country would be
Scheduled Castes and Scheduled Tribes.
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Now, after considering all that, the nine-judge bench of the Supreme Court in
Indira Sawhney case conclusively held that SC/ST are deemed Backward went
through the judgement to find out if some judge has dissented on this point
whether in the case of Scheduled Castes and Scheduled Tribes, it is yet to be
ascertained whether they are backward or not; but | could not find any dissent
among the nine judges. Though the final judgement was given by a majority of six,
still on this issue, all of them were togethand they have held therein that so far
as ascertainment of backwardness is concerned, with respect to Scheduled Castes
and Scheduled Tribes, it is indubitable that they are backward once they are
notified, under articles 341 and 342, as Scheduled Castes or Scheduled Tribes, and
as soon as this exercise is done, they are deemed to be backward the words used
are, “they will be deemed to be backward”. This finding has not been at one place,
but in several paragraphs of the judgement of the hon. Supreme Court it has been
discussedA few of the paragraphs are 264, 319, 323, 367, 567, 571, 781, 788, 796, 797,
798, etc. In these paragraphs the hon. Supreme Court has considered why the
reservation was required. It has also gone into the concept of why there should be
reservation for Scheduled Castes and Scheduled Tribes. It has gone into the history
of this reservation, and the speeches given byBaAba Saheb Bhimradmbedkar in
the ConstituenAssembly and thereafteras the Law Minister also in this Parliament
have been quoted in that judgemertiereafter they have said it is unfortunate that
there are two groups in our country who are inherently unequal, one is, the
Scheduled Castes and the Scheduled Tribes and the other is the so-called ‘upper
caste’. They are inherently unequal and this we have to admit. Equality of unequals
is secured only by treating them unequally and to bring equality in real sense, a
positive and affirmative action is required. That is why the necessity of bringing
reservation under article 16 and under article 15 has arise. Undispuiteiglythe
social backwardness which leads to economic and educational backwardness. This
is very important. The Supreme Court into judgment trace the entire history and after
tracing the history they have concluded that social backwardness is the basic thing
which has to be considered and kept in mind. On the basis of social backwardness
only, the economic and educational backwardness comes into \p&ayall know
even today after these many years of promulgation of the Constitution what is
happening in our countryVe all are seeing iWe cannot have a blind eye to what
is happening around usVe have seen what has happened in tteteSnext to
Delhi, in Haryana, in MirchipurWhat happened to the Scheduled Castes and the
Scheduled Tribe people there, they had to flee and leave their places. What
happened during the common wealth games which were held in Delhi one year back
to all the Scheduled Caste and the Scheduled Caste people who were living in and
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they were living in these hutments? They were socially backward and they were
having their livelihood by living there, but all these hutments were demolished. The
special component which was provided under the Special Component Plan, the
amount of almost of Rs. 7000 crores earmarked for upliftment of the Scheduled
Castes and the Scheduled Tribes was used for the games. When we raised this
issue in this House, the Home Minister had given a statement at that time that, ‘yes,
it is accepted that this has been done and we will return back the .mdoeytwo

years have passed and not even a singl@ paisa is given back. Even if now the
money would have been returned, what about those people who have been
dislocated and who were forced to go and live beneath the flyovers and later on
thrown away from there also? It was done for cleanliness of Delhi, because we live
here.All the Ministers, all the Secretaries, the Judges and parliamentarians are living
in Delhi, and it is the Capital as such all of us do not want the Scheduled Castes
and the Scheduled Tribe people to live in huts around us. This we have to keep in
mind and we have to accept this realitye stark reality which glares into our eyes.

This discrimination is still continuing till todayVhat happened in Odisha,
where the persons belonging to the Scheduled Gates were not allowed to cross in
front of the houses belonging to the upper castes? So, these things have to be kept
in mind while finding out why it is so. This is background what the hon. Supreme
Court and the nine-Judges Bench had traced out and looked into the social
backwardness and then found that the reservation is a must to make them equal, it
is not discrimination with respect to equality which is contained in article 14 of the
Constitution. It rather interpreted that this is for bringing the equality for which it is
necessary to give reservation. Now this reservation is being sought to be done
away with by a judgment of five Judges which completely ignores the nine-Judges
dictum on the question of backwardness. The Supreme Court had also considered
that higher castes, even if economically backward are not socially backward and this
makes a vast difference between the two. They even considered this aspect. Every
time agument is made that even higher caste people are alsptpemfore, what
about their reservation. Earlier reservation was given through an Office Memo by
the Government of India of 10 per cent to such persons also who are economically
backward. But that was struck down by the Supreme Court. It says that higher
castes are not socially backward. Even if economically backward, they traced out
that the diference between the two is, and said it may be all right, they arelpdor
still socially they are not backward. Whenever they sit in any social gathering, they
are given a dferent place, even being podihey have a diérent position because
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they are socially forward and they are not socially backward and all this was taken
into consideration while bringing this article. The judgment also said that the SCs
and the S3 will otherwise be never allowed to reach the top, if they are not given
reservation. Every effort and power would be used, which is being used even today
by those who come into power and who are still against the reservation of the
Scheduled Castes and Scheduled Tribes or their upliftment and want to keep them
down or push them dowrnd, for this reason, DiBheem Radmbedkar had stated

that empowerment of the unrepresented is necessary in service so that
administration can look to their problems algmd, this empowerment, he said, is
necessary in the administration because political empowerment only will not suffice
since even if we achieve political empowerment, still the work is to be done through
the administrator Therefore, unless the people of these particular castes and
communities reach at the higher places, through reservation, the desired results
cannot be achieved. Therefore, it is necessary that reservation should be provided
at that place also. Here, | would like to read a few lines of the Indira Sawhney Case.
In paragraph 788, it says, “Furthérone keeps in mind the context in which article
16(4) was enacted, it would be clear that the accent was upon social backwardness.
It goes without saying that in the Indian context, social backwardness leads to
educational backwardness and both of them, togetead to povertywhich, in

turn, breeds and perpetuates the social and educational backwardness. They feed
upon each otherconstituting a vicious circle. It is a well-known fact that till
Independence the administrative apparatus was manned almost exclusively by the
members of the ‘upper’ castes. This is a fact, which we have to accept. The
Scheduled Castes and the Scheduled Tribes and other similar backward social
groups, among Muslims and Christians, had practically no entry into the
administrative apparatus. It was this imbalance which was sought to be redressed by
providing for reservations in favour of such backward classes.

In this sense, DrRajiv Dhawan may be right when he says that the object of
Article 16(4) was “empowerment” of the backward classes. The idea was to enable
them to share thet&e powerThis is very important to be considered and noted.
We are accordingly of the opinion that the backwardness, contemplated by article
16(4), is mainly social backwardness. It would not be correct to say that the
backwardness under article 16(4) should be both, social and educational. The
Scheduled Castes and the Scheduled Tribes are without a doubt backward for the
purposes of the clause, no one has suggested that they should satisfy the test of
social and educational backwardness. Now the teeth of this, a five-judges
judgement comes into fett. A nine-judges bench had discussed it. Not in one but
in several judgements, the hon. Supreme Court have also considered article 141.
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And, while considering the article 141 about the orders passed by the Supreme
Court, in one of the latest judgements in 2010 case of Small-Scale Industises
Harmeet Singh, volume 3sc, page 330, while interpreting article 141, it was held that
the decision of the smaller bench cannot override the decision of the larger bench.
But we have that judgement; and, we have the consequence of such judgement,
which has resulted in declaring the provisionsudiga vires on the basis of this
five-judges judgement, sitting over the nine-judges judgemAntd, the two
benches of judges, of course, say that they are bound by the five-judges judgement.
Therefore, a situation has arisen which will have to be considered urgently and
needs to be necessarily looked into by this House and the Parliament to overcome
this type of a situation, otherwise it will lead to a very bad situation. Therefore, it
has to be considered most urgently by us.

In the end, | will also be making some suggestions with respect to
overcoming the situation which has been brought before us. But before that, |
would like to mention two other issues.,Shiere are three conditions that have been
imposed. The second condition is ascertainment of adequacy of representation in
the service. This is the second condition which was imposed in Nagaraj case and
also in the State of UP and also in Rajasthan, case relying on the Nagaraj case. This
condition is that before making promotion of the Scheduled Castes and the
Scheduled Tribes by way of reservation, an ascertainment has to be made whether
adequacy of representation in the service is there orTimotdo so is, absolutely
impossible. This is a condition, which has now been directed to be imposed.
Accordinly to it, whenever a promotion is to be made with respect to the Scheduled
Castes/Scheduled Tribes then first, an ascertainment is required to be made about
the inadequacy of representation in the services. Every State, including the Union
Services, on the basis of the population of the Scheduled Castes/Scheduled Tribes
in their Sates, has ascertained and fixed some quddaertainment is made not
only in UPbut also in every t8te.All the Sates in the countnincluding the Union
of India, ascertain the quota which is required to be filled by these persons in all the
posts, including appointments at the initial stage or at the time of promotion., In UP
it is 21 per cent for the Scheduled Castes and 2 per cent for the Scheduled Tribes.
In some States, it is more for the Scheduled Tribes and less for the Scheduled
Castes. It depends on the population or the situation existing in the respective State.
So, this ascertainment is done in every State. Therefore, this is sufficient. Once the
ascertainment has been made, no further inquiry is required to be made for
ascertaining whether adequacy of representation is there or not. If we read article
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16(4-A) or read the article 16(4-B), we will find that it is literally making a provision
which is not existing in the @stitution, which is inoperative and ineffective.
According to me, if the quota under the reservation of SC/ST for promotion which
has already been fixed or ascertained for a particular State Service or for the Union
of India Service, has not been achieved or reached, then, in that case, it shows that
adequate representation in that particular category of post is not there. It is not at
all violative of article 16(4-A). Therefore, a clarification by means of an amendment
would be required, which | would be suggesting after submitting the third issue.

The third issue is ascertainments of efficiency in working while making
promotions. The judgement imposes this condition also. It says that whenever you
are going to make a promotion, you cannot ignore article 335. Therefore, you have
to see that whenever you make a promotion, whether by way of appointment or by
way of promotion, of the Scheduled Caste or the Scheduled Tribe, you first have to
look into article 335 and see that thdéicéncy is not being d&&cted.Ascertain this
in every promotion. This, again, negates completely not only the provisions of
articles 16(4-A) and 16(4-B) but also the article 335. Keeping this situation in mind,
only this amendment was made in article 335 on 8th of June, 2000. Through this
amendment, a proviso was added. What is that proviso? | will just read that out
because that will make it cledt says, “Provided that nothing in this article shall
prevent making of any provision in favour of the members of the Scheduled Castes
and the Scheduled Tribes for relaxation in qualifying marks in any examination or
lowering the standards of evaluation for reservation in matters of promotion to any
class or classes of services or posts in connection with the affairs of the Union or
of the State.” So, giving relaxation has already been incorporated under article 335. It
is under this article that all rules have been framed and it is under this thsttthe
has also been framed in UP and elsewhere. If, in any individual case, it is not
followed and if that individual case goes to the court and is challenged, which if it
is found that the qualifying marks or the relaxation which was determined under
article 335 has been violated, then, in that individual case alone it can be looked
into. But a general condition should not be imposed for ascertainment, before
framing the rules, of seniority or of promotion, by reservation rules have already
been framed in the State of UP and wherein eligibility conditions have been imposed
even for the promotion of the Scheduled Castes and the Schédilled. Aimost
in every State and the Union of India, rules are there saying that this is the minimum
number for qualifying and this is the requirement of the length of service which you
have to put in, which is conditions are common for all; it may be Upper Caste,
Scheduled Caste or Backward Class or any other cate@ugh minimum
requirements, which ascertain the requiremengfticiency, are already thereA
person who has put in 25 years of service and, only when he becomes eligible for



288 Short Duration [RAJYA SABHA] Discussion
[\ = fAsm

promotion. If he is promoted on the basis of reservation and given senitoistyout

still such promotion is violating article 335, though he has already attained
efficiency. Therefore, all these above three pre-conditions which have been
incorporated in the judgments of Supreme Court, have to be looked into. Parliament
has to consider this because we have no other reriteidynot a case where under
article 143, the President can refer the matter to the Supreme Court for ,answer
because it cannot be done. That is not binding. It is not binding upon the Supreme
Court to even answer the referendénerefore, that is no remedWhat the five
judges in M. Nagraj case have held the two judges have refiled on, and they have
reiterated in the same. So, we have to find a rem&dywill have to sit together to

find a remedyThat is why our Leader Sushri Mayawatiji, has written a detailed
letter requesting all the leaders of the Parties to come togsthéwgether and look

into this aspect to overcome the judgements. Whatever | have said just now is
contained in the letter that she has sent to every one.

In this regard, | would like to make two suggestions. First in respect to the
issue of backwardness. The 5 judyer judgment overreaching the judgement of nine
judges while holding that inspite of the name being declared under articles 341 and
342, that backwardness is yet to be ascertained. But since that judgement has come;
in my view it becomes necessary that we should amend articles. 341 and 342 by
adding this after article 342. Here, | would like to make some suggestions, because it
is very important to overcome this situatiofiticles 341 and 342 provide for
declaration of certain castes as ‘Scheduled Caste and Scheduled Tribes' after an
exercise which is to be done looking at the social, educational and economic
backwardness. Therefore, they are, under this Supreme Court judgement, treated as
‘backward.’But now looking at the five judges judgement, article 341 is required to
be amended by adding this. It says, “and shall for all the purposes of the
Constitution be deemed to be Scheduled Caste in relation to that State or Union
Territory or as the case may be.” Nomy suggestion is, if we make amendment
then this will settle the issue of ascertainment of backwardness.

The second suggestion is with respect to article 16(4A) where they say
ascertainment of adquency in service is required to be done. Why do they say that
ascertainment is to be doné?ticle 16(4A) says, “Nothing in this article shall
prevent the State from making any provision or reservation in matters of promotion
in consequential seniority to any class or classes of posts in the services under the
State in favour of the Scheduled Castes and the Scheduled Tribes, which in the
opinion of the State are not adequately represented in the services under the State.”
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This last sentence is being used for saying thatertainment of adequate
representation is necessaryherefore, my submission is that by ways of
amendment, the following sentence should be deleted. ‘... which in the opinion of
the State are not adequately represented in the services under the State’ and, in its
place, the following sentence should be substituted, ‘to the extent of percentage of
reservation provided to the Scheduled Castes, Scheduled Tribes in the services of
the State’. ..Ifterruptiong...Since such percentage have already been fixed by all
the States, therefore as soon as this is added, it will take care of this present
controversy

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Yes, please.

SHRI SATISH CHANDRA MISRA: Sir, | will take only two minutes more. If
this is incorporated into this by deleting this sentence, this issue would be closed
for all times to come and it would take away the adverse effect which has been
created by Nagra’ case.

So far as the @&tiency is concernedArticle 335 is already there and,
therefore, it has to be provided that if the rules are framed in accordancArtidlh
335, then that is sufficient to conclude that efficiency has been determined.

Now, after saying this, | would like to...
THE VICE-CHAIRMAN (PROF RJ. KURIEN): Yes, please.

SHRI SATISH CHANDRA MISRA: Sir, there about five minutes left for lunch.
I will take that much time onlyl will take only two minutes. | am really gratefagh
MUBl 34 9 &b U g=gde o9 € & omud gHel yRT Hidl fewn g, ofed § uw
el g 59 favg w # Ryl 9a @ e g, R Bl 9w ovar € 6 wmaw A9
W WET 9T o fon @ W R 9Hsdt © fe #9 pe osuer e oo fon g,
ar | am sorry for that. But | fell that for considering and understanding the whole
issue, the gravity of the issue, it is necessary that we should look into albithis.
q4, 8 @i B FE ARl o @Ry & Uees ereflsYes glged & arT 54
Td A FaPR el b Ugd © | AT SABl Yg SUBR, S Gl Aed S HERTE
FsHY ot 7 fear on, sl usd W ST Wl @) S & 9] BEA @l
PR B TS A, S A€, THH dHR W AW H USHes BREAISACS s b
StoSiR g ARmEdt SHoA fRA o den SWd 9@ ¥E SFiedc ATl Wfdd ame
i agl fagueE oRmES B T 2, e R @ U fagwed o ¥ f5 osme on
ged &, SAbl fBR ¥ mard ugEn B, iR BIE B IR @I S @ Tl e
g0 AR ool ot AFfAEar FEl 99 W 2 € ¥8f 9% f d%eas domw A
deyes BRE $ Sl HAEl WA 9 [H AN §, AT B S AW W W o fear
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S g, Al A SE WISl SO 8, SEfe $9 dRE @ Sl gERl R A8l
Il Bl R BIE B B fHFA GMAOT ¥, BT WIRG SO ST T AT S A
W BIS S8 9915 ol & Al @ 89 X IMETd bR Bl BIRE wRd & SR dEd
g f& sus Soxa TE %, Sefe 39 WRE @AY S ey @l & 9=y # e
Il TR Ser SRt B AR Ueiee pRefiSYes Teed iR ddaS @M $ wWy
A o o fem o &8 ar w9t @ Ry § Seex we 8 Wi 81, sufey et
aft Wt Wt wHfAear femm 8, SEH 3 e § @ o 7 f5 39 deie
P ded, EH o R W b USHd PRAVISYA glsed &b TSl gied ©, d
IFhfres B B T sUW Wrell yRGiRes vreissl & bfdes -8 8 B ¥, dfew 9
W ahfees & I €, S onfl wwaligde # W@l oM € SR QM URdigHe @ 9SG
R el Y Sl ASWE T, SHBl &M H IW@d gy 8 Sl WERIE JWSHI A
s WA e dffu A g @1 @ feAr o7l W W I el e |
S § f ud dedr Sl de WIed ¥ ugl 8 SR Tdh dgdl gEr ekl W wpd
q uel & o8l W fo fifeswm W F€1 2, 98 9@l ¥ UgHx FHHCRNE H o @ T
a Ml # Competition® s=x el IR R BRIl 39 IR RN @ U g
frar ST, s@l wH # YE@eR g afchd 15, IMfchd 16(4) SR 3H RISl B
RGN TN o1, BIREIGEME BT dRD TraR g T o1, e d8d diveea H ool
I® social equality®l srEld w71 & fau w81 T ¥, offed omE @ 9 ¥ fo
qEd @A HIA B BIRME B WE B gAY T W Wed W, W A BARI >B
UE &, Sl AUE 99 & oud ua & gRT YN wEmedr ot 4 fear en, sw fawy
wR fEwpyE Wi far on, sHal fiudal @ Swd gU dE WRGR A IMUs fhar ol
T @™ drR 9 Aed f& df ey wee, St 5 st ArRmomrh St €, R
Y TE URI TGHT B Y Al B, I WHAA b RE] §, d S ol
WIg T} " |

Ao R TW H 9AgE Rl SO g% 8, oSl qR °¥ A Sadd Refd S
IS S oW wia gy €, 9 99 9 @ wia gy £ R T sw owew d gsh
AR ST F g9 9 B SoW b1 BR feAl, R RO P ISes B,
NP e e e R 1 B | | R 1 S T L R (o
SHdI Urgency dl <@ U 9 Hex Bl dgd W oo @1 ff erf fewn, swfeg
oS ol wifa gs ®l sl Bl wM H Y™ B 3H FA H FE @Al © (&
Uferae I §9 SMUBRI B &M S] B, sl Wed H BN SR gl w@F A
A

TG W B H Ul 91 W BRal § SR SIUS! giale ol § (b aue
qe Al BT YR Hier el

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Now we shall start with the
next speakerDr. Mungekay after lunch.
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The House is adjourned for one-hour lunch break.
The House then adjourned for lunch at one minute past one of the clock.
The House re-assembled after lunch at one-minute past two of the clock,
[THE VICE-CHAIRMAN (PROFE RJ. KURIEN) in the Chaif

DR. BHALCHANDRA MUNGEKAR (Nominated): MrVice-Chairman, Sjrl
thank you, very much for allowing me to speak on this extremely important national
issue. By no way this issue could be considered as sectarian because the
dimensions of this issue are very widespread from the point of view of social justice.
I compliment my colleague, Satish Chandraji, for raising this issue, and also you, Sir
for taking up the matter for discussion in the mogjeat mannerAt the outset,
before | come to the particular matter with respect to reservation in promotions, |
must make some qualifying statements, &nturies old exploitation, destitution and
oppression resulting from the pernicious caste system based on highly iniquitous
social order perpetuated due to the sanctity given by the religious scriptures in the
country Sir, there are several countries in the world which are experiencing
inequalities. But nowhere is there a country which has experienced, for hundreds of
years, not only inequalitybut graded inequality and graded hierarchyis graded
inequality and graded hierarchy accompanied by social, economic and educated
backwardness of certain sections of the societyich were earlier referred to as
‘depressed classes’ and various other nomenclatures, were first systematically
scheduled in the Government of Indiat, 1935 and came to be known, foficfl
purposes and governance purpose of this couefrgn during the time when the
Britishers were ruling, as the ‘Scheduled Castewl the ‘Scheduledribes’. Sit the
Constitution of the free India, at the nascent stage, has demonstratively committed
to the objectives of social, economic and political equdlityfact, the entire essence
of the Constitution is summarized in the Preamble, 8irs definitely made
imperative, not only imperative but also obligatoty incorporate the principle of
affirmative action in the Indian Constitution. This is time for me to put on record my
sense of gratitude to the Founding Fathers of the Constitution for incorporating this
clause, that is, the policy of affirmative action. | also must make a tribute to
Dr. Babasahel®\mbedkar who, throughout his tenure in the ConstituAssembly
took uncompromised stand, time and again, when the issues relating to social justice
were being discussed and who came to be known later as the principal architect of
the Indian Constitution. Simlso, | must not fail in putting on record my gratitude to
the Indian National Congress as the moving spirit behind framing of the Indian
Constitution, since the Indian National Congress was the principal instrument in
fighting for political freedom of this country
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Sir, this House, and every Member in this House, amply knows that the
Constitution of every country in the world is the product of social, economic,
cultural, educational and historical conditions. Had it not been the case, probably
Constitutions of all the countries in the world would have been identical. But, that is
no more the cas&hat is why the Indian Constitution is committed to the principal
of ‘affirmative action’ and its uniqueness lies in the prescribed ‘quota’ in the fields
of legislatures, employment and education for the members of the Scheduled Caste
and the Scheduled Tribe communities. This affirmative action is unique to India
where prescribed quota is enshrined in the Indian Constitution by law

Sir, there have been several faults in the implementation of reservation policy
since independence. But, | must not overlook the fact that the reservation policy
meant for the Scheduled Castes and Scheduled Tribes has largely proved an
effective instrument to bridge the gap between the Scheduled Castes and Scheduled
Tribes on the one hand; and the general population, on the bthwender if the
welfare of the members of the Scheduled Caste and the Scheduled Tribe
communities would have been left only to the autonomous process of academic
development, probablywhatever level of socio-economic and educational
development, the members of the Scheduled Caste and the Scheduled Tribe
communities are witnessing today after 63 years of independence, would not have
certainly been seerThat is why despite faults in the implementation, and | can
mention a number of them, in the States and at the Centre level, there is no denying
the fact that reservation policy played an important and catalystic role in achieving
the level-playing field and improving the overall socio-economic conditions of the
Scheduled Castes and the Scheduled Tribes.

So far as the matter raised by Shri Satish Chandra Misra is concerned, | also
carefully read the letter which was written by Sushri Mayawatji to the Members of
the Parliament giving the detail records of the entire case.

Sir, till 1992, reservations in direct recruitment and promotions were admissible
to the Scheduled Castes and the Scheduled Tribes in the States and the Central
Government services only on the basis of article 16(4) of the Indian Constitution
which was read in the morning by Shri Satish Chandra Misra, it was only for the
first time in the case of Indra Sawhney that a nine-Judge Bench of the hon. Supreme
Court held that article 16(4) does not provide for reservation in promo#dies.
going carefully through article 16(4), it was found partly trlibat is why the
Parliament wiselyin its wisdom, amended article 16(4) and added article 16(4)(A)
where the reservation in promotions was also included., Na@ent want to read it
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again because the House is totally aware of this. d&dice again, in the case of
Virpal Singh Chauhan, a two-Judge Bench of the hon. Supreme Court in 1995, a
three-Judge Bench in 1996 and a five-Judge Bench in 1999 introduced the ‘catch-up
principle’. Now the House also knows the ‘catch-up principle’, but | will take the
risk of repeating the same. The Scheduled Castes, and Scheduled Tribes, who have
been given promotion in reservation despite the fact that they are junior to the
senior members of the General Category people, the general category people, when
they will get the promotion in due course, will regain their seniofitys is simply

the meaning of ‘catch up principle’, which totally came in the way of retaining the
seniority of the members of the Scheduled Castes and Schethitbed. Sir the

77th Amendment to the Constitution, which added article 16(4A), and, the 85th
Amendment to the Constitution, in order to deal with this particular case, gave effect
to the reservation in promotions. Nownce again, 77th and 85f&mendments to

the Constitution were challenged by the general category employees, and, the
5-Judge Bench of the Supreme Court, clubbing all the petitions challenging the
amendments, in the case of M. Nagaraj, gave a decision that these amendments were
constitutionally valid with certain conditions, which were laid down by the hon.
Court in its judgement in the same case. | do not want to read the judgement but,
Sir, three principles were added, namel¥) social backwardness, (2) inadequate
representation, and, (3)fiefency. Sir, | do not want to take much time of the House
because in the morning, MMisra eloquently explained the situation.

Once article 341 and 342 deal with the identification of the Scheduled Castes
and the Scheduled Tribes by using certain criteria, allowing the Central and the State
Governments to identify certain social sections as belonging to the Scheduled
Castes and the Schedulddbes, | fail to understand the hon. Supreme Csurt’
added criteria that they need to be proved to be ‘socially backward’, which is
absolutely redundantVith all respect to the hon. Supreme Court, | venture to say
that it is absolutely uncalled for so far as the ethics of jurisprudence are concerned.
Only after confirmation, certain sections of the sogi#tpse who are experiencing
social and economic backwardness, and, those who are not coming up to the level
of general population, are clubbed in the list of the Scheduled Castes and Scheduled
Tribes. We know the distinction between Scheduled Castes and Schethited.
Scheduled Caste people are those who were having certain element of
untouchability and, Scheduledribe people generally are those who feuffrom
geographical isolation. This is the distinction between the Scheduled Castes and the
Scheduled Tribes. The concept of social backwardness is absolutely redundant, and,
that is why | fully endorse the amendments to article 341 and 342 suggested by
Shri Satish Chandra Misra that this social backwardness criteria should not
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absolutely be required because only those categories are included in the Scheduled
Castes and the Scheduled Tribes.

Sir, | am a layman. | was concerned with elementary economics but | can
further say that Kesavananda Bharati case has given the concept of, what is
popularly known as, the Basic Structure of the Constitution. Before this House, and,
through this House, before the nation and the entire faculty of the jurisprudence,
will venture to say that taking into account the basic caste system as the
foundational feature of the Indian society, reservation policy enshrined in the
Indian Constitution should be considered as part of basic features of the Indian
Constitution. Sir there should not be absolutely any doubt.

As | mentioned in the beginning, it is not the popular, llnfortunately till
today the reservation policy does not have any statutory backing. It is implemented
through orders and Government notifications. | will come to this point later on, a
point, which the Forum of the Members of the Scheduled Caste and Scheduled Tribe
of both the Houses of Parliament is demanding.

Second point is ‘inadequate representation’. Inadequate representation is the
quantification but here, again, | fail to understand the judgement of the hon.
Supreme Court—‘Inadequate’ in relation to what? First we have to have certain
objective standard. For example, 1st class means sixty per cent Agrksson who
does not get adequate marks does not get 1st class—what does it mean? It means
that a person who does not get sixty per cent marks will not be declared to have
passed in 1st class. This inadequate representation and quantifiable data is in
relation to what? That is why | fully endorse the suggestion and the amendment
suggested by Mr Misra that article 16(iv)(a) which added ‘inadequate
representation’ in the opinion of the State should be altogether deleted.
Conventionally it has been followed since 1954 that the people belonging to the
Scheduled Castes and the Scheduled Tribes are given representation in proportion
to their population in education and in employment in the Central Government, the
State Governments as well as in Parliament and thte $egislatures. Surprisingly
the Supreme Court has also mentioned it earlier in the Kesavananda Bharati Case.
The question is not about accepting the powers of the Union Government or the
Parliament to amend the Constitution with respect to reservation, but the question is
about the width of the poweiThe width of the power means to what extent
reservation can be provideAnd then the criterion of not more than 50 per cent
reservation camelaking into account the overwhelming backwardness of nearly 60,
70, 80 per cent of the population of the country belonging to the Scheduled Castes
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and the Scheduled Tribes, OBCs and minority communities, | am personally not in
favour of 50 per cent cut point. But that is not the subject matter of today’
discussion. What | am submitting is that conventionally the proportion of
population is considered as the basis. Over a period of time, the Central Government
and the State Governments are working out the backlogs. On what basis they are
working out the backlogs? It means, there is implicit criterion that there will be 15
per cent reservation for Scheduled Castes, seven-and-a-half per cent for Scheduled
Tribes and 27 per cent for OBCs, after Mandal Commission. That is why your total
reservation is not coming more than 50 per cent. That is why inadequate
representation also, according to me, should be done away with.

The last point is about fatiency. Sir, the question is, can fafiency be a
quantifiable criterion? In this counfryunfortunately | am forced to say being in the
public life in various capacities for the last 20 years, efficiency is associated with
ones caste, gendereligion, language, ethnic group and even the place of domicile.
This is highly unacceptable in a country which considers itself to be a democratic
country Sill, article 335 talks about Bfiency. Now, there was not a single political
party having overriding prerogative power to make the Constitution. That is why the
Indian Constitution is basically a compromise formula. There is no doubt in my mind
that it is the first major interventioburing the last 3000 years of India’ known
social history, Indian Constitution is the first major intervention to correct the
social, economic, political and cultural imbalances prevailing in different sections
of the society and coming in the way of making this country a modern nation
state. That is why from that point of viewSir, | submit that | fully endorse the
amendment suggested by .Mvlisra.

Lastly, when we are talking about implementation of various programmes of
the Government, | do not want to take much of your time, but since a fringe of data
is available with me, without antagonizing any section of the sodietyist mention
that the latest report indicates that there is no candidate to represent in the top
echelons of administration of Government of India. There is not a single Secretary
belonging to the Scheduled Castes against the total number of 88. There is only one
Additional Secretary as against the total number of 66 which is 1.52 per cent only
There are only 13 Joint Secretaries belonging to the Scheduled Castes against total
number of 249 which is 5.04 per cent ofirere are 471 Directdevel posts and the
Scheduled Castes have representation only of 31, which is 6.20 per cert naly
report published by a newspaper on 27th March, 2011, states that there is no
Scheduled Castes Secretary in the Government of India Departments and only 3 per
cent vacancies are filled with those in the top bureaucihdy a matter of grave
concern and required to be pondered over immediately



296 Short Duration [RAJYA SABHA] Discussion

[Dr. Balchandra Mungekar]

Sir, 1, once again, endorse the amendments and request the House, as has
been suggested by Sushri Mayawatiji and all the Members, that we should
immediately bring a comprehensive Reservation Bill, ISwill take two-three minutes
more.

It was introduced in 2008According to it, in 46 educational institutions of
national excellence, reservation will not be there. | fail to understand who decides
‘national excellenceWhat is the meaning of ‘national excellenc&@ay nearly 45
per cent of the teaching posts are vacant in all universities in the country; they are
not filled. And we want top-class educatioWhat is the meaning of ‘Bfiency’?

What is the meaning of ‘excellence’? Farmers, without having any PhD or any
honorary degree, have been doing farming for the last 5,000 y&arsonsider

them as ‘unskilled’. This is the nomenclatureA carpenter in this country is
considered as ‘unskilled’. His skills are ten times better than mine, a person who is
not able to sit properly on chaie met the hon. Prime Minister several times over
this issue. The Bill was introduced in Parliament and subsequently withdrawn
because of opposition. Its clause 4 says, ‘no reservation in 46 nationally excellent
institutions.’ Sir, | wasVice-Chancellor of the University of Mumbai for five years. |
dont want to mention my autobiographiot a single university in the country
could achieve a one hundredth level of Oxford or Cambridge because they are on a
different footing. Harvard' total corpus, donation by students and alumni may
equivalent to nearly one-fifth of Ind&'total national income. Here, 50 per cent of
the schools don’have chalks, dusters, and blackboard&e are having totally
dissimilar conditionsThe Reservation Poligywhich is just operationalised through

the orders of the Government and notifications, which can be interpreted at the
sweet will of certain sections of societig not acceptable. My submission is that
Parliament should pass a comprehensive legislation, including reservation in
promotions.Thank you very much, Sir
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SHRI ISHWAR SINGH Haryana: | am on a point of order

THE VICE-CHAIRMAN (PROF RJ. KURIEN): What is the point of order? No
point of order
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SHRIT. K. RANGARAJAN (Tamil Nadu): Mr Vice-Chairman, Sirthis is a very
important discussion on the depressed class, socially and economically neglected
for the past 60 years. Both the Houses of Parliament have discussed several times
about the uplift-of SCs and ST But still we needed a special discussion as
proposed by Kumari Mayawatiji have heard Shri Misra and the other hon. Member
on this subject. If a Constitution amendment comes, we will definitely discuss that.
But the question is: why ardnyou able to implement it even todayes, the hon.
Member has talked about how many Secretaries were there from ;S@\8Tmany
Government officials were there would. | like to know from the hon. Minister as to
how many Directors are there from the SCs and i&Tthe public sector; how many
posts of Chairmen you have filled up and how many promotions you have given. |
am a trade unionist. | have dealt with so many cases like this. | would like to quote
one or two examples here. There was one very efficient engineer in the BHEL. It
happened some 25 years ago. He was in-charge of the Narora Plant in Uttar Pradesh.
He was a senior enginediie was asked to complete the job within 24 months. But
he had completed the job in 18 months. There was a panel for promotion to the post
of General Manageme was dicient and he had completed his work before time,
but he was not given that post. | was a member of the Joint Committee of the BHEL.
We represented this case; | and one-senior Men®i@i R. Umanath, who was a
Member of the other House for two terms, represented this case. What did the
Chairman of the Board say? He said, “it is a post of &inenfYou are a leader of
the workers. Why do you discuss about the promotion of an officer?” This is a
public sectar Even today look at the attitude of the public sector towards the
eligible and dicient people? If he belongs to the SC or, Sie will not be
consideredYou can make all kirelof amendments in thict, but when it comes to
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implementation, practicallythere is nobody to implement them in this counkrgm

a Marxist. | respect DAmbedkar; | respect Mahatma Gandhi. But even tptiay
Marxists and the Leftists are fighting for the education of the ordinary SC and ST
people and against untouchabilityo our Party has a right togae this casewWhy

do they neglect them? Is it not the attitude@ainst female, you have a male
chauvinist attitude. It is a part of feudal attitudénis attitude has to changeé/e

used to say even if he is a Cabinet Minisieside the Cabinet, the SCs ands 3ife
untouchable.This is the thing which is happening in this countdy. Ambedkar

said, “One man one vote”. He also saidptiYmust have one man one valuél/e

are discussing the same thing again and agéka. have these 77th and 85th
amendments to the Constitution. There are judgements against this and that. So,
whatever we decide, the hon. court decides otherwise. Under pressure, we change
certain provisions of the Constitution. Under pressure, judges give different types of
judgements. How do you solve this contradiction? Unless you solve the
contradiction, how are you going to help the SCs and th&® $Theard the speech

of Shri Misra; he spoke well. | thought he would say as to how many eligible people
were promoted in Uttar Pradesh during the tenure of Mayawatiji. | wanted him to
quote some examples; | dbiiave any examples. Sive have no right to delay the

job or promotion to anybody dont want to create a gulf between the SCs ansl ST
and the other communities. My suggestion, which we have to put before the BHEL
and others, is this. What happens is that they don’t want to promote an SC or an
ST person. Instead, they promote some ‘XYZ' because he belongs to the Upper
Caste.We-have told several Managements, “If you want to promote any non-SC or
non-ST person, then, give promotion to the SC and ST persons as well. For this,
you create supernumerary post.” What is wrong in creating a supernumerary post?
Don't create a fight between the SCs andg,Sand the non-SC and §Tou create

a supernumerary post. Give them promotion. Give the right promotion to the SC and
ST persons. | can tell you of a case in a university in Madurai where they don't
want to make aissistant Professor the Head of the Department. Last grarllT
qualified man came to me. He was nofecdd the PhD | think his name is Mr
Prasant Bohslay or something. He was with me for four years. He was highly
depressed that he might even commit suicide. He was an eligible candidate. The
Professor didr’even want to meet him. Sithis attitude must be changéthe law

can be changed. If the attitude can be changed, then, so many things can happen in
this country

Sir, my suggestion is that in the panel of poiions or in the Selection
Committee, there must be represgion from the SCs and the STNow there is no
SC or ST member ithe panel, if there is an SC or ST member in the panel, | will
have the confidence to appear before the pdimelay even before appearing in the
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panel, | know that | will not be selected. | must have some confidence. If you do
.not have an eligible SC or ST person in a particular institution or a department,
then, why don’t you borrow from some other department? So, do not wait for a law
to be framed. The Government can give instruction to the selection committees or
the promotion panel that there must be representations from the SC and that

is there, then, people, who appear for these examinations or promotions, will have
the confidence to feel that there will be some reasonable argument in his favour in
the committee. So, Sit have put two suggestions before the Government. One is to
create supernumerary posts. Don't stop either SC and ST promotions or non-SC and
ST promotions. The second is, in every panel, there must be a representation from
the SCs and the STI dont think it requires any lawEven tomorrow you can
implement it.

Sir, with these words, | would like to conclud&his is an important
discussion. On some of the aspects, | agree with the hon. Me8tiéMisra, and
the hon. Member from that side. | feel that there should be some action on the
ground. Mere discussion will not helpWe have been having discussion after
discussion, but we are implementing nothing. So, | would request the Government to
implement this. Thank you.

M gEg ISR W@ (W W) W), =l A ve dEEd &, sdie § b
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ar R <9 # wifd s S ot against the partition of BengaAt that point of time,

the thenViceroy, Lord Curzon, said that partition of Bengal is a settled feloen,
Rashtraguru Swarna Bandyopadhyay quipped that we shall unsettle the settled fact.
So, reservation for the SCs, SBnd Other Backward Classes is a settled fact.
Unfortunately this is being unsettled, time and again, oriedént pleas. Now it is

the question of reservation in promotiomsll of us, in this House, since the
discussion was initiated by hon. Mempe3hri Satish Misra and other hon.
Members, also participated, have spoken in favour of certain actions on the part of
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the Government so that some amendments can be initiated to protect the interest of
the SC, STand Other Backward Classes, and | fully support those B¥iout any
hesitation, this House should unanimously decide on this issue, and | urge upon the
Government to make a fresh amendment because all of us know that last week, the
Supreme Court ovauled theAllahabad High Court judgment of 2DWwhich upheld

the Government to grant reservation in promotions to all the reserved categories
among Government employeéihe Apex Court has ruled that the decision of UP
Government waslltra-vires of the Constitution and declared that there could be no
reservation in promotions. Even in the Indira Sahni case also, in the pa&peke
Court holds that reservation in promotion is unconstitutional. Howekesugh the
Constitution (82nd amendmemict of 2000, this Parliament amended article 335,
which Satish Misraji and other hon. Members referred to, and | fully support this
view. What was the background of that amendmente background of that
amendment was that hon. Supreme Court again, in the cas&/imio8.Kumarversus

Union of India held that various instructions of the Government providing for lower
qualifying marks and lesser standard of evaluation of SCs, i8Tthe matter of
promotion were withdrawn by the Government witfeef from 22nd of July1997.

That was the background. It was related to reservation, evaluation etc., in
promotions. Now thereafter the Parliament decided to, once again, restore the
relaxations and concessions in promotion and a proviso to article 335 was inserted.
What did this proviso say? | will only quote one part of the proviso that “nothing
in this article shall prevent in making of any provision in favour of the members of
SCs, S§ for relaxation in qualifying marks in any examination or lowering the
standards of evaluation, for reservation in matters of promotion.” That is most
important. | am putting emphasis on this particular part of the proviso that “for
reservation in matters of promotion”. Therefore, this amendment has accepted
reservation in the matter of promotion. So, once the amendment has accepted
reservation in the matter of promotion and that is being set side by the judiciary
then, it is the duty of the Parliament to come out with a fresh amendment so that the
interest of the SCs, STand Other Backward Classes are protectduds is my
humble submission to the Government because | think, after that amendment of
article 335, the Department of Personnel and Training also issued an order vide OM
No. 36012/23/96-Estt. (Res.)-vol. 2, dated 3rd Octc®@d0.Whereby the amendment

was given dkct to by the Department of Personnel ameining. Now again, the

time has come that the Department of Personnel and Training has to rise to the
occasion once again and bring out the amendment as desired hgprthMembers

in the right earnest at the earliest possible time. Thank you.

O IF MU Aed (ITR US): AWE, Wed H O dgd g As@yul HE WX 989
T Y& T wEoEE ol w2 AMl | gEeEredl @ Ul @ g SN e &
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SHRIMATI VASANTHI STANLEY (Tamil Nadu): Thank you Mr Vice-
Chairman, Sirfor giving me this opportunity to raise my views on behalf of my party
on the discussion on the very important issue of reservation for the Scheduled
Castes and Scheduled Tribes in promotions during service. | would really like to
thank my dear sister and hon. former Prime Minister of Uttar Pradesh and hon.
Member of Parliament now — Sorry Chief Minister; she may become in future and
she is welcome—for mooting out this discussion.

I would like to firstly mention the reason for mooting out this discussion. She
has, as a right and royal Chief Minister of Uttar Pradesh, brought in reservation in
her Sate which was questioned by tAdahabad High Court and which is upheld
by the Supreme Court. The DMK has been consistently demanding that the
percentage of fixation of reservation should be left to the State Governments
because the State Governments can provide reservation depending on the
percentage of the Scheduled Castes, Scheduled Tribes and Backward Classes, as
this varies from fate-to-$ate. If the ruling party or the peopeGovernment is not
able to do this and, time and again, if the courts are intervening in this, then this is
the right time for this discussion.

At this juncture, Siron behalf of the DMK, | would like to say this is my
pride and prejudice to discuss this issue because in the nsidtRé’first communal
GO was passed in the erstwhile Madras Presidency by the Justicetifafigunder
of the Dravidian Movement, in which all communities were given opportunities in
the Government jobs. In 1950, Swwhen the new Constitution came into force and
the earlier orders became null and void, our leadBEaedhai Periyar andrignar
Anna, conducted various agitations and, ultimatehe first amendment to the
Constitution was passed on reservation for the socially and educationally backward
classes. It was given in Government employment and education. Subsequently
reservation for the Scheduled Castes, Schedltiets and Backward Class®¥¢#as
increased to 69 per cent by th@at® of Tamil Nadu by our leadeDr. Kalaignar In
1989, the DMK was instrumental in implementing the Mandal Commission’
recommendations providing 27 per cent reservation for the OBCs. So, we are here
discussing that the same proportion of reservation be provided in promotion also
since once again the socially and educationally backward classes are deprived of
holding higher positions in any organisation.

At this juncture, Sirone may just wonder what the faifilty for Scheduled
Castes and Scheduled Tribes could be. They are given reservation in colleges and in
all educational institutions; and, then, getting into jobs also they are given
reservation. Then, what could be the difficulty for them to get promotion on par with
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the other employees’. This would be the question in the minds of other candidates.
As a former Government servant, who has put in 20 years of Government service in
the Sate Government oTamil Nadu, | would like to mention here that there are
certain departmental examinations which are mandatory for getting promotion. These
examinations are really very tough to the core that even after 3 or 6 attempts they
will not be able to pass. This is for all the employees, not only for the Scheduled
Castes and Scheduled Tribes. So, if this be the case for all the employees, | would
like to reiterate here that the logic which applies for getting admission in educational
institution, the same logic that applies for getting into the Government employment,
should be applied for the reservation in promotion also. Only after three attempts or
six attempts, some of them have to be exempted from appearing in departmental
examinations. So, for promotions, it should be mandatory that reservation should be
there. Sir our leaderDr. Kalaignar Karunanidhi, has spent his entire life in public
career speaking, writing and fighting for the rights of podowntrodden and
socially backward, especially for the rights of the SCs &1d the Backwards. He

has, many times, written to the Prime Minister about the need to amend the
Constitution suitably to treat the converted Christians and Muslims on a par with
other SCs and ST Hence, we are second to none to fight on this issue.

Sir, here, | would like to say that this is not just a legal issue but a social
issue. Hence, it should be left to the popular Government to decide on the issue,
and not to the judicial forums. One may wonder that once the Supreme Court has
intervened, how can the Parliament intervene? No, Sir; we have proved many times,
including in the Shah Bar®'case, that the Parliament is supreme. So, here, | would
like the hon. Minister and the Government of India to rise to the occasion and see
to it that the Constitution is amended suitafilgank you, Sir

SHRI SHASHI BHUSAN BEHERA(Odisha): Mr Vice-Chairman, Sjrthis is an
issue of national importance, and this issue is very much linked with social justice.
If you see the country as a whole, on the issue of reservation, the country has two
opinions. Some people are in favour of continuance of reservation, and some are
against it. But the reality is that the country is to be ruled as pekdiseand rules
and regulations which have been enacted in Parliament and which have been given
to us by our Constitution. It is certainly a matter of pride that we have got a
Constitution which gives protection to the Scheduled Castes, Scheduled Tribes and
the weaker sections. Siour Constitution intends to mitigate the social inequality
which is still prevailing from thousands of years in this coun®y, todays
discussion emged from a case whose judgement was pronounced onAprih
only five days back. This is a matter not only for UP but also for the whole
country,
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Sir, | belong to Odisha. | come from d@a& where the population of the
Scheduled Castes and Scheduled Tribes is 38 per cent of the total population. Out
of that, 22 per cent is tribal population, and nearly 16 per cent is the Scheduled
Caste population. But the Central Government national cap about reservation is 15
per cent and 7 %, a total of 22 % per cent. The States whose population is greater
in number are not enjoying the benefits of reservation as per their population. The
State Governments are giving reservation to these pedfle.have already
discussed the issue about the percentage of these people in class | jobs and class
| jobs. These reserved posts are still lying vacant. The question about their
eligibility and backwardness is already defined in articles 341 and 342....where it is
scheduled with certain criteria. That is already a settled matter and it is being
opened again by certain sections for creating confusion in the soS8igtythis
matter already comes under 77th, 81st, 85th and 92nd amendment in constitution
brought in this House, which have given protection to article 16(4a) and (4b). It is
already there and the judgment of the Supreme Court is a question in the minds and
that is why Behanji, Ms. Mayawati, a former Chief Ministeas brought this in a
Short Duration Discussion. Most important discussions are taking place in the last
minutes. Satishji elaborated it in a very wider manheam only making some
suggestions that with this amendment, namely 77th and 85th in promotion, the SCs/
STs are being protected under article 16(4a) and (4b) which is now in question. So,
this august House which has framed a law to protect the Backwards, SCssand ST
has to rethink over this matter that this social backwardness still exists in these
communities. Maybe, some economic improvement is there, maybe, social
improvement is there, but it is not hundred per cent. Social backwardness is still
there and it will not allow these communities to go ahead with this reservation
facility, if this judgment continues to confirm, thousands and thousands of
employees will lose their interest as they will be kept in utter helpness position.
Those who are already having 18 years of service or employment, how can they go
18 years back? It is putting a question mark on their future. So, | suggest that this
House must consider and make some amendment to effect this correction. | hope for
the best. Thank you very much.

SHRIAW. RABI BERNARD (Tamil Nadu): HonVice-Chairman, Sjrl rise to
assure the unwavering support of té India Anna Dravida Munnetra Kazagam in
the fight for equality and struggle for social justice throudirnétive actionsWe
in the AIADMK stand shoulder to shoulder with all those who engage themselves
in uplifting the maginalized, subaltern women and men of this natiés. |
participate in this discussion on the issue of reservation for the Scheduled Castes
and the Scheduled Tribes in promotion during service, | bring to the attention of
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this august House the words of the former Philippine President,RBmon
Magsaysay When asked for the need for thdimfative actions, Dr Magsaysay

said that those who have less in life should have more in $&wcan mankind
identify any other group of people in the world who has less in life as Ramon
Magsaysay said than the Indian Scheduled Castes and the Scheduled Tribes? Is it
not that the Indian caste system is apartheid of gigantic proportion? Is it not that
the untouchability in India practised for several hundred years is jinerourism of
colossal magnitude? Is it not the economic deprivation, social oppression, political
maiginalisation of a lage population of this countryhave resulted in an overall
underdevelopment of this country? .Diohn F Kennedy while inaugurating the
American Peace Corps said, that pockets of poverty anywhere threaten prosperity
everywhere.Yes, to ensure a social equilibrium, to ensure a sustainable, safe,
cultured living for everyone, it is essential that not only equal opportunities are
given to everyone, but affirmative actions are also guaranteed through legal
measures, which Magsaysay called ‘giving more in law’.

The founding father of my partyBharat Ratna DrM.GR. remained totally
committed to this cause; and, my beloved lea@hief Minister of Tamil Nadu,
Madam Jayalalitha, ensured 69 per cent reservation in education and job
opportunities in the State and got them included in the Ninth Schedule of the
Constitution.

The roots of discrimination in India go so deep that social and economic
disparities are deeply intervened, rather in increasingly complex Wég/ut our
faith in reservations to correct the situation not because they are the perfect
instruments to rectify centuries-old discriminations that make us shrink in shame in
the comity of nations and so inhuman that no philosophy or theology can,justify
but because reservations are the most workable method to move in this direction.
The nature of Indian society ensures that without such measures, social
discrimination and exclusion will only persist and will be strengthened. Those of us
who have lived in decades in casteless societies will vouch for my views.

In the case of the Scheduled Castes and the Scheduled Tribes, discrimination
is more evident since it has been historically compounded by oppression which still
continues in a blatant and often vicious form in many parts of the coilihigy has
persisted despite the official policy of reservations for these communities in
Government employment and education. But it does not reflect the failure of
reservation policy as ach as its inadequate implementation in both, letter and spirit.

It is usually agued that reservation will affect quality and undermine merit
and eficiency. This was mentioned in the Supreme Court too while deciding the
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guestion of reservation in promotions. The supposed contradiction between
reservations, on the one hand, and the merit aficiesfcy on the otheris a false

one. First of all, there are many reasons to believe that drawing upon a wider social
base increases the diversity and, therghg quality of the workplace. Secondly
there are good reasons to be sceptical regarding the extent to which current systems
of promotions are genuinely ‘merit-based’.

Sir, the Parliament has, several times in the past, discussed the issue of
affirmative actions through reservation and may discuss several times in future too.
Let us remember that reservations do not address the most fundamental problems of
economic inequality or access to opportunities in India, particularly in the context of
globalisation and liberalisation.

There is no question that asset inequalities and related income inequalities
are at the heart of the issue of unequal access in our colih&ylack of asset
ownership among deprived communities is critical in determining other forms of
discrimination. That is where the question of actions, mostly economical, from the
part of the Government come, like special component plan, credit faeiiity| am
proud to inform this august House that Madam Jayalalitha has made an
unprecedented allocation of Rs. 6,000 crores for the special component plan for the
SCs and S5 in Tamil Nadu, this yearSir, from time to time, Parliament discusses the
issue of reservations and looks for the ways to safeguard it, but when it comes to
implementation, there is no institutional mechanism of incentives and disincentives
to ensure dirmative action.At the moment, there are legal requirements for filling
certain quotas, but there are no penalties for public institutions that do not fill them.
As we discuss reservations in promotions, we should pay attention to this issue
also. We should ensure that quotas do, actualigt filled. Reservation must be
ensured in all appointments, particularlgppointments to the Judiciary
appointments made by the Government of India in\ilegld Bank, in the IMFin
the United Nations,Asian Development Bank and all other international
appointments.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please conclude.

SHRI A.W. RABI BERNARD: Finally reservations have been found to be a
very transparent and an inexpensive method to implement and monitor when
compared to other affirmative actions. So, let us strengthen them by providing them
reservation in promotions during services also. Thank you.

SHRI D. RAJA(Tamil Nadu): Sir at the outset, | congratulate the leader of the
BSP Mayawatiji, for raising this issue at an appropriate time. | fully endorse the
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views expressed by Shri Satish Chandra Misra as well as my beloved friend Dr
Mungekar Sir, the judgement is an assault on the rights of the Scheduled Castes
and the Scheduled Tribes. It is an assault on the very policy-making power of Indian
Parliament. This has raised several serious issues. What is the power of Judiciary?
What is the power of Parliament and Legislature? Parliament and Legislative
Assemblies, in their wisdom, enact certain legislations in favour of the Scheduled
Castes and the Scheduldaibes, but the Judiciaryinstead of upholding the
implementation of these policies tries to enter into the domain of policies and
dismisses whatever the Parliament or Legislature has been proposing. This is a very
serious situation. That is why | urge upon the Government that the time has come
when the Government should think of constituting a National Judicial Commission
and the Judiciary will have to reflect the social reality that exists in India. The
composition of Judiciary will have to reflect the social reality of
India...(nterruptiony...I am talking about the Judiciarilow, | am coming to the

issue that we are discussing, that is, reservation in promotions during service. Sir
everybody has referred to Dkmbedkay the architect of the Indian Constitution. It

is Dr. Ambedkar who introduced reservations in public services for the Scheduled
Castes and the Scheduled Tribes under article 16 of the Indian Constitution, which
we all adopted in the year 1950. The article 15(4), which was the first amendment to
the Indian Constitution, ensured admissions for the Scheduled Castes and the
ScheduledTribes in educational institutions. DAmbedkar also ensured that
representation should be available at not only entry levels but also in public
services; it should be ensured in all classes and at all levels of administration. The
concept of reservations in promotions was introduced with the same purpose. The
complication arose after the Supreme Court gave its verdict on Mandal Commission.
In Mandal Commission judgment, the Supreme Court imposed a ceiling of 50 per
cent, to which | don’t agree. In fact, | have said on other occasions also in this very
House that it should be left to the States on the basis of total quantum of
reservation. It also annulled reservations in promotions for Scheduled Castes, which
was restored by the 77tAmendment to the Constitution in 1996. Later on,
consequential seniority to ‘Reserved Category’ employees was denied in the process
of reservation in promotions by the Supreme Court, which was set righiebyety

same Parliament by the 85fmendment. 8, the position is very cleaEven then,

the five-member Bench has given this verdict on three major issues, and these three
major issues were dealt efficiently by my colleague, Shri Satish Chandra Misra. Even
then, | would like to make a few observations on these three issues.

On the issue of adequate representation, | think, they must ask the
Government as to why the Government is not ensuring the implementation of SC/ST
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quota according to the percentage which has been accepted—22.5 per cent put
together for Scheduled Castes and Scheduled Tribes. Who has to answer the
Supreme Court? It is the Government which has to answer saying that ‘yes, we have
been implementing it and we have been fulfilling this quota which has been reserved
for Scheduled Castes, Scheduled Tribes and OBCs'.

Sir, the second point is related to the backwardnégwt do they mean by
‘backwardness’? Here, | find that a sinister design is emerging from the Judiciary to
scuttle the very Policy of Reservation and do away with the Policy of Reservation
that we have. Sirthe Constitution is very clear; Dhmbedkar was very cleafhe
Scheduled Caste and Scheduletbe people are backwar@hat is why they have
said, ‘Other Backward Classes’. Otherwise, they would have said, ‘Backward
Classes’. Why did they add the adjective ‘Other’ and said ‘Other Backward
Classes’? It means that Scheduled Castes and Scheduled Tribes are already
backward. So, they have said, ‘Other Backward Classes’. Then, it has to be ‘socially
and educationally backward’. It was understood. Ntwe Judiciary should read it
properly and it cannot give its own interpretation, questioning the backwardness of
Scheduled Caste or Scheduled Tribe people.

Sir, we are a nation where, whether we like it or not, the caste prejudices do
exist and do exist stronglyand, untouchabilityconstitutionally and legallymust
have been abolished. But untouchability is practised in different ways even in
modern era, in cities as well as in towns. This aspect will have to be kept in mind.
That is why when the Judiciary questions the backwardness of the Schedule Caste
and Scheduled Tribe people, | think, there is some sinister design. This is what |
understandThe sinister design is to do away with the entire Reservation Poblicy
ask in this august House, do we agree with such an understanding of the Judiciary?
And, | find — irrespective of political parties — that every one is for reservation to
Scheduled Castes and Scheduled Tribes in jobs and also in promotions. But the
Judiciary gives a different interpretation, which the Parliament should reject. The
Parliament should reject it.

Moreover there is the entire question offielency. What is this diciency?
Is there any scientific proof to show that the ScheduledeCastl Scheduled Tribe
people are inferior and they do not have merit? Is there any scientific data? Is there
any scientific study? The learned Judges must tell us that ‘we have this scientific
study at our disposal, and, based on that, we say that the Scheduled Caste and
ScheduledTribe people are inferior; they ddnhave eficiency, they dont have
merit’. Let them say it. What is this argument? This is a very inhuman and
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undemocratic argument. It is an insult to the people who belong to the ‘Schedule
Caste’ and ‘Schedule Tribe' categories. It is an insult to the children born to the
Schedule Caste parents. The learned Judges must understand that.

Sir, 1 would like to quote here a scholar about whom many of us khiew
was the Chairman of UGC, Prof. S.K. Thorat. He had conducted a study to show
how discrimination was talking place. Even though the Schedule Caste applicants
had the same fifiency, possessed the same certificates and the same merit, after
looking at their caste titles, they were denied jobs in the private s@ctdr Thorat
had well brought out how lack of efficiency was just a camouflage to deny the
rightful place to the Scheduled Castes and Scheduled Tribes. That is why | say that
this argument citing efficiency is a baseless and unscientific argument. | do not
understand why the Judiciary has been raising all these questions. There is a
contradiction in the understanding of the Judiciary and the understanding of the
Legislature. This contradiction has become very serious. Some previous speakers
referred to one case from [IThat of Mt Bhonsle. | had met that candidate too. He
has not been awarded the Ph.D. He is ready with all his certificates and other
details.We have raised this issue, many times in this Hollls®, | am a member of
the Parliamentary Committee on tiMelfare of SCs and ST and we have produced
a number of documents. But | have not come across even one Scheduled Caste or
ScheduledTribe member in any Board of Governov§e have seen it in a number of
casesWhat is the reason given to thaftfley say it is because of non-availability
of suitable candidate#fter 60 years of Independence, the Government says that no
suitable candidate is available! Then, when | press for further details, they say that
it is as per DoPTorders. So, | ask the Minister in cbarof the DoPT‘what is your
answer? What is the guideline you have for the public sector undertakings, banks
and other industries? Why is there no Chairman or MD in any public sector from
that class?To cite an example, in ¥izag steel plant, one SC person could have
become Chairman, but some false cases and charges were framed; a raid was
organized and his chances of becoming Chairman were destroyed. That is how it is
happening with SC candidates. What | mean to say is, even if one or two SC or ST
candidates come up to the level, they are consciously denied their rightful claims.
This is what the Gaernment will have to take note of. This is a very serious issue.
Does the Government have the political will to see to it that there is effective
implementation of the reservation policy in the country?

Sir, talking of reservations in promotions, the previous speaker wanted to
know how many Secretaries to the Government belonged to this class? Do they
mean to say that after 60 years of Independence, no IAS man or woman from the
Scheduled Castes is available for the post of Secretary to the Government of India?
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Then whose Government is this? If that Government does not belong to the
Scheduled Castes and Scheduleidbes, then whose Government is ¥@u say that
there is no efficient IAS officer belonging to the Scheduled Castes to become
Secretary and there is no Scheduled Tribe IAS officer efficient enough to become
SecretaryWhat is happening in this country®e we a nation grare we having a
jungle raj? Does the Government want to follow the theory of survival of the fittest?
Does the Judiciary want to implement thigfis is nothing but social Darwinism, Sir
‘survival of the fittest'? Historically the Scheduled Caste and Scheduleibe
people dort have access to many things. Nomhat they are asking for is their due
share, fair share, in the natienwealth. They are asking for due place in the
administration at all levelsAre we willing to concede their demandhey dont

want pity; they dort’ want mercy from any Governmenioday you may be in
Government and tomorrow somebody else may be in Government, but they don't
want mercy or philanthropy from the Government; they want to have it as their right.
That is what we should understarte we willing to concede that or not? If we
deny them their rights, let us be ready for social upheaval. Satish Chandraji used a
different word, but | can say that if you deny them their rights and their due
demands, then we will have to face a social revolufidrat is what DrAmbedkar
meant. In fact, | give my respect to.[Bimbedkar He wanted everything to be done
constitutionally; he wanted everything to be done through constitutional methods.
If Constitution is tampered like this or if Constitution is subverted like this by the
judiciary, where else can we gd@ain we come back to the Constitution-making
body the law-making bodythat is, Parliament.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please conclude.

SHRI D. RAJA: | support the amendments proposed by my hon. colleague,
Shri Satish Chandra Misra. There is a need to consider those amendments to ensure
the policy of reservation not only at the entry level but also in promotions for the
people of Scheduled Castes and the Schediigdes. With these words, |
conclude. Thank you.

SHRI PRA/JEEN RASHTRARL (Gyarat): Sir | just go back to history and
refer to the erstwhile King of KohlapuSahu Maharaj. It was Sahu Maharaj, who
gave financial assistance to.DB.R. Ambedkar Gaekwads of Baroda also gave
financial assistanceéAs a result, DrAmbedkar was able to go to the UnitethtBs,
the UK and Germany and obtained Degrees in, lEBwonomics and wrote a thesis on
the ‘Problem of Rupee’. | want to give you information that Sahu Maharaj was the
first Indian King in the western and the northern part of the country who introduced
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reservation in Government services 110 years ago. That order was passed when he
was in the UK and it was sent by telegram. Why did he make reservation in
services? When he acquired the seat of King, he called for the list of the staff
working in the Palace from his Prime Ministérlist of 57 staf members was given

to him. Then he asked about their caste. There were three or four Brahmins and all
others were Marathas. Even in his Palace staff, no member of his own caste was
there. Then he called for the officers working in the State. There was also the same
position — Brahmins and Marathas. | am talking with reference to Maharasbtra.

know, these are the two dominant classes thevenh now ...(nterruptions...

SHRI D. RAJA: Please allow me. | want to say somethindnterfuptions...

SHRI PRAVJEEN RASHTRARL: | will allow you everything provided you
start social revolution. .Irfterruptions...

SHRI D. RAJA: The concept of reservation was first implemented by
Maharaja of Mysore. .lifterruptions...

SHRI PRA/JEEN RASHTRARL: | have already made it clear by saying
‘western and northern part of the countryintérruptions...

SHRI D. RAJA: It was to ensure reservation to Kannada Brahmins to counter
Tamil Brahmins. ..laterruptions...

SHRI PRAVJEEN RASHTRARL: | am coming to thatAnd that reservation
was not for ‘backward class’ or for ‘forward class’; it was for every community of
the Sate. The reservation was according to population. Everybody was happy
Again you go to the period dfkbar. Akbar had aSenapatiwhose name was Raja
Man Singh. He was Rajput. Man .Singtsister Jodhabai married Akbar. What a
casteless society it was! Nobody objected to it. But if a Scheduled Caste marries a
Kshatriya woman or a Brahmin woman, heaven will fall from the sky on the Earth. In
spite of that, people have forgotten reservation which was 100 per cent for certain
communities before 1500 years. In Indiammy, only Kshatriyas were allowed before
Mughals came to this countrBefore Mughals came to this countig the armies
of various Maharajas, only Kshatriyas were allow&add, who were allowed to work
in the temples? Even nowho are allowed to work in the temples? Only Brahmins
are allowed. So, there is hundred per cent reservation for Brahmins for working in
the temples sanctum sanctorurs®l fe=1 # ¥ g F'd 21 No non-Brahmin can
enter temple even now in the year 2012 in India, which is a seadaialist,
sovereign, democratic republic. But, you cannot erys; =Y @We &I, Ol
Tge} e, oAl Fel @erml In Southern States, there is generally one room
behind the temple which is full of golden ornaments. Even the court has directed not
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to open it. They are afraid of opening that because of religion. But, there were good
Maharajas also Kohlapur Maharaja, Bhavnagar Maharaja, Gaekward Maharaja,
Gondan Naresh. Education was compulsory in Gujarat. If a child was not sent to
school on attaining the age of seven years, his father was penalised with one rupee
per month. | am talking of 1935-36 and the States were Gondan, Bhavnagar and
Baroda.There was a provision of compulsory educatids.a result, we have got
number of teachers from the Scheduled Caste category in Gujarat. My father was
uneducated. | was not sent to school even at the age of eight. He was penalised.
Then only | could go to school and | passed my matriculation at the age of 20
years. But, todgywe have arAct passed in the year 2009 in our Parliament for
compulsory education. Even npw has not been implementetihe cut of date for
implementation of that law was 1&pril, 2010. Even nowthe $ate Governments are
asking for moneyThe Education Minister of Gujarat, Shri Raman VMahra, spoke

four days back that they would not be able to implement the Constitutional
amendment regarding reservation, loundred per cent education to all because they
did not have the moneyhis is the situation in this countr§imilar is the situation

about this issue of reservation.

M WRARE TEARE WER (ORM): b @ IR A TORM WRER Bl |4
forer ftme & fag S 99 9@ € 9 W emuw orfl 9w WEl fau .. (@)

Mt ydor wguE: BT & v § O oRE WeR B W T W U
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SHRI PRA/JEEN RASHTRARL: | have brought one copy onlfpuring the
last two years, | have put questions to four Departments about the bakkltwe
four Departments have replied to me that information is being collected and it will be
supplied to meThat information came to me exactly after one yd&w, what can |
do? | have fayotten. Now this particular answer to me from the Finance Ministry is
very interesting for everybodyit says, “The hon. Madras High Court had given
eight weekstime to implement the DOPG@ircular dated 13tugust, 1997. But, in
the meantime, the concerned five banks—Union Bank of India, Uco Bank, Central
Bank of India, Canara Bank and Syndicate Bank—went in appeal in the hon.
Supreme Court of IndiaAgain, there is a judgement dated 9.12.2009. Ndadras
High Court gave a judgment on this date directing that there-should be reservation
in promotion. Madras High Court gave that DOPT circular number also and directed
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the banks to implement it. Nowhis is a judgment in favour of the Government of
India directing the nationalised banks to implement the circBlat, five banks went

in appeal. Nowthe Ministry says, “Howeverthe banks are following instructions
contained in the DOPDM number so and so, dated 13thgust, 1997."And, what

is the Court order? It saysStatus quashould continue.” That means, the judgment
should be implemented. Nownce the judgment is to be implemented, how are five
banks allowed by the Finance Ministry to go in appeal against the Madras High
Court’s judgement which is in support of the DOPifcular? Nobody gives me reply
even here. So, it is pinching because there has been no priority to the issue of the
Scheduled Castes during the last few years in this coumtrgther it is the rule of

this party or that parbhywhat we want is prioritWe are crying, we are shouting for

the Reservatior\ct for the last four years. It was introduced, it was passed without
discussion. Then, we came to know about the list of institutions. It was agreed that
it will be removed. My friend, MrNatchiappan, was the Chairman of thangling
Committee, which gave the report that this could not be done. The list of
institutions cannot be capped; that there will not be reservation. They have given
Report to the Parliament that there cannot be such a direction in the Bill but the Bill
is not coming up in the Parliament.

Now, what can a Member of Parliament, that too, of the Ruling Pdoty |
cannot give a challenge like a social revolution. | am requesting my two hon.
Ministers, namelythe Minister of Law and Justice, who is sitting here, and, the
Minister of Personnel, Public Grievances and Pensions to please give me an answer
If the Madras High Court’ judgement was according to the DO®Tircular how
were the nationalized banks allowed to go in appeal against the same judgement and
waste Government money? That is my question, and, why promotion to these people
should not be given.

[THE VICE-CHAIRMAN (PROF . PJ. KURIEN) in the Chair]

Sir, | come to another gument. My learned lawyer friend, MMisra has very
rightly defended it because he is not only Misra, he is ‘SvMista. You have done
my job today So, Mt S.C. Misra and, another friend of mine,.Nifungekar have
spoken so well, and, it was legal as well as theoretical speech. So, | do not have to
say much but | have to give only definition of promotion.

Very few of you might know that Di.G Patel was not an IAS fafer. Do you
know he was appointed as a Secretary by Shri Morarji Desai? He has not passed
any examination. Do you know the learned Prime Minister of the cqumhy is a
Member of this House, was appointed by. Branab Mukherjee, when he was the
Finance Minister during the regime of Madam Indira Gandhi? The Government has
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power Dr. I.G Patel was appated. Dr Manmohan Singh was appointed. He was a
Professor in JNU. But looking to their knowledge of economics, Madam Indira
Gandhi wanted that he should be appointed as the Finance Secr8tgry
appointment was made. Nobody has challenged it.

Now, here, the issue is of reservation in promotidhere is reservation for
recruitment and not for promotion. But in article 335 of the Constitution, the framers
of the Constitution have not used the word ‘recruitment’. The word used is
‘appointment’. Now appointment can be made by selection, appointment can be
made by election, appointment can be made by recruitment, and, appointment can be
made by appointment. President of India appoints the Chief Justice of the Supreme
Court. To become Chief Justice from the post of a Judge is a promotion but the
word used is not ‘promoted’. What is written is that one is appointed as Chief
Justice of the Supreme CouAppointment includes everythindirticle 335 very
clearly says, ‘at the time of appointment’. So, | request both the Ministers to see
into article 16(4), 16(4A), 16(4B) and 17 also. Nowadays, we are not bothered about
article 17.Article 17 is about removal of untouchabilitfhe Article 17 of the
Constitution abolishes untouchability and says that its practice in any form shall be
punishable under the law of the land. In the first twenty years immediately after
independence, there were social movements; there were departments which used to
send people to villages to tell them that they are all equal; give water to these
people, they are also our citizens. They may be Scheduled Castes but they are not
untouchables. Otherwise, after all, what is the meaning of Scheduled Caste? It is not
a caste. Hon. Supreme Court has gone on record to say that it is not a caste. It is a
community included in the List and the List is prepared by the President of the
country under article 341 for the Scheduled Castes and under article 342 for the
Scheduled Tribes. This List is prepared by the President of India and it can
subsequently be amended only as suggested by the Parliament. Nobody else can
touch this List. A poor man can be a Scheduled Caste and a rich man can also be a
Scheduled Casté& man with agriculture land can be a Scheduled Caste and a man
with no agriculture land can be a Scheduled Caste. There is no change in their
status of backwardness or forwardness. There is reservation in Lok Sabha and in
Vidhan SabhaThat is political reservation. It was only for 10 years. But there was
no time limit for reservation in education, higher education and Government services.
So, promotion is also included at the time of reservation, and as rightly said by my
two-three friends, we are demanding parity and not charity

| am now coming to article 338 which deals with the National Commission for
Scheduled Castes and Scheduled Tribes. | am extremely sorry that the constitutional
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role of the National Commission for Scheduled Castes and Scheduled Tribes is not
properly allowed by the Government during the last ten years. In the good old days,
every year there used to be a report from the National Commission for Scheduled
Castes and Scheduled Tribes. This report as well as action taken was used to be
discussed in the Parliameniday also, on this very problem, with the permission

of the Chair I am exhibiting this booklefThis is not a private documerihe title is

‘A Study Report on Reservation in Promotion’. The answer to the three questions
raised by the Supreme Court judgement is already prepared by the National
Commission for Scheduled Castes and SchedUiigxs. With the permission of the
Chair, | am putting this copy on th&ble for the use of the Minister of Law and
Justice and the Minister of Personnel and Public Grievances. May | do this, Sir?

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): No, no, you should have taken
prior permission. That is the issue.

SHRI PRAVJEEN RASHTRARL: The Commission has given answer to the
court that where is the question of verifying who is a Scheduled Caste person and
who is a Scheduled Tribe person. The list is there in the Schedule of the
Constitution and there is reservation for them. Who will decide adequacy?
Adequacy is already decided according to the population. Beautiful answer is given
by this Commission. It should be utilised.

| finally conclude because many things have already been said by most of my
friends. My only request is, both the Ministers should immediately call a meeting of
the leaders of all the parties during the next week and see that suitable Constitution
Amendments are prepared and passed during this session to avoid the problem all
over the countryThere was some discussion between Satish Chandra Misraji and
our friend from the Samajwadi Parfjhat may be settled at U.Rvel. That should
not create any problem in the all India mattgo, | request the Minister to please
take up this issuéAnother thing is that this exercise may be expedited because the
Act is already readyPlease introduce it in the Lok Sabha. Pleasetdontroduce it
in the Rajya Sabha because Rajya Sabha is a permanent House. There is no hurry
for passing it in the Rajya Sabha. Passing it in the Lok Sabha is very urgent. Last
time, we passed it in the Rajya Sabha without discussion, but we could not
introduce it in the Lok Sabha and the Lok Sabha was dissolved, thavtime,
according to press reports, nothing is sure what will happen after one week. So, it is
better that we introduce it in the Lok Sabha and getAtttealso passed because
the Act is ready | want that theAct should be passed and the suggestion of two
amendments as suggested by Batish Chandra Misra and my seniotl@ague Mr
Mungekar may kindly be taken up. Thank you very much.
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THE VICE-CHAIRMAN (PROFE RJ. KURIEN): The hon. Minister wants to
intervene here.

THE MINISTER OF LAN AND JUSTICE AND THE MINISTER OF
MINORITY AFFAIRS (SHRI SALMAN KHURSHEED): Sirl am grateful to you for
allowing me a brief interventiorthe issue has legal dimensiofiis is a veryvery
important topic. The matter concerns the entire nation and, of course, the hon.
Members across the floor want to reiterate the commitment of the Government and
indeed the commitment of this House and all the people of our country for the
empowerment of all backward communities of our country ensuring dignity and
equal participation, as equal citizens with equal respect and equal entitlement, in the
nation-building effort.

Sir, in that context, as Minister of Law and Justice, | consider it my beholden
duty to respond to somewhat cynical concerns expregsedias been expressed,
judges of the country often, for different reasons, stand in the way of fulfilment of
the dreams of our founding fathers in the matter of giving equal participation,
dignity and equality to backward classes of our countrydo believe that when
these debates are heard across the country and seen across the apndnktrgm
sure they are heard by ordinary citizens as indeed they are seen and heard by
people associated with legal profession, including eminent judges, they might feel
that somehow we, Members of Parliament, and the Government have a cynical and a
pessimistic view about their commitment to equality for all people in our country
Therefore, | consider it my duty to say that some of the greatest contributions that
have been made to equalityarticularly in the case of the disadvantaged section,
the citizens who suffered the worst kind of treatment in the past, has come from
some of the outstanding judges of our counfgd some yeoman service to this
has been provided by legendary judges in cases that we couldAhdathose of
us associated with law callrecite them here with great admiration and pride and
say that we have had judges in the country who have done this. Bugt Sire say
this also.As | praise the judges, it is not to say that we are not concerned, that we
are not affected and that we do not consider it a matter of urgency to respond to
the decision that has been taken. That, in a sense, disappoints us and, in a sense,
stands in the way of fulfilment of our objectives and fulfilment of our aspirations.
But we must not fayet that two judgments came. One from thahabad High
Court sitting atAllahabad and the other came from a Bench ofAh&habad High
Court sitting at LucknowOn a noble objective and destination, judges can disagree.
And equally Supreme Court judges can disagree with them. The Supreme Court
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judges often disagree amongst themselves. They are dissenting judges. Sometimes
the dissent of one generation is treated as the forewarning or indeed the foresight of
a coming generation that changes the. land that is how the law has evolved. |,
therefore, urge my hon. Colleagues on both sides of the House to treat this as a
grand democratic dialogue with different organs of Government, including the
judiciary, so that we move forward in a manner that is not, in any syagptomatic

of a conflict or a confrontation, but of a collaboration and cooperation between
different arms of Government to achieve this very noble objective of our
Constitution. Sir we have to continue to trust our Judges because whatever we do
here will finally be tested on the anvil of the basic structure, as understood by the
highest judiciary by the Judges of the Supreme Court and, therefore, the language
that we speak and the formulation that we make must indeed be communicative not
only of our deep concern and our commitment in our conviction but also be
persuasive to the judiciary to come hand in hand with us and move forward towards
the destination that has been highlighted once again today in this House, in this
very, very important discussion which has been initiated by the new hon. Member
of the House, Km. Mayawatiji.

Sir, the issue which concerns us directly is the issue in the judgment which is
related to adequacy of representation. | do believe, as Shri Satish Misraji has
highlighted, the judgment goes back to Nagaraj judgment because Nagaraj judgment
has been the base of the judgment that has now been pronounced by the Supreme
Court both in Rajasthan matter and the Uttar Pradesh mbitterNagaraj judgment
had indicated and flagged three issuesficiehcy, adequacy of representation and
backwardness. Reading those judgments carefufind that the issue of gfiency
and backwardness, although mentioned, does not seem to stand in the way of what
we were trying to achieve. The issue of adequacy of representation certainly seems
to have been the stumbling block of some major concern and obvitlusiiHouse,
as indeed the Government, will have to take some steps in order to ensure that this
does not continue to be an impediment in achieving our goals. Buin $irness to
the judiciary and in fairness to ourselves, we have to recall that the root of whatever
we are doing comes from article 16(1) which very clearly says that there shall be
equality of opportunity for all citizens in matters relating to employment or
appointment to any @fe under the @te. Its only because the bland ‘equality’
expression of article 16(1) does not become apparent to an ordinary person and an
ordinary citizen, it had become important to provide the derivatives of article 16(1),
that is, ‘real equalityas opposed to only ‘symbolic equalitgnd, therefore, we had
article 16(4). The inadequacy of article 16(4) required article 16(4A). But, | must read
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to the House article 14(4A) in its entirety to ensure that we know what exactly we
are dealing with and what is that we have to addéssile 16(4A) says, “Nothing

in this article shall prevent the State from making any provision for reservation in
matters of promotion, with consequential senigrity any class or classes of posts

in the services under the tate in favour of the Scheduled Castes and the
Scheduled Tribes which, in the opinion of the State, are not adequately represented
in the services under the State.”

Sir, it may well have been our lack of foresight when we introduced this
amendment, a faraching amendment, to the ConstitutioWe did include
adequacy; we did feel that adequacy was perhaps being derived from article 16(1)
and, therefore, we have to very carefully reflect upon how we get past something
that we had introduced ourselves, possibly in the understanding that mentioning of
adequacy would not, in any wayecome an impediment because there is a
national—and may | sayconstitutional—consensus that 22.5 per cent is what will,
at least, be necessary for adequdcgm not going to foreclose anygament that
will take place in court. But, it is quite possible to say that 22.5 per cent is not
adequate. It is quite possible in some circumstances that a State Government or
Central Government comes to a conclusion that total justice, in fairness, requires
that we go beyond what is proportionate to the population; so, we need to go
beyond. Of course, as the hon. Memlhri Raja, said, for the present, we have a
limit—at least, aprima facielimit—of 50 per centYou are lucky that in yourt&te,
the Supreme Court has allowed an exemption.

SHRI D. RAJA: It is in the Ninth Schedule.

SHRI SALMAN KHURSHEED: May be a temporary exception in the State of
Tamil Nadu, and | believe in Karnataka also. But certainly we do believe that there is
a prima facierestriction of 50 per cent imposed. But we have this craze of adequacy
that will have to be addressed.

Sir, going back to the Indira Sawhney case which again, as | mentioned, is the
Mandal judgement 16(1), as well as, Indira Sawhsegase much of the
jurisprudence in these matters have concerned with backward classes. Then, | will
explain backward classes are actually classes which include S€sar@TOther
Backward Classes, of classes seem to be similarly disadvantaged, but not exactly the
same as backward class@he special status of SCs, Shas been recgosnised
throughout. SC and STare, as it were, constitutionally mandated backward classes
where there is no necessity of looking only at educational backwardness or social
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backwardness, just backwardness in itself linked with extremely hurtful and extremely
sad episode in our history have given them the label of back#addcenturies of

that backwardness inflicted upon them would not be set right by one or two
generations of positions in high power positions or being comfortable economically
This has been understootherefore, creamy layer does not apply to SCs arg] ST
but creamy layer does apply to other backward communities. | do believe that when
we look at this problem we will have to be sensitive to the concerns of other
backward just as we are both sensitive and concerned about the issues that pertain
to SC and S3 and Other Backward Classes may sometime has issues on which there
will be consensus, sometime has issues on which there may be a difference of
opinion. There is no dference of opinion on creamy laydut there is dierences

of opinion today only in the natiog’say but it could become more serious
difference of opinion in sub-categorisation. There is no sub-categorisation as far as
Indira Sawhney case is concerned. No sub-categorisation in SCs snBu$There

is a sub-categorisation, in OBCs, and, therefore, in this evolving saga of how we
give complete justice to all our citizens, wipe out the scars, the hurtful matters of our
history and write together in this House and the other House a glorious future for
our children to come matterg/e look forward to the day not necessarily in our life
time but we look forward to the day with someone not once, but thousands and
thousands and thousands of young people in this country will have the confidence
and will have the stature, we will have the success that we have in Behan, Miss
Mayawati so that they will not need to fall back no reservation but on their own
merit, with their own conviction, with their own success reach out towards a bright
future. But we do know the factual reality of our times in which we live and the
factual reality of the time to an extreme actually goes to say that despite the fact
that we have moved away from our history the practical reality remains extremely
different. It is not just for dalits of the land, it is not just for minority of the land, it

is not just for backwards of the land. It is also for lot of ordinary citizens who still
hunger for food, who still need medicine, who still need education, who still need
roof above them. Every day and every speech that is made in this House, Members
repeat, time and time again and knock on the conscience of both the Government
and themselves that there is still a lot to be done. If | may borrow RobertsFrost’
words that Pandit Nehru was so fond of “The woods are lpdaisk and deep, but

| have promises to keep and miles to go before | sleep, and miles to go before |
sleep.” | will just add one point which is of urgent concern and that point is, when
the decision of Indira Sawhney was taken, a five-year period was given—a period in
which there would be no reversion of the promotions that had been made. Such a
safety net has not been provided in the present judgement. Therefore, we could
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have a crisis in our hands very soon, almost immediaybably even while we

are discussing this there could be a crisis somewhere. Therefore, the urgency of the
matter is that the issue will have to be addressed and whichever way and form it has
to be addressed, we will address it. My colleague, while replying to this discussion,
would be able to give clearer indications of the decisions that we have taken in the
Government. But those decisions will be meaningless unless we all join hands
together | think, he will indicate the roadmap for that. | can only assure you that
from the time that we have, formed this Government we are looking at the Nagaraj
case and we are looking at all the developments very clodsedgries of meetings

have taken placeNe have also consulted with the SC and f8fa; we have also
consulted with the experts. There are other issufgerfuptions...On the
Reservatiomct, my colleague will speak. My job is only to vet it when it is ready
and sent to me. My colleague will tell you what he is doing to have it ready

With this short intervention, | thank the House and | thank you,
Mr. Vice-Chairman, for giving me this opportunity

THE VICE-CHAIRMAN (PROFE P J. KURIEN): Thank you, Salmaniji.
Mr. Biswajit Daimary

SHRI PRAKASH JA/ADEKAR (Maharashtra): Sjrl just want to seek one
clarification.

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): The Minister will reply
(Interruptions...

SHRI PRAKASH JAADEKAR: He is the Law Ministerlfiterruptions...

THE VICE-CHAIRMAN (PROF PJ. KURIEN): It is not the reply
(Interruptions...

SHRI PRAKASH JAADEKAR: He is the Law Minister(Interruptions...

THE VICE-CHAIRMAN (PROE P J. KURIEN): You can ask the Minister who
will reply to the debate.lfterruptions...

SHRI PRAKASH JA/ADEKAR: He is the Law Minister of the country just
want to know what the brief of the Central Government to the pleaders in the
Supreme Court was and what they pleadéaefruptions)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): No.That reply will be given by
the Minister (Interruptions...The Minister will reply (Interruptions... The Minister
will reply. (Interruptions...
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st fvaciia S9Nl @) g=aIT SUNVIRIY FEIGY | 39 AT W AR "
e dld gd ¢ 3R onflendl fifer wmeE 4 W sHe W FIH B P9 AN
clear @t €1 &9 996 daM @ BT wwxd W@l 7 P gAR W@Rwm § wad @
wd & fav w®& ueElm g ik wwadgwd & fav wffw wa A w® o og
recruitment, appointmernr I promotion g, ¥HH T ¥, 3T W U fRAw 9
qda A B DS SR A8l Tl AfpT TEH F@ERm ag onm @ T fF dfwm @
¥ o securedwEl ¥ T U oMudl IR WEl W @ ¥, e eRu w9
3 vy w39 ¥ed # 9d IR P SRRd US @ Tl B wed fau ¥® gwi
f a9 ¥ f& 8RR <@ # o s wifw € oar w8 W wd ®
I Ar B G A, S9 AR @ RE WERAl & fU BT oM gem drel, Wi
g ow W ow oW g oy B oS W Sw ug W OEl, YRAaY H A 3 B W
g o wifg v @ W& ¥ PR BW TH NN # q@d &, o WRue &
nfed & REE 8 W FI R & fFEe | 8, PR OBH THE IS A
T 8 ok @IS 3 o @ AEal g Al 39S U Uses FrReNISYes oisd
& AR B BIE F UM A TSl 2l MR W I ¥E Frad ot omem g @ R
596 SR dic # challengefdar smar & ok fiR 59 sfee # s1a few S gl
T BH Sl population® few@ ¥ percentagefm T g o'W AN @ o
percentagefier e, g TE fien ¥ e @RU 9gd AR backlog wsT gWm T
g9H] BRU g8 ¥ fB recruitment policyd wadl @ IReX & RBE@ A uRe T
fer, qm off femm STam ¥ S W we, W A ol ) giRi uew  backlog #
g1 Backlog fill up gl f&=am T 1 =@ recruitments =, appointmentd g &
promotion ¥ g, IX & fEAE A d. Usyes TR B 10 WRE fFear g1 R
10 @R &1 promotion &= 2, @ 10 # TS vAd. @ faear 7 dfed zad forg
9 @& advertisementfear wmar 2, 10 @& advertisementTdl femm Smar ¥ R
BRU ISX b @A W 9 W BW B dug W g Hie wAd B e fe B
PR 20 URSH BN, @1 UBd 4% 15 UREW @ UsdelsoRic Id §, S BRI
SEl & ARl B AR e o, 98f R e @l &1 Mol g1 s 9HY s aRE
P T T PT Ioecifee] FAWT AR, TALSL A AL B W AGR e e,
I T ARNPR B ¥N formn Smar ¥ 96 T SReR @I ' HW GREE BN,
I W el o @1 faww g1 wefl sAR WRem § s Waer wifeeH g, #r
4 @ w9 Pv T, Afbd A ¥F B Y W BW AN PV el PR U W@ &1 TSP
ferg National Commission for Scheduled Tribe&® National Commission for
Scheduled Casterr *ff saR wgi @yaven &, ofed udor St opfl g1 g & f&
It A fed Ted A TA W OF

d g9 WEr A€ HEAl AEdl g1 BH ARl B 39 W AIRIAASA Al
TRy R T favww w B & = @ ff fiRwel oW awifgwl ' Swem 'mm
fr fog e A I & ARPR SH6T e, o 9 uHiwE § 8 9 voiscdc
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Bt favasiia <y

q4 B, Sgauwic wud # Bl S9b fau S W e giRke Ry o §, SH@I
oEded & foU Sl e W W4 fhur Wl ue 9d ¥ W T P We e
IR Hed Bl SF¥AC BR ol ©l R Tedd URAT A Bl IRCT IO 8 Al Hal
W O T 8, R owE o fayH wwr # W #El 3R dlic XA Al gad
f5 TRad o 39 W oMo YEd ¥, sHiflv 39 B @ wel wd fear A w
PEl-BEl J TS H Biolol 90, BRTA IHNT, sHH 96 dleidl fb 987 W gEdd
N e @R Ugd ¥, sAfU 39 dfdel bl 99 A 39 0N b femm wmm gl ol
e H, WENY W 99 U 9§ OO dd < Sl ®, S vudl grsdd Mg & forw
g ¥l SE ged ¥ A ded € 5 usl gRed ¥gsew ued ¥, glifoy gdd @
e g8 & Ifdd Besdw ®I dE® o9 H O BH Wd HY Y@ Bl @ MU q
B, (AW B HS) A w9 9 B 2

5

ST # oY aRal g 39 v WSl WA @R T g, S W e
fear oy &k s W B fHw Ul A€ bE BR A U A B WHIE FRAT
TIATS |

I YRAGAR MSHd  (FERTE): g9aE, Hsgdl #Asled, e d fa= # 9@
HAT AEAT §, a9 W ferdl wgd ewdt N vl A e A A1 <ET g, w®ife AT
S v § USes BRE SR YSYes  GISSd..(SAHT)

At SR gTEE (SR URY): oM Rl A 99 @ € ¥E 9gd S 9@ ©

ST WRAGHAR Aed: &S| g8 TNE, Wl g <E[ ¥ ® @ o7, ™
S T omefl, # S @i ¥ fw 9@ <@ g1 9 Ar ol T8 wHsd € S
Th B AN FEe A o fF W I F U™ A 6 g W I F U™ fen
TE ¥, PR T deI WIHRI A # O, O SEd forg wHRE WE g1 S e
i Rafd § € § 96 fau dew @ g

w, # o Ut &1 g wxar g 98 RE wm g iR S Ra A @
W 9 89 SThN SN vl Bl SUANT IS #OTE FRAr @ed | g |9d
foeqrg €1 @A €1 onfl 89 TEARM @ UifeRl & SW 9 PR @ 8, Ed FIW
sl wdr = f¥sm ST 9 sd Sel WWoT fRATl she fU # S gwane
Hear gl

Jg yERE @ Afd Shoemu e wed § I8 Aifd fewe fav 22w
fift S9d fag 2 S wEARE 9@ ugY, AN Werl ded fie, @ g' o ded @
o Bl WUl ST BAR QERn WS 99 Refy # w ow € R fRem & =
fracht 2 swfg 9 f&R ff 9 & oo & 9 ) R T A & U &
TE T @ WHRE w1 wate amar & el ¥ safaw g9 o ¥ f5 e w9 vy
B Remr ¥ & gE wn TRyl R zW vy wW fem 9 gw e, oW '
TERI PR g ¢E AHA
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e & IR H SR AW WA, A AU ST FE@l H AU WRA, S Wpa qb
Ugd Wehd ©l BAR <EMl Fw, S qfed € dfdd € 9 @1 Wpd db ugd g el
Ao | R 4 Wpal H UGN, TE AT S IREVT B AW PR Fbd &, IR
JREATT PR A S, Al oy 9SS ITa RMem F AR P oA B Fhd g,
TG 9% SHHT A FOMRETT B 91 B Adhd & IR SAPG d§ & Sl
THIE Bl |ATd A 2l ' g A YwHSNd BRAl AMEY| H3 AUBI IE Gl ©
fe wer @ S Aift g f5 s Afd @ -t W fes @ &1 enediE=n st
I6 UEY, I€ U B T8 WHal Tl W, FR TAH/AEI FT PE SHEAR T,
MR g8 AlBl B B B UK A B Fhar, o 9 A fra @ T8 |e
AR R S Ay E fra @t Al Swel yHeE qE el dedrl swe fow e
g dd Se] 9 HRAl AR

d v SR Warad AU ¥e W e AEal gl os9@ <w # RF gEa/gae
a3 Rodes forn, Renm § Rodem fomn, ded § Rodem for ik S9d @19
vARE § @ Rodes feran, that is justified, § S fgemm =8 g freM g0 @®E
¥ Rodem oex oot ST @), WfeT w1 SR UMl ST @I SUART S av
& Al & U P ofR UE SREE W, e Wl 9§, T WRE &1 U fhw S
fe 52 Rerm =& e, 90 T8 el ok Sue aie wArm T8 fael, @ @
ST gel Bl AT AR glaem e wew? A ouel v Ieexvr qar gl o #
TERTS A Sl g HERTE b UhH TN, iR, Rrei Rodem fern, Rerdes
¥ T AP 1 R SEF 9] Y 9fug el sHel Aaew € fF I W A e
W W 3 Y| IS a8 R @1 del Wl Roded & fau o o), a@ &d
R PRAT ARY? el Rodesm fem 8, @ @ 8FR e & oifd &, 3 &)
qfsa @ & o B Rodem 9 dfFd @ 9ed € @ g9 @@ v 6 oust w
WHR B AU g deadl TRy, WHR B 8¥dd 4 SFl I’ N WRSR B
995 Raos dRae &= gieul Rodse gwfad! & v 21 swfad 3 & 99
A oam PR U B A A g vl B fb ¥E AEAw & R BNH ERT IS
S hfaferdt faell, S9@T gewam ¥

AR, A S gid A A g S S 9@l Wied Bl eHYf RE TSR SHd
SH W W T g, Ol W OSL 9l Aed Wsey @l sidfe gg ol gwfey, #
FEdl aEAl g fb SI 9@ WRT FESER @ AWM Sl aRAR o B 8, ITBI AS
qusEl @Ry 6 ¥E Sl wWgfemd ®, 39 wgledd dl wWgledd @ gfie A & <@
eyl I ' F fav g@ W€ 99N @fRUl SR & s o'W & fau &A
AR TN Al B 99 difed 9 & Ay ASEel € BN, R®ife gE o &H
I TS P Y AlE W BN §X I AEd 2l SR ¥E g @ A |
g9 feargess Rl ¥g feasss @HN u”E dc d6 b vy H fEft udt &
B H OSMU, e TEW GHS B S=fd B9 bl dls W W T8l ¥ 3R oTEl
T § wea g & s 9w @ yafa T8 afew fresma & sl osaferg, w9
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[CL. WRAGHR 1]

AU FEHW AT AM T fF I9 ' O3 RE F RURE @ 9@ W W ¥ TEES
P GG B T T, SW T BH ST @M & AR '
We @ dglagd fell, el g BRufadt fell o)k
ST AU gedl & forg, I@r Rem w fag, A &
R T o 1 S G a2 B ) = 1 RS e G Al

it I puied e (NER): AT SUwWRId #Eigy, § e Ufd YR Udhe
FRAT § 6 MU HA 3 ARl bl g™l A @A B BT aER YR
foem 21

weled, # Ul 9 bg, SWY Ued H W8T ARG S Bl SMUR A
PRAT ARd g, e 3 ddl & gerd @ g Srell| R W H o smexeiy
fsm St @1, e s @@l @ S deM &1 AR e fhan, ™ 89 w9
dr @ e BN H1 Hier el wey, faswe W' T fF qw @ Seie gY 65
g g Y, oAfpd dfgd wE el g9 cfad, Wit ok difsa wea € o eiftm
Ufed H a9l @ d91 gIAT B, SHS! e Sib el gl H d@smar g & ame ff @
fooly sgaRw @ dfud 1 Ried SUe Sf¥eR iR SHel RNaar se e =iy e,
g el frd R'T ¥l oo W I9ST W, IET ' j@ ¥ SR marew fra <@ 2
BART < S ¥¢ B B, BANI W Al oW gl =Ryl oAfed d wwsar g &
S a8 F 96 BRI W H §gd d9ad Tl gon ®, el aee 9 e At %
A, S gfod @S g S fuwer ok dfed WS § SEe g 98 & 98
g1 ar Wed HHRE sreedR, el ' 9 T8l 9dd iR I9d Usel S f&
gAUfd W S WeRTS A4 % A & dgd 1902 # RN o@wR femn S9 o@r @,
S A W 91 9 SW WA W A ¥ SR 9’ % WY W SwiM dfud |l
F Gri B IE T Ame R orl @ & Al d oomdl @ deE gY, 89 Wd
£ I T O e M2 B 3 B o) A1 1 A G 1 2151 5 O ) AR N A L T
I eIl & W TS GERRd Wdfqud g9, e onfcfed b Al W 1950 @
TG W OREV B @R, WG AR dfrd Al & fau @ TS| e swel =l
¥eT # B I T ey, yE Wrar o oen f& dfed e e R s e & s
AN oTgd PEd ©, el S ANIRGAl b gRed W q@d B HM S Al
PR L T, 9 Al B Ry R W uEuE $ dsd WfagE § ook QU g SR
ARl § aRemT w1 u@u fyen, W % sfea @ & Gt @1, sfew fues ot
F Ami B W 9. F Al d oded FHRE @ =el gEl dsd dHRE @ dgd
A F A B W ReTT @ wEwE el e A 990§, BT §9Y T
TR A gEs g fe R el e @ 99 @rl @I, g9y o W §s WE W
S oomEEl § 9% oEwR W dfd ¥ R Sl ' SR R AR W el fre ummd
ge & fedl § U B B wA@l AW o], el =l W oA wR e A1 R
dffas d o dOeE geN, uUR1-16(4) & ded AR Al IRE B @dwen &l
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TS R SHET oW e vEr Bl R oot ue fviy emmn, R W wwr o
gl g8 UM W e ffed € 9w iR W oA, A ¥ @ € ST
I AT @ TP TR TR R VA o @ T owERE # SHdl S ga fen
ol o, fRIY o@wR fyem gam om SR W WM SfEER fYell g o, IWH SR
dfgd w @ BIRRr @ o1 @ Tl ARy, fasm St de @ @' W 9, aE
st g fo St dfed WA &% @m € S sfa ok fiss WA & @ € S
ARE B W@ el €l OH SE AEd g P o’ ewd SHel 4 gfud Sude
HYAE, Ted DI, forEms @ R TEW P TWH A TS T, B DS UH Al B NG
W OO oddl § R wrad el wom w1 sm fewr € 9 IRIH wRIa
& e ¥ fp A ofad 9 # S W@ emH ARt & diI W WG, 9§ ol 3R
PN HU T, TS ;MM A Tl AT SN IS ARV Pl FaRAT P A0 dbal SN IE T,
AR Rl g1 ¥ O & SR 9@ UE SwR WEl fyem =Ryl ' a1 3® wEd
T oS 9% AR WA B NG, frg AW @B Uiy ¥ WS @1 98 9 3R
qE@n, S wivg ok difgd ¥ ok o oiftm df # wer ¥ 65 9§ @l el &
e (@ Bt °dh) g W, I 9gd 9fcd AMen ©, €< Ad ISyl BHS! Sl
g e AT F PR FETW AUS gRT YA €l g9 9§ Ug SNl 91 WoH
IR, AR W S owET g A S wife € Swel a1l Rere A e dfwl aw
W W fodt Seft ok ol Sl safay u geRwe 9 R W), mudl
ST & I B e dew @ d d e j@ g

IuaedE (WL S FRIE): 3@ FHIW  BII ST el did |

N M PUA AT AR, o (U A bE o gl AR OH Far &1 oAar e
TAN WA ¥ ggd 9 a9 SR d@e & @ € R wEr o ¥ 5 g 9w fioe
T B T, IHH AT HT MM Tl W, W IRAT TH B UEE We WG IR e
SfeR F gE iR g@y @ Uers d8l g8 el W @l ff 9gfud weRen 9@ e
Tl TE G AR &b AT FE, dRT A I W oA UGS N Y@l & A1 gARI
ARecH g8 &l & WA b 'Rl W, A Al S9 wfe fqerer @ fqemi ver g
3R el oMMbIel & <, H9 & Us & AP ded) Ul gl H9 oA godr e
S B wET ¥ A a1 St dlom gl onl, % §gd @ @ dgf 99§
JTh | A JoT B B WHAl v WY, WUl AR H UH B @RE Bl § QAR
FYT B goM P AU IJW AU B SMAIhdl Bl 7, oYl ugr-foras @
FARHA Bl &1 AU Wl B WEE WU W U@yl Hg@r e @wd §
@ e sfod @ & 9= B @AM wU W Rem Q@ WY, el TRE dATe-uTed
fpar oy, @ @g W B AMW d I e, oAfbd S gE! RS We” 3 R '
3R gURT HEET WHR I eI B, A PR SH W qEb b ged B g SHD
| ST HH PR OGP B2 MU S WHAM wU A Rgerse-fersyl § drar § e
T geEl @ Fefay e S osfad @ d Uer genm ® SR gERI g wROH Uar
B B, ST VG-I UEREfEREY SR SId  oATe-UTed @I @awRl BTG 3R
iR e @1 e o gl
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Summeme (W | PRI« @@ @il Please conclude.

M I FUIT AT AfHT A'® e & T® fod W @ g, fee W
P T A SHH FE B o ER A fRW Re @ Rulri A |maem | e
RE 27 WS S9 AFNIGAT A AN S Sfem el gU B, O AFRiedr A |
P dgd g1 b1 Uifed SR UASd BT T R B I9 AMNIDAl A FH I
€ ' ANl WHfAGal § 9edd T8l 8N? VR, SIREV BART I®E § 3R A
deal § fo B Mg e wrfie’l =mRRel 'W wel wrfie’l & fau @sd amg €
IR BART ¥E g IR dE@d1 wieRl fau o 981 99 @edrl ' W @1 S|
T g Al 9 BERT MR OIS WRI Al 9 g1 BARI JEEl dle Q@)
WHR I & 3R B B I P AUGR A AR IE G @@ g Al
4w R sEwR & uEME 9 dfRd eR few Swmme W, s RE Bl SN
geferd T8 fear S wedr gl

THE VICE CHAIRMAN (PROFE RJ. KURIEN): Okay, please conclude.

M M PUS AR W, § WA IR @l gl W, H dE W& oA f& H=N oo
ITh IER W 39 dWe IR-ER AFW T B BM A PR IS 9§ &feld AR
TIT Sife onfl ff o@em § 9% BARI WG WM ¥ <@ 8 gl W, I§ mE W
S H oWl ST RE gl R 99 dfd d@d b Al W SHdl g6 BT T Al
9gd PO B GFal gl AWGE #A S, ema S full protection SRRl smu wfge
d Ut uEgE sy aife e 9 sfad gd s $oari @ g8 q9 ol [ S
gh BN O T T W S AT A I TS UBR B SX UGl gIAT B, q®
g Wl

THE VICE CHAIRMAN (PROF RJ. KURIEN): Now, you please stoprou
have taken a lot of time(Interruptions) I® Fura <, 93Tl

M I FUS AR W, § Fgd Ul b AF Al @ g Aife H I§ g
R qEh W A gl MU AR ST BT UBWN BINYI IE W Bl ST DI 90
WSl AEE] B @S T BRI BT b eAlS FABR Ply &dl A6l Fhdrl 3T
P B BATS] FAMT d& BINY SR HT Bl WA IRGY| IdU 3 AHhud
faRaRT 9 ) fefay ok ®e g dfed @ & ARt &

THE VICE CHAIRMAN (PROFE RJ. KURIEN): Now, take your seat. Please
take your seat. NowShri Husain Dalwai(Interruptions)Please take you seat.

M I FUS AT ITb TP BT BT WM FG B, TEl ol fEgwE &
98 q4PI, g8 .. (FAUM)..S b T G e 9 SR R ue wifa BRfl H
H oSt W e wRar g P e MRE AR W P A UeEE axe Uwsl @,
gfedl @1 I IRE 8, SHBl AR IAP FARM F AREV Pl g8l bR Pl BH
P Iga-agd  gIaTg |
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st g9 TS (MERTY): SUNWIRE #EIRd, oS Uh Ufeife fiw & oW
g Tl 8 var H ogHsar g1 g8 9 Wl § P Sl aEr drd Wse] 3R 99
J&T & IOMEl FSf&led W MY EY @M W W I o U g g9 HEwa!
B 6 SeM oRET @1 Yel Wfgur A feranl smst # ¥® wEW 6 oz <w H ue
W 9 YE-faEE wifd '8 @ ¥ R wEl @ gfad wee,  STfedrdl e,
MAA. FAST IR&V F AT I, o MW 98 YW T Il SR AT g9 Wed A
ST o9ew B W& o7, R’ ggd Wt W @ wedt offl o o W' 98w @ W R
I BAR WRA gRI P g Hsxarl ¥, VA H @I g

weled, § WERTE W oM gl Y 3@ a9 P g@ Bl © P AERNE W
MY EY BAR ¥RAPAR U&d ot 4 R <1 & oot a9 ol 8, 98 g Tod
d Hel Bl g8l A A HETH Pol 8Y ©, g SRS 4 39 Ay @ femm e,
SREE F TaE A W AE aRewr @1 fawy fen eml # ¥w N dEwm e @y A
TH Re 9 B gC @Ml @ M d & fag S T ¥ P g Tl WS F
AR el dlel €, 98 dgd I &0 ¥ dld § b g8l 69 WHC P IAREU
fer w21 SR YR # I§ Hifd B H d9gd X oM, offdbd Sl ;M FERER
difear St 9 ugell IR ¥E Ad HE A SR UH R W SR R H IS AN
W e JAfelad ger o, O @il I™ S oMl WeR W@dll ¥ s 9 @ g9
B & 6 el <lfgdr St @1 AW W el @ SNl $9 ORE W SIREV H1 ARy
I 8, I8 [epa Tad 9d 2l TP e W A VA AW oW T B omu A
S @ 98 9 Bl WX 99 URIR & ToEIE oM B BN IR OIF B OAT

fiepa Ted @@ 2l

qerew, # a1 @ wgm & o-ft g sfed @ we@ ® R & s
qem sfaa & Wt 21 guomml ¥ 9fed AN B, gl W diedr |9 g,
froer w9o &, ST6 39 AR ¥ ISH I@T B Sl FHH AT T, I§ W TTed
gd Tl SHH A oRew fieEr @Ry, SHel ged 9gd g9 2 o W 98 R
W HAl WdR SNl Bl H gE HEM [P AR BRW @I, BAR Wl WWNEl Bl U
BAR T ad B W PN IRVl I8l IE A S fH oR&T dcal g ¥ b
SEl yHIRE € g8l IRev M1 @Ry f6 el BT ARyl SR UHRM H o SRer
T2 ', @ diz sfea feam W st @, feaw W ufeRme @1, feam o
BIRER &I, SR Swel yHEM el few Smgm, @ 98 98l & 98l A wWROW,
A 3R Fd d We W B dcH e, ISP By AN FASl M Q|
sy # IE wHeAl § P e I A W wWWREl T O 9 &l g, AR
S df Ry @) I € SFel Wl e e =iy, wife s Q9 d e ke 9
St Rew-fade wifc 81 @ & 98 oW =l @Ryl oMy el dM wa Pyl A
J S em fear o, SHB Wer BRA BT B Sl d@T Fed ARSI A 39
dfagm # formax fear 2, 98 o W, ¥E ' Swe ARyl gE ad wEe el
s fEe, SO YRl
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THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCE AND PENSIONSAND THE MINISTER OF SATE IN THE PRIME
MINISTER'S OFFICE (SHRIV. NARAYANASAMY): Mr. Vice-Chairman, Sjrl am
grateful to you for giving this opportunity to the hon. Members of this House to
discuss on the issue of reservation for the Scheduled Castes and the Scheduled
Tribes in promotions, which is, todag contentious issue. | am also grateful to the
hon. leader of the BSBahanMayawatiji, for raising this issue during Zero Hpur
three days back, in this august House. | am also equally grateful to hon. Member
Shri Satish Chandra Mishraji, who raised the issue with eloquence. He also
elaborated the sequence of events, leading to the debate in this House. The other
hon. Members, DrBhalchandra Mungekarji, Shfihaawar Chand Gehlotji, ShFiK.
Rangarajanji, Shri Sukhendu Sekhar Roy Sahib, Shri Ram Gaplalvji, Shrimati
Vasanthi &nleyji Shri Shashi Bhushan Beheraji, ShiW. Rabi Bernardji, Shri D.

Raja sahib, Shri Praveen Rashtrapal, Shri Biswajit Daimaryji, Shri Bharat Kumar
Routji, Shri Ram Kripalyadaviji, also discussed this issue in unison. In fact, there is
rare unity in this august House. Members of Parliament, cutting across party lines,
feel that the issue has to be addressed by the Governfreehion. Member Shri

Satish Chandra Misra, has elaborately mentioned the sequence of events, the
situation initially arose because of Indira Sawheegase. In 1992, when the
judgement was pronounced, one issue that was to be decided in the judgement was
whether clause 4(a) of article 16 provides reservation only in the matter of initial
appointment and direct recruitment or it contemplates to provide reservation in the
matter of promotion as wellThis issue was debated in the Supreme Cdnt,

rightly so, the reference was relating to reservation issue dhé Senior Councel,

Shri Parasaran, rightly argued saying that the issue is relating to reservation which
has to be decided by the hon. court and the reservation for promotion was not at all
the issue. But JusticAhmadi gave a dissenting judgement on that. But other
Judges wanted to decide this issue also, along with other issues which came before
the Supreme Court. Several qualifying observations have been made, which have
also been narrated by the hon. Members. One | would like to mention here is: The
conditioned precedent for the exercise of pewenferred by article 16(4), is that the
State are to be satisfied that any backward citizen is not adequately represented in
its service. The condition precedent may refer to either the numerical inadequacy of
representation in services or even the qualitative inadequacy of representation. The
advancement of socially and educationally backward classes requires not only that
they should have adequate representation in the lowest rung of services, but also in
the higher rung. Having made all these observations, the court gave its verdict.
Since the verdict had been given by the court, it had become a very challenging
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task for the Parliament and also for the Government, which was Congress-led
Government at that time. Therefore, in the judgement, they said that reservation in
promotion can continue for five more years, that is, from 1992 to 1997. In the
meanwhile, the issue was addressed. The Constitutional amendment was brought
under article 16(4) (a). My hon. colleague, the Law Minjstérile intervening, made

an observation which | would like to quote. “Nothing in this article shall prevent a
State from making any provision for reservation in matters of promotion to any class
or classes of posts in the services under the State in favour of the Scheduled Castes
and the Scheduled Tribes which in the opinion of the State”—which in the opinion
of the State is very important—"are not adequately represented in the services
under the State.” Therefore, it is squarely in the domain of the State to decide
whether a particular class of citizens is adequately represented or not. They have
said, ‘in the opinion of the t&te’. Then, in theVirpai Singhs case, which my
colleague mentioned, there is another clarification which is required because there
was some gument that was going offhe judgementin the Virpal Singhs case

says that even when the people from the reserved category get promotion before
the senior people belonging to the general categiiy general category people

who were promoted later will supersede the category of reserved people who got the
promotion earlier Therefore, another amendment was made under qualifying
provision, which has been made consequential seni@dy that has been brought.

All this happened with the consensus of the House. | am one with ail the hon.
Members that this House is for the Scheduled Castes, the Scheduled Tribes, the
Backward Classes, the-oppressed sections of the sottietpeople who are in the
lower rungs of the society and also other communities. Therefore, we are here to
address the problems faced by those people, either sp@atipomically and also

from the educational point of viewhen, he issued the ordétr was challenged in

the Nagaraj case. In the Nagaraj case, three qualifying observations were given by
the Supreme Court. One is the ‘backwardness’; secpndhether there was
adequate representation or not and the third observation is given in article 335, that
is, merit will be the criteria. Observations made in the Nagaraj case are here before
this august House. Discussions have been held in a very elaborate .mafimer

that there is a consensus among the hon. Members on the point that this issue has
to be addressed. Why this discussion came up in this House is because we have
been receiving representations from the Department of Personnel, from the
Government of Rajasthan, from the Government of UP and various other State
Governments. This is because of the situation that was created by the Nagraj case
in which the Supreme Court gave three qualifying observations. They are finding it
difficult to go ahead with the reservation in promotion for the Scheduled Castes and
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the Scheduled Tribes in those States. | am not very definite about it. Some of the
contempt petitions also have been filed in the Supreme Court in this .nTdteer

issue now is before this august House. | could find that there is unanimity amongst
the the hon. Members of Parliament, because whether it is our Government or
whether it is the NDA Government, the issue was addressed whenever the issue was
raised by the hon. Members in this House. One amendment was made by us. The
NDA Government made two amendments. Therefore, amendments have been made
according to the need of the hpuvhenever the Supreme Court went against the
reservation for the Scheduled Castes and the Scheduled Tribes and also the
Backward Classes. Now the issue is before this House. The hon. Members have
expressed their views. | do not want to elaborate on it because my colleague has
dealt with the legal issue.

In fact, | would like to give two pieces of information to this august House.
As far as the issue of filling up the backlog of vacancies is concerned, our
Government has taken a proactive measure. In fact, when the issue was pending and
when we found that there were a large number of vacancies to be filled up in respect
of Scheduled Castes, Scheduled Tribes, OBCs and the Physically-handicapped
people, myself and my colleague, the hon. Minister of Social Justice and
Empowerment, called meetings of the Secretaries of various DepartMéentsalled
three-four meetingsWe sent letters to varioustdde GovernmentsAnd, among
ourselves, we said that ‘we need to fix a time-frame for that’. In fact, a special
recruitment drive for filling up these vacancies was started in NoverabeB. At
that time, in 73 Ministries and Departments, 77,998 vacancies were there, which were
not filled up, of which 46,691 vacancies were direct recruitment and 31,307 vacancies
belonged to promotion categorit that time, the Special Recruitment Drive was
very helpful to us, and around 50-55 per cent vacancies were filled up as a result of
that in 2008. In order to fill up the further vacancies, which were there and which
had to be filled up, we held several meetings, and | am glad to inform this august
House that as a result of our efforts, we were able to reach the level of 75 per cent.
We called the Secretaries and gave them the direction to A itold them that if
they were not able to do it, we would go for universal recruitment drive, as far as
the filling up the Scheduled Castes and Scheduled Tribes’ vacancies are concerned.
We are now having review meetings from time to time for the purpose of filling up
the backlog of vacancies in the Central Government Departments, Corporates,
Boards and Banks.

Sir, | would like to give one more information, which is a tentative
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information. As far as the issue of adequate representation which has been
highlighted by the Supreme Court is concerned, | don’'t want to make any comments
because the Law Minister has made some observation on that.Sitpw 2009, in
GroupA Service, the Scheduled Castes representation ®u8s ih Group B, it was

14.3; in Group C, it was 16.2; and in Group D, it was 18sifar as the Scheduled
Tribes representation is concerned, for Gréupt was 4.4; for Group B, it was 5.4;

for Group C, it was 7.3; and for Group D, it was 6.5. | am not saying that it is
adequate. Sil am saying that it is not didient. We have to go a long way in order

to fulfil the wishes and aspirations of the Scheduled Castes, Scheduled Tribes,
Minorities, OBCs, and also the wishes and aspiration of other people, espe¢o@lly
Physically-challenged people. These are the challenges which are before us.

There is one observation which | would like to make. Whenever we bring an
amendment to the Constitution to address the issue which comes before us as a
result of the Court judgment, a different interpretation comes up. This is happening
all the time. Sirfourfive amendments have been carried out. But, even thereaéer
find that the issue is lingering. The House is unanimous on this issue. Rangarajaniji
made one observation. He asked, ‘How many times we need to bring amendments to
the ConstitutionAnd, thereafterthe courts are setting it asid&hat observation
has also been made.

Therefore, Sirmy humble submission to this august House is that this is ‘a
very serious matterand not only the Central Government but even theteS
Governments are very much concerned about it.

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Mr. Minister, one moment,
please. | hope the House agrees that we should proceed with this item rather than
taking up the Half-an-Hour DiscussiolVe are not taking up the Half-an-Hour
Discussion slated for today

THE MINISTER OF RARLIAMENTARY AFFAIRS AND THE MINISTER OF
WATER RESOURCES (SHRIAWAN KUMAR BANSAL): So, we-are not taking up
the Half-an-Hour Discussion.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Yes. That is the sense of the
House. So, let us proceed with this.. Nitinister, please continue.

SHRI V. NARAYANASAMY: Sir, that being the situation, nown order to
address this issue, in my capacity as Minister of State for Personnel, | discussed it
with the hon. Prime Minister and he was apprised of the situation. Several Chief
Ministers had met the hon. Prime Minister and he was seized of the .matter
Therefore, Sirif the House agrees, the hon. Prime Minister and the Government is
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willing to call for an all-Party meeting to arrive at a solution. The solution we are
going to arrive at will be for the long run. It is for that purpose that | am requesting
the House to agree with me that an all-Party meeting is called, within a short time,
by the hon. Prime Ministehere we can arrive at a consensus on how to go about
it, whether a Constitutional amendment is required or whether explanation is
required. Mr Rashtrapal had raised that isséie.far as a time-frame is concerned, at

a very convenient date we will discuss it with the hon. Prime Minister and come
back to the House.

| am grateful to the hon. Members, especially Madam Mayawati and Shri
Satish Chandra Misra, who brought this discussion in the august House, and for the
views expressed by hon. Members in this House. | am very happy about RaMr
Gopal Yaday Members from the BJRind all Members, cutting across party lines,
have all supported the issue. Therefore, it is my humble and earnest request to the
august House to agree to convene an all-Party meeting called by the hon. Prime
Minister to arrive at a consensus.

SHRI D. RAJA: There is already a consensus on thaterfuptiong
SHRI V. NARAYANASAMY:: | am talking about the formatlnterruptiong

SHRI JESUDASU SEELM (Andhra Pradesh):, Siwould like to know about
one more thing.Iiterruptiong

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): Now please sit down.
(Interruptiong | would give you time. Please sit down. Nowis. Mayawatiji. Please
put only the question.

gt Wt (SR UQw): Suwwemd S, ofl A #El S 9 SCIST &
IRGT & IR H S P Fl 2, I IS W Pl A&l Abrfewod & we
T, dfT g@ @ 9@ Iw T 5 R i & W omal 8 @ o ek sw fawy
F JW B IE I[EIE e g ® ¥, M Wed IE [EIE e dd TE o
f& TaHe @ R W oMy dig Wel fedfivm S} fernm Smom

AFEE w7 Rodem @ de) aeEe @t performanced IR H, g
g8 fPal, 9 TE WM §9E, IB Al MUY PHI B gl fewm T, dfed <@ oA
SC/ST & R&m & odY A, AR & &9 H A |died  gEmed @l
ddamfes s @1 fofn e & 9%, gd! USI W JR&V Ud aRsar & AW
H# OOl 99 AUEE QMW @ I I Mg ¥, I 3 dW vl Bl de @ WRGR
FRI e # Siedl ¥ Sledl AYEM @R$p Rl BSRl Ol §, o R gl ome
d e faRIEl @, g @l b AN Bl URId H SREml Ud aRwdl B | @R
i) w & o &
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q @S wElRg 4 A 99 del 6 'W oifd uide & ofied @b Hifew
AP MM T FERA, A Sl IF 99 H S Ul & Adreli Sl I
e b AME Rl €, gl § JE wHel g f6 W@ g9 Wed & sfe} g
aE TEl g ©, 9P ddee MU y' Al P g oW @ g, H o o|Hskl g
fe o8 S 981 & SN ¥E T HHG B oedM diell 9 g SAfdU b WWeR
Pl IAREVT B WP Y8 Sl UeeH fhue gS B, T M TEl Bl GAMET b GIRY
SY g difey, Rife dfe AT owdl F FW TaHe T Siedl ¥ Sedl Ifsde
B W) Bs fedom T8 fomn, @ SCIST aRemwm &l da) S I 9 @ T E,
dlSEA STET 981 WRI JHEE B S| SEfv B WRGR Bl ST A Tl B
Wegd & SIRT A BeM §gd W}l ©l dfbd g @ 99 ¥w T P 5w Wed
FE P OWHR A AN W I We W T8 fhar g zEd Rl Ul st
fafd 2 ok o =Nt Ul FE WeR ¥ 39 afdd omRem faRe ¥ w1 W@
U OR H UEHRT B gEE WY g gER) urdl gfodl & oRenr el s9 orfd
qEAP! & W WIR & 3N & el 98 F WM BH ¥Wed o «feiHd o
P B

(At this sage, some hon. Members tethe Chamber)

SHRI JESUDASU SEELAM (Andhra Pradesh):,Sirhile thanking the hon.
Minister for his suggestion for an all-Party meeting, we want immediately the time-
frame for bringing an amendment for removing this. Secomdgny hon. Members
have spoken about the reason behind the GointérpretationThe reason is lack
of a comprehensive Reservation Bille want the hon. Minister to give us a time-
frame.We have been hearing a lot. Please tell us by what date he will bring that Bill
to the House. This is our request.

SHRI D. RAJA: Sir it was good that the hon. Law Minister intervened in this
debate. It was quite appreciated., Sirrespond to the reply given by our hon.
Minister. ...(Interruptionsg...What is the way forward? Dadn’expect further
consensus. | find that there is a consensus. Now on the basis of this consensus,
the Government will have to act. Is the Government thinking of going for reviewing
this judicial verdict? If that is not possible, then you will have to go for amending
the Constitution because Parliament has the right and it is in the domain of
Parliament. Parliament can move amendment to the Constitutidmerrifptions...

Finally, is the Government contemplating of bringing a comprehensive Reservation
Bill, including ensuring reservation in the private sector?

sft RET AT (ST UST): WA}, H IMUd AW W AFEg HA S W I8
S dEal g fr dsees o ok Ysges ¢S P 9 a1 omE § olfed
MAIM. & R H Gd W BRI YA IR SR, S H ONALE. @ g
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ggd TRE Tl AU UsHes P SR USYes I b PIC PH IR H Al gl
fear & feaafeaa 8 R g SNl & ax A A gar & a1 s Rufd
JET W BE g8 W |ASl B YA qddl B, Sl Nl d9gd fuwsl § SR §gd
g Rafq & v& &1 81 § =gm & o9 39 aR H g 8 A 99 Wy ALl
F1 Ryoiced ff =@ & @6 a8 49 A W< 8 Al

i BT FAESHYT W, IAHE Td 7 qF TH A Bl quArEn gl H
AR HA HElG W ST wg f6 S@ d offd uéls B A eRd g,
d A F Y W A A A, e B AR 3T uiere HifieT Ao
Py CONSENSUSTIR &l &=ATl oedl Bl arodll offa uidt #Hiféwr gerd 9,
CONSENSUSTIR &R 9 3R oy off ueha #ifeT gomd €, ol g @ w3 &
TE g €, Ul U @ € Rl gar €1 IE Al e B A Afad @R @l
qHer g1 H gs S owredr § & smuel yfrer @ g

SHRI T.K. RANGARAJAN: Sir, there is a consensus in the House. If there is
a will, there is a wayCan the Hon. Minister fix a date for such meeting, at least,
tomorrow or the day after tomorrow or Monday or before the end of this session?
Can he reply to that?

SHRI V. NARAYANASAMY:: Sir, | would like to respond to one question
which was raised by Shri Jesudasu Seelam. &irfar as bringing a Bill in this
august House for reservation to the Scheduled Castes and the Scheduled Tribes is
concerned, | would like to inform the House that the Government has prepared a Bill.
Now, it is under the consideration of the Governmé&fety shortly we will take it
before the CabinetWe would like to introduce the Bill in the House as early as
possible.

RECOMMENDA TIONS OF THE BUSINESSADVISORY COMMITTEE

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): | have to inform the hon.
Members that the Businegslvisory Committee, at its meeting held on 3rd May
2012, has allotted time for Government legislative business as follows:

1. Consideration and passing of the following Bills:-
() The MotorVehicles (Amendment) Bill, 2007 - One hour
(i) The Administrators General (Amendment) Bill, 201 - One hour

2. Consideration and passing of the Indian Medical Councifwo hours
(Amendment) Bill; 2012, after it is passed by Lok Sabha;
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3. Consideration and return of the following Bills,
after they are passed by Lok Sabha:-
(i) The Finance Bill, 2012. - Four hours
(i) The Appropriation (No.3) Bill, 2012 - Four hours
(To be discussed togeth)

GOVERNMENT BILL

The ChemicalWeapons Convention
(Amendment) Bill, 2010

THE MINISTER OF SRATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND THE MINISTER OF SATE IN THE
MINISTRY OF CHEMICALSAND FERTILIZERS (SHRI SRIKANT JENA): Sir, | beg
to move:

That the Bill to amend the Chemic@lVeapons Conventiorct, 2000, be
taken into consideration.
The question was proposed

st YU AR (ORYM): Y SUGWIRIE AEled, 9e9 Ugd A § e
Ut @I gRdE HRA AW f S G §9 Ied Wed W ¥ IqGWR WS (b
Tl I HEIGY, Bfed 9ud Vae BT IE S 3MSHT M ¥, IE Ve A
I H W wEEqul B oMl T A oM A wWA W, gE B dd% S AN
el WX B, IGH Pled AU, dF@fidd dud SR iR dud, A AFl agd
g3 Wk ¥ ugd fiwg wg A gmr 9 @1 99 <&l o, sEe 9@ 1925 #,
g 4 @ ugel R Uil #os@er Ny fear mmoanl 9w #1997 A
BAGA dUT BT AT BIRE AMET, SAH B ARN A PG 9T T @I, 2000 H,
Iae ey & Chemical Weapons Conventiodct, 2000, ur febar &1 onfl s
S WM M ¥, WRAR WM 9 A Sl WIEd ddbx IS ¥, SAdl Sey I§ ®
5 dfFa qua @ S WHa RIS & S9 TeHa RiRE & e fiaR @t
g1 BRA b AU FE sESHE T

[Suwremer (3ft werid @ewln) diomiE gV

@ W9 da=E F fag ok wmue w9 ¥ g@ Vae The Weapons of Mass
Destruction andTheir Delivery Systems (Prohibition of Unlawfiélctivities) Act,
2005 &1 "®ffper qu Vg, 2000" H BH AN T BB JUF B B oS giet
T, Sw9 9afua e 2, ofsT St Weapons of Mass Destructioict 2, g3+
G 90T B A RGeS AU SR gt YRR 9u9 % fog 9gd a9 U
W BF AR 7 3H YR B IR B AT AT FE ¥ f6 deem 9 # ;@ W
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fsHe frar T B, 'R S WHS IRiIRE IS 7, sHh A *fAed dud Vae
F S YT T, SHH dEl T T 5 TMa iR, S dfied dud Yae dO®,
qg SeXHYMS SMHSOYE b WY §9 U9 b dR H, SABI Sl URIREC 8§, 9Pl
SRBR 8, IS9P Sl fIaRUT 8, SUb WdY H UMl @ SRR hdwH 9 &b
| ARl B sHG e Sl Weapons of Mass Destructiokct ® SHH S
TealgoNl BT s ¥, S9H Bfed Ju9 @Bl S AvEe SRiRd ¥ SWal AwR
AT 8l W] WSl W OH Sl 9 dew wedl g 98 ¥ © b Weapons of
Mass DestructionrAct &1 St Sae= 7 2, S99 I8 H&l T 7, "Whethr a matter
falls within the scope of such relevaftt or under thisAct, the decision of the
Central Government thereon shall be finalft ameiemr & f& Jwm 9 # e o=
MR & R @ a9 &8 3w € s@at S duplicacy 89 & W@ 7, 98
Weapons of Mass DestructioAct & <1 wed €, S99 Ml d& 39 9 &l
provide € fsar & f& "R Chemical Weapons Destructiofct & srrta
WHR dE dRas &9, o Weapons of Mass Destructiohct &1 51 d@e 7
g, W1 Chemical Weapons Destructiodct &1 overrule &xar &, 39 =i # o
YPR H1 GHGY S| 3 YR Bl AP) Ig AN UgAl favg ¥l

o o

@71, Chemical WeaponsAct & @R o9 wfen Hac 4 f@r fear,
i1 wudl 7 Chemical WeaponsAct & @Rl & IR # ft faar feanl g«afew
g wf$r e d§ uw favww v mn, @ ®f$T o wAd @ specific questionen,
"The Committee desires to know whether other Member countries of CWC have
enacted the similar legislation for implementation of the CWC tre&gsponding
thereto, the Department of Chemicals and Petrochemicals stated, "As per informa-
tion available at the website of gamization for Prohibition of ChemialWeapons,
83 State Parties have enacted legislation covering all key areas of the Convention."
R ST 9 W9 39 g9 W AR e oon, a1 WIS HHST <9 Bl JRew
B AR TH AEGT "o it fF IHF wEW H MRd @ ORI R OT| 99 39
ded d MR o dfeed ¥ Ud w@vEd yel WA o Al SS9 @Wved H O¥E
specifically gg1 a1 e f&& Whether India has recently ratified the Chemid&apon
Convention without Pakistan having done so? wfEm & &t St RUlc g
g, SUd ATAR GHAT b bad 83 W A HdwE @I ratify dRe SO @A 94C
gl & g H o9 g g8 g ¥ f% 4N & uww W chemical weapory
¥l & 9reR € oM & WA H, 99 uifewad H W $Hd $W Al AE gARm I
g, @ =Rl gRem @ Reafd s 27 swfow weT A W9 19-12-2004 B I FTEA
gor o1 f& "Whether the Indian Institute of Chemic@¢chnology Hyderabad
is in a position to develop soon the facility to test chemical weapons in India in
its laboratory?"dar 2004 # st &R &1 @@ om, "No. IICT, Hyderabad is not
creating any facilities to test chemical weapons in India. Howdl@T has been
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participating in the proficiency tests, conducted by the Organisation for Prohibition
of Chemical Weapons, Netherlands to get the designation status, so that the
chemical in trace levels covered under the Chemidahpons Convention can also
be analysed.™r1 7 @ ¥ & dwE 9 & R swiedc @ wmm AT ¥, IE
ARHE 9 B AWeHe U TYRAT Bl AP AR T B BH UM S A3 SRR
g 3k chemical weaponssl sit it & procurementik S@®l check & @t
S gAfar €, Sel de] QW # O SuEl ol dNE W sRugfd fefid ' gafon
dga aHe 7 National Authority @1 empower &%= & fag st SRS @t
R & & Baen e g1 W AeHe RiIRE @I 2000 @ TR M F dQ
g S power & off 3R BW S @@l o1 fF < ¥ Ffed & faw e sl
ARG #1 fae B SR sHd WiH-E ¥ H grem @ dax i Chemical
WeaponsAuthority & sicifa regularizationsl, Sa& dwg § @5 THET ToR
TE omft g1 gafaw W oumw # W S wer f& Chemical WeaponsAct ik
WMD Act & <t overlapping@ areaz, @& co-ordination® e I8 @axl gl
gafay g @i 7 Chemical WeaponsAct @t St weqat RiiREY a8 8, S9¢
e H H ¥ @l @Em & 3@ @wa Chemical WeaponsAct &1 wera
SRIREY, Pl AR iR WIST HAST 5 <9 @ JRem & faers 4§ dwl TR
AMT ¥, W WGR FE gAM B BIRE wN fF JeEe oRiRE % o TeRdw €
I Sud wr-Ery Secretary Performance and Managemedit 82 5@ WRaR g9
gd H Sl & f& Chemical Weapons@! St weMe omiiRE 2, S@@1 v agd
g1 S B, U H SEd A SRR F OWRET & ey UE o ug W
g1 Sfaa @€ € National Authority # v& dedicated leadershipt smawradar 2,
e qR H WeR B waE o =A@feyl gasl & Chemical WeaponsAct &
Jafa ='W & 9 S national authoritys g 2, S@§ g Ministry of Defence,
Department of Chemical, Foreign SecretaBSecretary of Defence Research,
Department of Revenue, Department of Commesice Chairperson of National
Authority for CWC &1 @1 g1 & it ChemicalWeaponsAct @t sRiREt =18
g, S99 8 @8l & f& Chemical WeaponAuthority @1 3teg mass levelw it
Chemical Weapons®, S=&1 destroy &3+ & fav <@ &1 environmental
sustainability &1 &9 @ ¥l TG WE ¥F Ml 4 39 € @ National
Authority % 8, & % Department of Environmentsr S| oRiiRE
fepa o @ ©l g & owW @i § chemical weaponsd faw St |ew
concerned departmeng, ag Department of Environmentz, S 39 Uae ¥
SEIECEE

T@1 amendment,S s Ude & Wdy H I ©, 98 section-16 s
Section-42 &1 sWsdHe ¥ &R g8 9@ I #H1 harmonizewxa & fav g
Section-18@%1 i amendments, @& ¥Rd @I chemical industriessr wdg # ¥
S IR BT ¥ SR A H OIF@ Wl Wi Rl ¥, $9d SS9 qMl @
JINAT FRA & WA fFar 71 ¥, S WrE AT 2
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AN AEIGE, WRT SMUd HIEemH W I8 dEdl ¥ fh Ffed du Ve @
A TH TRIb A Rl I@El @Ryl $H YA @ S IFedc ¥ 9% ofaid A
g & <= 9 9 e @ o ufvegar Wik @ % s ufiegar & AR
F v & uag oMeHc ®, sHft UE sMsdc WRd BRe AN ¥ Afed 9
IEgd & WA <9 B HHed gSl &1 W regularizationg, g ot a1 @
SHh AR ANl B OGReM HT Sl HaAle §, I9h GdYg H OBTAR I b 3AER
Ffeer 9 & fav laboratory @1 fawma ft =@yl Standing Committeer
It RUE # aRaR I8 W fpar © f& <w & o 9mRel @1 R b gfe
¥ T S YR MR 3W HE & A R pwd R @ o @ sHe Wdy |
N WeR & &1 MRa & 9 @R = =@kl

s # # ;e e @M & WeR & g=1 Chemical WeaponAct &
i ' W WMD Act s=ram 8, S9a fog Sfud data bank® processax+
F fawr @ e gemr ARy, WY € WEaRel & BM B W W gEl ARyl

SFl Vded @l Usd & 4, <M geew d W duplicacy s @ 8 SHd
far PR 7 TE Vaed H oo RIRE g9M @ WS feA g dfeT 'R
<o # S multi-authority s <&t & SO$ SRU TRNNEG @dl W 9@ ®1OSH
VFe 3R w=ve & @Ay Chemical Weapons ConventioAct & isolation # =
T$ @ S9 biological weapons conventiosR neclear weapons conventich

Y JEA @Ry, R®ife waed wmEed 3 M gg ek U SN vl # 9gd
id feam g1 8 9ear § 5 g usR <® F A dl S 81, offdd S
AMHIY TeE 7, IWH state playerds W Sl non-state playerd, SH@T @Rl
e warer g1 gafey chemical weaponsik biological weaponss! treaty =<
I g R OH 39 9 Bl ARIGT @ Bl s © B sEH stated A S
non-state player, S9&1 Tfded a @ ¥ fT 99w 991 @WoRT ¥ ORI UE
e ® f o1 eriede far o 2 ¥ S @l fwaRa e & faw fev o €
JdfpT U SMeAc & WYY WHR @ Ay fF #1$ permanent High Power
Coordination councik™, @fe =i Yaew @ <t duplicacy 2, 39 I& &xd &9
39 ofsHe & W 39 fImw @l gl wU W F Wdh| SaN FE W} H oo fawy
Bl FAG bRl gl

it R eI (ORYM): g9alE, IUGWRIE W8Ied, MUY g9l dlel $ forg
T femn, sae faw # omuet Wl g1 emST ¥E SN Sied dud wEned  fage
U3 A T, THAI A ged W AWM IR g R Tl WrM W wRal gl

HEled, ¥§ Wil fawy € ¥g wgd & Hedyl fwy ¥ SR w9 W fiw@ &
IeY BRER ¥9M @ ' oF 7, O W9 Wi F 3w A @ @ § 5 oemw
e ueR ¥ ¥ FfHed 909 R deifed 909 99 ¥ 8 A1 WA RRIR 99
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e g, ¥ faw@ & fau sgd & woRae §1 dfed dug Bl g9 dgd Bl WaRAd
qE T 2l Ye Tl 4 b ue aedl @1 gedr g v oA I el 9w 9|
e Aifd Jeam g 8 dfe Sfed dum AW 2 Reer o qeried T8
fear o1 wear © & g8 feaw e ugw w@ear g1 s W 4|l B & o
I PR A 1993 H UR¥W A ¥R W THE U/ Bl 3 IR W F W
AR fear T iR 39 Wk @ & H W[ gy 98l W Ud FHsial g3, Ud
9 gSl v9 wmsid # ool Wwew YR W 99 W ogweR  fRarl ARy, S9
gFd 190 <M T I K] W EEER BT R B IW T SS9 W EWER el
feul 9 sgd ®Ic W AI sfen, shie, Amifern, @R, FR BRI R geE A
[H W EEER T8 P I S g @ woEd wRA b Ay, SHel oM 9gM &
fy wRa SR A 2000 H U AfRFRE eIl gE gl g f6 S Dl &
qgaifde wRd & =< chemical weaponsp T @+ @1 ol fomr o eiR
9¥ra - chemical weapongl @& ¥ e @) faUl

ey, w9 'W chemical weaponsst aid @xd ¥ @fNeRe chemicals &t
g FRA E, q TAR GEH NUA Hie AT ¥ WO @ W T gS, 99
FRE! Pl TG BH AT & PRA §, T4 @b GEA UPH dgd gl U @sl Bl
T R W vy W 9gd &M 3 @ qEWEar ¥l S BNeReG dfHeed a9 F,
@l e Ry AifeRET @ nawear ¥ 98 dH-ed 9§ Bfieed eud € fede
AT # gd €, SHe! Iels dEldel wNd ¥, SAel Sua feafew em # axd
g R feufea @ I 9ws FRd gl 39 A9 & AR @ ggd mawaddr ©
d WS § 6 9RG WReR 7 g9 W H oFe weH Usel W IOl & SR
qg 1 opfedc M ¥ ¥E s fawm d s SR oM gem ¥ faw smam ¥

gl W ud wRll 7 sHel URT 9 & IR H PB a1 gzl H e L
qier T arEd, ®ife g ff dem & fav uim fme w1 & www femm mm g # uw
PEAl AEdl g P URT 9 B SUHRI (1) H AN RIRE B yaad ARl g\
P OS TR & TS T, SEPI IR AN 9@ Y URA WRPR  SEH IS IMSHC
WY A B fb ARG WeR fHA Al Suged ABRT B s dE A W Fdl
Tl W uw rewt foflm ¥ oz dM @Rd H IR ded ferfil o1 wifere®
ARE €, favel ARE €, Yeges 2 b A} 9@l (S foRe & gg €1 S g™
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B Res eIt

THR & Hded 99 ¥ ¥, TE W S BW PoRd & A AW o T qRFA BT S
Tl g8 & MEUE S WM Ted ¥, SAdT ST g Bl il ¥l ¥ @9 gl @
&N H YRR gD AR & fAU IE S AvEe SRiRE 8, sl R Helgd
FIRT WUl S SR ASEd 99 §U 39 | Al b SR ®M  fadr WY, drfe
IR <Y P 3<% 'Y TH IR WUG-O TGS BT AT BRAT Tel US adr U
Py JHAM BAR AET TG AV

weiey, # fEaed @ aEar g 6 B <w 9 s 98 wosweR Ry
g 7 9N W T PO B A U W, U (AU ARA WHR P AN B g
¥ W TEE FEET ATl $B 9 <¥ o8, RfeN s ROl 96 BM YR el
fear & @ f=l e chemical weapongdt w0 @ e @ fov & 9 W &
IW A TgE@ g9 B S9$ chemical weaponsl T FHRAMT AIRY| TS AW By

PR H AU 9 EW dRal gl gdie |

SHRI R RAJEEVE (Kerala): Sjrthe original Bill establishes a national
authority to implement the provisions of the International Convention on Chemical
Weapons. Qganisation for the Prohibition of Chemicdéleapons, OPCWhas 188
countries as member-states. | want to know from the Minister: How many countries
have made legislation to fulfil the provisions contained in the International
Convention?

Sir, this amendment Bill intends to give more powers to the Government. |
support the international initiative to destroy the chemical weapgmger the new
decision of the OPCWithe final deadline for complete destruction of remaining
chemical weapons was extended to 28hil 2012. Now this is overlt was reported
that India had completed its destruction of existing weapons in 2009 and it was also
reported that our country still have some facilities for producing chemical weapons.
I want to know the present status of it. Whether this report is correct or not?

Sir, | want to know one more pointWhat about the position of other
countries to fulfil the commitment of International Convention? In January 2012, the
United Sates ofAmerica finished destroying 20 per cent of the chemical weapons
and two new chemical weapon production sites were under construction. The US
Ambassador to this international forum had acknowledged that it will take as long as
2021 to finish destroying the final ten per cent of chemical weapgatsally, the
United Sates ofAmerica has used chemical weapons wheretrey neededWe
have the experience o¥ietham War where they used ‘Agent Orange/hich
contained one of the most virulent poisons known to man, a strain of dioxin called
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TCCD. After three decades of thdlfar, more than five lakh children have born with
birth disabilities and defects. The US has also used these chemical weapons
scenario for invasionThey alleged that Irag had som&eapons of Mass
Destruction and chemical weapons and created a situation for invasion into that
country | would not like to take more time on these details.

Sir, while coming to this amendment Bill, | have certain objections regarding
the exemption of registration. It gives the Central Government more power to make
registration mandatory subject to certain threshold limit which may be prescribed by
the GovernmentActually, this amendment Bill gives more power to the Executive
and | suspect, it will open more avenues for corruption. That is the reality in our
country Wherever we fix some threshold limit, it would open more avenues for
corruption to some bureaucrats.

Sir, several chemical companies would be free from compulsory registration.
This would lead to dangerous situation. Chemical weapon is the simplest form in the
Weapons of Mass Destructiodnybody can produce a chemical weapon from
materials which can be produced in small factories also. There are two types of
chemical weapons, persistent and non-persistent. Some small factories can be used
for producing these types of chemical materials which can be used for producing
chemical weapons. These new criteria forcing a threshold limit would create several
problems and it would lead to production of chemical weapons. It is a dangerous
situation. | request the Minister to reconsider that amendment to prescribe a
threshold limit. It would create a serious problem to the security of the country; to
the security of the human being and also create more avenues for corruption to
some oficials. Sir we have made several ne\ets after the Bhopal gas tragedy
Before that we had no specifisct to get any compensatiofhereafter we have
made severalcts for insurance and compensation. But now also the exiais
are not sufficient to address these types of things. So, | request the Minister to
revisit the entire legislation with regard to the chemical weapons and with regard to
compensation issues whether it is sufficient to address the existing scenario in our
country | hope the Minister will consider this suggestion favourably; and withdraw
that part of the amendment wherein he prescribed a threshold limit for the
registration. Thank you.

SHRI D. BANDYORADHYAY (West Bengal): MrVice-Chairman, Sjrl rise to
support the ChemicalVeapons Convention (Amendment) Bill, 2010. | support this
Bill because it fulfills our obligation to the international convention to which we
were a signatorylf | read the convention, it says, “The Convention on the
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prohibition of the development, production, stockpiling and use of chemical

weapons and on their destruction...”. The convention is not only for use or
stockpiling, but also for destruction. So, we, as a nation. Believing in the principle of
non-violence and take the initiative of unilaterally destroying our own chemical
weapons which are available and set an example to the world? | am not saying that
do not give up your ability to produce because if there is a threat, you have to
produce, you can't help it. But can we take that unilateral action to destroy chemical
weapons by taking Mahatma Gandhi and Nehruvian attitude on non-violence? While
| fully support the Bill, | have some suspicion or fear that subject to such exemption
etc., if we give exemption, could this lead to the leakage of dangerous chemical
weapons to subversive elements, particularly the terrorists who are carrying on a
proxy war on behalf of somebody else, in our countyfile | am fully supporting

the empowerment of the Government to do so, | am totally against giving any
exemption to anybody excepting direct Government functionaries or Government
units which are involved in whatever activities they améth these words, Sirl
support the Bill, but. | will urge India to take unilateral stand for destroying all
chemical weapons.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Shrimatvasanthi
Stanley not present. Next, Shri Baishnab Parida.

SHRI BAISHNAB FARIDA (Odisha): Mr Vice-Chairman, Sjrl thank you for
allowing me to say a few words in favour of the amendment of the Bill.

[THE VICE-CHAIRMAN (PROF . PJ. KURIEN) in the Chair]

Sir, India is one of the primary Signataries of the international convention to
destroy chemical weapons from the face of the earth. India is one of the first
countries which had ratified the convention and made legislation to destnayol
and to regulate the chemical weapoA#fter long years of international movement
against arms race, the peace loving countries of the world took the decision to
destroy and prevent further production of harmful weapons. Like atomic weapons
and biological weapons, the chemical weapons are the most dangerous for the
existence of humanitySir, in this Bill, the hon. Minister has tried to make stringent
provisions to regularise the chemical industry in the country and to prevent and
save the environment from its harmful effects. The formation of national authority to
implement the provisions of the treaty is a positive step in this direction. Restriction
of transfer of toxic chemicals and precursors listed in Schedule 2 is very practical. |
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think it is desirable. Sjrl dont want to make a long speech, but for the interest of
the country and to fulfil our promise to the international commurtitys Bill
enhances the prestige of India as a peace loving codrtank you.

SHRI SANJA RAUT (Maharashtra): MrVice-Chairman, Sjrl rise to support
the ChemicaMeapons Convention (Amendment) Bill, 20Tthe Bill is long overdue
in view of internal and external threats. In fact, the Bill was introduced in the Rajya
Sabha iMApril, 2010. Then, it was referred to the Parliamentatgnging Committee
on Chemicals and FertilizerS'he Bill seeks to amend the Chemidadkeapons
ConventionAct, 2000, which was passed to givdeef to the Convention on the
prohibition of the development, production, stockpiling and use of chemical
weapons, and on their destruction India signed the Convention in Jaigas3.
The Bill to amend théct was introduced in the Lok Sabha, April last, to bring
the legislation in line with the international convention. The Standing Committee
strongly felt that the threat perception, both internal and external, being faced by the
country needs to be given due consideration. | think the Government has given a
serious thought to incorporate in the proposed Bill suitable provisions for the safety
and security of the country and its people in the event of a chemical warfare. But |
want to know from the hon. Minister whether the Government has carried out or
proposes to carry out a mock drill in any part of the country in case of a chemical
warfare. The Government should enlighten the countrymen about the chemical war
perception. | do not know whether RDX comes under the purview of this Bill. In
recent years, we have seen terrorists using RDX to kill innocent people in the
country Even the sale of this type of chemical should be regulsitédt about the
gelatine sticks being used by the Naxals in some States? If it is not covered under
the purview of the Bill, the hon. Minister may consider this also.

Sir, the Bill envisages the Government to appoint any of iicess as the
authority to monitor and regulate production and transfer of those chemicals which
could be used for dirty weapons. May | know what will be their qualification and
experience? The Government should prescribe a heavy penalty for officers who
would succumb to gratification in dealing with dirty weapons. The Government
should also work in tandem with other countries for elimination of chemical weapons
on the lines of nuclear arsenal.

With these words., | support the Billhank you.

SHRI M. RAMA JOIS (Karnataka): Sjrthe $atement of Objects and Reasons
say “The Convention on the Prohibition of the Development, Production,
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Stockpiling and use of Chemic&lVeapons and on their Destruction was singed on
behalf of the Government of India at Paris on the 14th day of Janl@®9g@.The
Chemical Weapons ConventioAct, 2000, was enacted to givefesft to the said
Convention.” It is in conformity with the ancient wisdom. Sometimes, we always
consider ‘Dharma’ means religion. But, it is not religion. Dharma means, for
everything there is a code of conduct. When | wrote this Legal and Constitutional
History between 1970 and 1982., for 12 years, | found that there were war
regulations. In that, it is stated,

‘9 poxrgdEaTgEEEl 0 Ry
J  BOEINY  ferdmiRasTaterddsT: 117
“UEISTUNpT:  Wiadl  Aveed: |
(Manusmriti VIII 90 and 98)

These are the rules to be followed during wars and the human rights have to
be given the highest importance. The meaning is, let not the king strike with
concealed weapons nor weapons which are barred, poisoned—chemical weapons—
or the points of which are blazing with fire. This is in #anu SmrithiEven while
engaging in warwe have to follow certain Dharma, rules and one should not use all
these weapons. | think, the prohibition of use of chemicals weapons is in conformity
with that principle of Dharma laid down in our war regulations. For instance, had the
atomic bomb was not in the hands of the USA but if it was in the hands of India, we
would not have bombed Hiroshima and Nagasaki, because our culture or Dharma
does not permit destruction of human beings through such methods. So, the wisdom
was found in our ancient regulations regarding chemicals, poisonous and blazing
weapons. Thank you.

DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sivery ably one of our new
Members of the House supported the Bill and spoke on every Clause of the Bill.

| only want to bring to the notice of the hon. Minister and the Government
that the Bill is regarding chemicals weapons. But, 8& know that there are certain
hazardous chemicals produced by many industries. For example, in Bhopal, when we
had the horrendous gas tragedy on December 2-3, 1984, thousands of people died.
One does not even know whether there were 10,000 or 20,000 or 50,000 deaths,
because all the people in that particular area died. | remember it. | was here in the
House as Deputy Chairman. | had a group of four young scientists working with me
on various issuesThose four scientists went to Bhopal after the tragdthe
company was supposed to manufacture pesticides, but what kind of pesticides it
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was manufacturigh. | am saying this because the gas leak affected the people for
generations. Nowl think, even the second generation of children might have been

born. The affects are not that of Methyl Isocyanate gas about which people were
talking about. The results were quite different. The affects were quite different. One
wouldn’t know; it could be some nerve gas being manufactured under the garb of
manufacture of pesticides. So, | would like to know something from the hon.

Minister. Of course, this Convention was not there at that titméerfuptiong | will

take only one minute. It is a serious matteir. While the chemical weapons would

be registered...

THE VICE-CHAIRMAN (PROF PJ. KURIEN): The Minister has to go there;
there is guillotine at 6 p.m.

DR. NAJMA A. HEPTULLA: | will take just one second, SiNow, under this
Convention, the authority can inspect that.

THE VICE-CHAIRMAN (PROFE P J. KURIEN): Madam, he has to gé/e will
just pass it.

DR. NAJMA A. HEPTULLA: | will put only one question to the Minister
Under the garb of manufacture of a non-hazardous material, they might be
manufacturing a hazardous material which could be used as a chemical weapon. So,
the Government should take upon itself this responsibility in respect of not only
those factories which are registered under the CheMiealponsAct but also those
units which are manufacturing chemicals in other indust@s. must have this
provision. They could be testing those materials. People should know what really
are they manufacturing, and whether they have got their registration done for the
same purpose or not.

SHRI SRIKANT JENA: Sir | thank all the hon. Members who have
participated in this debat&his is a Bill amending the originélct. It was introduced
in 2010. It went to the Standing Committee. The Standing Committee made certain
recommendationsWe adopted those recommendations of thend&ng Committee
and, accordinglywe have moved this.

Sir, | have taken note of the concerns expressed by hon. Menilbésss an
international obligation which we have to meet because, as has been rightly: said,
India is a signatory to this Convention. So, we are fulfilling those international
obligations. | hope althe hon. Members will cooperate in the passage of this Bill.
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THE VICE-CHAIRMAN (PROF RPJ. KURIEN): Now | put the motion to vote.
The question is:

“That the Bill to amend the Chemicalleapons Conventioict, 2000, be
taken into consideration.”

The motion was adopted

THE VICE-CHAIRMAN (PROF RJ. KURIEN): We shall now take up Clause-
by-Clause consideration of the Bill. Clause 2 stands part of the Bill. There is one
Amendment (No. 3) by Shri Srikant Jena.

Clause 2—Amendment of Section 9
SHRI SRIKANT JENA: Sir | move:

(No. 3) That at page, for lines 2 and 3, the following besubstituted,
namely:-

“Principal Act, in section 9, in sub-section (1),

(a) after the words “NationaAuthority”, the words “or of the Central
Government” shall be inserted;

(b) the following proviso shall be inserted, namely:-
“Provided that such officers shall fulfil the prescribed criteria.”
The question was put and the motion was adopted.
Clause 2, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Nowwe shall take up Clause 3.
There is onéAmendment (No. 4) by Shri Srikant Jena.

Clause 3—Substitution of new section for section 16
SHRI SRIKANT JENA: Sir | move:

(No. 4) That at page, line 7, after the words the Conventior?, the words
“or any person who is not a citizen of a State Partylrserted.

The question was put and the motion was adopted.
Clause 3, as amended, was added to the Bill.
Clause 4 was added to the Bill.
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THE VICE-CHAIRMAN (PROF PJ. KURIEN): Nowwe shall take up Clause 5.
There is onéAmendment (No. 5) by Shri Srikadena.
Clause 5—Amendment of section 42
SHRI SRIKANT JENA; Sit | move:

(No. 5) That at page?, for lines23 and 24, the following besubstituted,
namely:-

“5. In section 42 of the principact, for the words “any person”, the
words “a State which is not a State Party or any person” shall be
substituted.”

The question was put and the motion was adopted.
Clause 5, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Nowwe shall take up Clause 6.
There is oneAmendment (No. 6) by Shri Srikant Jena.

Clause 6—Amendment of section 56
SHRI SRIKANTJENA: Sir | move:

(No. 6) That at page, for lines25 and 26, the following besubstituted,
namely:-

“6. In section 56 of the principdct, in sub-section (2):-
(a) after clause (b), the following clause shall be substituted, namely:-

“(ba)the criteria which the officers are required to fulfil under sub-
section (1) of section 97;

(b) for clause (c), the following clause shall be substituted, namely:-"
The question was put and the motion was adopted.
Clause 6, as amended, was added to the BiIll.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Nowwe shall take up Clause 1.
There is oneAmendment (No. 2) by Shri Srikant Jena.

Clause 1—Short title and commencement
SHRI SRIKANT JENA: Sir | move:

(No. 2) That at pagé, line 3, for the figure 2010 the figure 2012' be
substituted.
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The question was put and the motion was adopted.
Clause 1, as amended, was added to the BiIll.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): There is onéAmendment (No. I)
to the Enacting Formula.

Enacting Formula
SHRI SRIKANT JENA: Sir | move:

(1) That at pagd, line 1, for the word ‘Sixty-first”, the word ‘Sixty-third ”
be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Ttle was added to the Bill.
SHRI SRIKANT JENA: Sir | move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Now the House stands
adjourned till 1 a.m. tomorrow

The House then adjourned at fifty-six minutes past five of the clock
till eleven of the clock on Fridayhe 4th May 2012.




